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LOK SABHA DEBATES

LOK SABHA

Friday, March 21, 1975 [Phalguna 30, 1896
(Saka)

The Lok Sabha met at Eleven of the Clock

[MR. SPEAKER in the Chair)
ORAL ANSWERS TO QUESTIONS

SHRI DINEN BHATTACHARYYA :
Mr. Speaker, Sir, before you take up the
Questions, I would like to move an ad-
jeurnment motion on the continuance of
Tripura State Government in power cven
after the defeat of the Goveinment Rill
in the State Assembly on 20th March,
1975 and the Constitutional crisis amsing
out of that.

MR. SPEAKER : What 13 this? Not
during Question Hour, Whatever the
positon may be in any State Govern-
ment, that is not a matter to be brought
before this House. Even if it comes,
after the Question Hour there is no ques-
tion of any adjournment motion.

SHRI DINEN BHATTACHARYYA :
Sir, T am standing here and 1 am saying
soraething You would have seen it in
the newspapers. Something has happen-
ned in that State. Kindly, therefore, ad-
mit this adjournment motion The Ques-
tion Hour may be postponed. (Interrup-
tions).

SHRI VAYALAR RAVI : Sir, wvon
would have seen to-dav's papers regardine
the incident concerning the Chief Justice
of India . . .

)

SHRI K. RAGHU RAMAIAH : On the
attack on Chief Justice, the Home Minis-
ter will make a statement. (Inrerruptions).

MR. SPEAKER : All of you will kind-
ly sit down. First of all, all such matters
do not come before the Question Hour.
Secondly, what has happened in Tripura
or Nagaland, whether the Ministry
formed or is liquidated, that is a matte
for the Assembly of those States and not
ror this House. This is a State matter and
tomorrow, if we discuss their Assembly
formations and the party positions or
whatever it be, tomorrow they will also
start discussing about the position here,

(Interruptions)

MR. SPEAKER : As far as the other
matter is concerned, the Home Minister
will make a statement. ] am informed by
the Minister just now. Whatever be the
position later on, we will discuss accord-
ing to that.

After all, this is not a very light matter.
T am also of that opinion. This is not
a very light matter.

" @

Development of Tourism in Gujurst

*444. SHRI D P. JADEJA :¥
SHRI VEKARIA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the amount earmarked for the de-
velopment of toursm in  Gujarat State
during the year 1975-76; and

(b) the break-up of the amount spent
thereon in Gujarat State doring the year
1974-757



3 Oml Answers

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA I?AL
SINGH) : (a) ans (b) Tourist
wes are developed not on State-wise or
place-wise basis, but on the basis of actual
ur potential attractions that places hold
for tourists,. In pursuance of this the
following faciities were taken up for de-
vefopment 1 Gujarat during 197478 .—

Scheme

1. Rest House at Gir For-
cat. . : : . Rs. 3,51,000

2. Youth Hostel
Gandhinagar.

3. Tourist Bungalow at
Porbandar . .

at
Rs. 0,75,000

Rs. 3,00,000
Rs. 7,26,000

kot the completion of the above sche-
mes, an amount of Rs. J3,50,000/- bhas

been included in the Budgat proposals of
the Department of Tourism for 1975-76.

In the State Sector, as against a pro-
viston of Rs 9 lakhs, the anticipated ex-
penditure is Likely to be Rs. 6 lakhs during
1974.75 on the development of tacilities
at Nalsarovar, Veraval, Porbandar, Mod-
heru, Sassan Gir, Palitana, etc.  An out-
lay of Rs. 9 lakhs has been agreed to by
the Planning Commission for tourism
schemes 1n the State Annual Plan for
1975.76.

SHRI D. P. JADEJA : Sir, may 1 know
from the hon. Minister whether there has
been any survey conducted to  discover
potential tourist centres in  Guarat to
attract forcign tourists mainly.? It so,
which are the places decided and if not,
does the Government have any such plan
to make a survey?

SHR1 SURENDRA PAL SINGH :
ﬂahamﬁnﬁum
does carry out surveys frem
not only in Gujarat, but
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Places of tourist interest for develop-
ment, are considered for being taken up
n the Central sector on this basis.

SHRI D. P. JADEJA : Sir, the ques-
tion was very specific. But, I bave got
an answér which is nowhere near it, Any-
way, may I know from the Ministry whe-
ther they are aware that in the Indian
Ocean north of the Laccadive Islands,
there are coral reefs and a beautiful island
by the name of Pirotan off the Gulf of
Kutch and whether the Government s
aware that this beautiful island has the
muximum amount of valuable marine life
and that foreign tourists come to stay
here? I would also like to know whether
the Government is aware that this island
@ being destroyed today by dredgers
working on it and whether the Govern-
ment is going 1o take steps to stop it?

SHRI SURFNDRA PAL SINGH  Sir,
the information in regard to this island
was passed on to us by the hon. Mcmber
himself in the last meeting we had with
him The Ministry has taken note of it
und we are trying to take steps in ordcr 10
prevent any kind of damage being done
to the island In regard to the question
whether we can take it up for develop-
ment purposes, 1t is premature for me to
say one way or the other

4

SHR] VEKARIA : Sir, it seems from
the statement that the Gir Forest and
Porbandar, both the centres have been
included in the tourist complex  Ciene-
rally, the Government policy is to connect
such tourist centres by air. Sir, this Por-
bandar and the Keshod amrport mre very
near to this tourist complex. But, the
Government has stopped the air flights to
Porbandar and Keshod. I would like to
know whether the Government propose to
restart these flights or not

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA.
DUR) : I think the hon. Member is
aware that following the hike in ofl prices
lnﬂ also avistion baving become very
costly 8o far as foel prices are concerntd.
coupled with the extremely tight flight po-



State-wise basis or place-wise basis but on
considerations of tourist attraction to both
Indian and foreign tourists. Now, may I
draw his atention to Demand No. 84
which is going to be discussed today in
the Gujarat Budget wherein it is said,
and | quote :

“Government has recently decided to
set up the Gujarat Tourism Pe-
velopment Corporation. To  en-
able the Corporation 1o meet its
preliminary expenses,  Goverr-
ment has sanctioned am amount
of Rs. 1 lakh by obtaining an ad-
vance from the Contingency
Fund on 17th February, 1975."

In view of this fact, now that the Gov
ernment of Gujarat are establishing a tot-
tsm corporation, may T know whether the
Government of India will give adequate
assrstance in financial terms to this corpo-
ration, and also whether the Government
will give assistance from world will Jife
fund for the speedy development of the
Gir lion sanctuary? Further, what are
the Government doing with regard to the
development of saputara hills which he
failed to mention in his original answer?

SHRI SURENDRA PAL SINGH : As

would be_happy to hear that tl;e Central
Government has approved Rs. 15 lakhs in

of hill statiops

PHALGUNA 3Q, 1896 (S4K4)
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SHRI P, G. MAVALANKAR : What
about the ald from World Wild Lifs
Fund?

SHRI SURENDRA PAL SINGH : I
am not able to give an answer to that: I
mquire separate notice.

Dual Pricing Policy

*445. SHRI P. GANGADEB :t
SHRI SHRIKISHAN MODI :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government are contemp-
lating a policy for a dual pricing system;

(b) if so, whether any final decision
has been taxen in this regaro:

(c) whether producers will be compel-
led to part with a certain percentage of
their output for sale at a fixed lower price;
and

(d) if so, the salient features thereof?

THE MINISTER OF FINANCE (SHRI
C. SUBRAMANIAM) : (a) to (d) : A
dual pricing policy enable consumers
to obtan a substantial part of their essen-
tial requirements at relatively low prices,
while, on the other hand, any losses incur-
red by producers in respect of low-priced
supplies can be recovered on the portion
of output sold in the open market. Thus,
a dual pricing policy such as the one in
existence in respect of sugar, may some-
times be in the interest of both consumers
and producers. However, as no single
pattern of pricing can do justice to the
circumstances prevailing in different bran-
ches of Indian industry, Govenment have
adopted a flexible approach in formolat-
ing their price policy relating to individual
commodities.

6

SHRI P. GANGADEB : In view of the
fact that there is a procurement price and
a millecs’ price in some States in regard to
certain agricultural commodities, as for
instance, in Orissa, I should like to
know from the hon. Minister whether it
will be justifiable to compel producers to



g e e e

to this matter 7 Secondly may I keow
whether this policy was or was pot res-
pomsible for failare to achieve the targets

by
Member to put the question
Ministry;.

SHRT P, GANGADEB : Since the
Prime Minister had made it clear in her
address to the business community at
Bombay on 28th December, that a policy
of dual pricing was not acceptable to the
Government unless a part of the produc-
tion was made available at subsidised
prices, may I know from the hon Minister
what the reaction of the indusiries is to
this suggestion of the Prime Minister 7

SHRI C. SUBRAMANIAM : The reac-
tion of the industrics is always to make
profits. That is their tendency. There-
fore, if we take a policy decision, then
we enforce it

Take, for example, sugar In sugar,
we have levy price and there is non-
levy sugar which is allowed to be sold
in the open market. We do not Jook into
the retaction of the indust:y as far as that
is concerned. Therefore, when we come
to the conclusion that a particular com-
modity has got to have this dval pricing
for the porpose of supply at reasonable
price to the vulnerable section of the com-
munity, no doubt we may have consulta-
tions with the industry. but ultimately
we have to take a policy decision and
enforce it also.

sy sftfenmwrly : s o, W
7 agt fod (w) wr v fer § W (w),
(7) v (%) & v 4% & o frr £
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wolt g W W gk § B

wr fgur ¢ ofix aw ¥y wwife
fog amew Powe wot & firg, odindy
s § frg wr A w0 & o
for O & tw o  Pmifer w6
fern w winr ok v & W W
ot frw o & YW o won § dhcww
¥ fow @ wr spwenr w6 o W e
¥t & & wRere are g o

SHRI C. SUBRAMANIAM : There 15

a4 |

34

. 1o question of fixing a time limit because

it would be a continuing process. Taking
into account the exigencies of the situa-
ion, various commodities may have to
be brought into this dual price system as
we go along

The hon. Member is aware that already
we have a dual price system in stec! We
have another type of dual price system
for standard cloth and non-standard cloth.
Therefore, we take decisions according
to the cxigencies of the situation, and
taking into account what commodities
have got to be tuckled with 1egaid to the
dual piice system. When we have to
take those policy decisions, taking into
account the particular commodity ard the
types of production, we may have com-
miftees going into it or other expert groups
set up tor the process of working out, and
costing will also have to be donc. We
have got our own costing agencies. All
these institutions are brought into the
picture before we take a decision.

SHRI KRISHNA CHANDRA
HALDER : The hon Member in his
reply has referred to the price of sugar.
The hon. Minister is also aware that
the growers of jute, cotton and tobacco
are forced to sell their produce at low
rates. So, I would like to know whether
Government is thinking of safeguarding
the interests of these growers at the time
of harvest by fixing reasonable prices for
their commodities and declaring a bonus.

SHRI C. SUBRAMANIAM : 1 am
afraid the hon. Member's question does
not relate to what is called dual price
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syvem. These are all market forces spe- SHRI H. K. L. BHAGAT : Have Govers.
rating apd, therefore, prices go up amd ment any proposal for bringing some mtore
come down. But in dual pricing we pur- articles and essential commodities within
poscly psy less tham the cost price awd price control and if so, what are they and
the loss is made up by selling it at a by which time it will be done?

bigher price to the less vulnerable sectiom

of the society. The hon. Member has a SHRI C. SUBRAMANIAM : 1 camant
point with regard to jute and other immediately answer that question. It s
growers, and I think my hon. colleague constantly under review. The Civil Sup-
will take note of it. plies Ministry are trying to identify the
SHRI K. NARAYANA articles to be covered by the public distri-

stood correclly what the hon. Minister
said, is that the low priced goods will
be distributed to the volnerable sections of
the society. About the principles 1 have
no quarrel.

1 want to koow whether in fact the
vulnerable sections have been receiving
these essential goods at low prices. In
the case of standard cloth it ig possible to
distribute cheap cloth to the vulnerable
sections. But in the case of sugar and
steel, 1t is exteremely difficult to make
a distinction because there is no qualitative
difference. Will the Minister see that this
policy 18 strictly implemented?

SHRI C. SUBRAMANIAM : 1 do
agrec there is scope for abuses of this
system. Ultimately it depends upon »
good public distribution system. What-
ever approach we may make, we seem
to come to the same conclusion that even
as a long-term strategy, an efficient and
fair public distribution system has got to
be a compulsion. Let us hope the
Ministry in charge of it will come for-
ward with a rational distribution system,
which will be fairly efficient. Thus is the
omly answer to many of the ills we are
facing.

SHRJ SAMAR GUHA : The hon. Mi-
nister frequently refers to. the role of the
other Ministries. The question categori-
cally relates to “dual pricing policy”. Na-
turally it is expected that other Ministries
do it in consultation with the Finance Mi-
nistry and the Finance Minister is expected
to anewer these wupplementaries. Other-
wise, this type of question should mot have
boen admitted.

bution system, for which procurement will
have to be made at a comparatively lower
price than the cost price. They have
under consideration quite 2 few things like
edible oil, domestic fuel etc. These matters
are receiving serious comsideration. When
decisions are taken, it will be made known
to the House.

w§t gwm oww wenw W Ogh e
Aifs o a1 @ &)1 ars whww o oéd
¥ ¥ A¥ & A § o el afne ot
iy W A3 @@ e Wy g ?
I O F AT AT § Iwer fean
sfFwmr wre i wr frear & sfe g
9 T I & A wr § Iy femd wf-
W gF qT e e fe wm ¢ 7

SHR] C. SUBRAMANIAM : This will
vary from commodity to commodity. But
the general policy is 1o provide at reasom-
able prices some of the essential commodi-
ties 1o the comparatively poorer sections
of the people. Naturally it would cover
those who are below the proverty lime.

ot g W WA ;3w NT SR
T WwET &1 TErer oy e ¥ o §
o feay gfowe T & Wl & R
I & I T T oA wha & oy
™ g1 q¢ o7 ww fear wver §oaed
¥ fam wy ferd wirws fear amr £ 7

SHRI C. SUBRAMANIAM : For ex-
ample, in the case of sugar, 65 per ceat is
intended for levy sugar, which is sold at
the controlled price, and 35 per cent is
sold o froe market sugar. As far as clnth
is concerned, 300 million sgoare metres
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C. SUBRAMANIAM : T am sorry,
t have this information which the
mber has just now mentioned.
, I shall pass this on o my col-
Agriculture Minister, who is ip
this.

Bs
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SHRI NARSINGH 'NARAIN PAN-
DEY : The credit policy of the Reserve
Bank should be the concern of the Fim
ance Minister.

MR. SPEAKER : Such specific questions
should sot be asked in a general question.
Fqr that separats notice should be given
50 fhat the Minister could give more speei-
fic information.

SHRI NARASINGH NARAIN PAN-
DEY : This is the result of the dual policy.

MR. SPEAKER: I do nat think it is
simmple & question which is converned
with the policy of the Reserve Bank,

g_a

that greater quantum of sugar would
svailable for public distribution system:

we have to export more sugar for the pur.
pose of balancing ow payments. Therefore,
whatever might be the other point of view
in the present situation we have to export
more and more, rather than consume more
within the country.

MR. SPEAKER -
Bhaura.

SHRI SHYAMNANDAN MISHRA : Sir,
waat about question Na. 447 ?

MR. SPEAKER : It has besh transforred
to 8-4-75. That is what my list say.

Working Expenses of LI1.C.

*449. SHRI M. V. KRISHNAPPA : Will
thy Minister of FINANCE be pleased
stute :

(a) whether the working expenses of the
Life Insurance Corporation amount to 28
per cent whereas the expenses of the in-
sWance companies in USA. and UK
amount to about 16 per cent and the work-
ing expenses of Postal Lifs lpsurance in
India amount to only & per cent:

1b) if so, the reasoms for such high
expenses of Life Insurance Corporation; and

(¢) what sotion is being taken to cuf
dowa the expemss ration of this Corpora-
tion ?

Next question. Shr



N1 DR nﬂANm “ {SHRIMATY

8 \. ROHATGI) :°(a) The' overall
_ wmh {ie. fatio of the total expenses
“to the tola! premium income) of the LIC
for 197374 was 28.52%. The overall ex-
pense ratio for 1973 of the well-established
lif: insurance companics in the UK. and
the US.A. varied from I8 per cent to
22 per cent. The overall expense ratio of
the Postal Life Insurance Fund for 1973-74
was 10. 13%.

- (b) and (c) : In view of the differences
in the circumstances of the variovs tnsu.
rance organisations, a valid companson
csnnot be made between their expense ratios.
However, the LIC is alive to the need of
koeping its expenses within reasonable limin
and is taking steps, thpough budgetary con
trol measures, to limit its expenses.

SHRI1 M. V. KRISHNAPPA : Since how
fong are they taking these steps ?

SHRIMATI SUSHILA ROHTAGI :
tinuously.

Con-

SHRI BHAGWAT JHA AZAD : May |
know, if as a result of the continuous efforts
of the hon. Minister, the result is that the
expense ratio is going up? Is that the
result or should there be the result of its
going down? Is it due to the fact that
there are some incompetent Divisional
Officers like in Patna Divisional Office where
found properly in record ?
There is no supervision whatsoever from
the LIC headquarters to see thag the ratio
does not go up.

SHRIMATI SUSHILA ROHATGI : 1
wounld start with the latter part of his
question. 1 think, there is definitz scope
for improvement in the efficiency of the
‘There can be mo two opinions about
‘Whether it is Patna office or any other
if the hon. Miember is kind enough
ws something in detail, we shall cer-

into it. But ¥ do not think that
in business Is due to ipefficiency of
ra though the overall efficiency

i be improved.

Bef
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Abmnth.ﬁnpmdhquuﬁm,the
tcrease in the expense ratio of the .LIC
is not due to any particular factor. Thaugh
there has been a continuous rise of 23§ to
25 per cent in the overall business of the

LIC, the expense ratio has gone up becanse

of increase in salaries and dearncss aflow-
ances.

ﬁﬂm:ﬂ:ﬂo ke #o ¥ fufuy
el Fuwad ® gfeendd, % W,
f grow wift ¥ 7T N gAE-AAT Ww
ooy b, e gewddae et el ¥
forr Y€ wrw foar o o k7

sitvlt gefter Qe - wrene, oW wrke
dto ¥ forr ft warrwy Wy § Wiy
I T ¥ § a1 srweeqr ¥ §, Wy ey
ot wwre & g, 1 fow oy & TF awy
sT Awd §, o o peardy v o
tnmﬂm“qm%ﬁ'ﬂ
Lo A8

SHRI P. R. SHENOY : May I know
whether it is a fact that the insurance
business in India is employment-oriented
and, therefore, computers cannot be used
in insurance business and so the expense
ratio is bound to be higher.

SHRIMAT] SUSHILA ROHATGI: 1
certainly do not subscribe to the view of
the hon. Member that computers do not
play any part in the LIC. T think, the LIC
has been doing good business. But recently
because of the increase in salaries and dear-
ness allowances, as T have already said,
this could not be controlled. 1 do not think
the LIC as such is incompeteat in its work-
ing. :
wiew it Frry & ey weiel Sra et

*as1 ot e AR W faw Wolt
I s W g owa fe

(w) wr wrehw ofer dor few &
der @ ¥ woft go A & i &
lﬁtmm«mmh
§; o
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(w) wfx g, & sy e e
W YW AT # weeTe wr et weladr
v wr e k2

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHTAGI) : (8) The agita-
tion launched by the Federation of Class
11 Officers of L1.C. has since been called
off.

(b) The main demands of the Develop-
ment officers pettain to revision of pay
scales allowances, bonus and conveyance
allowance, In their recent statements, refer-
ence is also being made to improvement of
scrvices rendered by the LIC to its policy-
holders. These demands are receiving atten-
tion.

W i fEReY: W Wi oW A
oy W W W WG 6 R g afer
frat ot & ay fedt wrTRw & WTETC 9X
fomn war & ¢ aft 7, aY ag wrewEe feawt
are @ four T o« ?

ot gt el : AT, WG

% TH TEE AC 7 0Ho wre Hlo MW
detew & oy A ¥ o ff TR @@ oA
g @1 f& vmo wike #re ¥ AWl Wt
wex foar & ag wwdwe T & oA W
&t N vx mAe wfer oo | g
™ T fewre w7 T & WR W 9 e
Nt Folg o for mr 2

i witwee fplt s Aw fora @R
® gy & 7

sl wfwr Ot Mm@ W

SHRI S. M. BANERJEE ; 1 would like
to know from the hon. Minister whether it
18 4 fact that before starting the agitation
they bave been knocking at the doors of
both the Corporation and the Ministry with
nc response. | want to hnow whether a
finul decislon will be taken in respect of
the implementation of the sssurances given
or whether the Corporation will await an-
other agitation to solve the problem,

MARCH 11, 197 Orel Answors

another agitstion. But the
matter and it is
the demamds and

]

SHRI 8. M. BANERJEE : There shoyld
be some time limit, Let us be remsonable.

MR. SPEAKER : He is quite reasonable.

SHRIMATI SUSHILA ROHTAGI : Any
demand coming from the Kanpur Member
s bound to be reasonable. But the fact is
that, before Government gives any sssur-
ance, it has to take all the factors into
consideration—since it concerns the pay
scales, allowances, eflc. Government is
aware of all this and it would try to come
to a conclusion as early as possible.

MR. SPEAKER :
reasonable.

You are also very

SHRI R S. PANDFY: May I know
whut are the detamls of the demands of
these field workers of LIC and what assur-
ances have been given ?

SHRIMATI SUSHILA ROHTAGI : 1he
demands presented by them were really
fantastic, Since the Government is work-
ing out and the negotiations have taken
place earlier . . . .(Interruptions)

SHRI R. S. PANDEY : What are those
fantastic demands ? The House would like
t0 know that.

THE MINISTER OF FINANCE (SHRI
C. SUBRAMANIAM) : The Development
OHficers onginally worked on the basis of
their performance and they were getting
commussion and remuneration on that basis.
At a certain stage they wanted to be per-
manent officers of the LIC with acales
pay. Unfortunately, this has
Now they want increape in salaries,
luments, etc., without
mange, This is the real di A
Development Officers, it
to their performance. As

E



of the workers will have to be met, there
is also the other side of the picture, there
wil have to be performance, efficiency and
discipline. Without these, you may be on
increasing the salaries but no results would
be achieved.

SHRI DINEN BHATTACHARYYA :
Apitation wus 1csorted to not only by the
Development Officers but also by all the
agents of the msurance compames. May
1 know whether, on a preliminary assess.
ment, the Gorvernment has come to any
figure, the amount that will be spent if the
demands of these employees are met.

SHRIMATI SUSHILA ROHTAGI : 8n
far as the agitatton by the agents iy con-
cerned. I think. that was also a part of the
entire agitation which was Jaunched n
July, and which ended 1n March—-it way
there for about eight months or so. The
agitation which was launched by the
agents was a part of that, Tt will be
difficult to quantify exactuly what the
amount will be.

Credlt given by Nationallsed Banks

452. SHRIMATI PARVATHI KRISH-
NAN*t :

SHRI VIJAY PAL SINGH :

Will the Minister of FINANCE be pleas-
ed to state :

() whether nationalised banks have
given credits to the Sugar Barons, Cotton
Brrons, Textile Barons. wholesale food
traders and larger industrial houses with an
asset of over Rs. § crores in 1972.73,
197374 and 1974-75 more than small in-
dustrinlists, small traders and small agri-
culturalists in the same period; and
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(b) If so, the facts thereol and reascms
therefor ?

THE MINISTER OF FINANCE (SHRI
£. SUBRAMANIAM) : (a) and (b) : A
statement is [aid on the Table of the House.

Statement

Since nationalisation, there has been =
perceptible shift in the deployment of bank
cerdit in favour of such sectors as agri-
culture, small industries, road and
water transport, small trades, self-emp-
loyment endeavours, etc. in  which
the small man is on the whole
well represented. Thus, whereas at the end
of June, 1969, outstanding advances of
public sector banks to these sectors amount-
ed to about Rs. 441 crores involving barely
2.6 lakh accounts and accounting for no
awre than 14.9 per cent of the total ad-
vances, by the end of June, 1974, the am-
ount involved in this type of lending in-
creased to Rs. 1688 crores, the number of
uccounts and the proportion to the total
alvances having gone up to 26.16 lakhs and
25.7 per cent respectively.

2. With the increased flow of credit to
the above-mentioned seclors as also to such
other equally important spheres of activity
as public food procurement agencies, exporis
and public enterprises, the share of the
traditional sectors, viz. private large-scale
industises and  whole-sale trade in the
aggregate credit extended by the Banking
gystem has declined from 54 per cent in
end-October, 1972 to 51 per cent in end-
April, 1974, Although the present system
of statistical reporting does not provide for
classification of advances according to the
size of the asset holding of the borrowers,
the fact that the share of larger borrowers
in the aggregate bank credit hes declined
can be scen from the data separately com-
piled by the public gector banks regarding
their outstanding advances to 75 industrial
houses listed in the Monopolies Enquiry
Committee’s Report. The share of these
houses in the aggregate credit of the 14
nationalised banks amounted to 19 per ceat
at the end of 1971. This proportion declined
to 18.2 per cent by the end of December,
1972 and further to 152 per cent by the
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oud of Decsmbar, 1973, la the cest of the
State Bank of India, this proportion has de-

from 21.789% at the end of Decem-
ber, 1971 to 18.750% at the end of Decem-
ber, 1973.

SHRIMATI PARVATHI KRISHNAN :
At the beginning of the statement, it is
said ;

*.ieeothere has been a perceptible shift
in the deployment of bank credit in favour
of such sectors ay agriculture, small indus-
tries, road and water transport, small
trades, seif-employment endeavours, etc.,
in which the small man is on the whole
well respresented.. .”

At the same time, in the latter part of
the statement they have said :

“Although the present system of statis-
tical reporting does not provide for classi-
flcation of sdvances according to the size
of the asset holding of the borrowers,
the fact that the sbare of larger borro-
wers in the aggregate bank credit has
declined can be seen from the data sepa-
rately compiled by the public sector
banks regarding their outstanding advane-
¢ 1o 75 industrial houses listed in the
Monopolies Enquiry Commuttec’s Re-
Ml!

My specific question was whether the
nationalised banks have given credit to in-
dustrial houses with an asset of over Rs. §
groues. If you do not have a  statistical
sysiem whereby you are aware of the per-
sous to whom you have given the credit,
I would like to know how the governmental
policy in seeing that the credit is deployed
to the smaller sections and less richer sece
tions will be followed apd implemented.

SUBRAMANIAN : The hon.
gave the figure of Rs. § crores

caliod the 75 larger houses
take note of them and try
sort of oredit facilities
avgilable to them. Here,

m:hm i

what 1

production has got to take place to-day in
our country. Therefore, i is on that basis,
on the priority basis and on the basis of
the articles to be produced, that we have
to give credit, whether it be larger houses
or the smaller houses But we do take care
to see that if the resources are available
with a particular concern—naturally there
will be greater resources with the larger
bouses—to that extent, we curtail the pur
veying of credit to those houses.

SHRIMATI PARVATHI KRISHNAN :
We have been told by the hon Mims-
ter that credit 1 given as a priority to agri-
culture. It s a fact that quitc a lot of
credit has been given to the small agricul-
turists this year and they have also been
helped by the Agriculture Departments by
giving them incentives to go in for high
yielding strains, for instance. in cottom and
jute At the same time, to-day, the position
in the country 1s that large stocks of cotton
and jute are lying with small agriculturists.
Why is it then that the banks are not
giving sufficient credit to the Cotton Cor-

know whether the Goversment
delineated their policy in regard to this
why is it that the credit thas has been given
to the Jute Carparation and the
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poretion which appeared in' the statement
siven in reply to the previous question, Is
such a low amount and how is it that they
do not see that these two things are pro-
perly delineuted ?

SHRI C. SUBRAMANIAN : There are
two aspects. One is production and the
oiher is trading operations. Our priority
is for production programmes. Naturally,
when the agriculturists produce, they should
be assured of minimum price or what we
cull, u support price Therefore, what should
the function of the Cotton Corporation and
the Jute Corporation ? Should they take
over all the functions of the jute magnates
und purchase everything and then pass it
to them ? Or should it be an operation for
the purpose of ensuring a support price to
the jute growers ? The same is the case with
regurd to cotton. Certainly, we should not
consider in terms of taking over all the
lisbilties and responsibility of the private
textile mill-owners and provide all the credit
through the Cotton Corporation and then
Pass it on to the textile mills. As a matter
of fact, many hon. Members do not real-
ise that 1t is the mill-owenrs and it is the
industrialists who are pressurising indirect-
Iy for the purpose of financing the Cotton
Corporation o1  the Jute Corporation so
that their liability may be lessened. One
should be quite sure of it. Therefore, what
we are interested in 13 that the farmer must
not be forced to sell at a price which is
below the support price. We will take all
action to see that it does mnot go below
support price.

SHRI NATWARLAL PATEL : Regard-
ing lcng-staple cotton, prices have gone
very very low. The Cotton Corporation
of India is not provided with sufficient
funds. I would like to know whether
sufficient funds will be provided to the
Cotton Corporation of India,

SHRI C. SUBRAMANIAM: Prices going
down or high is a relative thing and during
fast year and year before last it reached
certain heights which never existed before.
It cannot be sustained at that level and it
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has got to come to a reasonmable level.
That is why APC (Agricwiture Prices Com-
mission) had gone into it. And they have
indicated sopport price which shouid be
given to long-staple cotton. The prices
ruling are at a much higher level than the
prices indicated by APC. But still 1 do
ugree there is certain amount of grievance
on the part of long-staple cotton growers
because, on the basis of the higher prices,
they have gone in for paying much higher
support for the inputs. For example, 1
know, in case of cotton-seeds, some people
have paid as much as Rs. 800 per kg
and in some cases even Rs. 1,500, much
more than the silver price. So, this will
have to be taken into account. We are
quite aware of the fact and my colleague
is trying to work out a solution for this
and I hope we will be able to find out
some solution to this problem.

SHRI K. GOPAL : The statement is so
cleverly worded that you cannot make
out anything. The statement says that i
the aggregate, credit of 14 nationalised
banks amounted to 19 per cent at the end
of 1971, 18.2 per cent at the end of 1972
and 15.2 per cent at the end of 1973, 1
would like to know (a) what exactly was
the total amount of loan extended to big
houses: and (b) whether the Minister is
aware of the fact that some of the rules of
these nationalised banks have defeated the
very purpose of nationalisation. For inst-
ance one of the rules stipulates that the
poultry farm should be situated more than
10 k.m. away from the office of the bank
which means, if poultry farm is situated
10 km. away in rural areas that will not
be entitled for credit from the banks. Will
the hon. Minister kindly look into the
tules and set them right ?

SHRI C. SUBRAMANIAN : This is cer-
tainty a problem and I shall certainly look .
mto it end ry to find out where the
bottle mecks are and try remove them s
quickly as possible.

SHRI K. GOPAL : I said, percentage h
misleading.



Jute, Rs. 104 crores in December 1972,

Rs. 133 Crores in December
1973,

Others. Rs, 164 Crores in 1972.
Rs. 239 Crores in 1973,

Therefore, if it is taken into accoumt ac-
cording to priorities, you will find that the
priority items have got more credits and
in less priorities items, this has gone down
The whole difficulty here is that we can-
not go by the suze We have to go
according to the structure of the industrv
under which we give credits to priority or

fon-priotity items.

SHRI JAGADISH BHATTACHARY-
YA : I want to know from the hon. Minis-
ter what percentage of the total credit
given by the nationalised banks is given
to the industrial houses whose asset is over
Rs. 500 crores ?

SHRI C. SUBRAMANIAM . 1 would
like to have a separte question to answer
this (lnterruptions).

SHRI P. VENKATASUBBAIAH : The
hon. Minmister said that the intention Is that
the nationalised banks are expected to give
credits to the agricultural sector, especially,
to the weaker sections of the community.
That is not being adhered to. Some of
the nationalised banks, especially, the
State Bank of India, are putting forward
all sorts of objections such as the plea
that some areas are beyond 10 km. and
s0 on and so forth and, as a result of
that, many people, especially the educated
mnemployed and also the weaker sections
of the people are not getting proper credit

the ecarly stage, when we said that they
should give credits, particularly, to the
weaker sections of the society, like agricul-
turists, the credits were made available to
them even though they were beyoud 30
or 50 miles away. Unfortunately, there
are no controls over the utilisation of the
credits. Even tbe recovery of the credits
became very very difficult. That is why
we have to fix some limits so that it would
be within the operational reach of the
branch, Therefore, it 18 a question of
opening of more branches so that more
arens are covered. This is under constant
review of the banks. We me opening more
and more banks, as the hon Member Is
aware, in the country as a whole But,
apart from that, there is another problem.
Certainly we cannot hope to 1each all the
rural areas through these commercial
banks,

As a matter of fact, this will cieate dis-
tortions in the economy as a whole. That
15 why, we have taken the decision for the
purpose of reaching, particularly, the far-
ming community in the rural areas, that it
should be on the basis of the setablishments
of what we call ‘farmers service societies’
in which the banks take responsibilities in
certain areas indicated by state governments
getting them organised and financing them.
Where the cooperatives are strong, they
take the responsibility. This process has
inst started.
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Smport of Notwrsl Rubber

#554. BHRI VARKEY GEOROCE :
SHRI SARO) MUKHERJEE :

Wil the Minister of COMMERCE be
plessed to stato :

(a) whether the Rubber Growers Auwso-
ciation has requested Government not to
import astoral rubber;

() whether Government have made any
amessment of the stock position of natural
ribber; and

(c) if so, Government's reaction to the
request made by the Association ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) : (a)
and (b) Yes, Sir.

(c) There is no intention to import na-
tural robber at present.

SHRI VARKEY GEORGE : The hon
Minister has said that the Government has
made an assessment of the stocks position.
May I know from him the annual pro-
duction and consumption of natural rub-
ber m our country and the balance of
stocks of rubber available in the country
at the moment ?

SHRI VISHWANATH PRATAP
SINGH : T can give you the figures of last
year. ‘The stock, at the beginning of the
year 1974-75, of natural rubber was
4,45,160 tonnes, of synthetic rubber was
14,500 tonnes, the production of natural
rubber was 131,000 tonnes and of synthe-
tic rubber, 18,000 1onnes, import of sperial
purpose synthetic rubber, that ix nitrite
synthetic robber was 6,000 tonnes. The
total availability of rubber last year was
2,14,660 tonnes. If we deduct export of
pataral rubber, 350 tonnes and of synth-
ctic rubber, 669 tonnes as well as deduct
the consumption of rubber, 132 thous.nd
tonpes of natural rubber and 23,000 tonnes
of synthetic rubber, the balance stock by
the end of 1974-75 of natural rubber would
be about 44,000 tonnes and synthetic rubber
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about 15,000 tomnes. This gives us rubber
availability for 4} months which i just
pormal.

SHRI VARKEY GEORGE : Sir, from
the Minister's reply, it is seen that the
stock of natural rubber is about 44,008
tonnes in the country. May I know from
the hon, Minister whether the Govern-
ment has any proposal to export at least
half of that quantity so that we earn
foreign exchange ?

SHRI VISHWANATH PRATAP
SINGH : No, Sir. We think that this moch
of stock is normal and we need not ex-
port.

SHRI VAYALAR RAVI : Sir, the hom.
Minister has made a commitment on the
floor of the House that 5,000 tonnes will
be exported last year. I believe that onty
2,000 tonnes have been exported. I would
like to know from the hon, Minister whe-
ther be would fulfil his commitment which
he made on the floor of the House.

SHRI VISHWANATH PRATAP
SINGH : It was earlier decided to export
5,000 tonnes. So far 3,050 tonnes have
been exported and in the present situation,
we think it will not be advisable to export
rubber.

SHRI SAMAR GUHA : Sir, I would
like to know from the bon, Minister whe-
ther it is a fact that the Rubber Goods
Manufacturers Association of India are
facing certamn constraints in regard to pro-
duction of rubber in our country and im-
port of synthetic rubber etc and whether
they have made a representation to the
Government, if so, the facts and the issoes
that were raised in that representation and
the reaction of the Government thereon?

SHRI VISHWANATH PRATAP
SINGH : Sir, the rubber manufacturers
had represented that imports of rubber
should be allowed. But, the Government’s
assessment is that the total requirement of
import of rubber for export purposes would
be only 7,000 tonnes and it will not be
advisable to import this quantity and dis-
turb the rubber market in the domestic
area, particularly when the rubber g owers
are gefting a 1emunerative price



reasons which stood is the way of fun-
filling the promise in regard to export and
what are the reasons today which are pro-
moting the Government not to continue the
export of rubber?

VISHWANATH
: Sir, in

PRATAP
1970, the prices of

rubber went down. There was a glut in i

the market and so the Government ashed
the STC to enter the market. But, these
operations were not sufficient. In 1972,
Government asked the Kerala State Mar-
keting Federation, to make purchases But
still, the rubbe: market did not revive. So,
the Government decided, in that context,
in the context of glut in the rubber mar-
ket and accumulation of stocks, to export
5,000 tonnes. This was the basis of the
declsion of export Now, the rubber prices
are normal. They went up 1n January 1974
from Rs. 500 to Rs. 1,000. Now, they are
about Rs. 824 per 100 kg. We think this
is a fair price and as the supply and
demand positions aie mutually balanced,
we think we should not export,

WRITTEN ANSWERS TO QUESTIONS

Bask credit to cotton and Jute Corporation
of India

*446. SHRI PRIYA RANJAN DAS
MUNSI : Will the Minister of FINANCE
be pleased to state :

(a) whether Reserve Bank of India
ralsed setions objections to give bank credit
to Cotton and Jute Corporations of India
recently in their purchasing season ;

(b) if so, reasoms therefor;

{d) the net credit giveh o
poration of India and Jute
India as per instructions of Reserve
of India? .

THE MINISTER OF FINANCE (SHRI
C. SUBRAMANIAM) : (a) to (d) Within
the oveiall framework of this year's busy
season credit policy and having regard to
the emerging trends in the accrual of de-
posit resources on the one hand and compet-

other, commeicial banks have been doing
their best to meet the credit requirements of
Cotton Corporation of India and Jute Cor
poration of India.

In the case of Cotton Corporation, the
existmg limits granted add up to Rs. 10
corres. 1n addition, the Corporation has been
assured of anothe: limit of Rs. 4to 6 corres
for handling cotton to be purchased from
Pakistan. The Corporation is intervening in
the market on a selective basis and a scheme
for intervention in the long staple cotton
market is under formulation.

In the case of Jute Corporation of India
for the crop year 1974-75 which, from the
point of view of purchases from the grower,
s virtually i its closng phase, the Corpo-
rution has been allowed a credit limt of
Rs. 205 croies. Ciedit 1equirements of
the Corpoiation for the forthcoming crop
scason commencing July 1975 would be
examined in due course.

Multinational Corporations

*448. SHRI B. S. BHAURA : Will the
Minister of FINANCE be pleased to state :

(a) the total assets or capital of the
multi-national corporstion in the knowledge
of Reserve Bank of India, in India;

(b) whether Government comtrol  the
finance of the muiti-nationsl corporstions;
and
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) if s0, the particulars thereof?

THE MINISTER OF FINANCE (SHRI
C. SUBRAMANIAM) : (a) According to
e study into the working of foreign com-
panies and foreign controlled rupee com-
panies published in Reserve Bank of India
Bulletin of November, 1974, the total
assets (Gross assets less depreciation) of
193 branches of foreign companies
amounted to Rs. 476 crorzs and those of
the 516 selected foreign controlled rupee

amounted to Rs. 2293 crores
ot the end of 1971-72.

(h) and (c) Yes, Sir. The finances of
multi-national companies are subject to the
regulatory provisions of various enactments
such as the Foreign Exchange Regulation
Act, 1973, the Capital Issues (Control)
Act, 1949, the Industries (Develupment and
Regulation) Act, 1951, the Monopolies and
Restrictive Trade Practices Act, 1969, and
the Companies Act, 1956 in regard to the
reccipt of deposits by them, burrowings, sale
of shares by non-residents, issue of further
capital at premium, issue of bonus
shares, issue of fresh capital at par in ex-
cess of Rs. 23 lakhs, expansions and diver-
sifications schemes, etc.

Export of Castor Ofl through S.T.C.

*450. SHRI §. N. MISRA : Will the
Miunister of OOMMERCE be plased to
state :

(a) whether it has come to Government's
notice that due to the unbusiness-like atti-
tude of the State Trading Corporation a
number of opportunities for the export of
castor oil have been lost;

(b) the reasons for the adoption of un-
belpful attitude by the State Trading Cor-
poration;

{c) what measures bave been taken by
Government to facilitate export of castor
ail; and

) how does the export of castor oil in
1974 compare with the exports in 19737
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THE MINISTER OF COMMERCE
(PROF. . P, CHATTOPADHYAYA) :
() Mo, Sir.

(b) Does not arise.

(c) Exports of castor oil are being com-
linuously reviewed in order to export s
much of castor oil as is possible,

(d) 29,934 metric tonnes of castor il
were exported in 1974 as compared %o
28,795 metric tonnes in 1973,
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Jrttdrantional Cashew Coimpity cﬁmww”mum
found,

*455, SHRI D. B. CHANDRA GOWDA: Mg,'?" mmm mmmm .mmm.
Will the Minister of COMMERCE be ments made by o088 Travel Promotign,
pleased to state : Bureau. New Delhi, However, effocts to

locate the office of the sald Travel Agency

Kenya, Tanzania and Mozambigue hes
heen approved; and

(b) if so, the main features thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) ° (a)
No, Sir.

(b) Does not arise.

Smuggiing of goods from Nepal

*456. SHRI SAMAR GUHA : Will the
Minister of FINANCE be plemsed to
refer to the reply given to Starred Question
No 62 on 2ist February, 1975 regarding
anti-smuggling drive and state.

(a) whether facts about the report of
smuggling from Nepal published in ‘Campus
Reporter' in its January number published
from B-3/14, Model Town, New Delh: and
printed at Sagar Printers, 3842, Mandi Tel,
Paharganj, New Delhi were inquired into,
if =o. facts revealed after such wmquiry,

(b) steps taken against the persons con-
cerned and the agencies copnected  with
such Indo-Nepal smuggling operation via
Patoa or other parts of Bihar; and

(c) whether the name of the ‘handsome
Central Minister® as mentioned in the re-
part could be identified, if so, facts there~
about?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERJEE) (a) and
{b) : 35 girls, two men and a lady arnived
at Patna Airport by RNAC flight No RA-
223 on 11th October, 1974 from Kath-
mandu. Their baggage was checked by the

of Law is also launched wherever warranted.

(¢) No Sir, the question does not arise
in view of (a) above,

Expanslon and Modernisation of Units e
Woollen Induwstry

*457. SHRI MUKHTIAR  SINGH
MALIK : WiH the Minister of COM-
MERCE be pleased to state :

(a) whether Government have formulated
any scheme for the expansion und moderni-
sation of umits 1n the Woolen Industry in
the country,

(b) if so, the main features thercof, and
(c) the funds allocated for the purpose”

THE MINISTER OF COMMERCE
(PROF. D. P. CHATOPADHYAYA) :
(a) and (b) The following schemes have
been formulated from time to time in re-
gard to the various sectors of the woollen
industry :

(1) Expansion of priority units in the
worsted sector.

(2) Vertical Inmtegration of hosiery
onits.

(3) Modernisation of hosiery units.

(4) Creation of additional combing
capacity. ,

(5) Integration of shoddy spinning
units.

(c) No investment by Government is
envisaged and hence no allocation of fonds
have becn made.
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Tax Liabilities of Promoters/Direciors of
M/s. Power Cables (P) Ltd. Bombay

*460. SHRI SAT PAL KAPUR * Will
the Mimster of FINANCE be pleased %o

(a) the names of the promotersdmec-
of M/s. Power Cables Limited, Bom-
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(1) Sbrf D. D. Desai, Chairman
2)Dr. N. D. Desal, Managing
Director,

(3) Smt. Shantaben D. Desal, Direc-
for.

There are no liabilities in regard to
direct faxes against these promoters/Direc-
tors as on 31-1-1975,

fn regard to outstanding Habilities. if
any, in respect of Central Excise dutv
against these persons, the information is
heing collected and will be laid on the
Table of the Honse.

{b) Information is being ¢ollected and
will be laid on the Table of the House

(c) No raids were conducted by the
fncome Tax authorities at the residences
of any of the promoters/ directors of the
company or at the premises of the com-
pany TInformation reparding rhids com-
ducted, If any, by other anthorities under

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERIEE) : (a) and

* (b) : No, Sir. Government is not consl-

Central and State Agencies and also  bv
public auction restricted to actual users
and quota holders,

Visit of Dutch Trade Team to India

*462. SHRI R S. PANDFY : Will the
Minister of COMMERCE be pleased to
oate

(a) whether a Dutch trade team visited
this country during February, 1975 and
beld talks with our Government; and

(b) if so, the mnain features therno!
and decision arrived at?

THF DFPUTY MINISTFR IN THF
MINISTRY OF COMMERCE (SHR!
VISHWANATH PRATAP SINGH) @

(a) No Dutch trade seam as such vjsited
India during February, 1975. However, an
official delegation from the Netherlands
visited India in February March, 1975 to
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sttend the frst sestion of the Indo-Nether-
ipdrhh(}omm

(b) The main points discossed are
mentloned below :

types of amistance to the developing
countries and India could take effective
advantage of such facilities

Possibilities of promoting direct exporns
to the Netherlands were conmsidered. f[he

<cakes, leather and engineering and chemi-
cal Mems. Items for import include ship-
piog/dredger components,

The Netherlands Centre for Promotion
of Import from Developing Countries will
consider some assistance in carrying out
market surveys in the Netherlands.

Possibilities of collaboration in areas
such as electronics, shipping/dredgers, air-
crafts in the context of exports eflc. wete
discossed.  Interest was also shown in
cooperation in the agricultural field

Posibilities of promoting Indo-Nether-
Iands cooperation in industrial ventures in
third countries were considered.
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Import of Fertilisers by M.M.T.C. and
Department of Sapply

4276. SHRI G. Y. KRISHNAN :
SHRI N. E. HORO:

Will the Minister of COMMERCE bpe
pleased to state :

{a) whether fertiliser imports so  far
bandled by the Minerals and Metals Tra-
ding Corporation pertain only to rupee
trade countries of Eastern Europe and
contracts have been signed for the import
of over one million tonnes of fertilisers
from these countries;

(b) If s0, tho facts thereabout; and

(c) the countries with which orders
have been placed for fertilisers by
MMT.C. and the Department of Supply
with quantity and valve thereol?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) : (a)

year, they have so far concluded contracts
for 7.67 Iakh tonnes of fertiisers.
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(b}and (c) : Contracts concluded by M.M.T.C

Bl. Name of country
No.

tonnes)
i. Rumama . 2.00
2. USSR, 2.67
3. Bulgana 0.70
4. Poland 2.3%

Contractsconcluded by department of supply
US.A, . 110/1 14

— e e, - —_—

Being commercial deals, value of the
contracts are not made public.
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Loan by M. P. Siste Industries Develop-
ment Corporation

4278. SHRI BHAGIRATH BHAN-
WAR : Will the Munister of FINANCE
be pleased to state :

(a) whether Madhya Pradesh State
Government had sought the Centre's per-
nmussion for raising a loan of Rs. 2.5 crores
by the State Industries Development Cor-
poration,

(b) if 50, the reasoms therefor,

(c) whether several other State GCov-
ernments have been permitted to raise
additional market borrowings; and

(d) if so, the facts theieof”

THE MINISTER OF FINANCE (SHRI
C SUBRAMANIAM) (a) Yes, Sir. Tt has
been possible to accede to the request m
view of the resources available for public
borrowing programmes did not permit of
any additional market boriowings by State
Governments or their agencies

(b) To sugmeat the resources of the
Corporation for meeting the demands on
it for financial assistance tp industrial en
terprises in the State end for investmenms
tn joint sector projects.

(©) Ne, S,
1d) Does not arse.
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Outdated Procedures for the purchase
of spaes from Affiuewt Conntries of the
West

4279, SHRI NIMBALKAR : Will the
Munister of COMMERCE be pieased w0
state :

{a) whether Government are aware
that its procedures for the purchase of
spares from the affuent countries of the
West are oui-dated resulting in the low of
subsiantial amounts in foreign exchange,

(b) whether any remedial measures are
yruposed; and

{c) if so, what are those measures™

IHE DEPUTY MINISTER IN TH}
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) : (a)
to {c) Purchase of spare parts is effect-
ed by ceniral purchase organization o
User Departments to meet maintenance
and repaits tequirements. Suitable method
of pwmchase 15 adopted so as t0 ensure
purchase at economical prices. Ministrv
of Commerce issues import licences on
recommendation of such purchasing agen-
cie« and the user departments

Dciine in Export of Steel Tubes and Pipes

4280, SHRT SOMCHAND SOLANKI :
Will the Minister of COMMERCE be
pleased to state :

(a) Whether the export of Steel Tubes
and Pipes have fallen during the last two

yeJrs;

(b) if so, the quantity and value of
evports in the years 1972-73, 1973.74 and
1974-75;

(cy whether Governmeat visualise bright
prospects for the export of steel tubes and
pipes in 1975-76 i terms of act realisa-
uon of foreign exchange;

(d) whether the Tube Industry has re-

Wriiten Answers 42

THE:. DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH

(a) No, Sir.
(b) Exports of steel pipes and tubes

during 1972-73, 1973-74 and 1974-7%
(April—December) have been as under:—

Quantity 1n tonnes
Value 1n Rs. Jakhs

Quantity Value
1972-73 56 463 858.57
1973-74 97,770 1938.90
1974-75 2,54 2447.%4

(April—December only)

{c) Yes, Sir, There are good prospects.
(d) No. Sir

{¢) Does not arise,

Delivery of HS-748 Aircraft to Indian
Alriines

4281 SHRI N. E. HORO : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Indian Airlines has sold to
airlines of Laos two viscounts and four
DC-3 in heeping with the policy of phas-
ing out these types of aiicraft;

(b) whether the aircraft thus Jdisposed
of are to be replaced by HS-748s and the
Indina Airlings has been waiting for their
delivery for the last two years; and

(c) if so. the facts thereof ?

THE MINISTER OF TOURISM AND
CIVIL  AVIATION (SHRI RA)
BAHADUR) : (a) : Yes, Sir.

(b) and (c): No, Sir. The aircraft
which were disposed of were not part of
the opersting fleet of the Corpotation
However the question of purchase of pew
nircraft to augment the ficet of Indiun Air-
lines is under active consideration.

Leans advasced by Nationalised Basks to
SmaH Scale Industries in Jalpaigurl,
West Bengal
4282. SHRI TUNA ORAON : Will the
Minister of FINANCE be pleased to State;

——
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A3 e Acvers
(&) the amount of Yoans advanced by the
banks to Small Scale Indstriey

nationalised
in Filpeiguri of West Bengal during the
year 1975; and

() The present system of data report.
ing as at the end of Janvary, 1975 7

THE DEPUTY MINISTER IN THE
MINTSTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) . (a) Districtwise
information in regard to the flow of bank
credit to different sectors becomes avail-
able wath certain amount of time leg. The
Intest date for which information reparding
ontstanding advances of public sector
banks, including nationalised banks, to
amall scale industries in District Jalpaigurl,
West Bengal cumrently available 13 end
December, 1973, an that date such out-
stending advances amounted to Rs. 179 84
lakhs.

(b) The present system of date repon-
fog does not provide for compilation of in-
formation regarding loan applications pend-
fng with the bank branches It has, how-
ever, been the endeavour of the public
sector banks to eliminate avoidable delays
in the disposal of loan applications.

Amownt wiivanced by L1C. to Government
of Karnataka (o build houses

4283, SHRI P. R SHENOY Wil the
Minister of FINANCE be pleased to state :

(a) the total amount advanced by the Life

| MARCH 21, 1973
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THE DEMMY N ‘THR
MINISTRY OF #N (SHREMATY

SUSHILA ROHATGH: (s) Rs. 150
crores,
(b) and (c) : Informatien reparding

the actual utitisation of the loan and the
progress of construction will be avail
able only in carly 197376,

Contrel of Ministry of Finance over the
eipendihae made avallsble to Sintes

4284, PROF. NARAIN “ CHAND
PARASHAR : Will the Miuister of
FINANCE be pleased to state .

(a) whether the Ministry of Finance
have exercised any control over the ex
penditure and proper utilisation of funas
made available to the States for the im
plementation of thé Crash Scheme for
Rural Employment and the Emcrgency
Agricvltural Production Programme: and

{b) if <o, whether any loopholes have
been found in the implementation and
proper utilisation of the fynds ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERIFE) :
(@) and (b) (1) Crash Scheme for Rural
Fmployment

Th: Minmtry of Finance was soncerned
with the approval of the provisions in the
Budget and Revised Estimates for the
Scheme The adnumstrative responm-
bility including release of funds to the
State Governments and exercise of con-
trol regurding: proper utihsation of funds
for the implementation of the Scheme
rested with the then Department of Com-
onumity of the Mimstry of
Agriculture in terms of the powers west-
ed in them under the Delagation of Fi-
nancial Power Rules, 1958, In the first
1971.72,
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the setond and’third years, powers of
sanct.oning projects were delegated to the
States /Union  Territories.

The C&AG's Supplementary Report for
the vear 1972-73 has pointed out certain
loopholes in implementation of the
Scheme by the State Governments.

(1) Emergency Agricultural Production
Programme :

The Govt. of India had set wup
inter-Ministerial Groups with represen-
tatives of the Ministries and Depariments
concerned, including the Mnistry of
Finance, to monitor implementation of
the schemes and utilisation of funds made
available to the State Governments under
the Fmergency Agricultural Production
Programme, 1972-73  Actual release of
funds against the loans administratively
approved were made in instalments on
the basis of actual expenditure snd pro-
gress of implementation reported by the
State Governments, and the reports and
recommendations made from time to
time by the Arca Officers designated by
the Department of Agriculture,

C&AG's Supplementary Report for
1972-73 has brought out certain loopholes
in implementation of the scheme,
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Tax exemption fo indostrial units

4286. SHRI VIRBHADRA SINGH :
Will the Minister of FINANCE be pleas-
ed to state .

(a) whether Government granted tax
exempton to cerfain classes ot small
and medium industrial units; and

(b) if so, the particulars thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERIEE: (a)
No. Sir.

(b) Question does not arise.
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Levy on powerlooms

4288 SHRI 8§ D SOMASUNDARAM
Will the Mumster of FINANCE be pleas-
ed to state :

{a) whether All India Powerlooms
Weavers Federation has represented agat-
st the burden of enhanced Icvy from
Rs 10 to Rs 200 on exh powctioom,

(b) whether the excise officials all the
time threaten to upioot the looms if the
levy is not paid in time, and

(c) whether Government propose to
reduce the levy imposed on the Power-
looms ?

THE MINISTER OF STATE IN THF
MINISTRY OF FINANCF (SHRI
PRANAB KUMAR MUKHERIJEF) - (a)
The representation from the All  India
Powerloom Weavers' Federation. Bombay
regarding the increase of compounded levy
has been received by the Munistry

{b) No such report has come to the
notice of the Ministry,

{c) The representations received from
the vurious interests affected by the in-
creased levy are under cxamination,

KHI: Will the Miister of TOURISM
:?an CIVIL AVIATION be pleared to

state:

fa) whether Government are recomal-
dermg the question of operating air Ser-
vice between Calcutta and Jamshedpur
beforc the new airport i1s construcied; and

(b) if so, when the air service would
be resumed and if not, the 1casons there
for?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI RAJ] BAHA-
DUR): (a) and (b) Air service to Jam-
shedpur had to be discontinued due to the
steep increasc in the price of aviation fuel
and the resultant phasing out of Dako-
tas and Viscounts from the Indian Aur-
hines’ fleet Indian Aurlines have mo plan
to resume this seivice in the forseeablc
future  M/s Jamir Company, a private
operator, have been authorised to aperate
dir service on Calcutta-Jamshedpur Seclor
on a dav-to-day basis Thev are, however,
not operating on this sector at present,

Mohmnbarl Alrfield

4290 SHRI ROBIN KAKOTI Will the
Mimster of TOURISM AND CIVIL
AVIATION be pleased to state*

(a} whether Government have takem
any sieps to make Mohanbari airfield fit
for landing of Boeing Jet aircraft; and

(b) if so, when Government cxpect its
completion?

THE MINISTER OF TOURISM AND
CIVIT AVIATION {(SHRI RAJ BAHA-
DUR) (a) and () A proposal 1o
develop Mobanbari acrodrome for boeing
737 operations is under comsideration
However, Indian Airlines are alresdy ope-
rating to Chabua (near Mohanbari} with
Mohanbari) with Bocing 737 sircraft.



‘% Weltten Answers

World Bagk Paper on Promotion of Edp-
cation in Developing Countries

4291, SHRI BHOGENDRA JHA: Will
the Minister of FINANCE be pleased to
refer to the reply given to Unstarred Ques-
tion No. 2576 on 7th March, 1975 regard-
ing World Bank Paper on Promotion of
Education in developing countries and
state ;

(a) What iy the Government of India™s
reacticr to the proposal for the promo-
tion of education in developmg countries
contained n the policy paper publshed by
the World Bank: and

(b) to what extent Government propose
to implement the same?

THE MINISTFR OF FINANCF (SHRI
C. SUBRAMANIAM) (a) The piper in
question 15 an internal report entitled
* Fducation Sector Policy” preparsd by the
World Bank Group for conmsideration by
the Faccutive Directors of the IBRD. The
paper is still at the discussion stage with
the World Bank and as such it is too earty
to formulate Government of India’s re-
action to the proposal contained therein.

(b) Does not arise.

wifjgx ¥ omifanr gt 67 wot &
wroty Wy F swiw g W T o% W
w7 g

4202 oft whwee fmp:  wr  wife
wdY a7 ¥y * gur woy fe

(%) =n mfigs & wEfm mEd.
67 weift ¥ wreflr www § s g
wanitat groe e o fevoar ow agegd
@ qn @t o g

(%) afe g, @ o7 R T N aw D
e,

(w) afe wt, & vy 3w s gfiooms fre?r
£, site

FHALGUNA 30, 1896 (SAKA)

Written Answers 50

(w) o fm dnft orf nd afe &
ey wur et @ T §

wifm Wy ¥ e (st fewwe
wow foy ). (%) & @

(=) & (o) =T &7 Frq F7 ™
apar w1 Avr & wf 3 TR PR @
TERTE |

Remittances by 10 top Foreign Companles
During 1974

4293, SHRI N. K. SANGHI: Wil the
Minister of FINANCE be pleased to

state

{2) whut has been the total rcmittances
made by cach of the ten top foreign com-
panies operatng in India, during 1974 ;

(b) how manv of these companies have
been permutted to expand their capacity
and diversify their producis ;

(¢} whether there 1s any proposal under
Goverrment's consideration to discourage
repatriation of profits by these comwpanies
and uthise the profits in industnal projects
i India; and

{d) if so, the reaction of the foreign
compinies in this regard”

THIL: MINISTFR OF FINANCE (SHRI
C. SUBRAMANIAM)- (a) The names of
ten top Indian subsidiaries of foreign com-
panies  according to the remtlances
made abroad during the yemi [972-
73. the latest yea1 for which data is avail-
able, are given in the attached statement
together with the figures of remittances

(b) Of these, three companies have been
issued Jndustrial Licences and two com-
panies Letters of Intent during the year
1974,

{c) No, Sir,
(d) Does not arise.
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Statoment
Names of ten top Indian suhsidiaries cf foreign companies and the amount
remiited by each of them during the financial year 1972-73 are given below.—
(Rs. lakhs)
Name of the Company Dividend Technical Royalties
know-how

1 Indian Tobacco Co Ltd

2 Indian Explosives Ltd "

3 Hmdustan Lever Ltd

4 Umon Carbide (india) Etd . . .
5 ESSO Standard R:finingCo () Ld .
& Burmdh Shell Refineries Ltd
7 Guest, Keen Williams Ltd
8
9

Firestone Tyre & Ruhher Co of (1) Pvt Ltd

Brooke Bond India Ltd .
Pfizer Ltd R

Export Orders for Bogles and Compurt-
ments from Bulgaria

10

4294 DR H P SHARMA Wil the
Minister of COMMERCE be pleased to
state

(a) whether negotiations have lately been

going on for securing an export order
for supply of rulway wagons bogies ind
compartmnets to Bulgaria,

(b) of wo, whether uny accord has been
reached n this regard, of so, the terms
thereof, and

(c) the partiulars of the items to be
exported and the cost thereof ?

THF DEPUTY MINISTER IN THE
MINISTRY OF COMMERCLE (5HRI
VISHWANATH  PRATAP  SINGH)
{a) Yeu, Sir.

227 34 .

. 146 01 23
145 67
123 17
112 50
107 78
84 90
75 91
74 65
69 04

-

Survey to Review the Distribution of

35 151

B

oA 1w

Standard Cloth
4295 SHRI C(HANDRA SHEKHAR
SINGH Wil the Mmster of COM

MERCL be pleased to state

(4) whether a survey was conducted 10
review the distribution of the standard
cloth to the people,

(b) if so the findings and recommunda
tions of the survey, and

(c) the steps being taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINUH)

(a) No survey was conducted by Govern
ment recently to review the distribution

(b) and (c) Negotiations are still gung of controlled cloth

on for supply of wagons, bogies and steel
<astings

(b) and (c) Do not arise.
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Training of Personnel operating Spoed
Bosts

4297. SHRI ARVIND M. PATEL :
Will the Minister of FINANCE be pleased
10 state :

fa) whether the persons operating speed
hoats have not been trained properly as
a result of which the boats are not func-
tioning and are being hit by the rocks;
and

(b) if so, whether Government are con-
gidering to provide them sufficient train-
ing to handle such boats so that they
should function properly 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERIJEE) : (a) and
{b) 1t is not correct to say that the boats
are not functioning on account of un-
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trained with the manufacturers in Sweden
und Norway. They in turn have impurted
on the job training to the other crew
members. In addition, regular training
courses have been conducted for Skippers
and Skipper-Mates at the Navalt School.
Cochin,

Ald from Sandi Arsbla

4298 SHRI B V. NAIK : Will the
Minweter of FINANCE be pleased to
state : what was the aid received by India
from Saudi Arabia during 1974 ?

THEF MINISTER OF FINANCE (SHR1
C. SUBRAMANIAM) : No zid was re-
ceived by India from Saudi Arabia during
1974.

Meport of Ecomomic and Socisl Com-
mission for Asia amd Pacific

4299 SHRI 8. N. SINGH DEO : Will
the Minister of COMMERCE be pleased
to state :

(a) whether Government are aware of
the recent report released by United Na-
tions Economic and Social Commission
foo Asia and the Pacific (ESCAP);

(b) whether report calls for massive
emergency aid for short term; and

{c) whether the report also calls for
mere on-the-job training in industry, efforts
to stop brain drain from rural to urban
arcas and many improvements in indust-
rial management ?

THE DEPUTY MINISTER IN 71HE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)

(a} to (c) The reference apparently is to
the “Economic and Social Survey of
Asia and the Pacific, 1974" prepared by
the ESCAP Secretariat for conmsideration
at the 3lst Session of ESCAP. This
survey constitutes the ‘Mid-term Review
and Appiaisad of the Intermational Deve-
lopment Strategy for the Second United
Nations Development Decade in the

trained crew. All operating crew of the s ESCAP Region, 1974. The Survey, inter

speed boats are ex-Navy personnel with

aliu mentions the matters referred to in

previous experience. 9 of them havebeen parts (b) and (c) of the question.
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Fall n the quaiity of exported Enghmer-
ing goods

4300. SHR1 BIRENDER SINGH RAO:
Will the Minister of COMMERCE be
pleased to stute !

(a) the major countries to whom en-

gineering goods were exported in 1973
and 1974;

(b) what is the target of exports for
1975; and

(c) whether Government have 1eceived
any complaints about the fall in quality
standard of the engineering goods ex-
ported, and if so, the action taken there-
on ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) : (a)
han, Iraq, Ceylon, Formosa, Singapore,
Malaysia, Thailund, Kuwait, Burma,
Bangladesh, Muscat, Yemen, Qatar, Saudi
Arabia, Sudan, ARE, Nigeria, Kenya,
Uganda, Tanzania, UK., Germany (FDR)
Holland, USSR. Yugeslavia, Czechoslova-
kia, Germany (GDR), US.A. and Newzea-
iand.

(b) Rs. 350 crores for the financial year
1975-76.

{c) No, Sir.
Reveenu from taxes on cigarettecs

4301. SHRI R. N. BARMAN : Will
the Minister of FINANCE be pleased to
state :

(a) the present annual consumption of
cigarettes in the country; and

(b) income from taxes on cigarettes
duning 1974.75 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERJIEE) : (a) The
data regreding amnual consumption of ci-
garettes in the country is mot available.
However 44,458.5 million cigarettes were
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cleared for home tensumption em payment
of duty during 197475 (upto December,
1974).

(b) Rs. 214.38 crores were realised as
Central Taxes on cigarettes during 1974-75
(upto December, 1974).

(The figures given, above are provisional).

Selection of Hote! Projects being set wp
by LT.D.C.

4302 SHRI B. DHAMANKAR : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the ciiteria for selecting the places
for the new hotel projects being set up
by India Tourism Development Corpora-
tion during this year; und

(b) whether they would be medium
piiced two to three star hotels?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH) * (a) Apart from considerations
of technical feasibility, the main criteria
adopted by Indin Tourmm Development
Corporation for selecting places for new
hotel projects are that they should be
located at places of international tourist
interest, where the existing facilities in
the shape of hotel accommodation, trans-
port, entertainment, etc. are not considered
adequate from the point of view of meet-
ing the requirements of toursts.

(b) The draft Annual Plan of the Cor-
porotion for 1975-76 includes two new
hotel schemes—{i) a three-star hotel at
New Delhi, and (1) a Beach Resort hotel
at Goa.

Changes in Tea Export Promotion

4303. SHRI HARI SINGH : Will the
Minister of COMMERCE be pleased to
state :

(a) whether Government proposc changes
in tea export promotion; and
(d) if so, thee main feutures thereof ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) : (a)
and (b) Export Promotion in Tea is being
constantly kept under review so that
changes found suitable will be adopted on
such review.

Market Borrowing by Maharashira State

4304. SHRI SHANKERRAO SAVANT:
Will the Minister of FINANCE be pleased
to state :

(a) what amount was the State of
Maharashtra permitted to borrow in the
open market during 1973-74 and 1974-75;

(b) what is the demand of the
for this purpose for 1975-76;

(c) on what principles is this allocation
for open market borrowing fiaed; and

State

(d) how much allocation is made for

Maharashtra for 1975-76 ?

THE MINISTER OF FINANCE (SHRI
C. SUBRAMANIAM) : (a) The net open
market borrowing of the State Government
of Maharashtra, Mabarashtra State Elec-
tricity Board, Municipal Corporations of
Maharashtra and public undertakings of
the State Government was Rs. 31.73 crores
in 1973-74 and Rs. 34.05 crores in 1974-
78.

{b) The State Government have asked
for an additional market borrowing of
Rs. 3.30 crores for the Bombay Municipal
¢‘orporation. They have also suggested
that a formula for allocation of open mar-
ket borrowings amongst the States should
be evolved taking the Central assistance
and market borrowings together.

fc) Having regard to the likely availa-
hility of resources for sustaining public
borrowing programme, the net open m
ket borowing of the State Governments
end their agencies in 1975.76 has beer
kept at the same level as their actual
borrowings in 1973-74. The gross market
borrowings of the States will however,
be fixed 50 as to enable them to discharge
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the liability of repayment of the consoli-
dated market borrowings done by tho
Centre on behalf of the States in 1963-
64, in accordance with the recommenda-
tions of the Sixth Finance Commission. The
question of allocating market borrowings
amongst the States on the basis of well-
defined considerations is engaging the
attention of the Planning Commission.

(d) The allocation of net market borrow-
ing to the State Government of Maharash.

tra and their agencies in 1975-76 i
fts. 45.91 crores.
Development of Tourist Centres in
Karaataka

4305. SHRI K. LAKKAPPA : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the important centres of tourist
attraction in Karnataka already developed
during the last two years ;

(b) the names of those tourist centres,
there which have potential for develop-
ment; and

(c) the steps Government propose to
take for their development ?

THFE. MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH) : (a) Expansion of the Motel at
Hassan, construction of a Forest Lodge
at Dandeli Wild life Sanctuary, and the
expansion of the Ashoka Hotel, Bangalore
were undertaken in 1972-73 and 1973-74
in the Central Sector. In addition loans
amounting to Rs. 49 lakhs and Rs. 79,928
were given to hoteliers and car operators
in Kamnataha for the expansionfconstruc-
tion of hotels & provision of transport
facilities respectively.

(b) and (c) Due to limitations of re-
sources, the tourist centres proposed for
development in Karnataka by the De-
partment of Tourism are Badami, Pattad.
kal, Aihole and Hampi under its Cultural
Tourism Programme in 1975-76. To be-
gin with master plaps of these places will
be prepared for ensuring a planned deve-
lopment of tourist facilities at these places,
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Esport of Colr Goode

4306. SHR1 C. K. CHANDRAPPAN:
Wil] the Minister of COMMERCE be
pleased to refer to the reply given to Un-
starred Question No. 3344 on the 23rd
Auguat, 1974 regarding export of coir
goods and state

(a) the results of the negotiations with
EEC for increasing coir export for reduc-
ing the tariff rates;

(b) how far the sales-cum-study team
sponsored by the Board helped to promote
coir exports to other countries;

(c) whether the FAQ has taken steps
to set up the promissed branch of coir
vesearch centre in India; if so, the partl-
culars thereof:

(d) the results of survey of FAOQ ex-
perts who visited India to study and re-
commend on the transfer of technology
from developed countries to developing
areas; and

(¢) what further steps the Government
of India had taken to increase the export
of coir goods in 1975-76 and results there-
of 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) : (a)
As a result of the negotiations with Euro-
peen Economic Community an agreement

i

was concluded. The salient features of
the agreement are as follows :—
(i) The Community suspended the

common customs tarif on coir
carpets by 40  per cent from
11-74 and by 60 per cent from
1-1-75, (The actual tariff during
1973 was 23 per cent and as a
result of the aforesaid tarifl
suspension, the actual tariff from
1-1-75 is 92 per cent).

(i) The Community agreed not to im-
pose any new gquantitative restric-
tions on coir carpets,

(iii) The Agreement provided for seiting
up of & Joint Committee to exa-
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(b) The team has helped in popularis-
ing the coir products in foreign countries
and in making a market study with regard
to potentalities of ouwr products vis-a-vis
those of other hard fibres and synthetics.

(c) and (d) These issues are still under
consideration of the FAO. The transfer
of technology is likely to be taken up im
the meeting to be held with European
Economic Community.

(e) Efforts are being made to increase
production, develop market for our pro-
ducts and seek tariff concessions from
importing countries.

Export of confiscated Luxwy Goods

4307. SHRI NAWAL KISHORE
SHARMA Will the Minister of
FINANCE be pleased to state :

(a) whether Government are  actively
considering the export of confiscated luxury
items which hitherto were being disposed
of through Consumers’ Cooperatives or
by departmental auction; and

(b) if so, the purticulars thereof and the
gain likely to be achioved as a result
thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERJEE):(a) and (b)
Of the confiscated goods textiles, watches
and precious stones were considered for ex.
part.
Government's efforts have not
success. The proposal to export p
stones and a proposal to

nfter converting into garments are,

mine inter alia any problem which gver, being pursuved.
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Amistance frem fran for Kniremuokh Pro-
joct in Karnataks

4308. SHRI K. MALLANNA : Wil
the Minister of FINANCE be plcased fo
state :

(a) whether any assurance was given by
Iran for aid for the development of the
Kudremukh Project in Karnataks; and

(b) if so, what are the particulars In
this regard ?

THE MINISTER OF FINANCE (SHRY
C SUBRAMANIAM) : (a) Yes, Sir.

(h) The terms and conditions of the
assistance for developing the Kudremukh
Project are under negotiation,
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4314, SHRI RAM PRAKASH :
SHRI GAJADHAR MAJHI :

Will the Minister of FINANCE be
pleased to state :

(a) whether Government have made pro-
visions regarding the concessions rates of
the interest being charged by the nationa-
fised banks from the priority sectors like
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agricolture, wmall scale industry amd eox-
porting firms; and

{b) if so, the broad outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : (2) and (b) Ad-
vances of all scheduled commercial banks,
including the public sector banks, are
subject to a minimum rate of interest
which is currently at 12.5 per cent. How-
ever, with a view to encouraging banks
to extend increasing mssistance to priority
sectors, the Reserve Bank of India have
exempted from the purview of the mini-
mum lending rate stipulation advances to
Primary Agricultural Credit Societies and
Farmers' Service Societies, advances gramted
under DIR Scheme, advances for financ-
ing exports, advances covered by guaran-
tee schemes of Credit Guarantee Corpora-
tion, granted to agriculture and allied acti-
vities subject to a ceiling of Rs. 50,000 to
one individual borrower from one bank
and advences granted to small-scale in-
dustrial units covered by the Credit
Guarantee Scheme subject to a ceiling of
Rs. 2 lakhs for one unit from one bunk.
The public sector banks are, thus, free to
charge interest at a rate other than the
stipulated minimum on such exempted
categories of advances The actual lend-
ing rates to priority sector borrowal ac-
counts are determined by individual banks
taking into account a number of factors
such as the dealings of the constituents,
purposc and amount of advance, period
for which facility is required. cost of rals-
ing such funds, the scale of operations of
the borrower etc. The lending rates of the
public sector banks to these priority sec-
tors range from 4 per cent on the ad-
vances under the DIR Scheme to about
17 per cent relatively higher ratey being
charged for larger borrowers.

Rates of interest on advances for ex-
ports are subject to a ceiling which
currently is at 11.5 per cent per amnnum,
for pre-shipment credits upto 90 days and

post-shipment credits (other than those’
given on deffered payment basis) upto
120 days on exports to  Western
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Hemisphere and upto 90 days on exporis
to other countries. Post-shipment advances
given on deffered puyment basis are eligi-
ble for a concessional rate not exceeding
8 per cent, for the full period of credit.

Cash awards to Income Tax Oficikls

4315. SHRI SHASHI BHUSHAN : Will
the Minister of FINANCE be pleased to
atate :

(a) whether there is a scheme to gve
cash awards to Income Tax officials as
an incentive;

(b) the full particulars of the scheme;

{c) the total number of Income-tax
officials given awards during tbe last three
years, year-wise; and

(d) the futuie plans in this regard?

THE MINISTFR OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERJEE): (a) and (b)
With a view to providing an incentive 1o
the officers and staff of the Income-tax
Department engaged in the vital field of
recovery andd collection of income-tux, u
Reward Scheme was intioduced in Novem-
ber 1973 for the first nme. The Scheme

doss not cover the entiie field
of work in the Income-tax Depart-
ment. It has  been  designed to

tackle the presung problem of tax mrears
by providing an incentive to officers and
staff working in the Units of Tax Recovery
Officers and Income-tax Officers (Collec-
tions). The Scheme envisages the grant
of 68 Regional Rewards and two All-
India Rewards to the best performing
Units. Where a Unit qualifies for a Re-
gional Award, each of the eligible person
working in that Unit is granted cash re-
ward equivalent to {wo months’ basic sal-
ary subject to a minimum of Rs. 200/-
and maximum of Rs. 1000/-. In the case
of an All-India Award, cash reward
equivalent to three months’ basic salary
subject to @ minimum of Rs. 300/- and
maximum of Rs, 1500/- is payable to
each person working in the Unit selected
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for the award. The minimum qualifying
performance for eligibility has been laid
down in the Scheme. The output achiev-
ed is judged with reference to the total
work-load for disposal and proportionate
marks are awarded on the basis of the
percentages achieved.

(c) These rewards have so far been
sanctioned to 35 Income-tax Officers and
449 members of staff during the year
1974-75 on the basis of their perrormance
during the year 1973-74. Reward
proposals from some Commissioners
of Income-tax are still awaited and,
on their receipt, rewards will be san-
ctioned in the remaining cases. As
the Scheme itself was introduced in
the year 1973-74, rewards have been given
only during 1974-75 on the basis of per-
formance during 1973-74.

(d) It is intended to continue the Scheme
for future, Suitable modifications may,
however, be made on the basis of the ex-
perience gained.

Setting up of Exim Bank

4316. SHRI VASANT SATHE: Wil
the Minister of FINANCE be pleased to
state -

{a) whether the Inter-Ministerial Com-
mittee appointed by Government to ex-
amine the proposal to set up Exim bank
has submitted its report to Government;

(b) if so, the salient features thereof;

(c) whether Government have taken a
decision to set up separate bhank for
financing of export; and

(d) the reaction of Government to the
various suggestions/recommendations made
by the Inter-Ministerial Committee?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : (a) to (d)
Government is awaiting the report of the
Committee which is expected to submit
it shortly.
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Trivandrum Airport

4319 SHRI A. K. GOPALAN : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(2) whether a proposal bad been
made to extend the runway at Trivand-
rum airport by another 2,000 ft. wlun a
short period;

(b) if so, the muin featurce thesent,

(¢) whether the proposal could not b
taken up because of financial difficultns
and

(d) if so, the reaction of Government
thereto?

THE MINISTER QF TOURISM AND
CIVIL. AVIATION (SHRI RAI BAHA.
DUR) : (a) to (¢) Government have
approved of the proposal for stremgthen
ing and extension of the main runway
from 6,000 ft. to 8,000 ft., strengthening
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4
of apron and taxi track, eic. &t an esth
mated cost of Re. 64.79 lakbs. The work
at Trivandrum airport iz expected
taken up during 1975-76.

1o he

Directives hwuwed to Nationnlised Banks
Regarding Creilit to Segar Factoris

4320. SHRI INDRAIIT GUPTA : Wil
the Minister of FINANCE be pleased to
ale o

(a) whether Reserve bank of India has
issued direclives 1o all the nationalisea
banks to restrict credit avaflability to the
sugar factories during the current seuson
to the extent of outstandings in 1972-73
or 1973-74; and

tb) if so, the particuiars thercof?

THF DFPUI'Y MINISIFR IN THL
MINISTRY OF FINANCE (SHRIMAT1
SUSHITA ROHATGH)  (a) and (b)
Advances sgainst stocks ot sugar are sub-
ject to selective credit control measurcs of
the Reserve Bank of Indis These mensu-
res define the peimissble levels of cre-
dit that can be given to any oac party,
and the minimum interest tates nnrd mor-
gins applicable to such advances, In vrder
to facilitate speedv disbm«al of credit to
the sugar industry in the cmrent cninhing
seqson, the Reserve Bank had. ut  the
commencement of the current *euson ad-
vised all scheduled commercinl banle
that they may sanction, without the Re-
serve Bank's prior  authorisation  under
the Credit Authorisation Scheme  credit
limits to sugar mills for 1974-75 crush-
ing season against stocks of sugar to the
extent of maximum outstandings under the
regular limits sanctioned for the last two
crushing seasons. The Reserve Bank had
further advised that in case a bank con-
sidered it necessary to sanction credit limits
to any sugar mill in excess of the ceil-
ing of the last two crushing seasons, it
should release such limitx only after oh-
taining Reserve Bank's prior authories-
tion.
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Duty free sniry of Indian Jate and Colr
Goods into UK. and Demnark

4321. DR. RANEN SEN : Will the
Minisier of COMMERCE be pleased to
state :

(a) whether E.E.C. has agreed to let
Indian jute and coir goods enter duty free
jnsto UK. and Denmark for one more
year; and

(b) if so, the broad outlines thercut?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) : (a)
and (b) The Ewopean Econonic Commu-
nity agreed for the continuation of dury
free entry for Indian Jute and Coir pro-
ducts into the UK. and Denmark duriny
1975 also. The duty free entry has been
granted within the Community's Genera-
lised Scheme of Preferences and 1s  alo
applicable to jute goods originating in
Bangladesh and Thailand und coir piov
ducts originating in Sri Lunka.

Tea Trading Corporation

4322 SHR1 IYOTIRMOY
Will the Minister of
pleased to state :

(a) working results of the Tea
ing Corporation to-datc sincc
and

(b) how foir the objecthve behlud tor
mation of the Tea Trading Corporution has
been realised?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)

(a) The working results of Tea Trading
Corporation of India are as under :—

BOSU :
COMMFRCE  be

I ad-
inception:

Value of
buniness Loss ‘o
undertaking (ln Rs. lakh)
From inception n 15
to 1972-73 0 67 Laluhs“ in
1973-74

*Gross profit was Rse. 0 09 lakhs.

(&)Due 1o initial expenditure on organisa-
tional set-up & infra-structure for trading
operations.

. - Ll L
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(b) The objective of the Corporation is
to inter alia export tea including packet
tea and to enter domestic market m tea.
The Corporation is trying to fulfil its ob-
jectives. During August 1974, the Cor-
poration exported 5.5 tonnes of teca and
has also recently exported tea worth
Rs. 1570 lakhs on behalf ot Iragi Guv-
ernment Purchase Board.

In the domestic trade, apart from sujp~
plying tea to some State/Central Govern-
ment organisations, a Defence Contract
for supply of 3000 tonnes of tea worth
about Rs. 340 crores during 1975 hus
been obtained.

Steps to Absorb Discharged Alrmen of
LA.F. in Civil Aviation

4323. SHRI PURSHOTTAM KAKOD-
KAR : Will the Minister of TOURISM
AND CIVIL. AVIATION be pleased to
state :

(a) whether some discharged airmen of
Indian Air Force successfully completed
the course of Commercial Pilot Juring the
past three years;

(b) if so, the particulars thereot;

(c) whether Government have failed to
provide these disciplined youngmen of
forces suitable employment; and

(d) if so, what further steps arc being
contemplated to absorb them eithe:r in
Civil Aviation or anywhere in Government
undertakings?

THF MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BA\HA-
DUR): (a) and (b) Forty-seven  Air
Force personnel were issued Commercial
Pilot's Licence during the last thice vears
on the basis of their Air Force flving ex-
perience.

(¢) and (d) ANl possible assistance iy
being provided to unemployed pilots for
securing employment. Steps taken to assist
them are as follows :

(1) Rules for direct recruitment to
the post of Assistant Aerodrom(
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Officer in the Civil Aviation De-
partment were amended to in-
clude Commercial Pilot's Licence
as one of the acceptance qualifi-
cations.

(2) Ministry of Agricolture  has
agreed to consider unemployed
commercial pilots for conversion

training for crop spraying opera-
tions.

(3) Indian Airlines and Air India

have been advised to utilize un-
employed commercial pilots
wherever possible.

(4) State Governments have becn rc-

quested to give consideration to
CPI. holders for ¢mplovment
under them wherever possible.
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4325. SHR1 ARJUN SETHI : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state ¢

(a) whether Government have
down some uneconomic airports in
country; and

(b) if s0, the partictdms thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR) : (a) and (b) Due to the dis-
continuunce of Indian Airlines services
to some stations consequent upon the stesp
increase in the price of aviation fnel and
tight fleet position, the staff and facilities
at some of the serodiomes have been
1educed.

close
the

Closure nf Wig Indiu, Madeas

4326 SHRI K GOPAL : Will
Minister of COMMFRCF be pleased
state :

(a) whether Wig India, Madras s closed
and if so, since when;

(b) whether a three-man Commuttee
was appointed and if so. the findings there-
of ; and

(¢) when this unit is likely to be stait-
ed?

THF DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISWANATH PRATAP SINGH) :
(a) to (¢} The Wig India which was et
up in 1965 for manufacture and expoit of
human hair products has not been able
to show any profit for some time now. It
iv. therefore proposed to set up a Work-
ing Group to examine the alternative uses
to which the factory could be put and
oteanisations to which it could be trans-
ferred.

W wtw # pw ofeden & fag fow de
o
4327. Wt gn ww et : wr few WAt
ar amy & yar w0 fs:
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to
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Import of major items of trade from
foreign countries

4328, PROF. MADHU DANDAVATF :
Will the Minister of COMMERCE be
pleased to stale :

{(a) the major mems of trade (lines)
imported from US.A. U.SS.R. and West
Germany during 1974;

(b) the total approximate value of these
items and consolidated amount;

(c) whether any of the major items

are likely 10 be stopped from import list,
and

(d) if so, the particulars thereot?

THF DFPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) : (a)
and (b) A statement is attached.

(c) and (d) The import policy is
kept constantly in review taking into con-
sideration indigenous availability of itcms,
imports substitution of essentiality of im-
port. The import policy is normallv an-
nounced in Apr” mvery year.

Statement
IMPORT OF MAJOR ITEMS

USA. (Value in Rs. lakhs)
Sl Commodities 1973-74  Apnil-
No. June
1974-75
o | T __2 3 4
1 Wheat ' . 19474 273
2. Machinety other than clectric . . 4644 745
3. Cereals, unmilled n.o,s . 7138 742
4 l;lcc'r:cal machiners. apparalus& apphanr.c-s . 1584 363
5. Transport equipment 2224 581
6 Fenilizers manufactured 3653 815
7. Chemicals elements & comnound'; 1297 293
8. Soyabeen oil . 1069 103
Grand Total Imports . - 3 49341

5151
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USSR.
1. Wheat . . . . . . . lgg;i* ?lzl;g
2. Meachinery, ‘non elect:rk:.l . . ) . . .
3, ‘electrical . . ) . 743 128
L BB
T .
S g . R 888 362
7 Ferliuam mdmed . . 468 800
8. Cotton raw 430 618
Grand total Imports . . w978 15149
*Imported on Loan basis, value estlmnted
WEST GERMANY
1. other then electric 6626 2390
2. Iron and Stecl . . 3444 1556
3. Fertilizers manufact ured 1™ 692
4. Electrical mechmery, apparatus & sppllanm 1706 370
5 Chemical elements & compounds : i lslg 315
6. Transport equipment 293
7. Madicinal & Pharmaceutical produm 464 123
Grn-l Total imports . 19573 6363

Central Loans outstanding Against Kerala
Government

4329, SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of FIN-
ANCE be please to state :

(a) the total amount of Central lomus
outstanding against Government of Kerala
at present ;

(b) the manner in which Keiala tiov-
ernment repays these loans; and

(c) the amount of money it pays unnu-
ally by way of interest?

THE MINISTER OF FINANCF (SHR!
C. SUBRAMANIAM) : (a )Total amount
of Central loans outstanding agninst
Kerala Government is estimated ut Rs. 266
crores at the end of 1973-74,

{b) Varions categories of loans are
being repaid in accordance with the re-
vised terms recommended by the Sixth
Finance Commission. The recommenda-
tions of the Commission which have been
accepted by Government envisape repay-
ment of loans by the Government of Ke-
rala; in periods ranging from 15 to 2§

vears in the case of specified categorics of
loans outstanding on 31-3-1974,

(c) Interest payable by Keraln is esti-
madted at Rs. 16 ciores during 1974-75

Members of Tea Board

4330. SHRI M. RAM GOPAl RFDDY:
Will the Minister of COMMERCL be
pleased (o state :

(a) whether Goveinment proposc to re-
duce the number of Member, of the
Tea Board, and

(b) if so, the reasons therefo:”

THE DFPUTY MINISTER IN TH}
MINISTRY OF COMMERCTE (SHRI
VISHWANATH PRATAP  SINGH)
(a) Yes, Sir

(b) The Government have accepted the
reccommendation of the Task Force on
Tea Industry to reduce the size of the
Tea Board so that it can have cohesion
and be compact.

The Tea Board to be reconstituted short-
Iy would have 30 instead of 40 members
on it.
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Potential of Indisn Hendivow Products
ia E.E.C. Countries

4331, SHRI RAM HEDAOO : Wil
the Minister of COMMERCE be pleased
to state :

(a) whether Government are aware of
the potential of the Indian Handloom pro-
ducts in the E.E.C. countries;

(b) if so, the steps Government propo-
st to takeé in this regard;

(¢) whether the commodities for evport
to these countrics have been identified, if
so, the particulars thereof; and

(d) whether Government propose to sign
an agreement in this respect, if so, the
salient features thereof?

THE DEPUTY MINISTER
MINISTRY OF COMMERCF
VISHWANATH PRATAP SINGIT)
Yes, Sir.

(b) The steps to tap the potential for
the Indlan handloom products in the FFC
countries include proposals for participas
tion in the specialised fairs, exhibitions,
organisation of teams/delegations both of
buyers abroad and Indian businesssmen,
promotion through departmental stures
ele.

IN THE
(SHIRT
(a)

(c) Handloom items with particutar ex-
purt potential include shirts/blouses of
cotton and silk, towels, napkins, bed-
spreads, courtains and other furnishing
materials.

td) Apart from the annual duty-free
quota within a certain ceiling available n
the EEC countries efforts are also being
made to secure Improvements in the
duty-free ceiling level und extension of
thisx duty frec treatment to other handloom
products at present not incinded

Enquiry info Evasion of Taxes by Nation-
al snd Grindlays Bank

4332, SHR1 SUKHDEO PRASAD
VERMA : Will the Minister of FIN-
ANCE be pleased to state :

(a) whether Government have investi-
gated into the complaints of evasicn of
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Taxes by the National and Grindlays
Bank Limited; and

(b) if so, what action has been taken
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-

NAB KUMAR MUKHERJEE) : (a)
Yes, Sir.
(b) Asscssments of the Bank for the

assessment years 1970-71 an 1971-72 have
alreadv been completed Suitable additions
have been made therein on the basis of
information received as well as detailed
investigations made by the Depanment.
Most of these additions have been con-
tested in appeal. Some of the carlier asses-
sments of the Bank have also been
reopened.

Import of Polyster Fibre

4333 SHRI MADHU LIMAYE : will
the Munister of COMMERCE be  pleased
to refer to his answer to Starred Ques-
tion No. 352 on the 6th December, 1974;
and state:

(a) whether the information about let-
ters of authority frelease orders issued 1o
the various parties for importing polyster
fibre after June. 1970 has since been cul-
lected, and

(b) if so, the details thereof?

THF DFPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) : 1a)
and (b) Yes, Sir. A statement indica-
ting the Information collected so far is
laid on the Table of the House.

[Placed fn Library. Sce No. LT 9261/75]

Proposal to air limk Varanasi with impor-
tant parts of the country

4334, SHRI RAJDEO SINGH : Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

1a) whether in view of religious, cul-
tural and educational importance ot Vara-
nusi, Government propose to air link it
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from every centre or Metropolis of the
country;

(b) whether direct air link of Varanam
with Kathmandu warrants existence of s
air link with every important part of the
country; and

{c) if so, the reaction of Government
thereto?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHR1 RAJ BAHA-
DUR) () to (c) Varanasi 11 al-
nady airlinked with Delhi and Calcutta.
Indian Airlines also operate an air ser-
vice between Varanasi and Kathmandu
(Nepal). The traffic demand does not
justify at piesent provision of direct air-
links between Varunasi and other metro
politan cities in the country

Foreign Companies complying with pro-
visions of Foreign Exchange Regulation
Act

4335 SHRI RATA KULKARNI : Will
the Minister of FINANCE be pleased to
state :

(a) how many applications Government
have received so far from foreign compa-
nies agrecing to comply with the guide-
lines issued under Foreign Exchanee Re-
gulation Act; and

(b) the names of such foreign compa-
nies?

THE MINISTER OF FINANCF ($SHRI
C. SUBRAMANIAM) (a) and (h)
The applications received under Section
29 (2) (a) of the foieign Exchange Regu-
lation Act from branches of foreign
companies and Indian companies hmne
more than 40 per cent non-resident in-
terest are under consideration n acLovd-
ance with the guidelines announced ™
Government in this regard. a copy ol
which was laid on the Table of the ok
Sabha on the 20th December, 1973 It
s not possible to say at this stage as
to how many companies have agreeed to
comply with the guidelines as the applica-
tions are at different stages of considera-
tion,

MARCH 21, 1975
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Sources of Loan Taken by Salaried Eme
ployees

4338. SHRI BIREN DUTTA : Wwill
the Minister of FINANCE be pleased to
state ; what are the sources fiom which
the non-manual (salaried) employecs
took the loans refeired to in the Resenve
Bank bulletin on survey of indebtedness
of non-manual employees households in
1970-717

THE MINISTER OF STATE IN THI
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHFRIEF) - \ccord-
ing to the report published in the Resene
Bank bulletin, the loans were taken from
the employer (Government or others),
Life Insmance, commercial banks, coupe-
rative banks or societies, chit funds. hire
purchasc agencies. Government, profes-
sional money-lenders, traders, relutives and
friends, etc.

Purchase of Cotton in Andhra Pradesh by
C.C.lL

4339, SHRI Y. ESWARA RIDDY :
Will the Minister of COMMERCF bhe
pleased to state :

(a) whether Cotton Corporation of
India has decided to enter into the cotton
market in Andhra Pradesh; and

(b) if so, the facts thereof and steps
being taken in this regard?

MARCH 21, 1975

() and (b): Yes, Sir. The Cotton Cor-
poration has sterted purchases in Andhra
Pradesh,

Fxport of Hamdloom and Power Joom
Clath

4340. SHRI NARASINGH NARAIN
PANDEY : Will the Minister of COM-
MERCE be pleased to state :

(a) whether Government are proposing
to export handloom and powerloom cloth,
specially towel, loongi and bed-sheets 1o
foreign countries;

(b) whether Government have any pro-
posal to purchase these clothes in  apen
market for its export; and

(c) if so, the outlines thereof”
THE DEPUTY MINISTER IN THF

MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) : )
Government do not themselves export

any handloom and/o1 powerloom cloth but
encourage such exports.

(b) No. Sir.
{c) Does not arise.

Suspension/Disalesal of Employees of
S.P.M.. Hoshangabad

4341, SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of FINANCE
be pleased to state the number of employe-
es of SP.M, Hoshangabad suspended /dis-
mivsed from 1st Januaryv, 1973 with reasons
therefor ?

THF MINISTER OF STATF IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUKHERJEE): The
information for the period since 1st Janu-
ary, 1973 is as under :—

(i) Five employees have been diamissed
of whom 3 were dismissed on account of
their conviction by the Court of Law for
criminal offences, fourth for suppression of
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facis regarding eatlier dismissals from pre-
vious employments and the fifth for assault-
mg his supervisor on duty.

(ii} Five employees have been removed
from setvice on account of long and con-
tinvous unauthorised absence from duty.

(iii) Five employees arc presently under
suspension, of whom four were suspended
due to specific criminal cases against them
and the fifth due to gross pegligence of
duty in disobedience of orders of superior
officer.
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Allegations against Trade Development
Authority

4343. SHRI BANAMALI BABU : Will
the Miister of COMMERCE be pleased
to sfate :

ta) whether during his visit to Calcutta
scrious allegations have been made about
the Trade Development Authority in re-
gard to its work about Research and Ana-
lysis Wing and some appointments ;
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(b) whether a commmiitee would be set
up to inquire into the allegations; and

(c) if so, when and the salient features
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI VI-
SHWANATH PRATAP SINGH) : (a) No,
Sin

(b) and (c) Do not arise.

Ald trom US.A.

4344, SHRI R. V. SWAMINATHAN :
Will the Minister of FINANCE be pleased
to stute the total aid pledged to India by
the US.A. for the current financial year?

THE MINISTER OF FINANCE (SHRI
C. SUBRAMANIAM) - The US. Govern-
ment has agreed to give debt relief to
Indiu to the extent of § 45 million in the
current financial year.

Setting up of Aslan Common Market

4345 SHR1 HARI KISHORF SINGH :
Will the Minister of COMMERCE be
pleased to state :

ta) the progiess so far made or fu-
ther steps taken by Gsovernment in setting
up Asian Common Market; and

tb) the main features thereof ?

THF DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI VI-
SHWANATH PRATAP SINGH) : (a) and
(b) : There is no specific proposal for
setling up an Asian Common Market so
far. However, in the course of talks which
the Imperial Majesty the Shahenshah of Iran
had with our Prime Minister during his
visit to New Delhi from  October 2 to
Uctober 4, 1974, it was agreed that there
was scope for greater economic and cul-
tural co-operation, within the region as a
whole, covering literal countries of Indian
Qcean.



87 Wristen Answery MARCH 2], 1975 Written Answers 88
\
Value of Goods selwed during operstions off o foy W |
undor MISA v R —— )
4346 SHRI S R DAMANI Will the

Minster of FINANCE be pleased to state *

(a) the particulars of the goods seized
under the MISA/Conservation of Foreign
Exchange and Preventon of Smuggling
Activities Act operations, including their
walue,

{b) how were they disposed of, and

{c) whether there 18 any decline In
smugghng activity and if so, in what items
and the reasons leading to such belief ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRAN
AB KUMAR MUKHERIEE) (a) The
Mantenance of Internal Secunty (Amend
ment) Ordinance/Conservation of Foreign
Exchange and Prevention of Smuggling
Activities Act provides for preventive deten-
fion of persons only and not for seizure
of goods

(b) Does not arive, Im view of
above

(a)

(¢) As a result of the anti smugghng
dinve, the mamm Indian hnks of smugglers
gangs have been broken and smuggling
activitics have been restrained The intel
ligence reports suggest that conseguently
the inflow of contraband wnto the country
has been reduced and the open display of
smuggled goods 1n big cities and towns m
India has come down considerably It 1s
also supported by the fact that the prices
of smuggled commodities like foreign hiqu
ore cigarette, tcxtiles and watches have
gone vp Further, although the monthly in-
cidents of seizures during the period before
and after the MISA (Ordinance) remained
the same, the total value of goods seized
per month in the latter period bad fallen
almost to half
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Setting up of an Export Procesung Zone
for Electronics in Cochin

4348 SHRI VAYALAR RAVI will
the Mimster of COMMERCE be pleased
to state

(a) whether the Government have taken
a final decision 1egarding the proposal for
sttting up an export processing zone for
electronics at Cochin, and

(b) if not, the reasons for dulay 1n tak
ing a4 decision 1n the maiter ?

THE DFPUrY MINISTER ™N THI
MINISTRY OF COMMERCE (SHRI VI-
SHWANATH PRATAP SINGH) (1) and
(b1 The Government of Kerala were ie
quested to get a feasibility study done on
the proposil for setung up an expoit pro-
tesung zone in Cochin by a  specialised
ageney and also to furmish certain nforma-
tion A decsion will be taken as ind when
the feasibility study report and the requisite
imformation ame revened from the State
Govelnment

Quantum of exports of perishable goods

4349 SHRI DHAMANKAR Wil the
Minster ot COMMERCE be pleased to
state

(1) the piesent quantum of exports m
t ims ot foreign exchange in respect of
perishablc goods hike fruts, vegetables,
flowers and fashion goods, and

(b) what are the nroblems faced by the
canuters of these goods ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR! VI-
SHWANATH PRATAP SINGH): (a)
The export of frest fruits, vegetable (includ-
ing onions and flowers during 1973-74
has been of the value of about Rs. 7.16
crores. Exact connotation and composition
of the item “fashion goods” is mot known
and as such it is not possible to furnish in-
formation about it.

(b) High incidence of Air freight, non-
availability of sufficient air space for export
of fresh fruits and vegetables during season
te UK. and West Asian Countries and im-
paosition of an import duty on import of
these items by some of the importing coun-
tries are the main problems faced by our
exporters.

Boosting wup of Exports of Perishable
Goods

4350, SHRI DHAMANKAR : Will the
Mmister of COMMERCE be pleased to
state whether any steps are being taken to
boost up exports of perishable goods like
fruits, vegetables, flowers and fashion goods
which command a ready market by proper
exploitution of new market vistas opened
with the introduction of Jumbo Jet, so as
to take full advantage of air cargo traffic
cxplosion to meet the demand of West
T wopean and other customers all the year
round ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI VI-
SHWANATH PRATAP SINGH): Yes.
Sir.

In order to boost up export of fresh fruits
and vegetables Ciovernment has provided
an incentive to exporters by which they
are allowed 5 per cent import replenishment
for importing packaging material against the
rxports made by them.

A high level Standing Courdination Com-
mitiee for promoting exports by Air has
been sct up.
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In the absence of a more precise descrip-

tion of the item “fashion goods” it is mot

possible to furnish information about it.

Delegations of Members of Pariament and
Officers Semt Abroad on Government
Business

4351. SHRI ROBIN KAKOTI : Will the
Minister of FINANCE be pleased to state :
(a) the names pof Members of Parliament
and the number of officers who were sent
as delegates and for other Government
business to various foreign countries in the
year 1972-73, 1973-74 and upto 3ist
December, 1974 and

(b) the amount of expenditure incurred
cach year on the above account ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1 PRAN-
A KUMAR MUKHERIEE) : (a) and
(h) The information is being collected and
will be laid on the Table of the House as
suvon as possible.

Expenditure on Foreign Towrs of Central
and State Ministers

4352, SHRI ROBIN KAKOTI : Will the
Minister of FINANCE be pleased to state
the tutal eapenditure incurred in 1973-74
and upto 31st December, 1974 on account
of Central and State Ministers' foreign
tours respectively ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRAN-
AB KUMAR MUKHERIJEE) : The infor-
mation is being collected in regard to
Central Ministers and will be laid on the
Table of the House as soon as possible
The expenditure regording Ministers of
Siate Governments is the concern of those
Governments.

Supply of Cables to Russia

4353, SHRI P. GANGADEB : Will the
Mumnister of COMMERCE be pleased to
state .

1a) India’s exporis of cables and wires
during-the first eight months of the current
fivanciul year;



" (b) whether this export was. moee o
Jess during the ennu;onﬁu perind of
1973-74; and

{c) whether any comtract to‘r-tlnmply
of aluminium power cables has been made

with the Soviet Union in the current year's -

. trude plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI VI-
SHWANATH PRATAP SINGH) : (a) and
(b) Exports during April——November, 1974
were Rs. 882,74 lakhs as compared to
Rs. 647.64 lakhs during April—November,
1973,

(c) Yes, Sir.

Newsreport under Caption ‘Santa Cruz
EPZ Lagging’

4354. SHRI VASANT SATHE :
SHRI RAJDEO SINGH :
DR. H. P. SHARMA :

Will the Minister of COMMERCE be,

pleased to state :

(a) whether attention of Government has
been drawn to the newsreport in an English
daily dated the 11th February, 1975 under
the caption “Santa Cruz EPZ lagging";

(b) if so, the reaction of Government
to the various observations made therein;
and

(c) the action taken in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI VI-
. SHWANATH PRATAP SINGH) : (a) to
(c) Many of the statements in the article
are factually not correct. It is top early to

. make any assessment about success or
otherwise of the Santa Cruz Electronics
Export Processing Zone Project which is still
in its formative stage and most of the units
which have been approved are taking steps
to implement their projects. However, due

um:u.m

mwhn

0 Mmqh electronics m
sl over the world:the entseprencuss ar6 pro-
ceeding cautionsly. The progress of the Santa
Guprqhu ummy nnder - review, -

de

4355, SHR1 ¥VASANT SATHE : wm the
Minister of COMMERCE be plm-d to
state :

(a) whether attention of Government has
been drawn ‘to the Press report dated the
16th February, 1975 regarding fall in Ferro-
Manganese Export;

(b) if so, the reaction of Government
thereto; and y

(c) steps taken to step-up exporl of
Ferro-Manganese 7 :

THE DEPUTY WNISI‘ER IN THB
MINISTRY OF COMMERCE (SHRI VI-
SHWANATH PRATAFP SINGH) : (a) Yes,
Sir.

(b) and (c) Exports of ferro-magauese
have declined on account of shoriiall in its
production in the country because of power
shortage. The concerned State Govern-
ments have been approached to restore
power cuts in respect of the plants pro-
ducing ferro-manganese.

Vaulue of goods exported and imported,
Port-wise

4356. SHRI INDRAJIT GUPTA : Will
the Minister of COMMERCE be pleased
to state :

{u) the value of goods, commodity-wise
exported during 1971.72, 1972-73 and
1973-74 port-wise; and

(b) thé value of imported goods, com-
mudity-wise, received in each port in India
during 1971-72, 1972.73 and 1973-74 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI VI-
SHWANATH PRATAP SINGH) : (a) and
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(b). The necessary information for 1971-72
and 1972-73 is being collected and will be
laid on the Table of the House in due
course. As regards  information for
1973.74 the port-wise tabulation have been
discontinued from April, 1973.

Released orders for Imported Steel

4357. SHR1 G. Y. KRISHNAN : Wil
the Minister of COMMERCE be pleased to
state :

(a) whether Government have since is-
sued release orders for imported steel items;
and

(b) if <o, the particulars thereot ?

THF DCPUTY MINISTER IN THE
MINISTRY OF COMMFRCE (SHRI VI-
SHWANATH PRATAP SINGH) : (a) and
(b) Release oiders for import of permis-
gible steel items are being issued regularly
by the licensing authorities, as per the im-
port policy laid down in this regard. The
particulars of such release orders are pub-
lished in the “Weekly Bulletin of Indus
trial Licences, Import Licences and Export
Licences’, copies of which are regularly
supplied to the Parliament Library,

Setting up of Dry Port at Delhl

4358, SHRIMATI PARVATHI KRISH-
NAN : Wil the Mimster of COMMERCE
be pleased to refer to the reply given to
Unstarred Question No. 879 dated the
i8th November. 1974 regarding setting up
of Dry Port at Delhi and state :

(a) whether Government have taken a
final decision with regard to the location
of dry port in one of the big towns of the
Nationnl Capital Region; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI VI-
SHWANATH PRATAP SINGH): (a)
and (b). Govt. have approved in principle
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the setting up of a Dry Port. A Panel in
the Plaming Commission has been asked
to go into the question of location of the
I'ry Port and make its recommendations
to the Government.

Application of Quality Control FPre-ship-
ment Inspection Act on Electrical Equip-
ment

4359. SHRI K. MALLANNA : Will the
Minister of COMMERCE be pleased to
state :

(a) whether  Government have consi-
dered the question of extension of the
application of the Quality Control and
Pie-shipment Inspcction Act to as wide an
aren of electrical equipment as far as possi-
ble to cnsute inter alia electrical safety in
exports; and

(b) the contribution of electrical indus-
fries to export in 1973-74 and estimate
during the current financial year 7

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
Yes, Sir.
(Rs. mn lakhs)
Item Actuals  Estumates
1973-74  1974-75

(1) Electric fans 243 350
(1) Cable- & Con-

ductors . . 1154 1500

(in) Electronics 926 1200

(1v) Batteries . 299 430

(v) Lamps & tubes 110 120
(vi) Accessories &

apphances . 207 250

(vii) *Heavy Electricals 605 1058

*mnclude eleciric motors, generators,
control gear, muld gear, transformer,
etc.
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Proposal to open suviag Bank by P & T
Department la Delhi

4360, SHRI N. E. HORO: will the
Minister of FINANCE be pleased to state;

ta) whether Delhi Circle of the Posts and
Telegraph Department has decided to open
a Saving Bank in the capital to stimulate
saving habit ; and

(b) if so. the main features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE, (SHRIMATI
SUSHILLA ROHATGN: (a) It has been
decided to open National Savings Bureaux
in the four metropolitan cities-viz, Delhi,
Calcutta, Madras and Bombay. To begin
with, one National Savings Bureau will be
opened in cach of the four cities.

(b) The main features of the National
Savings Bureaux will be :-—

(i) These Savings Burcaux will be run
by the P & T Depaitment and transact
exculsively Savings Bank work.

(ii} These Buredaux will be centrally
located and will have counters and furni-
ture comparable to that of a branch of
a commercial bank.

(iii) The staff will be specially selected
to ensure eflicient and courteous scrvice
to the publc.

(iv) Since these Bureaux will be doing
specinlised Savings woik, the guulity of
the service is eapected to be better.

Loans advanced by Nationallsed Baoks te
Scheduled Castes and Tribal Applicants in
Jhargram, West Bengal

4361. SHRI TUNA ORAON: Will the
Minister of FINANCE be pleased to state :
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(a) the smount of loans advanced by the
nationalised banis to Sehpduled Casts and
Tribal applicants of Fhargram in West
Bengal during the yeur 1974; and

(b) how many applications were pending
as at the end of January, 19757

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE, (SHRIMATI
SUSHILA ROHTAGH: (a) and (b) Bunks
do not maintain statistics separately of
udvances eatended exclusively for Sche-
duled Castes and Scheduled Tribes memibers,
or to borrowers according to their domi-
cile status. The present system of statistical
teporting does not also provide for com-
pilation of data relating to the number of
pending applications.

Since nationalisation, as part of the uc-
cepted policy. banks, particularly the public
sector banks, have been endeavoiring to
1each, 1n an increasing measure, small boi-
roweis 1n the varnous prioity sectors of
agriculture, small scale industries, transport
operators, self-cmployed, ete. The b nks mie
alyo extending assistunce at a concesional
inteiest iate of 4 per cent to the weaher
among the weak in as many a3 265 distric-
ts, which are classified as indusrially
bachward or  where SFDA/ME AL pro-
gammes are under implementation  Bulk
of the advances to Scheduled Castes and
Scheduled Tribes will figute
under loany to small borrowcis m the
hitherto neglected sectors and under the
Differential Interest Rate Scheme. The
details of the outstanding advances of
public sector banks (including nationalised
banks) to these sectors as at the end of
December, 1973 in Midnapur District
(which includes JThargram) West Bengal
arc set out in the attached Statement.

members
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Statement

Public Sector Banks® Advances to

Agriculture, Retail Trade, Transport Services, Differen-
Jhargram)

tial Interest Rate otc m the Dustriots of Midnapur (which inciudes,
As on the last Friday of December 1973.

{Amount m thousands of Rs.)

Occupation No of Amount
Accounts out-

standing
1 Agriculture of which . . . 12721 10991
(a) Direct Finance . 12247 9296
(b) Indirect Finance . . 329 1393
(c) Albied Activies 145 302
2 Transport Storage and Communication 513 8222
3 Retail Trade . 119 133
4 Personal and Professional se1vices of which 423 1063
(a) Professional seivices 81 394
(b) Artisans and Crafltsmen . 120 ‘69
) Other services . . 22 400
5 Rural indusinies Projects . 148 327
6 Dnfferential Inferest Rates Scheme . 2042 549
7 Small Sale Industries . 314 2945
Total Bank Credit in the Dastrict 20033 37641

Loans Advanced by Nationalised Baoks to
scheduled Caste and Tribal Applicants
of Purulis, West Bengal

4362 SHRI TUNA ORAON Will the
Minister of FINANCE be pleased to state *

(a) the amount of loans advanced by the
nationalised banks to Scheduled Caste and
Tribal applicants of Purulia in West Ben-
gal during the year 1974, and

(b) how many applications were pending
45 4t the end of January, 1975 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHTAGI) (a) and (b) Banks
do not maintain statistica separately of ad
vances cxtended exclusively for Scheduled
Castes and Scheduled Tribes members or
to borrowers according to thewr domcile
status The present system of statistical
reporiing does not also provide for compi-
lation of data relating to the number of
pending applications

Since nationalisation, as part of the ac-
cepted policy, banks, particularly the publc
sector banks, have been endeavounng to
reach, m an mcreasing measure, small
borrowers 1n the vanous pniomity sectors
of agniculture, small scale industries, trans-
port operators, self-employed, etc The
banks are also extending asustance at a
concessional 1nterest rate of 4 per cent
to the wealer among the weak in as many
as 265 districts which are clasufied as
industrially backward or where SFDA/
MFAL programmes are under implemen-
tatton Bulk of the advances to Scheduled
Castes and Scheduled Tribes members wll
figure under loans to small boriowers m
the hitherto neglected sectors and under
the Differential Interest Rate Scheme The
details of the outstanding advances of pub-
lic sector banks (includmg nationalised
banks) to these seclors as at the end of
December, 1973 1n Purubia Distnict, West
Bengal are set out in the statement attach-
ed
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Statement
Di%iﬂ Interest nn:d elc., lntt?u ultum" m%‘l‘w bk
(As on the last Friday of December, 1973)
{Amounts in thousands of Rs.)
Occupation No. of Amount
Accounts  out-
standing
1. Agriculture of which— . . 12153 5385
(a) Direct Finance . . . . . . 11984 4454
() Indirect Finance . . . . . ) 26 T76
(c) Allied Activittes . . 143 155
2. Transport Storage and Comumntmn 198 656
3. Retail Trade 4 307
4. Personal and Professional scrvices 0[ whlch 619 195
(a) Professional services . 21 4
(b) Artisans and Craftsmen . . 558 70
(c) Other services . . . 40 82
5. Raural mdustries projects . .
6. Differential Intcrest Rates Scheme . . . 9 4
7. Small Scale industries . . 146 861
Total Bank Credit in the Dmnct. : 13631 19101

Amount Advanced by LILC. to Town
Mounicipal Council, Udipi

4363. SHRI P. R. SHENOY : Will the
Minister of FINANCE be pleased to state :

(a) the total amount advanced by the
Life Insurance Corporation of India to the
Town Municipal Council, Udipi, for the
construction of underground drainage in
Udip1; and

(b) whether the Life Insurance Corpo-
ration of India propose to advance further
loan to the Council to enable it to com-
mence and complete the drainage work ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : (a) LIC has ad-
vanced Rs. 12 lakhs up-to-date to the Town
Municipal Council, Udipi, for the cons-
truction of underground drainage in Udipi
Fown.

(b) The Udipi Municipal Council recent-
ly made a request for further loan of
Rs 6 36 lakhs which will be considered
by LIC during 1975-76 provided the pro-
gress of the scheme is found s *‘sfactory.

Development of Tourism tn Kerala

4364, SHRI VAYALAR RAVI : Wilt
the Mmister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether Government of Kerala have
prepared any comprehenstve plan for the
development of tourism in that State; and

(b) if so, a brief outline thereof and in
what manner the Government of India
propose to help in the proper implementa-
tion of the scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH) : (a) The Government of Kerala
have constituted a Committee for drawing



op & Master Plan for the developmcat of
Tourism in the State.

(b) the contents of the Master Plan are
not known as it is still under preparation
by the State Government.
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Financial Matters Between the Union and
States

4368. PROF. NARAIN CHAND PA-
RASHAR : Wil the Mimnister of FINANCE
be pleased to state :

(a) whether any States have called for
amendments or changes in the Constitu-
tional provisions relating to the financial
matters between the Union and States;

(b) if so, the names of the States and
the suggestions made by them; and

(c) the decision of the Union Govern-
ment on these suggestions ?

THE MINISTER OF FINANCE (SHRI
C. SUBRAMANIAM) : (a) to (c) The
State Governments of Tamil Nadu and
Gujarat have urged that, as suggested by
the Sixth Finance Commission, the ques-
tion of bringing Corporation Tax within
the &ivisibh pool (which would require
changes in the Constitutional provisions)
may be brou:ht up for examination before

MARCH 21, 974
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Hotels i Gujarat
4370. SHRT VBKARIA :
SHRI D. P. JADEJA :

Will the Mumster of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the number of hotels in Public Sec-
for fuactioning in Gujarat State for
tourists, District-wise;

(b) whether there is any proposal to
open moie hotels in the State during the
year 1975-76; and

(c) if so, the site sclected ?

THE MINISTER OF STATF IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH) : (a) At present, the India
Tourism Development Corporation, a pub-
lic sector undertaking, is not running any
hotel in Gujarat State. However, the
Fifth Five Year Plan of the Corporation
itcludes a proviston for the construcuon of
u 60-100m motel of the 3-star category at
Ahmedabad. The project will be taken up
for implementation subject to availability
of resources, satisfactory feasiability study
and lifting of the ban on new constructions.

(b} No, Sir.
(c) Does not arise.

Exports to and Imports from US.A.

4371. SHRI D.P. JADEJA : Will the
Minister of COMMERCE be pleased 10
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state the details of the total exports to and

imports from the United States during the
year 1974.75 ?

THE. DEPUTY MINISTER 1IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH :
Tndia's exports to and imnorts from the
U.S.A. during the period April—October

1974 were as follows :
Exports
Imports :

About Rs. 242 crores.
About Rs 277 crores.

Trade statistics for the

subsequent
months are not yet availuble

Deposits by Private Firm from Peblic
Through Advertisements in News Papers

4372 SHR1I VIRBHADRA SINGH
Will the Minister of FINANCE be pleased
to state :

(a) whether privale firms advertse
through newspapers inviting deposite from
public at rates higher than bank ratey;

(b) whether this has affected deposits of
the nationalised banks; and

(c) of yo, what steps are being taken by
Government in this matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGD : (a) Yes. Sir

(b and (c) Reserve Bank hos 1eported
that there have been complaints from
banks that higher rates offered by com-
panies in respect of deposits solicited by
them have been affecting their deposit
mobilisation The Reserve Bank has, with
effect from 27th January, 1975, reduced
the quantum of deposits that non-banking
companies may receive in the form of
unsecured loans guaranteed by Directors
and in the form of depowits from share-
holders from 25 per cent to 15 per cent
of the aggregate of the paid-up capital of
the companics and their net free reserves.
further, by way of a disincentive to bor-
rowings from the public by non-banking
non-financial companies, the Finance Bill,
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1975 secks to provide that in computing  (5) whether any suggestion has been

the interest paid by them on public depo- agqingt import of cheaper omes by oil

purposes. crisis of non-availability and high prices
i .. of edible oils; and

As regards partnership firms, to which

tho Reserve Bank's directions do not apply, (b) if so, the items for export in view

the Government have decided, in
that statuorv powers should be
prohibit acceptance of deposits by
incorporated institutions.

Customs Clesrance st Palam Airport

4373. SHR1I VIRBHADRA SINGH:
‘Will the Minister of FINANCE be pleased
to state :

(a) whether International passengers aie
subjected to considerable delay in customs
clearance at Palam Airport; and

(b) if so, the measurcs taken to simplify
the procedure to avoid the delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKIERJFE). (a) and
(b) Internation il passengcrs are nut subjec-
ted to any delay in clearance th.otgh Cus-
toms at Palam Airport In fact expeditious
clearance 1s accorded to them. Recently a
new system based on the random selec-
tion of outgoing baggage for examination
has been introduced ut Palam Airport,
which ensures speedy clearance for the
outgoing passengers. So far as the incom-
ing passengers are concerned, a three chan-
nel system of clearance has been intro-
duced which helps in expeditious clearance
of passengers. Apart from this, the Inter-
national arrival hall has since been en-
larged &nd the numbcer of Customs coun-
ters have been increased to facilitate ex-
peditious clearance.

Export of costly Oils against Import of
Cheaper ones to end Edible Ol Crisis

4374. SHRI K. MALLANNA : Will the
Minister of COMMERCE be pleased to

state :

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) : (a)
Yes, Sir.

(b) The suggestion made by the oil tech-
nologists has been carefully examined by
Government but it has mnot been found
feasible.

Export of Wagon, Equipment to Braxil

4375. SHRI S. N. MISRA :
SARDAR SWARAN SINGH

SOKHI :

Will the Mimster of COMMERCE be
pleased to state :

(a) whether any demand has been re-
celved for the export of rail wagons and
other equipment fiom India to Brazil,

(b) if so, the value of orders received;
and

(c) the period during which the exports
are to be completed ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) : (a)
No, Sir.

(b) and (c) Do not arse.

Permission to Companies to Ralse Capital

4376. SHRI VAYALAR RAVI : Will
the Minister of FINANCE be pleased to
wate;

(e) the total number and names of com-

panies which have becn permitied to raise
new capital during the year 1974-75 and the
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total amoust they raised through capital
issues; and
{b) how many of these companies belong

10 the monopoly groups and the total
amount raised by them ?

THE MINISTER OF STATE IN THk
MINISTRY OF FINANCE (SHRI PRA.
NAB KUMAR MUKHERJEE) : (a) The
information is given m the statement laid
on the Table on the Sabha. [Placed in
Library, See No. LT-9265/75].

(b) The informaion is being collected
and will be laid on the Table of the
House.

Excise duly on Synthetic Resins

4377. SHRI VARKEY GEORGE : Will
the Minister of FINANCE be pleased to
state :

(a) whether the paint industry is facing
a crisis due to the heavy excise duty levied
on synthetic resins;

(b) whether the Industry has demanded
abolition of excise duty on resins; and

(c) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERJEE) : (a) The
Government is not aware that the paint
wndustry is facing any such crisis.

(b) and (<) Yes. Su The Indian Pamnt
Association, Calcutta, has submitted a re-
presentation on 25-2-1975 to the concern-
ed Administrative Ministry of Industry and
Civil Supplies. Since the representation is
of recent ongin, it is premature to say
whether the request of the industry is jus-
tified without detailed examination.

Setting up of selling centres to improve
the distribution of standard cloth

4378. SHRI ARJUN SETHI: Will the
Minister of COMMERCE be pleased to
state :
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(a) whether Union Government have
decided that 1000 selling centres covering
every district would be set up within one
year to improve the distribution of stand-
ard cloth; and

(b) if so, the production of the stand-
ard cloth in the country as well ag the
working capital now ava'iable to the nation-
alised sector 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI VI-
SHWANATH PRATAP SINGH): (a)
No, Sir. The Union Government has not
taken any such decision.

(b) The production of controlled cloth
during the three quartiers ending 31-12-1974
was 612 million sq metres for the year
ending March 1975. The information re
garding the working capital of the nation-
alised textile mills is being collected.

Anti-Smuggling Boats on  Gujarat Coast

4379 SHRI D. P. JADEJA: Will the
Minuster of FINANCE be pleased to
state -

(a) the number of ant-smugghng boats
plying on Gujarat coast;

(b) whether Goveinment are consider-
ing to increase the number of such boats
to check the smuggling; and

(c) f so, by how many?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRAN-
AR KUMAR MUKHERIEE) : (a) to (¢)
There are l?hoahntthedispmalof.ﬂ:e
Collector of Customs & Central Excise,
Ahmedabad. In addition to the two Nor-
wegian speed boats recently allotted to
this Collectorate, it is proposed to allot
4 more speed boats 1t i also proposed to
replace some of the existing boats as well
ulddmmenmberwuwmno(
more confiscated craft.
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Revival of Smugglers’ Activities
4380. SHRI D. P. JADEJA :
SHRI VEKARIA :

Will the Minister of FINANCE be pleas-
ed to state :

(a) whether Government are aware the
smugglers have again become active in
Goa and other parts of India; and

(b) if so, the steps taken by Govern-
ment to check their activities ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERJEE) : (a) and
(b) Some intelligence reports suggest that
after the first shock there aic agan signs
of activities by smugglers. The position is,
however, under constant watch. Apart from
preventive detentions of smugglers and
foreign exchange racketeers, measures have
already been taken to set up the preven-
tive chechs in vulnerable areas, the distii-
bution centres and on the feeder roads.
A wireless communication network link-
ing a number of points on the West Coast
has ulso been established. Extra staff and
euuipment have also been provided to field
offices for the purpose Ten Norwegian
boats fitted with radar and other equip-
ments have been acquired and ten more
boats are expected to arrive by Maich/
April this year

Administrative steps such as  bringing
more effective officers into the position
have also been taken. More administra-
tive and legislative measures are under
consideration.

Export of Machinery for Sugar Mills to
Uganda

4381. SHRI S. N. MISRA: Will the
Minister of COMMERCE be pleased to
state ;

(a) whether Uganda has expressed a
desire for import of machinery for sugar
mills from India; and
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(b) if 80, the value of that machipery ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI VI-
SHWANATH PRATAP SINGH): ()
Yes, Sir.

(b) An Order has been recelved for ap-

proximately Rs. 1.5 crores worth of equip-
ment.

Speed Boats for anti-emoggiing eperstions.

4382. SHRI VFKARIA : Will the Minis-
ter of FINANCE be pleased to state:

(a) the number of speed boats working
at present for anti-smuggling operations;

and

b) the number of boats which are lying
idle o1 damaged and awaiting repairs ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERJEE) : (a) and
(b) Qut of the 20 Speed Boats oidered
from Norway for the Customs Department,
10 have so far been received. Of these 7
are currently operational ; 1 is seriously
damaged and has been declared by the
Mercantilc Marine Department to be bes
yond economical repairs and 2 others are
under maintenance repaiis

Duty free entry of Traditional Indian gonds
into Britain

4383, SHRI P GANGADESB :
SHRI D. D. DESAT:

SHRI RAGHUNANDAL LAL
BHATIA :

Will the Minister of COMMERCE be
pleased to state :

(a) whether any agreement had been
reached at the meeting of Indo-EEC Joint
Committee held in December, 1974 regard-
ing duty free entry of traditional Indian
goods into Britain, and
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{b} if so, the broad features thereof ¥

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI VI-
SHWANATH PRATAP SINGH): (a)
and (b) The India-EEC Joint Commission
is only a recommendatory body.

During the meeting of the Joint Com-
mission held in Delhi in December, 1974
the Community side announced and the
Indian side expressed appreciation for the
Community decision permitting continuance
of duty-fiee entry for Indian jute and coir
products into the United Kingdom and
Denmark agan in 1975, The Indian side
hoped that the arrangements would be ex-
tended to 1976 also

The Indian side also requested for rais-
ing the duty free ceilings and improvement
of product coverage of the Community s
duty free schemes relating to handloom
and handicratts which apply to UK also
These and other Indian requests for tariff
suspensions on Indian products would be
considered by the competent authorities of
the Community.

Setting up of air cargo complex at Bombay
Airport

4384. SHRI P. GANGADEB :

SHRI PURUSHOTTAM KAKO-
DKAR.

Will the Minister of TOURISM AND
CIVIL AVIATION be plcased to state:

(a) whether the first air cargo complex
will be set up at Bombay Auwport this
year; and

(b) if so, the main features thereof and
whether this is an interim arrangement to
assess the requirements of airlines in the
country 7

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) and (b) A new air cargo ter-
minal is expected to be put up at Bombay
Alrport by the end of this year The ter-
minal will cater to international cargo and
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provide for facilities for customs and
other regulatory Government agencies for
processing air cargo as also office accom-
modation for cargo agents. It has been
designed to serve the present and future
requirements.

Kozhikode Aerodrome

4385. SHRI VAYALAR RAVI : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) the salient features of the plan and
estimates prepared by Government for
the Kozhikode aerodrome; and

(b) whether Government propose to
bring about any change in the piepared
plan and if so, the broad outlines there-
of?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR) : (a) and (b) Indian Airlines
have recently indicated that in view of
their fleet position and increased cost of
operation it would not be possible for
them to operate to Calicut during the
Fifth Plan period. Nevertheless, it is
proposed to pursuc the proposal for the
development of the serodrome for non-
scheduled operations for the present, sub-
ject to availability of resources The de-
tails are being worked out.

Extension of Runway of Cochin Alrport

4386. SHRI S. N. MISRA : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether there is any proposal under
Government's consideration to extend the
present runway of Cochin airport with a

view to enable Boeing 737 planes to land
there; and

(b) if so, the broad outlines
ancial implications thercof?
THE MINISTER OF TOURISM AND

CIVIL AVIATION (SHRI RAJ BAHA-
DUR) : (a) Yes, Sir.

and fin-
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and
wt
making it suitable for meeting the imme-
diate requirements of limited Boeing 737
operations. The cost estimates are under

‘preparation.

Import of Urea from Bulgaria

4387. SHRI S. N. MISRA : Will the
Minister of COMMERCE be pleased to
#tate ¢

(=) the quantity of urea to be import-
ed from Bulgaria during the current year,

(b) the purchase price per tonne of
urea; and

(e) at what price it is likely to be sold
in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMFRCE (SHRI
VISHWANATH PRATAP SINGH) : (a)
70,000 tonnes,

(b) Bemg a commercial deal, the

purchase price 1s not made publc.

{c) The present sale price of urca mn
the country is Rs. 2000 per metric ton-
ne,

Crisls in Fishing Industry

4388. SHRI VARKEY GFORGE : Wil
the Minister of COMMERCE be pleased
to state :

(a) whether the fishing industry is
facing a crisis due to the sharp decline
in the prices of shrimp in the American
and Japanese markets;

(b) whether many fishing firms along
West and East coast have already been
closed; and

if so, the effective steps being tak-
en to remedy the sitnation?

VISHWANATH PRATAP SINGH) : (a)
The fishing industry faned problems during

B

(ii) Various mecasures have been taken
to diversify products and markets. Siut-
able marketing strategy has been evolved
to marhet Indian Canned Sardines in the
Middle East The Marine Products I'x-
port Development Authority is exploring
the possibilities of developing markets in
East and West Evrope particularly for
new scafood items.

Agreement with Finland for Economic co-
operation

4389 SHRI VARKEY GFORGE : Will
the Minister of COMMERCE be pleased
to state :

(a) whether his Ministry have sugned
an agreement with Finland for economic
co-opeintion; and

(b) if so. the main features thereof?

THF DEFPUTY MINISTER IN THFR
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) :(a)
The Trade Agreement with Finland was
signed on 29th June, 1967. Also Letters
were exchanged on 22-5-1974 establishing
an Indo-Finnlsh Joint Commission to pro-
mote economic relations between India

mic, commercial and other fields.
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(b) The Trade Agreement extends
most-favoured-aation treatment in matiers
such as customs duties etc. with certain
exceptions, shipping, holding of exhibi-
tions /fairs ete.

The first meeting of the Indo-Finnish
Joint Commission took place in New Delhi
from 19.2-1975 to 21-2-1975 and comst-
dered steps for promoting trade and in-
dustrial co-operation between the two count-
ries,

Flylng Clubs

43%0 SHRI D. B. CHANDRA GOW
DA : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether flying clubs in the country
badly hit by higher costs of aviation fuel
are not running successfully; and

(b) if so0, the steps Government propo-
se to take in this regard?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAl BAHA-
DUR) : (a) and (b) The flying clubs in
the country have no doubt been hard hit
by higher eost of aviation fuel.

It bas been agreed in principle that the
existing rate of subvention to Flying Clubs
would be enhanced on the basis of in-
crease in the cost of operation due to
abnormal increase in cost of aviation
fuel, airport spares, labour etc.

Compensations for Enemy Properties

4391. SHRI SAMAR GUHA : Will the
Minister of COMMERCE be pleased to
refer to the reply given to  Unstarred
Question No. 641 on the 21st February,
1975 regarding ex-gratia compensation to
enemy pioperties and state:
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(a) times required for verification of the
claims of (i) 438 applicants for West Pakis-
tan and (ii) 487 for East Pakistan proper-
ties ;

(b) procedures adopted for verification
of the claims regarding these enemy
properties in the two sectors;

(c) reasons for not paying the amounts
sanctioned by the Calcutta Committee ;

(d) steps taken for expediting the process
of sanctioning of 144 approved cases and
203 cases under consideration;

(e) number of former Bengali-speaking
residents of former East Pakistan who
received cmpensation so far and the total
amount thercof ;

() whether fiesh
former East Pakistan
entertained ; and

applications from
residents will be

(g) total number of applications rcceived
regarding (i) West Pakistan and (ii) East
Pakistan encmy propeities 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
The 438 claims for West Pakistan proper-
ties and 487 claums for East Palistan
properues were scttled during the period
Apnl, 1971 (when the scheme for ex-
giatia grants was ntroduced) to  3lst
January. 1975. The time required for the
vetificaton of claims depends upon the
nature of the cluims, the evidence produced
ele.

(b) to (d) The payment of ex-gratia
grants is being made after verification of
claims supported by documentary evidence
furnished by the claimants. In most cases
the claimants have not been able to
submit documentary evidence. It has there-
fore been decided to accept collateral evi-
dence. The Panel at Calcutta  goes
through oral evidence to evaluate the
claims in respect of land and buildings.
The payment is made after examination of
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the Panel's recommendations by the Gov-
emment. Every effort is made to dispose
of claims as expeditiondly as possible.

(e) Ex-gratia grants have been made in
respect of 502 claims relating to erstwhile
East Pakistan, totalling Re. 2,68,46,365
The claims relate to companies, firms,
individuals etc.

(f) The claims from applicants from
former East Pakistan aie registered subject
to the following conditions :

(i) the applicant is able to produce
sufficient documentary evidence,
and

(i) furnish satisfactory reasons as to
why he could not file the cluim
earlier.

(g) About 6000 applications for ex-
gratia grant huve been received so far, of
which nearly 80 pcr cent relate to  the
claims from East Palistan and 20 per cent
1o those from West Pakistan.

Smuggling on Indo-Bangladesh border

4392. SHRI SAMAR GUHA : Will the
Minister of FINANCE be pleased 1o
state :

(a) the number of cases of smuggling
a cross Indo-Bangladesh border detected
since imposilion of passport between the
two countruies ;

(b) total amount of smuggled goods and
cash seized so far;

(c) number of persons arrested in con-
section with such border smuggling;

(d) bieah-up of the figure of such arres-
ted persons who belong to (i) India and
(ii) Bangladesh ;

{e) cases instituted in connection with
such border smuggling ; and

(f) the nature of co-operation undertaken
by the anti-smuggling authorities of the
two countries to stop smuggling across
the border ?
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THE MINISTER OF STATE IN THE
MINFSTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERIBEE): (a) 16866
canes,

(b) Rs. 1.73 crores (Approx.)
(c) 149 persons.
(d) (i) Indian—89, (ii) Bangladesh—60,

(e) 21 cases.

(f) Close limison between the anti-
stuggling authorities of the iwo countries
is maintained and joint patrolling in the
border areas are being undertaken with
Border Security ForcefState Police regular-
ly to combat smuggling.

Similar measures have also been taken
by Bangladesh Customs and Police authoii-
ties to stop smuggpling across the Indo-
Bangladesh Border.

Smuggling on Indo-Nepal border

4393. SHRI SAMAR GUHA : Will the
Minister of FINANCE be pleased 1o
state @

(a) smuggled goods or cash secized in
connection with (i) smuggling acioss the
border of Nepal and (1i) m and around
Calcutta, Haldia and Paradecp poris after
the new anti-smuggling drive started ;

(h) number of pervons arrested ;

(c) whether any Indo-Nepulese joint
machinery has been set up lor stopping
smuggling across the border;

(d) if so, facts thercabout;

(¢) whether speed boats aie being cm-
ployed for stopping smuggling in and
around Calcutta, Haldia and  Puradeep
ports ; and

(fy if so, facts thereabout?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SI{RI PRA-
NAB KUMAR MUKHERIEE): (a) The
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value of smuggled goods or cash semed 1n
and around Calcutts, Halkdia and Paradeep
ports afiel the new ant-smugghmng dnve
started 15 about Rs 180 crores upto
February, 1975 and about Rs 128 crores
on the Indo-Nepal border

(b) 40 persons in and around Calcutta
{upio February, 1975) and 133 persons on
Indo-Nepal border (upto January, 1975)
were airested i this connection

(c) and (d) To discuss problems relating
to smuggling trade etc, periodical meetings
arc held

(1) at the Goveinment level between
the two countries (Joint Review
Committee),

() betwen the Collector of Customs,
Patna, and the Director of Cus
toms, HM G, Nepal, and

(1) between the Iand Customs Officers
of India and Nepal on cither side
of the Indo Nepal border

(e) and (f) High specd boat, imported
from Norway have not yet been illotted to
the Calcutta, Paradeep arey But other
launches have beun deployed there for
arti smuggling work

Development of Digha as a toursst centre

4194 SHR1 SAMAR GUHA Will the
Mimster of [OURISM AND CIVIL
AVIATION be pleased to refer to the
reply given to Unstarred Question No 784
on the 21st February, 1975 regarding deve
lopment of tourmt facilities at Digha (West
Bengal) and state

(a) whether rush of tourists has increased
about six times to the tounst centie of
Digha 1n West Bengal,

(b} whether m the mterest of promotion
of tounsm, his Minstry has inquued from
Government of West Bengal if accommo
dation fucilities have increased proportiona-
tely for tounsts wvisiing Digha
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(c) whether Dagha s only place 1n West
Bengal for the common people to vat for
relaxation particularly for youngmen and

students of over conpested areas of greater
Calcutta,

(d) whether Cential Government propose
to mmquire from State Government about

their  requirements for development of
tourism n Digha, and

(e) other alternatives visualised by Cen-
trdl Government for development of the
toutist centre of Digha?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH) (a) The Department of Tour-
1sm does not mamtam a record of
tounsts visiting vanous tounst cecntres
mn the country either on State-wise
o1 place wise basis  However, as per
the information received from the De
partment of Tourssm, Government of West
Bengi there has been a progressive icrease
in the number of Visitors staying at the
Stat. Tourist Lodge at Digha as will be
scen from the figures given below

Year No of guests who

stayed at State
Tourist Lodge at
Digha

Apnt 1970 to March 1971
April 1°71 10 March 1972
April 1972 to March 1973
Apul 1971 to March 1974
April 1974 to December 1974

963
988
3945
6898
6754

(b) Smcc the development of facilities
for domestic toursts 1s pnmarily the res-
ponsibility of the State Government, it 15
within the comptlence of the State (overn
ment {0 decide where the facihities nced to
be augmented andfor provided wathin the
avallablity of funds m the State Sector and
depending upon other priorties

(¢) 1t 15 understood that the Bakhhdh
Sea Beach in the Sundarbans s also a



123 Written Answers

place for relazation, but Digha is more
popular with the poople hviag in Caloutta,

(d) and (e) Due to constrmnt on 14
sources necessitating a selective approach
in the development of facilities for tourists,
Digha has not been included for develop-
ment in the Central Sector The $tate
Government, however, have provided for
the development of facilities at Digha m
its Fifth Five Year Plan for Tounsm

Export of Coffce

4395 SHRI MUKHTIAR SINGH
MALIK - Will the MINISTER OF COM-
MERCE be pleased to state

(a) the quota of coffee allocated to
India for export by the Internation il
Coffee Council in  compaison to other

countries during the last two years;
and
(b) the amount ol forcign exchange

earned as a result thereof ?

THE DEPUTY MINISTER IN T1HT
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) (a)
and (b) No Coffee Export Quotas werc
fixed by the Internationl € offee Oiganisue-
tion after the first quarter of the Coffee
Year 1972-73 (Oct-Sept) during which
period Indua's quota wis of the oider of
6,650 tonnes as compared to other produc-
g mcmber countiles quotas 1anging bet
ween 145 and 2,74,159 tonnes

The value of exports of coffee fiom
India durning Coffee Years 1972-73 and
1973-74 are Rs 4506 wiores and Rs 5289
crores respectively

AHeged sub-standard supply of jewellery
by M.M.T.C.

4396 SHRI MUKHTIAR SINGH
MALIK :
SHRI JYOTIRMOY BOSU :

Wil the Mmster of COMMERCE be
pleased to state:
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(a) whether allegations have boen made
against the Minerals and Metals Trading
Corporation to the effect that it had
supplied sub-standard jewellery 1o some
exporters of jewellery charging them the
price of previous jewellery;

(b) whether mvestigations into this case
have since been made by the CBI ; and

(c) if so, the outhines of the complaints
made by the exporters together with the
result of the investigations made by the
CB1 and the action taken mn the matter 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) (a)
The allegation 1s» -cgarding supply of
inferior quality iough diamonds and mot
jewillery

(b) and (¢) A pirty has alleged that the
Mincrals and Metils Tiading ¢ orpoiation
supplied inferior quilily roigh diemonds
lhe allegition 15 stll under mmvestigation
by the Countral Buieau of Imvestigation

Shoriage of staft in the office of C.D.A,,
Patna

4397. SHRI RAMAVATAR SHASTRI :
Will the Minister of FINANCE be pleased
to state :

(a) whether there are shortage of staff
in each Sechom of CD.,A. Patna Office
n proportion to required strength ;

(b) whether work in the office is running
nto heavy arrears ;

(c) if so, why recruitment is not being
done 1n C.D.A. Patna Office; and

(d) why large number of staff are being
posted out from Patna Office every year ?

THE MINISTER OF STATF IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERIEE): (a)
There are marginal shortages of staff, com-
pared to the authorised strength of CD.A'S
organisation.
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(b) No, Sir,
(¢) Does not arise.

(d) C.D.A., Paina has to effect rotational
transfers of staff between his main office
and the sub-offices, to emsure turnover of
staff serving at difficult /unpopular stations,
s also in the interests of training and vigi-
lence.

Action ugninst the employees of C.D.A.
Patna

4398, SHRI RAMAVATAR SHASTRI:
Will the Minister of FINANCE be pleased
to state :

(a) whether various bunghings are being
done in CDA Patna office and actions are

being taken aginst the employees who are .

raising their voices agamnst them;

(b) whether various complaints have
been received by Government; and

(c) if s0, what action Government pro-
pose to take into the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR! PRA-
NAB KUMAR MUKHERJEE) : (a) No,
Sir

(b) Yes, Sir.

(c) The complaints were investigaten
and found to be without basis.

Decentralisation of a portion of works from
Patna Office of Controller of Defence
Accounts

4399. SHRI RAMAVATAR SHASTRI.
Will the Mimister of FINANCE be pleas-
od to state ¢

(a) whether Government propose to
decentralise a portion of works from Patna
Office of Controller of Defence Accounts ;

(b) whether works are being sent w
Roorkee ; and
11 LSS/75—$
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(¢) if %0, why not they are kept at Petna
or some other piace in Bihar ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERJEE): (a) A
proposal to decentralise the work relating
to pay bills of Civilian Staff in
is under comsideration.

(b) The question of opening a
counts Office at or near the Record
Roorkee, to take over the work
mantenance of Pay Accounis of
Rescarch Engineering Force™ personmel, is
also under consideration.

(c) The ides underlying the proposals is

g |

ferring it to other stations in Bihar, will
not serve the purpose.

Tax Liabilities of Promoters/Directors of
M[s. Hindustan Botrin Indusiries, Calculta

4400. SHRI SAT PAL KAPUR: Wil
the Miuster of FINANCE be pleased to
state :

(a) the names of promoters/directors of
M /s. Hindustan Botrin Industries, Calcutta
and what are the outstanding liabilities
agumnst them under Income-tax, wealth tax,
excise duty and corporation tax and the
action taken to realise the same ;

(b) whether any CBI enquiry was ever

conducted against them or any such em
quiry is pending against them, if so, the
particulars thereof ; and

(c) whether any raids were conducted
on the residence of the directors/promoters
d‘lhecanplnywuﬁomdﬂu

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHEI PRA-
NAB KUMAR MUKHERIEE) : (a) to
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(c) Ioformmtion is being collected and will
be Iaid on the Table of the House.

Tax Limbllithes of Disectors of Bush Iadia
Lad

4401, SHRI SAT PAL KAPUR: Will
the Minister of FINANCE be pleased to
state :

(a) the omincs of directors of M /s. Bush
India Limited and the outstanding Habilities

premises of the company and if so, the
particulars thereof and the detals of the
documents and goods sewzed durng the
raids ?
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(c) whether any raids were mu
residence of the directors or
s of the company and if so, thopnrti
ﬂmu( tllaém.ihofdor:u-
ments nmdumddum:thcmﬁu?

THE MINISTER OF STATE IN THE
MINISTRY OF FWANCE (SHRI PRA-
NAB KUMAR MUKHERJEE) :

be laid on the Table of the House.
wirTe st frafer

4403 ot et T bt : T wfee
ol T e K gm oW fe

(v) o 1973-74 & drow fer qw
gt W wmarr fenr mr, Wk

(w) o wafu ¥ v fer qar awt
w1 fmie fer v ?

wifvr Worers & Foaelt (ot Frveme
s fag) . (%) o (W) T ferey
t i 19774 & dRm wmma & of
war fraf Wt f qwr wepr i of €
a9 2w 9@ T W § o [uwres ¥ e
W ad wear (& 9266/75)]
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Overdrafts by U.P. and Bibar

4404 SHRI HARI SINGH :
SHRI R. S. PANDEY :

Will the Minister of FINANCE be
pleased to state :

(a) whether UP. and Bihar bave again
resorted to overdrafts to the tume of
Rs. 100 crores ; and

(b) if so, the reasons therefor 7

SUBRAMANIAM) : (a) and
the 15t March, 1975, Uttar Pradesh
not overdraft. Bibar had an over-
of 32.70 crores on that day. This
a reflection of the im

State’s receipts and

in
R

31
1f

overdraft is
between the
tures.
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Advantages and Disadvantuges of Rupee
Trade

4405, SHRI SHANKER RAO SAVANT:
Will the Minister of COMMERCE be
pleased t0 state :

(b) Rupee trade agreements with which
of the countrics have proved to be (i)
advantageous and (ii) disadvantageous, so
far?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) : (a)
and (b) Through the mechanism of ropee
trade it has been possible for the country
to obtain important development items like
machinery and equipment, spares, compo-

been possible to enlarge market for tradl-
tional items of exports and also find new
markets for non-traditional items The
agreements are entered into after comsul-
tation on mutually bemeficial basis,

Commercial pllots

4406. SHRT SHANKFR RAO SAVANT:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to stato ;

(a) whether there is considerable unem-
gdo}'men! among commercial pilots in
a;

(b) if so, what is its extem ;

{c) what is the normal expenditure for
training a commercial pilot ; and

(d) what is the altersative employment
for a trained commercial pilot ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR) (a) and (b) “1here are
about 200 unemployed pilots at present.
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(c) The approximate expenditnre for

commercial flying, viz. Commercial pilot's
Licence, is about Rs. 30,000.

(d) They are eligible to apply for the
posts of Assistant Aerodrome Officer in the

field.

Foreigners Employed in Indian Akfines
and Alr India

4407, SHRI SHANKER RAO SAVANT :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether there are any forcigners
employed as pilots, airport managers or
air hostesses in Indian Airlines and Air-
India; and

CIVIL AVIATION (SHRI
DUR) : (2) and (b) : In

Work refused by clerks in the office of
R-.Jum

4408. SHRI SANKER RAO SAVANT:
Will the Minister of FINANCE be pleased
to state :

(a) whether some clerks in the Bombay
office of the Reserve Bank recently refused
to work on the ground that their tables
were not dusted ;
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(b) if s0, bow many persons were con-
cerned in this type of strike ; and

(c) what action has been taken against
these employees ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) to (o
Reserve Bank of India has reported that
their Class 1V staff at Bombay stopped
dosting and cleaning of furniture with
effect from 17th February, 1975
plea that this work did not form pa

H
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Development Works at Abrports in
Kamstake

4409. SHRI K. LAKKAPPA: Will the
Minister of TOURISM AND CIVIL AVIA-

pose to undertake at various airports in
Karnataha during the current year ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): The important development works
proposed to be progressed during 1975-76
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an eerodrome at Hubli. The work relat-
ing to expansion and modification of the
Teiminal Building at Belgaum wserodrome
is eapected to be completed this year.
Works relating to minor improvement at
Mungulore might ¢l.o be takea wup.

Production smd Supply-6f B-Twill Jute
Bugs

4410 SHRI K. LAKKAPPA: Will the
Mirister of COMMERCE be pleased to
State?

(a) whether some jute mills are delay-
iy production and supply of B-Twill jute
baps wsed for packing of foodgrains;

{b) if so. the reasons therefor; and

(c) the action being taken by Govern-
ment in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
Yes, Sir.

(b)Y and (c) The recent long strike In
the industry 15 the main reason for delay.
Some mills have also obtained injunction
from Courls dgainst reguisition orders.
I florts aie under wav to clear the bachlog
as ulvo action 15 being tnken to get the
injunciion orders vacated

Involvement of Director of MMT.C. in
a case against & Firm being lovestigated
by C.B.L

4411. SHRI K. LAKKAPPA: Will the
Minister of COMMERCE be pleased to
state :

(a) whether a Director of the Minerals
and Metals Trading Corporation is involved
in a casc against a firm being investigated
by the leta!‘ Bureau of Investigations;

(b) whether inspite of the pending alle-
gations against that Director, he has been
given several promotions during the past
four to five years;

F
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(c) the circumstances under which he
has been given promotion while certain
alicgations against him arc still pending
with C.B.L;

(d) what action Government have taken
in the matter ?

THE DFPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
The Central Burcau of Investigation was
investigating a case against a firm in which
a Director of the Minerals and Metals
Trading Corpoiation was also alleged to
be concerned.

(b) and (c) During the last five years,
this Officer got two promotions on the basis
of merit and at that time, no complaints
were pending against him.

(d) The Central Bureau of Investigation
completed its investigation und its report
has been received recently, which is cur-
rently under examination of the Govern-
ment,
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Growth of New Business of LLC.

4412. DR. H. P. SHARMA: Will the
Minister of FINANCE be pleased to state:

(a) whether the growth of new business
of the Life Insurance Corporation during
the current year has considerably slowed
down, in comparison to that of the corres-
ponding period last year;

tb) if so, the comparative figures show-
ing fresh business transacted during the last
two years; and

(c) the reasons for the slow pace
growth this year and the steps taken
accelerate the rate of growth 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) to (c) The
new business written by the LIC during
the last eleven months of the financial years
1972-73 to 1974-75 was as given below:

of
o

(Rs in crores)
o From  From  From
1474 1-4-713 1-4-72
to 28-2-75 to 28-2-74 to 28-2-73
Individual Assurances . . . 1264 1264 1208
Grcup Assurances : 5 . . 605 244 196
Total Assusances . . . " . 1869 1508 1404

While the business during the first eleven
months of the current year has shown an
increase over that secured during the corres-
ponding period of the preceding year the
increase under Individual Assurances has
not been upto the 11C's expectations, inter
alia for the following reasons:

(1) Inflationary rise in prices and con-
scquential reduction in the indi-
vidual’s margin of savings.

(ii) Competition with other forms
of savings, such as deposits with
banks and post offices as well as
non-banking companies, on which
a higher return is available.

(iii) The agitation (since called off) by
the Development Officers to press
their demands relating to revision
of pay scales and conveyance
allowance etc.

The LIC is making added field and publi-
city effort to bring home to the prospective
assured the need to provide insurance pro-
tection to the family. It is also intensify-
ing cfforts for introduction of large Group
Insurance Schemes where the co-operative
cffort lessens the strain on individual

siving.

As a further incentive for effecting long-
term savings, a provision has been made
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in the Finance Bill, 1975, to increase the
quantum of deduction in respect of such
savings in the computation of assessable
income for income-tax purposes.

Foreign Investment

4413, DR. H. P. SHARMA: Will the
Minister of FINANCE be pleased to state:

(a) whether any precise strategy has
been chalked out for inviting and attract-
ing foreign investments;

(b) if so, the salient featuies thercof,
indicating the area of imdustrial develop-
ment wherein foreign investment would be
welcome und the nature of the indusiries
listed out for the purpuse;

(c) the total estimated investments by
foreign firms and entreprencurs considered
necessary and likely during the current
Five Year Plan; and

(d) the piccise terms laid down fot
securing such foreign investments, especially
relating to the ratio betwcen the capital
investment and the repatriated profits ?

THE MINISTER OF FINANCE (SHRI
C. SUBRAMANIAM): (a) and (b) Gov-
ernment’s policy towards foreign invest-
ment continues 1o be highly selective and
aims at filling technological gaps and ex-
panding exports.  Foreign capital is not
permitted in the fields of banking, com-
merce, finance, plantations, trading, conwu-
mer and high profit-yielding industries. An
flustrative list of industries where foreign
inw_:stment is permitted is available in the
Guidelines for Industries 1974-75 published
by the Ministry of Industrial Development.

(c) In the “Draft Fifth Five Ycar Plan”
(1974—79), against private capital, a fresh
inflow of Rs. 74 crores has been estimated
over the plan period.

(d) Government would like foreign in-
vesiment to function as a vehicle for the
transfer of such technology as cannot be
sccured on an outright purchase basis or

Export of Salt to Bangladesh

4414. DR. H. P. SHARMA: Will the
Mipister of COMMERCE be pleased t0
statc.,

(a) whether inquiries have been made
tor export of aboul 30,000 tonnes of salt
to Bangladesh;

(b) if so, the terms for export offercd
by the impoiters i Bangladesh and how
sauch of it v required under bilateral Gov-
ernment to Goveinment deals; and

tc) the main featwies of agreement, if
any, teached with Bangladesh for export
of salt 7

THE DLPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a) to
(c) Supply of salt trom India to Bangla-
desh hes been canalized thiough the State
Tradmg Coiporation. However, the Gov-
ernment of Bungladesh has recently sequest-
¢ for the supply of 35,000 tonnes ot saft
under the Rs. 2 viore Commodity Grant.
The supplies will move by sea and pay-
ments will be governed by the terms and
conditions govermimg the Commodity Grant.

Remittances by Indians Living Abroad

4415 SHRI BIRENDER SINGH RAU:
Will the Minister of FINANCE be pleased
to stute:

(a) whether some Indian residents ab-
road remit money to India through com-
pensatory payment racket; and
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(b) the estimated amount of money re-
mittad to India through such rackets during
the past three years 7

THE MINISTER OF FINANCE (SHRI
C. SUBRAMANIAM): (a) Yes, S

(b) Due to the very nature of such trans-
actions, it is not possible to arrive at au
accurate estimate.

Rethinking on Rupee Trade agreement
with Bangladesh

4416. SHRI BIRENDER SINGH RAO:
Will the Munister of COMMERCE be
pleased to state:

(a) whether it 15 a fact that there Is a
rethinking 1n regard to rupee trade agree-
ment with Bangladesh; ana

(b) if so, the reasons for the same 7

THL DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRL
VISHWANATH PRATAP SINGH) : (a)
and (b) A trade protocol was concluded
betwcen India and Bangladesh on 17th
December, 1974 under which all payments
and chaiges in connection with trade bet-
ween the two countnies from Ist January,
1975 are being effected in freely converti-
ble currencies. This step was taken with a
view to mmpiove and increase the two way
trade between the two countries.

Financial Assistance from Sendi Arabia

4417. SHRI BIRENDER SINGH RAO:

Wiil the Minister of FINANCE be pleased
to state:

(a) the amount of financial assistance
foi India agreed to by Saudi Arabia;

(b) whether Saudi Arabia has debarred
use of this financial assistance for the
purpose of oil purchase; and

{c) if so, whether thiz aid is to be uti-
lised for certain specific projects and if so,
the particulars thereof ?
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THE MINISTER OF FINANCE (SHR1
C. SUBRAMANIAM): (a) No agreement
has been concluded between India and
Saudi Arabia regarding any financial assis-
tance,

(b) Does not arise.

(c) Does not arise.

Tesue of Import Licences to East Anghla
Plastic Company

4419. SHRT PRIYA RANJAN DAS
MUNSI: Will the Minister of COMMERCE
be pleased to state:

(a) whether any import licences have
been issued to East Anglia Plastic Company
nf Calcutta in the ycar 1973-74 and 1974-
75:

(b) if so, the particulars thereof; and

(c) whether any complaints bave been
teceived about the impioper use of these
import licences ?

THE DFPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
and (b) A stalement indicating the import
hicences/release orders issued to this firm
in the ycars 1973-74 and 1974-75 on the
butis of the information received so far
from the licensing authoiities is laid on the
Table of the House. [Placed in Library.
Sec No. LT-9268/75)]

Information from remaining licensing
authorities is being collected and will be
laid on the table of the house.

(c) No allegation of mis-utilisation of
import licences has so far been received.

Asrest of Individeals for Economic
Offences

4420. SHRI C. K. CHANDRAPPAN :
Will the Minister of FINANCE be pleased
to state:

(a) the total number of raids conducted
by the Income-tax authorities on economic
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offender in the country, State-wise and
total undisclosed assets recovered during
1974-75;

(b) similar particulars regarding the
rnids on smugglers and total value of
various goods seized from them; and

{c) how many persons are arrested so
far 1in connection with smuggling and how
many warrants are pending, State-wise ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCF (SHRI
PRANAB KUMAR MUKHERIJEE): (a)
A statement as Annexure ‘A’, showing in
respect of the charges of Commissioners
of Income-tax, the number of searches con-
ducted and assets seized by Income-tax
authorities during the year 1974.75 (upto
31-1-1975) is laid on the Table of the
House, [Placed in Library. See No. LT-
9269/75]

{b) and (c) Statements as Annexurc ‘B’
and *C', showing Collectorate-wise scarches
made and valuc or goods seized by the
Customs officers and the number of per-
sons arrested under the Customs Act during
the year 1974-75 (upto 31-1-1975) are laid
House. [Placed in Library. See No LT-
9269/75)

Export of Marine Products

4421. SHRI C. K. CHANDRAPPAN :
Will the Minister of COMMERCE be
pleused to state:

(a) whether a team of Marine Develop-
ment Authority had recently visited Japan
and some other countries of South East
Asia for the promotion of export of marine
products;

(b) if so, the resuits of this visit;

(¢) the quantity and value of marine
products India had exported in 1974-75;
and

(d) the steps Government had taken to
increase the export of marine products in
1975-76 1
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
Yes, Sir, a sales team visited Japan in
December, 1974,

(b) The delegation apprised the Japanese
importers of the various aspects of seafood
industry in India and. removed their mis-
givings regarding our products. The wvisit
resulted in the delegation receiving firm
offers of about Rs, 15.00 crores and since
ther exports have piched up considerably.

(c) It is estimated that 38854 tonnes of
marine products valued at Rs. 59.42 crores
were exopried during  April—February,
1975 (1974-75).

(d) The Government are taking steps
for increasing the pace of introduction of
decp sea fishing trawlers for strengthening
and diversifying the production base for the
exportable varicties of fish. Subsidy for
trawlers and subply of duty free diesel oil
will reduce the cost of production for
making our products more competitive.
New marhkets are being developed for di-
veisification of destination of exports.

Racket Fngaged smuggling oplum in
Mauritins

4423. SHR1 DHAMANKAR: Will the
Minister of FINANCE be pleased to state :

(a) whether a big racket engaged in
latge scale smuggling of opium from
Bombay to Mauritius, mvolving a number
of Air India employees has been unearthed
recently;

(b) if so, what is the gquantum of
icteign exchange involved;

(c) what 1 the total number of arrests
made so far in this connection, how many
of them are Air India employees and who
are the other accomplices; and

(d) whether any cases have been regis-
tered against all of them 7
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THE MINISTER OF STATE IN THE
MINISTARY OF FINANCE (SHRKI
PRANAB KUMAR MUKHERJEE): (a)
Persuant to a seizure of 29% 1bs. of opium
in Mauritivs, enquiries were made at
Bombay which revealed the involvement of
some employees of Air India in smuggling
of opum from Bombay to Mavritins.

(b) The quantum of foreign exchange
involved 1 about Rs 40,000 only at the
ficit market price

(¢) 19 arrcts have been made so far,
including 8 by the Mauritius Police Of
the atrcsted persons, 13 are Air India em-
ployees. The mam accused, who also Is
reported 1o be an Air India employee, 1
absconding.

(d) A case has been registered against
al] the accused persons at Bombay.

Eligibility of Travel Agents for Money
Changing Licence

4424. SHRI NAWAL KISHORE
SHARMA - Will the Munister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether travel agents in cities like
Bombay, Delhi, Calcutta and Madrus with
an annual turn over of 10000 dollar in
foreign eachange would be ecligible for
money changing licence; and

(b) the salient features of the proposal ”

THE MINISTFR OF STATE IN THF
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): (a) and (b) The 1ssuc of Money
Changer's Licence to Travel Agents recog-
pised by the Department of Tourism was
taken up with the Reserve Hank of India,
Bombay, who indicated their willingness to
consider isswng such licences only to those
agencies which fulfil the existing critena
which include, wer alia, a stipulation re-
garding minimum annual turn ever of
US $ 10,000 or its equivalent in the four
metropolitan  cities and US $ 5,000 in
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other places in India, subject to confirma-
tion by Government. The matter 1 being
pursued by the Department with a view to
finalising the terms for gramt of such
licences. .
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Number of Non-natiomallsed Schednled
Banks in the Country

4427, SHRI B. V. NAIK : Will the
Minister of FINANCE be pleased to
slate —

(a) the total number of non-nationa-
hsed scheduled banks in this country ,

(b) the deposils in each one of them,
bank-wise as on the 31st December, 1974;
and

(c) the number and names of branches
in each one of them as on the 3Ist De-
cember, 1974 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE. (SHRIMATI
SUSHILA ROHATGI) : (a) It is pre-
sumed that the Hon'ble Member has in
mind private sector scheduled commercial
banks functioning in the country. Theru
are at present 50 such private sector

commercial banks functioning n
the country.

(b) and (c) The deposits of each of
the private sector scheduled commercial
banks as on the last Friday of December,
1974 and the number of their branches in
India as at the end of December, 1974, as
reported by the Reserve Bank of India,
are given in the statement laid op the
Table of the Howse. [Placed in Library.
See No. LT-9270/75] As the number of
branches is very large, the names of the
places at which they are situated have not
been given. However, information re-
garding banks and their branches etc, in
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the Indian Union, as on 31st March, 1973,
is given in Appendix 1 of the “Statistieal
tables relsting to banks in India (1972)"
published by the Reserve Bank.

Iron content mecded in Exportable lrom
Ore

4428. SHRI B. V. NAIK : Will the
Minister of COMMERCE be pleased to
state :

14

(a) the minimum percentage of Iron
content necded in exportable iron ore: and

(b) the percentage in quantity of blend-
ed orc that was cxported dunng 1974 7

THF DEPUTY MINISTER IN THE
MINISTRY OF COMMFRCE (SHRI
VISHVANATH PRATAP SINGH) : (a)
Minimum percentage of iron content of
exportable iron ore will depend on the re-
quirements of the buyer Bulk of Indian
iron ore exports are of grades having more
thun 56 per cent iron content.

(b) All iron ore which iz exported is
blended ore.

Reservation of Front Seats in Arcraft
of Indian Aldines

4429, SHIRI B. V. NAIK : Wil the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to slate :

(a) whethcr reservation of front seats
for non-smohkeis in civilian aircraft of the
Indian Airlines is in accordance with the
regulations of 1ATA ; and

(b) if not, how is it enforced ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR) . (a) and (b) International Aur
Transport Association has not laxd down
any Regulation for reservation of seats on
board the aircraft for nom-smokers.
fall in line with the practice adopted
this regard by other Airlines, Indi
lines, hay reserved a few seats in the
rows for the convenience of pon-s
which are allotted on request on the
of first-come firsl-served.

E%ggré
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Equity Capital held by Government in
Public Sector mndertakings

4430. SHRI B. V. NAIK: Will the Minis-
ter of FINANCE be pleased to state-

(a) what prevents comversion of the
equity capital held by Government in the
public sector undertakings into loans at

market rates, keeping a notional share
capital of Re. 1; and

(b) how much equity capital would be
thus available back to the exchequer?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCF (SHRI PRA-
NAB KUMAR MUKHERIFE) (a) Most
of the Public Enterprises are registered
under the Compantes Act, which requircs
the provision of equity capital Equty
capital represcnts the permanent capital of
the company.

(b) If the equity capital 1 converted into
loan, this will only result in a change in
the type of capital and will not imme
diately bring back funds to Goveinment
thereby.
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dew # wt eitedr fegreoow  feer
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Increase in Central Assistunce to States

4433. SHRT ARVIND M. PATEL:
SHRI VEKARIA:

Will the Minister of FINANCF be
pleased to state:

(a) whether the Central Governmem do
not propose to mncrcuse the umount of
Central assistance to the States despite very
strong demands from them;

(b) if so, the reasons therefor; und

(c) the assistance earmarked for the
States, State-wise for the year 1975-767

THE MINISTER OF FINANCE (SHRI
C. SUBRAMANIAMY): (a) and (b) Central
assistance for State Plans has been increas-
ed by Rs. 115 crores over the current
year's Jevel.

{c) A statement is laid on the Table
of the House.

Statement
(Rs. in Crores)
States Allo:ation of Cen-
tral assistance for
States” Annual Plan
1975-76
- o T 2

1. Andbra Pradesh 48 75
2. Assam 40 04
3. Bihar . . 68 68
4. Gujarat ., . . 3217
5. Haryana . . . 1599
6. Himachal Pradesh 22 35
7. Jammu & Kashmir o2
8. Karnataks 35 46
9. Kerala 572

53 32

10. Madhya Pradesh
11. Maharashtra

49 98
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12. Manipur . " . 7.52
13. Meghalaya . . . 8 85
14, Nagaland . . . . 7.12
15. Orissa . . . 3°.70
16. Punjab ) . 20.64
17. Rajasthan . .. . 45 06
48. Tamil Nedu . 3 : 41.15
19. Tripura . 7 61
20. Uttar Pradesh 106.89
21. West Bengal 44 94
Total . . 755.15
Assistance to Andhra Pradesh
under the Sixpoint formula . 18 00
Unallocated as at present :
1. Hill & Tribal Areas 40 00
2. Rural Electrification Pro-
grammes through REC | 40.00
3. North Eastern Council Pro-
grammes . . 10 00
4. Special Ad\ancc for Plln
assistance . 100.00
Gram‘l Total . 963.15

Extension of Bill Marketing Facifities to
Small Units by Public Sector

Undertakings

4434, SHR1 VASANT SATHE: Will the
Minister of FINANCE be pleased to state.

(a) whether Government have directed
th: Public Undertakings to provide Bill
Marketing facilities under Bill Marketing
Scheme to the Small Scale Units;

(b) if so whether the Bill Marketing
Scheme haos been extended to the Small
Scale Units by all the Public Undertakings
and Bharut Flectromics Limited in parti-

cular;
(c) if not, the reasons therefor; and
(d) what steps have been taken to ensure

that Bill Marketing Scheme facility is ex-
tended to the Small Scale Units by the
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Public Undertakings keeping in view our
policy to develop and encourage the small
scale sector?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERIEE). (a)
No. Sir. However, the Reserve Bank of
India has introduced the New Bill Mir-
keting Scheme since November, 1971 to
promote the use of Bills for obtuning fin-
ance from the banking system and to re-
duce dependence on the traditional cash
credit system Necessary instructions were
issued by the Reserve Bank of India to
the Scheduled Banks

(b) The Bharat Electronics Limited have
extended credits to the small scale units
under the Scheme in suitable cases

(c) Does not arise.

(d) The Scheme is open to small scale
units also.

Concession to Bihar in regard to
distribution of Controlled Ciloth

4435. SHRI M. S PURTY Wil
Minister of COMMERCE be pleased
state:

the
to

(a) whether any concesaon has  been
given to Bihar which is facing several
drought conditions, in regaid to the distri
bution of controlled cloth; and

(h) if so, the particulars thereof”

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
and (b) In response to a request from
the Bihar State Government for extra allot-
ment of Controlled Cloth for distribution
in flood affected areas of the State, extra
quantitics of about 3164 bales of controll-
ed cloth were allotted during the months
of September and October, 1974.

Development of Porbander Airport in
Saurasitra
4436, SHRI P. G. MAVALANKAR:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:
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(a) whether Porbander airport in Sau-
rashtra needs development,

(b) if so, stepy being taken by Govern-
ment therefor; and

(c) the amount sanctioned and the time
limit set for the complction of any dcve-
lopmental project of the said airport?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR) (a) to (c) The aerodrome at Por-
bander is being developed at an estimated
cost of about Re. 9 lakhs to make it
suitable for HS—748 opeciations. The
works are expected to be completed short-
ty.

Development of fishgries Indusiry in
Gujarat

4437. SHRT P. G. MAVALANKAR:
Will the Minister of COMMERCE be
pleased to state.

(a) whether export of fish from Gujarat
has been increasing during the last three
years;

(b) if so, full details thereof;

(c) if not, the reasons for failure of
development of fisherres industry in Guja-
rat; and

(d) whether Gujarat is represented on
one or more All India Committees and
bodies dealing with fisheries, and if so,
the facts theieof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
to (c) State-wise export statistics are not
maintained.

(d) Gujarat is represented on the follow-
ing bodies dealing with fisheries

(1) The Minister of Fisheries, Gujarat
and a non-official representative of the
fishing industry from Gujarat are repre-
sented on the Central Board of Fisheries,
the highest advisory body in fisheries.

(ii) The Commissioner of Fisheries,
Gujarat is a member of the Central Advi-
sory Committee on Explanatory Fisheries.
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(i) The Commissioner of Fisheries,
Gujarat and a trade member of the fishing
industry from Gujarat are represented on
The Marine Products Export Development
Authority set up to take measures for
promoting exports of marine preducts from
India.

(iv) The Commissioner of Fisheries,
Gujaret is a Director on the Board of
Directors of M/s. Central Fisheries Cor-
poration, Calcutta,

MMW&
Indlan Association for Experiment in
Internationsl Liviog

4439. SHRI INDRAJIT GUPTA: Will
the Minister of FINANCE be pleased to
refer to the reply given to Unstarred Ques-
tion No. 5196 on 31st August, 1973 regard-
ing inquiry into foreign exchange dealing
by M/s Experiment in Inmternational Liv-
ing and state:

(a) whether the investigations into com-
plaints of foreign exchange manipulations
by the Secretary General of the Indian As-
sociation for Experiment in International
Living have been completed;

(b) if so, the outcome thereof; and

(c) whether any arrests have been made
or prosecutions launched in this connec-
tion?

THE MINISTER OF FINANCE (SHRI
C. SUBRAMANIAM): (a) Yes, Sir.

(b) 10 show-causc notices have been
issued to the organisation “M /s Experiment
in International Living” and its Secretary
General for prima facke violations of
various provisions of the Foreign Exchange
Regulation Act, 1947,

(c) No, Sir.

Usnccownted Wealth with Top Ranking
Ex-Rulers and their Relatives

4440. SHRI INDRAJIT GUPTA:
SHRI C. K. CHANDRAPPAN:
SHRI SARIQOO PANDEY:
SHRI BIBHUTI MISHRA:
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Will the Minister of FINANCE e
pleased to state:

(a) whether Government have received
any information or clues regarding large-
scale concealment of unaccounted wealth,
similar to that umearthed recently im the
Jaipur raids, by other top ranking ex-rulers
and their relatives; and

(b) if so, whether in the absence of
simultaneous action by the Enforcement
Authorities such wealth is likely to escape,
physically and legally?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERIEE): (a)
and (b) Whenever information about con-
cealment of wealth by any person is receiv-
ed, the same is investigated and suitable
action taken by the Income-tax Depart-
ment. Wherever called for, other enforce-
ment agencles are associated with such ac-
tion,

Work-to-rule Agitation by peoms of

differert centres of RBI

4441. SHRI INDRANT GUPTA: Will
the Minister of FINANCE be pleased to
state :

(a) whether the peons of the KReserve
Bank of India recently resorted to work-
to-rule agitation at different centres;

{b) if so, the gricvances and demands for
which the agitation was launched ;

(c) the terms and conditions of settle-
ment ; and

(d) whether the prolongation of the pe-
rlod of work-to-rule was due to the attl-
tude of the Governor of the Reserve Bank ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) to (d): Reserve
Bank of India has reported that the Class
IV staff at Bombay stopped dusting and
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by Farashes. Peons and Mazdoors would,
however, continue to be liable to do dusting
and cleaning of furniture if called upon to
do 30 on any occasion. One of the terms
of the settlement of 22nd February, 1975
also provides for a wage cut for a day
and forfeiture of a day's casual leave for
the concermed employees.

The agitation was started when the issue
of dusting and cleaning was among the
issues included for discussion with the
All India Reserve Bank of India Workers'
Federation (to which the Bombay Union
was affiliated) on a date already settled
with the Federation.

Tncrease in Export of Woollen Knitwears
to USSR.

4442, DR. RANEN SEN: Will the
Minister of COMMERCE be pleased to
refer to the reply given to Unstarred Ques-
tion No. 3402 on the 6th December, 1974
regarding increase in export of woollen
knitwears to U.S.S.R. and state :

(a) whether the Soviet buying agency
after its return from India to Moscow has
finalised its orders for export of woollen
knitwears to U.S.SR; and
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(b) if so, the particulars thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH): (a)
Yes, Sir.

(b) Under the Trade Plan for 1975 the
Soviet buying agency has concluded cout-
racts with the Handicrafts and Handlooms
Export Corporation of India Limited, New
Delhs, tor the import of 27,86,000
pieces of woollen knitwears  worth
Rs. 16,99,47.930.

Alr Service between Bangaiore amd
‘Mangalore

4443. SHRI P. R. SHENOY : Will the
Minister of TOURISM AND CIVIL AVIA-
TION be pleased to state :

(a) whether any representation has been
received for restoring air service between
Bangalore and Mangulore ; and

(by if so, the reaction of Government
thereto ?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR)- (a) - Yes, Sir.

(b) Indian Airlines had planned to ope.
rate a thrice-weekly service with HS
748 awcraft on the Madras/Bangalore
Mangalore route, as part of its Summer
Schedule. Due, however, to the tight fleet
position of the Corporation as a result
of grounding of a HS-748 aircraft, the
proposal has been deferred for the time
being.

Boeing Service between Mangalore and
Bombay

4444, SHRI P. R. SHENOY : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether representation has been recei-
ved for restoring Boeing service between
Mangalore and Bombay ; and

(b) if so, the reaction of Government
thereto 17
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAMA-
DUR): (a): Yes, Sir.

{b) India Airlines will oconsider opera-
ting a Boeing-737 service on the Bombay/
Mangalore sector after its present jet flest
is augmented and necessary facilities for
Boeing 737 operations throughout the year
are provided at the Mangalore airport.

Chit Fund Institutions in Karnatuka

4445, SHRI P. R. SHENOY: Will the
Minister of FINANCE be pleased to
state :—

(a) the total number of ‘Chit Fund’
institutions in Karnataka State in cor-
porate and non-corporate sectois, separa-
tely and the total amount of financial assis-
tance given by these institutions to their
customers in the year 1974 ;

(b) whether the activities of these insti-
tutions have increased in the country after
the nationalisation of 14 banks and if so,
to what extent ; and

(c) whether any of these institutions
have ‘links’ with nationalised banks either
as custoemrs or otherwise and if so, the
salient features of these links ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): (a) The Miscel-
laneous Non-Banking Companies (Reserve
Bank) Directions, 1973 are applicable, iner-
alia, to companies carrying on the busi-
ness of conducting chit fund schemes of
the conventional type. They are not ap-
plicable to chit fund institutions in the
non-corporate sector. The Reserve Bank
has reported that since the schemes of
chit fund companies conducting conven-
tional type of chit fund business are of a
self-liquidating nature and partake of the
character of mutual benefit schemes, the
chit subscriptions received by such com-
panies from their subscribers have been
excluded from the purview of the aforesaid
directions issued by it. Control over the
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it has no definite information regarding
total number of chit fund institutions

tions to their customers in the year 1974.
The Reserve Bank has, however,
that the number of conventional type of
chit fund companies in Karnataka State, as
per its mailing list, is 19.

i

(b) The Reserve Bank has reported that,
according to its mailing list, there were
110 conventional chit fund companies in
the country as on March 31, 1969, which
increased to 185 as on March 31, 1971
and further to 313 as on March 31,
1974,

(c) The Reserve Bank has reported that
while many such companies may have tran-
sactions with nationalised banks as deposi-
tors andfor borrowers, no specific infor-
mation in this regard is available with it.

Floating Restaurant

4446 SHRI N. K. SANGHI - Will the
Minpister of TOURISM AND CIVIL AVI-
ATION be pleased to state :

(a) whether Government had launched a
luxury cruiser called “Floating Restaurant”
to attract foreign tourists ;

(b) if so, what investments were made
by Government for chartering a foreign
ship and the working results of the voya-
ges alieady completed viz. total number
of foreign made and foreign exchange
earned ; and

(c) the total profit or loss gained o
suffered on account of this venture and
whether the end results justify continuance
of the scheme further ?
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THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH): (a) No cruiser by the mname
of “Floating Restaurant” has been launched
for attracting foreign tourists. A luxury
crulser, MTS “Juplter” was commissioned
by the Shipping Corporation of India, in
collaboration with Air India and Travel
Corporation (India) Pvt. Ltd,, to undertake
luxury cruises for tourists on the Indian
Ocean.

(b) and (c) No investment was made by
any Government Department on this ven-
ture. Actual details regarding working re-
sults of the voyages, foreign exchange ear-
ned, profit/loss etc. are being worked out.

MTS “Jupitar” has completed the fol-
lowing voyages in the current series: (i)
positioning voyage from Genoa to Bom-
bay ; (ii} seven 9-day cruises on the Indian
Ocean hetween 21st December, 1974 and
15th February, 1975 and (iii) positioning
voyape from Bombay back to Genoa for
1e-delivery to its owners.

Although the response to the first four
cruises was mot encouraging mainly due to
world-wide economic 1ecession, long drawn
Air Indio pilot’s stithe and several other
factors. the response gained in momentum
for the last three cruises where the demand
excecded the number of berths available
Further. the country carmed valuable fore-
ign exchange by way of passage fare col-
lecion by Aw-India. re-imbursement n
foreign echange to Shipping (oiporation
of India by the owner of the vessel in
respect of disburscment made on their
behalf. money collected by Travel Corpo-
ration of India for urranging excursions
and other sight-sceing tours, collections

(i) From 1-11-1974 to 31-12-1974

(i) From 1-1-1975 10 6-1-1975"

(i) From 7-1-1975 to 28-2-1975 .
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from shops patronised by the passengers.
money paid by the owners for bunkers,
stores, provisions etc. supplied to the ship
at Indian ports, Apart from this, the pub-
licity which India particularly Lakshad-
weep, has received from this maiden venture
has helped in the promotion of tourism.

Chalr-lift from Guimarg fo Higher
Aditude

4447. SHRI N. K. SANGHI: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether it is a fact that even though
Governmemt brochure advertises that the
chair lift from Gulmarg to the higher ati-
tude to enable ski lovers would operate
on daily and season tickets basis, in fact
the chair lifts often remain out of order
and the tourists have to pay for each lift;

{b) whether the chair lift 15 so poorly
muintained that it goes frequently out of
operation and a good skier has to pay exor
bitant rates for the chaii lifts which is com-
parable to the best resorts in Europe and
as such he finds Gulmarg ski resorts un-
attractive and not encouraging; and

{c) whether Government propose to take
any iemedial measures to remove such
handicaps and attract more tourists and if
50, the broad outlines thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH) : (a) to (c) During the 1974-75 win-
ter season, the chaii-lift at Gulmarg ope-
rated at the following timings (including
Sundays and public holidays) :—

1000 hrs to 1300 hrs.
1330 hrs 1o 1630 hrs

1000 hrs to 1300 hrs.
1330 hrs to 1600 hrs.

1000 hrs to 1300 hrs
1330 hrs to 1630 hrs.
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From 1st March, 1975 the timings are
1000 hrs to 1300 hrs and 1330 hrs to 1715
Rre.

Whenever there are no passengers, the
chair-lift naturally does not operate.

From 1-11-1974 to 21-3-1975, a period
of 141 days, the chair-lift was closed for
only 14 days on account of some repairs.
No charges were levied on the days the
chair-lift did not operate.

As publicised in the brochure, the charges
for using chair.lift for each single trip
{one way) are Rs. 2/- per adult and Rs.
1/- per child below 12 years; return trip
(both ways) costs Rs. 3/- per adult and Rs.
1.50 per child below 12 years. Charges for
multiple trips (one way) for the benefit of
skiers are as follows :—

(i) 10 trips Rs. 16 per adult
(one way)
Rs. §/- mr child
(below 12 years)
(in) 20 trips Re.30/- per adult
(one way) Rs. 15/- per child
(below 12 years)

The question of issuing scason tichets for
the use of various ‘lifts’ at Gulmarg, as is
the custom in Europe, will be considered
when there are sufficient number of skiers
at Gulmarg staying for a longer peiiod to
warrant such a facility.

Although it is not possible to compare
the charges levied for winter sports facili-
ties at Gulmarg with those in Europe as
the various '‘lifts’ provided in Europe are
much longer, the ski resorts are highly
developed and the skiers are many more,
it may be stated that wheieas the charge
for a single trip on the chair-lift at Gul-
marg is Rs. 2/- per adult, in Austria it is
about Rs. 6.90 per adult; whereas the cost
for using the chair-lift at Gulmarg for the
whole day (30 trips) works out to Rs. 46/-
per adult, in Austria the charge #or a day
ticket is about Rs. 63 /- per adult. In France,
Ttaly, Switzerland and West Germany the
charges are about 10 per cent to 20 per
cent higher than those in Austria. It will
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heated hotel and aerial transportation sys-
tem that could take good skiers to higher
ski grounds at Khilanmarg nul Apharwat

an
aerial passenger ropeway/chair-lift from
Gulmarg to Khilanmarg and a centrally-
heated hotel at Guimarg in the Centrsl
Sector are awaiting Government’s clearance,
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¥ o mtraw s gwr wr, fraR weard
i ¥ gimw W wmr W afisfer W@,
T MR ¥ ¥w owt ® 1 wie,
1973 ¥ wAler =A@ se@ &
IA® TG, | WAW, 1974 ¥ W ghmm
g st awe wafoq W
W W ot whfem agaf wer saw fen
war & 31 A, 1975 W fedt wer iy
w fraw Ay fear

(=) o, 7 ¥rely ¥ svvrtww WY
T 197374 ¥ wfow Fod ¥ W ¥o
T ¥ A Oyt e A% 197474 ¥ e
sfr TR goftokouwe (Ivw zA
framfize) o 1972-73 & AoAs 000
TodlokoqRo ' FHAT ¥ 90,900 Godte
#oHe ¥ Wit a7 = frur war & f¥
modloWoHo ¥ 197273 & qHTAT 12 3
s & @ gfy wwma w747 ¥
I ¥ FETC FW qOT ArowEr o

Impact of Anti-Smugghing Drive on
Prices

4450 SHRI 1Y OlIRMOY BOSU. will
the Mimster of FINANCE be pleased to
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No 61 on the 2ist February, 1975 regard-
mg ‘lmpact of ant-ymuggling drive on
prices’ and state

(a) the names of commodities whose
prices have substantially gone down since
the beginning of anti-smuggling drive, State-
wase, and the extent of dechine in retail
prices n each commodity ; and

(b) from which source or sources the
data relating to the impact of anti-smuggling
drive on prices has been gathered ?

THE MINISTER OF STATE IN THF
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERJEF) (a) In
reply to Starred Question No 61 on 21 2-75
it had been stated that the anti smuggling
measutes coupled with other anti-nfla
tionary measures taken by Government
have produced a wholesome effect on the
general price level which has shown some
decline The wholesale price index (in
1961-62 = 100) which had touched the
peak level of 3304 for the week ended
September 21st 1974 had fallen to 309 2
on 13-75 The consumer price index
(1960 = 100) fell from 334 in Septembe:
1974 10 326 in Detember, 1974

On account of multiplicity of maikets
and price vatiation ausing fiom diffurence
m variety quality ete, it s not feasible to
supply imformation state wise commodity
wise, regarding the decline in retail prices

(b) The wholesnle price mdex is com-
piled by the Office ot the Fconomic Adviser
Minstry of Tndustiy & Civil Supplies, and
the consumer price index 15 compiled by
the Labour Buteau, Ssmla which » under
th  Ministry of Iabour

wroitn foxd ds & wfogefed & fao
wim wen

4452 ot fimfe fex  wr frey Wit a7
W g v f

(%) w1 govTC AT W 22 %IE,
1975 % “fr dfemn melw” &
= 1, ROV (¥ME) 2 ¥ “sX
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Wo Qo w17 WTLo ¥ o wrke wrfewd"” (wie-
#a fork ds ¥ wfverat & fag wivs
wpnrg wewr) wnbw, & sy wd EwTeTC
W o fewrr war &,
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(w) wr wowre & v goee Ay
fafww oo woerdr & wiwfal & fafow
Rt & dow war wer & wwew & W O
o fegre fratter foar §, wie

(7) aft g, o Saer evvter & 87

feer davem & ovr W (st W g
wwet) (¥) "ot 7 Sfefas AT
s Tar &1

(mr) &7 () w1 FAA ¥ TER wEET
® uyar Ty A Afr ) agt A g
AT FRAITET ¥ AT WY e ¥ e
¥ 1 AR 9 £ ATEIT TER g
raifrr x4 sam oF fawfom w1 oae
w ¥ o Fvar B

Modiication By R B 1. Regarding Credit
Policy to Tadlitate Production of Goods
of Mass Consumption

445y SHRI ARJUN SFTHI Will the
Viaster of FINANCE 1o pleased to state

(1) whethu recently theie his been any

ryodih itron by the Resuine Bink of India

i gtk cadit pohicy v th o vew to

{ alting the production of goods of mass
consumption

(b) 1f so the broid outlines 1ee uding the
tevised policy of Government, and

(¢} siecps tiken to ensure that the m-
crewwed credit facilities are not misused
for hoatding goods of mass consumption?

THE DFPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI (a) and (b) While
announuing the credit policy measures
for the 1974-75 busy season on the 25%th
October, 1974, Reserve Bank had im-
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pressed upon the commercial banks that
while the prevailing economic | sefting
celled for a restraint on credit creation,
they should at the same time provide for
selectivity in the deployment of available
credit, 0 as to sustain investment, augment
production and facilitate better distribo-
tion of essential commodities. The banks
have been informed that the benefit of
access 1o the scarce resources of bank
funds shonld be extended in accordance
with the needs of the borrowing units,
determined not only by their size but
also by the type of production in which
they are engaged. In the private industrial
sector, preference 1s to be accorded to
ur.ts in the ‘coie’ sector {mainly those
producing fertilisers, pesticides and other
needs of agriculture. transpoit and elec-
tricnl equipmenis and basic metals and
minerals) and thuse engaged in the produc-
tion of goods needed for mass consump-
tion (such as controlled varieties of cloth,
edible oils, sugar etc,).

Further, bank advances to the private
sector against sensilive commeodities such
a3 foodgiamns, colton, oil-seeds and oil,
sugar and textile are reguiated through
straingent selective credit control measuies
in owder to discourage speculation and
hoarding of these commodities. Banks have
also been instructed to continue to heep
down the finuncing of ‘multani hundies’
and such other financial transactions.

) Reserve Bank of India has directed
the scheduled commeicial banks to ensure
that vcredit is primarily evtended for mee-
ting the essentinl needs of production buth
in the public and piivate sectors of the
economy and that the use of bank credit
is curbed for speculative and other non-
productive purposes.

Increass in Export Esmings of
Cashevuuts

4454. SHRI G. Y. KRISHANAN: Will
the Alinister of COMMERCE be pleased
to state :

(a) whether there has been any increase
in the export ecarnings of cashewnuts;
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(b) if so, the foreign eéxchange earned
by this industry during 1973-74; and

(c) the targets fixed for the Fifth Five
Year Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) :

(a) Yes, Sir.

fh) Foieign exchange earned from exports
Rs. 74 82 crores. Foiecign exchange spent
on import of raw cashewnuts Rs. 30.52
cioies. Net earnings in foreign exchange
Rs 44 10 crotes.

(c) So far no export tmgets for the
Fifth Five Year Plan have been finalised.

gowedi wwr fagerwrfo wodt w ffin
fe wen

4455 =t wavaow Ofwer: wr i
dt qE emA W v e fw .

(%) #w & = 9% Zewear v Frge-
wifr st @ frafer av & fad 7o
AT E T FTEATET W 9T W g, WK

(@) =1 W Sfvmesy wErTe
ST WEr WEW 9T w1 spdspEeqr wiewt
ankd?

aforg sarem ¥ aes@ (Wt e
worg fog) @ (%) FORIT AU A =
¥ fam felt o@fn & Femr adr @,
T frfer fed ww & 5w A
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Discusion with Reglatered Trade Unh-
of Avistion Workers

4456. PROF. MADHU DANDAVATE:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether any discussion has recently
taken place with the registered trade uni-
ons of aviation workers of Department of
Civil Aviation, Air India and Indian Air-
lines for the purpose of arriving at a
common bargaining agent; and

(b) if so, the broad outlines thereof?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI RAJ BAHA-
DUR): (a) and (b) No discussions have
taken place with the workers represented
by the registered tiade uniom{rccognisod
unions of Department of Civil Aviation,
Air-Indin and Indian  Airlines for the
purpose of arriving at a common bargain-
ing agent.

Thirty First Ansual Session of Economic
and Social Commission for Asia and
Pacific

4457. PROF. MADHU DANDAVATE:
Will the Munister of COMMERCE be
pleased to state:

(a) whether it is a fact that the 31st
Annual Session of the Economic and So-
cial Commussion for Asia and Pacific was
held recently in New Delhi;

(b) whether Prime Minister inaugurated
the Conference; and

(c) if so, the details of the speech
made by Prime Minister and the agenda
discussed at the Conference 7

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI VI-
SHWANATH PRATAP SINGH) : (a) and
(b) Yes, Sir.

MARCH 21, 1975

Development of Towrist Spots in Kerals

4458. SHRIMATI BHARGAVI THAN-
KAPPAN: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state

-

(a) the amount of assistance given by the
Central Tourism Department for develop-
ment of tourism in Kerala during the
Third and Fowmth Plans as compared to
other states;

(b) whether theie are a number of
tourist spots in Kerala whose development
s importunt fiom historical and cultural
point of view and if so, the names thereof;

(¢} whether Goveinment have paid at-
tention towaids them and if not, the rea-
sons theiefm, and

(d) whether attention 1 proposed to be
pad to them heieafter and if so, whea?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI SURENDRA PAL
SINGH (u) to (d) The development of
facilitics tor tounsts in the Central Sector i
not tahen up on State-wise basis, but on
the bosis of actual or potential attractions
of places which induce tourists to visit
them Hence no comparative statements
ure maintained of expendituie incurred on
tournst centres in the Central Sector. In
the Thud and Fourth Five Year Plans and
thiee Annual Plans (1966-67, 1967-68
and 1968-69) an amount of Rs. 1,61,76,970

was spent 1w the Central Sector on
providing various facilities for tourists
in Kerala.

s in the case with the entire country,
Kerala also abounds in places of historical
and cultural importance. Within the limi-
tations of reseources it is not possible to
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dovelep facllities st all these places. The
efforts in the Central Sector, therefore,
have been concentrated on developing faci-
lities for tourists at Cochin, Periyar Wild
Life Sanctusry, Thekkady Cheruthuruthy.
Trivandrum snd Kovalam in the Third
and Fourth Five Year Plans and the threc
Annual Plans, In the Fifth Plan, the coms-
truction of the Youth hostel started at
Trnivandrum will be completed, and further
development of the beach resort at Kova-
lam will be taken up after assessing the
utilisation of the facilities already provided
therefor tourists.

foreel o o wim § Wquger Wit T

ave fawm % frgw wfawifet & faeg
forwrad

4459. st gww wu woura: wor fae ot
gz T W par wa fr

(F) T7err W 197274 197474
TOT 1974-75 ¥ wx afafafegy, fegroey,
a7 FEeq W wAA X fawd aer wew
wew ¥ AAnpeE awr ImmyEer foam
¥ mEmAT W Ay wEmgai & frsg
fierdt frerod wor g

(=) = foem" & &y awer «f wfagt
Wi wE st wea worere & A
® AT W, WK

(n) e fowmma &t e W e
fra wfgmfed §1 & T, e ¥ e
ofrrr et o dnfr sfert % faex
wT wwEEr & oag 7

fuwr st & wew Wt (sl sow g
wawt) (v) of 197273 ¥ w1974
75 % 28-2-75 a% Fest wtr meq g
¥ ¥ e fowm ¥ Al wfa-
wig & foeg 24 fwramt sror g o
fordy & 1+ firema® e spown ovAT
§ W wmi ol owi A

(W) wITeT &7 ', W HTeeT
fevritg  winfroed &
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(7) wr wrret ¥ wrwgew, | Prie

Export of Colr Goods

4460 SHRIMATI BHARGAVI THAN-
KAPPAN - Will the Minister of COM-
MERCF be pleased to state

(a) whether the export of coir goods
has increased during the current financial
year;

{b) 1f so, the quantity and value of ex-
port during the year 1974-75 so far and

during the corresponding period of the
last year; and

(¢) the steps taken by Government to
mporve their export?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) : (a)
and (b) Exports during April-December,
1974 have increased in value and declined
in quantity as compared to those made in
the corresponding period last year as indi-
cated below :

Period Quantity Value
N Rs.
Apnt-Dec 1974 31550 1285 70
tonnes lakhs
Apnil-Dec. 1973 33 1121 66
tonnes lakhs



Written Answers

{c¢) Efforts are being made to increase
production (o seek tariff concessions from
importing countries and to find more mar-
hets for our products

Foreign Operations of L.I.C.

4461 SHRI N E HORO Will the
Mimister of FINANCE be  pleased to
state

m

(a) whether the foreign operations of
the Life Insmance Corporation are not
running on economical level, and

(b) if so the 1easons therefor and the
steps Government hne taken to remedy
the situation?

THE DLPUTY MINISTER IN THL
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHTAGI) (a) and (b) The
LICs business operations in seme Foreign
countries have become uneconomical due
to decline in premium income mostly on
account of its stopping to underwinte fiesh
business, and incruase in the vost of mina

gement

The position mm this regard 15 periodi-
cally reviewed by the 1IC in consultation
with the Government

Disposnl of Cases Pending under Forewgn
Exchange Reguiatbon Act.

4462 SHRI N E HORO Wil the
Minnter of FINANCE be pleased to state

(a) whether there aie some cases pend
mg unde: the loreign Exchange Regula-
tion Act, 1973, and

{b) how many cases have been disposed
of since this Act came nto force and the
steps Government have taken for the
speedy disposal of these cases?

THE MINISTER OF FINANCE (SHRI]
C SUBRAMANIAM) (a) Yes, Sir

(b) About 10,000 cases have been dws
posed of since the FERA 1973 came mto
force The following steps have been taken
by the Goveinment for the speedy dispo
sal of these cases

-
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(1) The Reserve Bank of India has

(u) Guidelines wherever necessary have
been provided to the Reserve
Bunk of Inda for ensuring speedy
disposal

(u1) General permussion has been
granted in suitable cases, and

(v) Time it has been prescnbed
for giving Reserve Bank of In-
dia’s decisions m certamnn type of
cases

Pakistanl Cotton

4463 SHRI RAIJDFO SINGH will
the Minwter of COMMERCE be pleased
to state whether Pakistani cotton pioposed
to be imported by India compires most
favourably as regards prices and qualitics
with the cotton pioduced . Punjab,
Guy it wind Mahaiashtra?

IN THF
(SHRI
Yes,

1HL DEPUTY MINISTER
MINISTRY OF COMMERCE
VISHWANATH PRATAP SINGH)
Sir

Export of Sugar and Engineering Goeds

4464 SHRI RAIDFQ SINGH Wil
the Minster of COMMLRCE be pleised
to state

(n) whether with a bumpe: supar crop mn
the offing 1n the country Government expect
to export sugar to the tune of 12 likh
lonnes ,

(b) whether  export of Engueening
Goods 15 towards higher side every year,
and

() if so, whether a ke of Rs 1200
crores tn the o1l bill can be neutrilised by
the above export earmings m forei’n ex-
change

THE DEPUTY MINISTER IN THF
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH)
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{a) The quantity of sugar to be exported
during 1975 will depend upon international
demand and indigenous supply situation,
Efforts will however be made to export
maximum possible quantity at the best
prices to maximise foreign exchange earn-
ings, keeping in mind the domestic re-
quirements.

(™) Yes, Sut.

(c) Exports of sugar and engincermg
goods will make a substantial contribu-
tion towards meeting foreign exchange re-
quirements for import of o, but may
not fully neutralize the import bill for
petroleum products.

Export of raw Jute

4465. SHRI RAJDEO SINGH
the Minister of COMMERCE be
to state :

will
pleased

(a) whether the Indian Jute Mills As-
socialion has wained Government ugainst
exporting raw jute;

(b) if so, broad outlines of diffeiences
between Government and Indian Jute Mills
Associations, and

(c) whether theie n a World-wide shor-
wage of jute 7

THL DFPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) (a)
Yes, Sir

{b) e question of any difference does
aot arise since Government do not have
any proposal to expoit raw jute at present

fc) While the 1974-75 crop was short
both in Bangladesh and in India, the laige
carry-over from the previous scason and
the relatively lesser comsumption by the
jute mills will enable the completion of the
vurrent season with confortable carry-
over stocks for the next season.
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-
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Opening of branches of nationalived banks
in West Bengal

4470. SHRI TUNA ORAON : Will the
Minister of FINANCE be pleased to state:

tu) whether some  nationalised banks
biranches have been opened in West Bengal
during the year. 1974;

(b) if so. the names of the places where
the nationalised bank branches were opened
during the ubove period bank-wise; and

(c) the names of the places where the
nationalised bank branches will be opened
during the jyear 1975, bank-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATG!) : (a) and (b) Re-
serve Bank have reported that during the
year 1974 Public Sector Banks, including
nationalised banks, opencd 94 branches in
West Bengal. The list of centres where
theve branches mie located along With the
names of banks 15 set out in Statement-I
laid on the Table of the House.
[Placed in Library See No LT-92'J’2/‘751

(c) Banks formulate three year rolling
plans of branch expamsion and the plans
for the petiod 1975-77 are being finalised.
Reseive Bank have reported that as at
the end of December, 1974, Public Sec-
tor Banks had with them licences/allot-
ments for opening 247 branches in West
Bengal. The bankwise and centrewise de-
tails are set out in Statement-II laid on
the Table of the House. [Placed in Library
See No. LT-9272/75)
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Popuistion aud sres covered by matiomn-
Tised banks branches in West Bengal

4471. SHRI TUNA ORAON : Will the
Minister of FINANCE be pleased to state:

(a) the population and area covered by
the nationalised bank branches in  West
Bengal, Nagaland and the North Eastern
States, State-wise and bank branch-wise:
and

() the broad ontlines of the tuture prog-
ramme for opening nationalised bank
branches in the rural area of these States?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI) : (a) State-wise
data rtegarding bianches of commercial
banks and population per bank office in
West Bengal and the States and Union
Teintories of North Eastern Region as
on July 19, 1969 and December 31, 1974
are set out in Statement-l attaché#d. The
area covered by every bank branch is de-
termined by several factors such as the
staff strength of the branch, the level of
infiastructure development, particularly of
transport and  commumcation facilities,
level of economic activity in the region,
particularly n the orgamised sectors etc.
On an average, however, the commercial
bank bianches serve an area within 10
miles radius fiom their location.

(b) The Reserve Bank of India have
reported that as at the end of December,
1974, commercial banks had 116 licences/
allotments pénding with them for opening
branches in rural areas in these States and
Union Terntories. State-wise break up of
these Hcences/allotments is set out
Statement-II attached.

in
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Stabesnent—]
Stateqaent showing population per bank office for West Bengal, Nagaland and North
Enstern States as on
19-7-1969 31-12 1974
N Nc of Populatton Nc of  Peupjis-~
cffices per bank . 1on | er
of com- office of com- bank
mercigl mercial  office
banks (000) banks (000)
West Bengal 505 1059 87 9
Nagaland 3 8 205 65
Assam 74 207 188 7
Meghalaya 7 21 141 48
Manmipar 2 10 497 107
Mizoram . . 1 332
Tripura ) 20 276 78
Arunachal Pradesh 7 67
Statement 11 Tax Officer 1in 1970 at the time of the

Licences/allotment pending with commer-
cial banks for opening bank offices in rural
ares of Wost Bengal Nagaland and North
Eastern Region

Name of the State; Union

No ot
Terutory Licenees/

allot-

ments
Ascam 29
Arunachal Piadesh 6
Manipur 2
Mcghalaya 7
Mizoram 3
Magaland 3
Tripura 4
West Bengal 62

Payment of Income Tax by Film
Producer

4472 SHRI SARIOO PANDFY Wil

the Minnter of FINANCE be pleased to
slate
(a) whether Film Producer Shn Brny-

sudanand, Proprietor, Dyanamo Interna-
tional Bombay was caught by the Income

relcase of his picture Do Bhar',

(b)Y whether the pbove hlm producer was
found producing bogus voucheis and he
wis msessed bv the Income Tax Officer
Rs 10 lakhs, and

(¢} aluthar Ificome Tax Commisuaner,
Bombay 1 showed favour to lum and the
cose was hushed up

TH} MINISTER OF 6TATF IN THE
MINISTRY OF FINANCF (SHRI PRA-
NAB KIUMAR MUKHFRJEB) (a) and
(b) Shrn1 Brisudanand who produces films
under the banner ‘Dyanamo International’
was assessed In respect of his income from
film ‘Do Bha'' in 1973 The assessment
was completed on a total income of
R+ 38,02 747 which included a sum ot
Rs 22,74,579 in respect of unproved ex
penses and unexplamned imvestments 1n
the picture However, on appeal the
19sessment has been set amde to be made
de-novo

) Does oot arise
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Complaint agaimst commissioner of In-
come-tax, Bombay-1

4473, SHRT SARJOO PANDEY : Will
the Minister of FINANCE be pleased to
state

(a) whether in 1972 the firm  Great
Eastern shipping Company was favoured
by Commissioner, Income-tax Bombay-1
by allowing chuange of accounting year;

{p) whether Assistant Commissioner, In-
come Tax objected to do so on the ground
that by change in the accounting year Go-
veinment would suffer heavy loss of reve-
nue;

(c) whether the Commissioner, Income
I'ax Bombay-1 got prejudiced with the
Assistant Commissioner, Income-tax and
got him transferied fiom Bombay on
administrative convenience; and

(d) whether Government have received
any complaint regarding the irregularities
and if vo, what iction has been tuken there-
on ?

THE MINISTFR OF STATF IN THE
MINISTRY OF FINANCF ( SHRI PRA-
NAB KUMAR MUKHERIEE) : 7a) No,
Sir

(b) to (d) Does not arise.

Grant of exemption to trusts by
commissioner of Income Tax

74 SHRI SARIOO PANDLY - Wil
th. Minister of FINANCE be pleused to
tate

(a) whether prior to 1972, Somanis, In-
dustrialists of Bombay, had made many
trustgs (probably 19) and these trusts are
intended for doing business for diverting
their income;

(b) whether Commussioner, Income 7a%
Bombay-I had granted Income-tax exemp-
tion; and

(c) if so, what action Government have
taken in this regard ?
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THE MINISTER OF STATE IN TUHE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERJEE) : (2) and
(b) Somanis, industrialists of Bombay, had
created 19 trusts. Trustees of 11 tiusts
were empowered to carry on business, al-
though business was actually carried on by
7 trusts  In S cases, Commissioner of In-
come-tax had granted exemption.

Under the provisions of the Income-tax
Act, 1961, a charitable trust may under-
take a business activity yielding profit.
Such profit would be exempt from tax if
it goes into the funds of the charitable
trust and s utihbsed only for charitable
purposes and not for any private gain. Im
cace of the Somani trusts, the exemption
as per present information has been granted
In accordance with the law.

(c) Does not arise

Ttet Wt worrf ¥ g ww & wm
L]

4475 =t CraveATT W :
RE a7 TR AT ¥ w4 f

#a71 wifere

(7) sifags =9 & w7y &7 W 6@
aATs A ¥ i e ey o gemae
fvq 3

(@) afz qr, o AveEedT qw@ AIE T
P, oo

() Ave & w7 w1 o\ AT AW
o W R

wifrer sarere & Fwsit (st frrme
s fag) (7)) o (&) 1975 ¥ dw
2,67,000 ® 7 IAIYT & wmw ¥ fm



183 Re Avtempt on the life of the Chief
Justica of Supreme Court of India
() wrmr & TR ot R ot

O wti TeTer & @Y ¥ G W oqa

v ¥ agmer firieh

12 hes

Re. ATTEMPT ON THE LIFE OF THE
CHIEF JUSTICE OF SUPREME COURT
OF INDIA

SHRI S. M BANERJEE (Kanpur) :
Sir, we have tabled adjournment motions.
uovernment have failed to protect the
Chief Justice of the country and they have
failed in apprehending the culprit. (In-
trruptions).

MR. SPEAKER : Kindly sit down, all
of you. 1 quite agree with you that we
are not taking this incident lightly. This
much I assure you, J am not against any
discussion. This also, 1 agree to. But
Minister said that he would be making a
statement. Let us see after he makes the
statement.

SHRI 8. M. BANERIEE
case for adjournment.
(Interruptions)
Mr. SPEAKER
any person
gC A WY ¥ oA § an faemfed e
tar amqw 1 AW W wwwww ¥ A H
% ofeew g W zwer gwr B, @z W
oF et At w Adr B, ¥ v oA W v
T ¥ AT g OwT Y & fe wIg vw ave
E o & o oavw £, gw A M AeE
o oam
This is not to be treated as a party
matter in my opimon You want to
convert it mto an adjournment motion on

what grounds ? Somebody attacked somo-
‘body on the road.

SHRI PILOO MODY (Godhra) : Failure
of the Government to protect the Chief
Justice

: It is o fit

: I am not allowing

MR. SPEAKER : In my own opimon,
we should discuss it, but not by bringing
in an adjournment motion, because then

MARCH 21, 1975 Paper laid on the Table 184

M‘m
to reply Ihem

to pebut and you will try
1 think this House

this apd we must be comsclous why theds
things happen I will certainly allow a
discussion. 1 would request you to regard

It as a matter of national concern and nof
of any one party.

12.06 hre,

PAPERS LAID ON THE TABLE
Notificutions under Companies Act, 1956,
and Notification re-Registration of M/s.
Taheri Aid Fund Ltd. office in Tamil

Nadu

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI BEDA-
BRATA BARUA) :

1 beg to lay on the Table—

(1) A copy each of the following No-
tification under sub-section (3) of sec-
tion 642 of the Companies Act, 1956 —

(i) The Compames (Acceptance of
Deposits) Rules, 1975, published
tn Notificaion No G.SR. 43(E)
in Gazette of India dated the 3rd
February, 1975.

(i) The Application of section 159 to
Foreign Companies Rules, 1975,
published in Notification No.
GSR 52(F) in Gazette of India
dated the 20th Februaiy, 1975.

(iif) The Companies (Decluration of
Beneficial  Interest in  Shares)
Rules, 1975, published in Noti-
fication No GSR. 53E) in
Gazette of India dated the 20th
February, 1975.

(iv) The Companies (Appointment of
Sole Agents) Rules, 1975, pub-
lished in Notification No. GSR
137(E) in Gazette of India dated
the 1st March, 1975,

(v) The Companies (Secretary’s Quali-
fications) Rules, 1975, publish-
ed in Notification No. G. 8. R.
144(E) in Garette of India dated
the 7th March, 1978,
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of the Chief Justice of Suprem Court of India

€2) Five statements (Hindi and English
versions) explaining reasons for not lay-
Ing simultaneously the Hindi versions of
the above Notifications,

[Placed in Library. See. No. LT-9258f
™

(3) A copy of Notification No. G.SR.
275 (Hindi and English versions) pub-
lished in Gazette of India dated the
Ist March, 1975, declaring M/s Taheri
Aid Fund Limited, a company having
its registered office in Tamil Nadu, to
be a 'Nidhi’, under sub-section (3) of
section 620A of the Companies Act,
1956, [Placed in Libra1y. See No. LT-
9259/15]

Cordamom (Cecond Amendment)
Rules, 1975

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) : I
beg to lay on the Table a copy of the
Cardamon (Second Amendment) Rules,
1975 (Hindi and English versions) pub-
lished in Notification No. G.S.R. 245 in
Gazette of India dated the 22nd February,
1975, under sub-section (3) of section 33
of the Cardamom Act, 1965. [Placed in
Library. See No. 1 T-9260/75)

ASSENT TO BILL

SECRETARY GENERAL : Sir, I lay
on the Table the North-Eastern Areas
(Reorgunisation) Amendment Bill, 1975
passed by the Houses of Parliament during
the current session and assented to since
a report was last made to the House on
the 14th March, 1975.

12.06 hrs.

STATEMENT RE. ATTEMPT ON THE

LIFE OF THE CHIEF JUSTICE OF THE
SUPREME COURT OF INDIA

THE MINISTER OF HOME AFFAIRS
(SHRI K. BRAHMANANDA REDDY) :
Sir, 1 agree with the remarks just now
made.

It is a matter of grave concern for all
ol us that an attempt at the life of Shri

A. N. Ray, Hon'ble Chief Justice of the
Supreme Court of India was made on 20th
March 1975. Providentially the grenades
did not explode.

According to the information furnished
by the Delhi Administration, Shri A. N.
Ray, Chief Justice of India, had left the
Supreme Court in car No. DHC-6431 at
about 16.15 hrs. His son, Shri Ajoy Nath
Ray and Supseme Court Jamadar Jai
Nand were also travelling in the car which
was being driven by Shri Inder Singh.
When the car stopped at Tilak Marg-
Bhagwan Das Road crossing due to red
traffic signal, some unknown person threw
two hand grenades, each wrapped in a
handkerchief, through the left rear door
window of the car, one of which hit the
Chief Justice on the left shoulder. Luckily,
none of the hand-grenades exploded. The
Chief Justice and his son walked back to
the Supreme Court leaving behind the Car
at the spot and were later taken to their
residence by another car. After dropping
the hand-grenades, the culprit ran to-
ward Mandi House along Bhagwan Dus
Road leaving behind his ‘hawai' chappals
on the scene. The Jamadar of the Chief
Justice alongwith some other public men
gave a hot pursuit to the culprit who, how-
ever, managed to excape by jumping into
the Garhwal Bhawan premises ond dis-
nppeared

Senior officers of the police including the
LG.P., D1G. (Security), DI.G. (Armed
Police), D.I.G. (Range), S.P., New Delhi
District rushed to the spol to supervise
and direct further investigations.

The dog squad of Delhi Police was
immediately pressed into service. The dog
couid not, however, follow the scont be-
yond Mandi House. Immediately comb.
ing of the locality and exhaustive enquiries
in the aren were started by detailing spe-
cial teams for the purpose. Police parties
were also rushed to the two Railway Sta-
tions, Inter-State Bus Terminus and the
Airport with descriptive roll of the culprit
to prevent the culprit from escaping out-
tide Dethi. A watch at these places b
continuing. Police partics have also been
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detailed to check the hotels, ‘Dharamshalas’
and other places where the culprit could

possibly take refuge. Further enquiries allow this now

and investigations in the area are also under
way.

The scene of crime was got photo-
The Director, Central Forensic
Science Laboratery, R. K. Pyram, Dr. H. L.
Bami, was cal to the spot who in-
spected the sceme of crime and the hand
grenades The G.O.C., Delhi Area was
contacted and Army experts summoned fo
the spot who defused the grenades which
have been taken into possession, They
were found to be fully primed army hand-
picnades. The grenades will be sent for
further examination by the explosive ex-
perts,

A case vide TIR No 182 ufs 307 IPC,
S Explosive Substances Act and 6 Ex-
ives Act has been registered at Tilak
Marg Police Station and the investigation
has been taken up by the Crime Branch
of Delhi Police The Crime Branch is
being actively assisted by the local police
Abdul Wahid Constable at the traffic
point of Tilak Marg Bhagwan Das Road
has been suspended for failure to partici-
pate in the chaseto apprehcnd the ac-
cused
Security arrangements existed at  the
residence of the ChRf Justice of India.
They have been stremgthened in view of
the aforesaid incident

SHRI § M BANCRITE (Kanpur) .
Those who have tabled adjowsrnment mo-
tions may be allowed to put questions

MR, SPFAKER : So far as thi- state-
ment i3 concerned, the relevant rule will
be followed But because of the very
exceptional circumsiinces, T will allow a
few submissions to be made to me, but
they should not be addiessed to the Mi-
nlster But if it Is going to take the shape
of a debate, I would fix up some time for
it

SHRI NAWAL KISHORE SINHA
(Muzaffarpur) - Time should be fixed for
= debate

MR. SPEM'.BI:
ltems on the agenda
nh!in
Why not fix some time-gither
Monday? In the meantime
formation may be coming.
hands.

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RAMA-
IAH) You can fix any time but 1t
will be after 6 P.M because the urgent fin-
ancial business hay to be finished by the
26th

MR SPEAKER - 1 quite agree that the
financial business has to be finished by
that date, beyond which we camnot go.
I propose that we «<it either beyond the
vcheduled hour today or on Monday,

SOMF MON MEMBERS - Monday.
SHRI K RAGHU RAMAIAH : It
should be after 6 pm.

12.15 hrs.
RF SITUATION IN NAGALAND

SHRI DINEN BHATTACHARYYA
(Scrimpoie)  Si, what about the situation
i Nagaland ! Both the parties claim..

MR &PFARER  This Pailioment can-
not ge into the party position

SIHHIRI DINFN BHATTIACHARYYA :
The Chief Mimster claims .

MR SPEFAKFR I am sorry, we
not competent té discuss it

are

SHIRI SHYAMNANDAN MISHRA
(Begusarm)  This House 15 competent to
take into acco! at the constitutional break
down in a particular State. Now the State
Legislature is not functioning. The leader
of the opposition was lifted by the Mar-
shall and his staff and deposited on lhe
Chief Minister's table, Is this the way
in which we expect the legislature to func-
tion ?
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MR. SPEAKER : This is a State matter.
We taunot go igtg fr. Let the Governor
snd the report.’

SHRI SHYAMMNANDAN MISHRA: The
Legisluture is not functipning there . . . {(In-
terruptiont).

MR. SPEAKER : I am sorry, I cannot
allow il. We cannot take cognisance of
what is happenung in the Stale Legislature.

SHRI SHYAMNANDAN MISHRA :
We have to ensure that the constitutional
machinery functions. The Legislature is
the most umportant organ of the conati-
tutional machinery . . . (Imterruptiom)

SHi! SAMAR GUHA (Conta)) Ths
ts a very serious igsue. Kindly allow us to
mahe our submjssions for two minutes.

MR SPLAKER : I can ask the Munister
1o mahe a statement about those matters
of whwh he can take congmsance. This
1% o malter which relates to the State As-
seinbly, the change in the party poswson. If
the Speaker in the State Legislaturc  be-
haves 1n a4 particular way or uses his dis-
cieuon about tahing the services of the
Marshell or on some other matter, how
are w¢ competent to discuss them, matters
which are within their competence?” How
can we hnow the facts unless the Head of
that State, the CGovernor, sends a report?
i the Guvernor says that there is no con-
stitutional failure and he calls some other

prurty to form a (overnment, how do we
come in?

You rangd it in the beginning and I
gave my subng T have given my niling

st wm fwwd (amer) : vt & Wi @,
dwq F v ¥ s oW gwar ¢ oot o
TH WM & araw for &) g owwi oy W
T owT @ R

MR SPEAKER : # gy &qum

If any precedent is available, 1 wll ask
kim 10 muke a statement.

(Interruptions)
11 L8§S,75-7
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MR. SPEAKER ., How arc we compe-
tent to discuss what happens in the Stae

(Interruptions)

MR. SPEAKER : Am ] to answer what
happens in the State Assembly? Yoo must
be reasonable. After all, ths is yom
House. The precedents, the copveptions,
that you set here will go down as prece-
dents for future.

& Tgm v ¥ fefe gur, AT A
ez & ¥ fad sgm

Even if 50 per cent scope is there, 1
will call for a statement.

(Interruptions)
1 have not allowed any gentleman. 1

am taking up the statement re: business
for the next week

THE MINISTER OF WORKS AND
HOUSING AND PARLIJAMENTARY
AFFAIRS (SHRI k. RAGHU RAM-
AIAH) : Sir, T wanted a clanfication re-
garding the discussion which yon were
good enough to allow on the statement
made by the Minister 1 wanted to be
clear The discussion is going to take
place on Monday. I hope, it will be after
6 O'Clock.

SOME HON. MEMBERS : No. nu.

SHRI K. RAGHU RAMAIAH : There
is wrgent financial business before the
House which is to be passed before we ad-
journ for the recess.

MR. SPEAKER : We will fix up cer-
toin time. If it is taken up before 6 O
Clock, ther your business will be made
up after 6§ O'Clock. If we take two hours
from 4 to 6, then for your business, the
time lost will be made up from § to 8.
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12.23 hre.
BUSINESS OF THE HOUSE

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU RA-
MAIAH) : With your permission, Sir, I rise
to announce that Government Busincgs in
this House during the week commencing
24th March, 1975, will consist of :—

(1) Consideration of any item of Go-
vernment Business carried over
from today’s Order Paper.

(2) Consideration and passing of the
Rampur Raza Library Bill, 1974,
as passed by Rajya Sabha.

(3) Forther consideration and passing
of the All India Services Regula-
tion (Indemnity) Bill, 1972, as
passed by Rajya Sabha.

(4) Consideration and passing of the
following Bills as passed by Rajya
Sabha :—

(i) The Tokyo Convention
1974,

(i) The All India Services (Amend-
ment) Bill, 1975.

(i) The Former Secretary of State
Service Officers (Conditions of
Services) Amendment Bill, 1975,

(iv) The |National Cade Corps
(Amendment) Biil, 1974,

(v) The Telegraphs Wires (Unlawful
Possession) Amendment Bill,
1974,

Bill,

PROF. MADHU DANDAVATE (Raja-
pur) : Mr. Speaker, Sir, I want to suggest
an important issue for a statement by the
Finance Minister next week. The emp-
loyees of the State Bank of India in Bom-
bay have launched an agitation on
bagis of work-to-rule and, as a result
that, cheques worth Rs. 90 lakhs ha
remained uncleared in the State Bank
India. 1,000 subordinate staf mem|

§a3af
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categorical statement to clarify the position
of thc Bank vis-a-vis the legitimate de-
mands made by the employees.

: I would like to re-
mind the members that they may take up
only one point euch.

PROF MADHU DANDAVATE : 1

have taken up only one point.
MR SPEAKER : Mr. Madhu Limaye.

o wy fawd: (areT) wenw e,
¥ s ¢ fo ser g ¥ Wt wEnew
forw faez #t & wft o Www g W
¥ 3 e ¥ un v T AT Q@
‘wrAfraw G ATR & mrenfie 9w @
g rrA ik E W e A A & Twr
¥ 91 rivem wRfET & R @ o agh
ST AT dT T W B, IW A wwf B oww
¥¥atfew it fad @ &1 ™ ¥ g5
fer & & s 95 v QA W §)
SHRI VAYALAR RAVI (Chirayinlil) :
It is an old story.

There is no urgency.
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oy formd: st w1 Wk ww }?
ww wgt A oy ww W emydT

s aiee: oY A ¥ W s W
€, o v w=7 wAr W &)

it v foeoeld : oW A, & gy anw
¥ ¥ oqy v wmw § —

“Twenty-eight-year-old Ed Clark, an
antique dealer of Armadale (Melb) and
colleague, Jim Elder, of Adelaide decid-
ed to make a ‘hit and run’ visit to India
last year in the quest for off-beat trea-
sures that might have a market in Aus-
tralia. They got a ‘tip’ that a visit to
the palace of the former Mabharaja of
Mysore, now the property of the State
Trust, might pay dividends in ‘odds and
ends'—but never in their wildest dreams
did they visualise that the doorway to
a veritable Aladdin’s Cave would be
thrown open to them.”

wws wET, IR e ower ¥ fe ower

Tt T dar SR ¥, wiRd R T
FxF ¥y a7 P feam A /Y A2 W
W % AT WTA WIT WAT WYC WELH aATAT
# wEft ¥ ag AT ATT wwgier dar
I T AN R oag s X -

“Finally, one morning at 4 am, they
got the all clear and they were loaded
on to a ship while a crowed of 400 sus-
picious-looking people watched the bra-
zen Australians depart.”

T wpr & e & s wAT vEwET I 2
wire o ¥4 ArEM oWy IAE WY S o
T oy A= 3

“And 8 there a price on the indivi-
dual items ?

*No', says Ed. ‘There can't be in this
case. We've never had an auction like
this before and we have no yardstick,
but if some of the items were auctioned

PHALGUNA 30 1896 (SAKA)
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in London, they would bring fantastic
m: . Australia js a different kettle

Nevertheless, he is confident they will
more than recover their outlay—those
magnificant chandeliers and coaches are
certain to inspire spirited bidding when
the show goes on the road this Friday.”

R Ay W Wi &1 Wy s sy
£ &Y & ey o 2t o v T
% A s g e ATRIR 4 e WX o
e ¥ 5 gw feedly rdher wolt wE B
skdmmfrmma st e Sz g
v 3w ¥ ohwr wm e vw & ok
g o W Az Wk oY W ¥} ard
rdte WYt gy el At fre w7
affs s & W quee gfe ¥ W
wrer B 4 A fadur ¥« W@ A o
A e Fon IwET ofie few oo g,
fow &t fedm Y frg o W7 & s
F fs w& aome w7 9T @A v % gt
Wt frmar afid

ot e few (fwm): @ OF
fr =¥ A e Far ¥ ow ewETedO
v raE wraey ¥ foar ¥ w2 oEwTd
i Tt &) W 1EY Ow T o
fer &t wpaft ¥ w00 & e wfy
ek F, W o9 ¥ W QO A XA
faare 73 w1 Wy P wfed

Wt adfey Areaw o (NeEA) oA
% ¥ wWmE WTE TREIY Wi smEfey
TR 9T FOTO fAY ¥ A A e o=
W & I 9T Wl wAF § @ smm o™
® fravt % =m gwmar @1 w2 ¢ faw
afasa @ a¥Er W afr ¥ W 99
wEETRE WAt § ff e ATER
¥ A% T & wWiE sew AT aT AR

*The speaker not baving subseguently
accorded the necessary permussion, the
documents were not trea*ed as Jad on
the Table,
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b oW o mag N o o e
s whey B % e we one e
¥ o ywh fedt Porfew we R agr
@ wx mwhize & feie fek § Wi od

TA%r THe g faw e b
&£ gt & wpw g e g @ AwE
¥ wxw Wt wEer §¢ W @A fRowE
feafr &7 fiowr swTr & qETEAT wE A
T F, W & ITw owvA W v ¥ ows
wat frw &1 g vy fewr A%, TN
W 48T 7 A 9|

SHRI SAMAR GUHA (Contal) : Mr
Speakes, Sir, I wish to bring one important
matter to your attention and to the atten-
tion of the House. One of the candidates
of the Barpeta bye-election Mr. Biswa Go-
swami was arrested on the charge of hav-
ing some ballot papers with him. 1 am
also guilty in that I am having this ballot
paper. and if the Government has the
courage and the guts, let them arrest me
outside. This is one of those ballot papers
which I have, which was being carried by
Mr. Biswa Goswami. This is marked 49/
63 signed by the Presiding Officer, Mr.
Nityananda Sharma. The number of the
ballot paper is 346799. Sir, I have a
letter from an Ex-M.P.

MR. SPEAKER : Such matters should
go to the Election Commission and not

MARCH 21, 1978
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:oumhm. There are mazy rulings on

SHII SAMAR GUHA : Please allow
am coming. And in tMs letter it
habecnuporhlhl in the Hemkosh
Press from where the Government ballot
papérs were printed, about $0,000" sparious
ballot papers were printed. . .

MR. SPEAKER : All these mattgrs can
:embronght up before the Flection Commis-

SHRI SAMAR GUHA : These spurious
baffot papers were printed and distriboted.

MR. SPEAKER : Please listen to me
also.

SHRI SAMAR'GUHA - Please allow
me to complele my submission to you.

MR SPEAKER : First of all, you allow
me to complete my submisslon; 1 want to
catch your eye; am % allowed ?

There arc rulings of this House earlier
that in case there are such matters, they
should be left to the Flechion Commission
because there is the .scope for petitions
and then later on, if some verdict 1s there,
then we can discuss that part which is
relevant Becausc., once we allow this,
there will be duplication of functions and
we should see one docs not go against
the other. 1 am very much afraid of that.
That 1» not my ruling. but by others alvwo

SHRI SAMAR GUHA : T quite agree
MR. SPEAKER : 1 am very happy you
ugrec.

SHRI SAMAR GUHA : ] want (0o draw
yow: attention to this, Even the Flection
Commission has said this. This is one por-
tion. 70,000 ballot papers were printed
and they were distributed, signed by the
Presiding Officer. just the night before the
elections, Hundreds of the kind of those
ballet papers were proguced before the
Assam Assembly and this is alsp giyen in
the form of a statement day before yester-
day when we made a kind of reguest

-1
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the Election Commission givig sl the
tacts that we had in our possession, with
mm!mmmnplymﬂw.
even the Election Commission has agreed
eaylhg, there is that rule, it is very diffi-

. This is what the

“In regard however to other matters
referred to in your letter, I am arranging
un enquiry with a view to preventing a
repelition of failures and improprieties,
¥ any, and the vitiation of free and fair
elections for the future.”

MR. SPEAKER : He did not advise you
iv raise it in the Parliament.

SHR1 SAMAR GUHA : This last por-
tion relates not only to Election Commis-
gion but it relates largely to those who
were responsible for conducting this, the
procedure of election, thc law and order,
there. Sir, the ballot boxes were not fool-
proof. They were kept with the Block
Devetopment Officers where there is no
strong room. There was nothing to keep
these ballot papers in safe custody. They
change the whole lot when counting is
started. For that reason, 1 want the
Government to make a statement next
week on the law of maintenance of these
papers. This is a serious matter. Other-
wise this kind of rigging will be more and
mure in future elections. If this kind of
thing is altowed to go on like this, then
the elections in our country will be com-
plete farce; there would be only anarchy
in this country if the clection is rigged in
this way.

MR. SPEAKER : What is this ? I may
e your attention that this is not a sim-
ple matter; this is a very delicate matter
Now you have made your observations.
The Minister may come forward with
contrary observations. The matter fs with-
tn the jurlsdiction of the Election Com-
mission. They will not mind what you
my. But, they will see who was presiding
ot that time. They may think that the
presiding officer mupt be absolutely igno-
tant of law and procédures or whatever it
. They witl attribute afl this to me,
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sifk1 SAMAR GUHA : Sir, T shall tell
you one thing

MR. SPEAKER : Mr. Guha, when T am
standing you should not stand. I am
really surprised why you are standing when
t am on my legs. I want to savé myself
only from the reflections that these people
who aré presiding have no sense of con-
ductlp the debate. I Hope I have cleared
myself. 1 do not mind they talk abomt
you, Now, Mr. Banerjee.

SHRI 8. M. BANERIJER (Kanpur) : Sit,
with your permission, I would like to raise
a very imiportant issne. I am happy that
Shri Jagjiwan Ram is also here and the
Minister of Revenue and Expenditure is
also here. Sir. on 18-1-1975 Shri Jagjiwan
Ram was kind enongh to have talks with
the employeey’ representatives in the matter

of settlement of D.A. and the dinlogue

will start with the representatives of the
various Federations,

Regarding revision of wages, In accor-
dance with the recommendations of the
Pay Comrimission, a dialogue will be started
trom 15th March with the representatives
of the employees. I conveyed this to the
hott. Finance Minister who was also kind
snough to assure me that he has cleared
the file. Now, it is resting in the Depart-
ment of Persomnel. I do not know what
they are doing abont it. The Central
Government employees, nearly 28 lakhs in
number, are very much agitated over this
matter of grant of four instalments of D.A.
which are due to them. I would request
him—Shri Pranabkomar Mukberjee, to
convey this to the Finance Minister and,
if possible, to Shri Om Melta who is also
dealing with the Department of Personnel
to take it more seriously and start negotia-
tions at least in the month of March.

Now, with your kindest permission, I
would also like to raise another simple
issue. That is regarding the Kanpur Tex-
tile Mills. Shri Singhania has thrown out
of employment in the J&K Rayon about
1,000 employees out of atotal of 18,000,
That is because no coal or power is avall-
able to the Mills, 1 say both are



laid off because there is no money

25th, this budget on Gujarat must be sub-
24th Now, what will you
do on this 7

SHRI K. RAGHU RAMAIAH : Sir, I
would like to make a submussion. After
all, only two hours have been allotted
Most probably, part of the time will be
over today. May be an hour or an hom
and a half at the most will be left. What-
ever time is left, we will take wup the
Gujarat Budget first thing on Monduy and
pass it. Then, we can take up the debate
on the Home Munister's statement. I hope
this will be acceptable to the House

MR. SPEAKER : Then, I change my
observation. We can do whatever possible
today, If this is passed today, It is well
and good. But, we will be helpful to you
before taling up the other matter.

As far as that ruling on that is con-
cerned, 1 would request Mr. Sezhiyan that
be has raised such delicate matters on that
which need not be piven an off hand deci-
slon. He may just hold them back. Let
the Budget be passed.

SHRI J. MATHA GOWDER (Nilgiris) :
This is very irregular.
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into those nomenclatures. I hope he
help us. We can discuss this and lay
down certain guidelines for future. But,
we cannot hold up the Budget at this diffi-
cult time.

Wt gww wu weenr (qbn) ¢ www
i, & it off wT s ww o wnefie
worr wen g e oeg & A 65 ¥ il
farre wr ow fawr orw femr W) Swer
gy & T ek iy we oy £
o f A, ot ¥ IumRr § IR
W ¥ W%w fear, o FAWd Ter Wit A
¥ gy feT i W ¥ oo, T @
Wit R gEoAR TR g e sw o
o= g fear &1 10 wvw sfoe o ¥ W
FFTC 9 R TAE e AT e @ Far
wr o

% FreT ¥ wmibw weAr fie o ATy
NG ¥ AT T 9 o w3 o ow
¥ o1 10 @ afge, @f T AR QO
T® ¥, IA% wrw o forar mar §, 9 v A
fear ar w37 ¥, wymd % @i §@ S
varer Gwr ¥ 1 w1 o1 o § aw Gar
it faar w1 @ b, abed & o ¥ frie
weuy fir wg ww Wit wEvEd ¥ Ad Wl
¥ pre feed

SHRI VAYALAR RAVI : I had wntten

to you, now that there is gomg to be &
discossion, 1 withdraw my request.

SHRI DINEN BHATTACHARYYA
(Serampore) : I wanted to raise the same
thing that Mr. Banerjee had raised only
with an additional item, that is regarding
rayon in West Bengal, In Keshavram
Rayon run by B. K. Birla group, a strike ia
going on since 10th You will
be surprised that before the strike there
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they want to retrench a
substitutes. The factory is almost
The most unfortunate part of
that Mr. T. A. Pai who is i
porifolio is mnot here; for the
week 1 am trying to get in touch with him.
I was told that he would be coming
only on the 23rd. Mr. Raghunatha Reddy
the Labour Minister says that he has no-
thing to do and I better go to Mr. P
and see if he could do anything.

]

SHRI BIREN DUTTA (Tripura West) :
I want to draw the attention of the House
to the fact that in Tripura all the State
employees have gone on strike. In Tripura

E

chinery in Tripura.

N e welt () wEw
T, T AEw ¥ ghoit o sfearhed
o g A A W wwi areare o anl
t ¥fewga & o } fe aowr W W
= wre oy ar uw &0 & oy ot amew
T woeTCw s o aew Wi Wi
B

ww fugre fewnr awr & v faww o2
g wroere agw gk W awre o ¥ aeed
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% figre wwere 9% TF WO W fie
it av wfterdt oF yudi & g g
W ¥ v, Qware, woge offe AR
fawt ot get Wit ¥ o were & yew
oy wr Rt et ag arfewrfedy ot
sowaqorr e dft Foqmy @ ¥
afew fiee i soee wie W T & W
&1 ¥w & fafaw wrf ¥ gl de ofy-
ot o< e @} K

orret are & AR ooy v ¥ afe

o o warare & @ ) oT% ww
it § ar §, o wy wfewt & o
oo ¥ e ool W
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20 w & ¥famw oiferew & W wow
Tk B oI 28 g oW 4 & wgm
fie xa foafed Ao § oy =@ W
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T M e @ g AR g A
7 owE e dwd @ wei @ @
T g4t At o o% e wmar & Py
& o ¥T g g g, e fiw same
¥ uw ey ¥ o fewf feedr wamg & -

“Few displaced persons employed on
casual basis whose lands acquired for
Scooter Project, Fatwah, Patna (Stop)
Being harassed abused threatened by
Mishra Project Manager (Stop) Amounts
High Handedness (Stop Trouble appre-
hended (Stop) Pray immediate interven-
tion (Stop) Detailed report follows (Stop)
Secretary Kisan Mazdoor Sangh H.O.
Raipura Fatwah Patna.”

# wram § fir soht W o oo § gw
%1 ghon o @ i aew ox wwy
wg ww i iR, o W ot § ow
feier o far W

ot wewt  Frwr  wgee”  (Ffim)
werw mgRw, ¥ o age wmonw w oY
e gy W wm e oW
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SHRI P. K. DEO (Kalahandi) : On a
point of order. Sometime back you did
not permit Shri Dinen Bhattacharyya to
make a statement as to what happened in
Tripura. Now he is narrating what happ-
eued in the Bihar Assembly.

MR. SPEAKER : Let me hear him. I
have not been able to make out what he

is saying.

At wHen faw “mawl”’ 0 ow oW Ar
e EUE T M e e e Foeco B D

F fa¥ maa = 37 |/ g AR mh oI
IH AT HEE 9 & A3 Ew H Ste dYo #Y
HaWe 99 Wl | 79 & g3 AW AE E
T g fF wmfe wo uwHo ;T HEo dio
UHo ¥ F59 HIHTL AIGFTIRM 7, ST GLFTT
§ aFERE T £, Fo e T RS T KA
g % foa wwfeat awr &t & 0 S99 &
Wfo 6T 21 9 @M ¥ UF T §
e @wed & faam &, fsaw w@far 7
SEEEE AEn F wifiee ATRET f "SR
FXL @ 21 zafad & =vgar § fF T2 Hev
WEEA T@ AL H AE 4O ¥ O T AW
ir @ W wem R oFm oA fafew
EA 2 O B e 1 1 A Bl i R D e
93l 9T TE FL FAYRI AT & AREET
A gEr =ifgd

SHRI BHOGENDRA JHA (Jainagar) :
During the winter session, when I had
raised the issue, the Finance Minister had
admitted that there was no law which
could enable the Government to confiscate
the property acquired through smuggling and
foreign exchange racketing, and he pro-
mised that the Government was going to
introduce a Bill in that connection. Half
of the Budget Session is over, and I am

apprehensive that the Government may fail
to bring it in this session. So, through you
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1 request that the assurance given in this
House may be fulfilled and that the hon.
Minister may give some idea as to when
that Bill is going to be brought before
the House.

MR. SPEAKER : So many names have
started coming that T am afraid I may have
to resort to ballotting.

SHRI BHOGENDRA JHA : The Bihar
Government has enacted a legislation re-
garding Scheduled Castes and Scheduled
Tribes owning upto one acre of land, but
the President has not given his assent to
it, I desire to know what has happened to
it.

SHRI VASANT SATHE (Akola) : Out
of 65,000 officers of the banking industry,
20,000 officers of the State Bank are subject
to an anomalous position in the matter of
D.A,, and as a result, the officers draw
lesser emoluments than clerks and their
counterparts in other banks. The dispute
s three years old. One year was spent in
negotiations with the State Bank manage-
ment. The management took its time to
tefer the matter to Government, It is not
known how long the RBI will take to give
their comments, thereafter how long the
Banking Department will take to clear it.
The Federation has decided to launch a
protest action, including a protest strike on
4th April, 1975. T would like to know from
the Government through a statement next
week what action is being taken to prevent
the situation from worsening.

13.00 hrs.

SHRI C K. CHANDRAPPAN (Telli-
cherry) : I would like to draw the atten-
tion: of the House to an important matter
und request the minister concerned to make
a statement next week. Several Members
of Parliament had  written to the
Prime Minister and the Minister for Tour-
tsm and Civil Aviation about the reported
allegations of corruption against the Chair-
man of ITDC. It is reported that there is
a2 CBI enquiry going on against him, but
still he is continuing to indulge in corrupt

.
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practices. The latest is a furniture racket ME, SPEAKER: Don't be in such a
in which Re. 30 lakbs hds been fnvolved. horry. Let the minister with first-hand

205  Buwiness of

‘We had requested that pechng an enyorry,
he should be suspended. But Government
has taken no action so far. We understand
pdlitical pressure is being mounted on the
Governthent, surprisingly not by the Cong-
gress party but by some leading Juminaries
of the BLD. so that action is not taken.
Government should come forward with a
statement about the allegations and the pro-
posed action.

SHRI P. K DEO (Kalahandi) . Some-
tifne back we came to know that 2,500 Sikh
gl: ms were fo go to Panja Saheb in

istan. Lately we are informed that only
1,000 have been permitted by Pahistan
which has created a good deal of confusion
and rrustration among the pligrims, 1 request
the Government to make statement thereon.

SHRI P G. MAVAI ANKAR (Ahmeda-
bad) : The Ministerial Conference of Non-
aligned Nations was held this week in
Havana, Cuba. Press reports tell us that
our Fxternal Affans Mmister. Mr Y. B
Chavan and some senior officials of the ex-
fernal Affuirs Ministiy have been attending
thiy conference Further, the reports say that
the participation by India in that confer-
ence has been very active and dynamic.
On occasions at lcast, the Minister of
External Affairs should come before the
House and make a proper statement. I do
not relish the idea that this Parhament
should depend on press reports for such
inportant matters of forelgn policy. He-
cuuse Parliament is in session, when the
Minister comes back next week, he should
male a statement in the House.

MR SPEAKFR He may do it wo
molu.

SHRI P. G. MAVALANKAR : Foreign
affsirs debates are not taking place and
whien the discussion on Demands of the
Ministry comes up next month, it will cover
80 mahy points, I the senior Minister is not
dble tb come back before the holidays, his
Deputy should make a statement.

facts come.
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SHRI R. S. PANDEY (Rajnandgaon) :
Sir, the other day on behalf of thed House,
you offered our heartiest congratulations to
the victorious Hockey team. But, Sir, when
that team arrived at Madras airport, on
their own soil, they were treated in a most
insulting way by the Customs Officials.
Here I would like to point out, Sir, that I
would be the last person to suggest any
latitude being shown to them by the Cus-
toms authorities If they have brought with
them  anything, they deserve to be
scaiched. But, Sir, they have come, full of
excitement and they might have been given
%0 many presents. But here some procedure
might have been followed by which they
could have been asked to stay in a separate
rcom and Customs formalities could have
been completed. I do mot know the things
that have been brought by them. Thous-
ands of people came to the Airport with
garlands. flowers and bouquet to welcome
the Hochey team That will boost the
morale of the team. Sir, I would like to
draw the attenuion of the Government to
the statement made at the airport by Cap-
tain Antpal Singh, wheie he expressed his
regret for the most disgraceful and unfortu-
nat: treatment received at the hands of
the Customs officials. He said that they
were detained for two or three hours. Sir,
I would request the Government, through
you, that they should come forward with
statement next week as to what actually
hoppened, why they were insulted, what they
brought, was there uny case of smuggling
and 50 on. This is a team which
planted the flag of victory in the
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Shri 8. M. Bamerjee: Sir,

tained for four hours and treated in
way, Sir, I would request you to
some observations.

MR. SPEAKER : Whatever views have
boeen expressed here will be conveyed to the
Finance Minister.

13.12 brs.

GUJSARAT BUDGET, 1975-76-GENE-
RAL DISCUSSION, DEMANDS* FOR
GRANTS ON ACCOUNT (GUJARAT),
1975-76 AND SUPPLEMENTARY DE-
MANDS* FOR GRANTS (GUJARAT),
1974-75—CONTD.

MR. SPEAKER : We will now take up
ittems 7 and 8 about Gujarat. As you know,
a point was raised yesterday. The Rajya
Sabha 18 adyourming on the 26th. This must
go to the Rajya Sabha on the 24th. Sa.
if Shri Sezhiyan agrees, while that point
is being Jooked into, this debate can go on

SHRI H M PATFL (Dhandhuka) : We
hare to see what the Minister has to say.
On the basis of those remarlks, we will con-
sider this suggestion

AR. SPEAKER : Yes, the Munister

should say something, otherwise it is very
difficult.

SHR] SEZHIYAN (Kumbakonam) : He
must satisfy us on the points rarsed. That
is important.

MR. SPEAKER : I am not giving any
finding at all. It 13 a matter of accommo-
dating each other 1f you accommodate
euch other, 1t is all nght. Otherwise, the
matter is wheie it was.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERJEE) : Sir, yes-
™ *Moved with the recommendation of the
President.
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terday certain points were raised regarding
the 1974.75 Supplementary Demands and

1975-76 estimates of the Gujarat Govern-
mant.

The first point related to the provision
in the various demands for payment of
additional dearness allowance. A lump sum
piovision of Rs. 5.6 crores was included
in the Budget Estimates for the current
year under Demand No. 24. This lump
sum provision was for meeting the likely
increases in dearness allowance in the
course of the financial year. As this pro-
vision was on an ad hoc basis and its
payment depended on the final decisions
taken regarding sanctioning dearness allow-
ance increases, it was considered preferable
to heep a lump sum provision in the de-
mands of the Finance Depariment, instead
of providing for dearness allowance in-
creases under various demands. Three in-
creascs of dearness aliowance have been
sanctioned, effectively from 1-1-74, 1-3-74
and 1-5-74. In the Supplementary De-
mands now before the House, additional
funds for the three increases in dearness
ailowance have been sought under various
demands, to the extent necessary. In view
of this, the lump som provision
of Rs. 5.6 crores made in the original
Budget Estimates will not be utilized,

I agree with Shri Sczhiyan that it was
necessary to indicate clearly that the lump
svm provision of Rs. 56 crores was for
lilcly imcreases in dearness allowance.

T should also hhke to clanfy that even
with the payment of the additional D. A.
sanctioned, the expenditure debited to fhe
relevant Demands would not have e
ceeded the Grant by now.

Three further D.A. increases effective
from 1-6-74, 1-8-74 and 1-9-74 respective-
ly have been announced on 13-2-75 and
hence a lump-sum provsion of .bout
Rs. 571 crores has been made 1n the
Revised Estimates of 1974-75. Sumilarly,
in the next year's budget, a lump-sum
provision of Rs 175 croies has been
made in Demand No. 12 towards full
year's effective of these three deamess
allowance increases as well the Jiabilities
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(hat may arise out of the daciion that purpoee of detemninkig “mew seividy™. I
theﬁ?nﬁov&mmy on the tﬁnhng.ﬂrhi?t
recommendations of the Second Pay Com- this practice of fixing 8
mission. Though hon. Membeis will would be strictly m accordance with
agree that there are real administrative the provisions of arficle 205 of thé Cons
and other difficulties in making provitioms titution and the Government of Gujarat
hrthmhm:inmwnmn&f. has been requested to look into this aspect.
1 concede the point made by Shri Sezhi- THe hon. Member, in his letter duted

yan that, as far as possible, lump-sum pro-
vislons should be avoided as it cunnnnt

be regarded us good budgeting.

The hon. Member also referred to some
of the items reluting to confingency fund
mdvances and wviewed that Contingency
Fund <hould not be regaided as a running
gcoount and that resort to Conlingency
bund should be made with due care. |
am in full agreement with this view. While
prepaning the Budget, every care should
be taken to anticipate, to the best ettent
postible, all likely items of expenditure
and to provide for them. While in 2
wtrict sense, any item of expenditwie not
provided in the Budget and found subse-
quently necessary could be regarded as
anforeseen expenditure for the purpose of
Contingency Fund advance, it is also
equally necessary that the recourse to
Contingency Fund advance is made
with utmost care. The Government of
Gujarat is being requested to review the
existing practice in regard to granting of
advances from Contingency Fund to en-
sure that the advances are made available
oily in genuine unforeseen items of ex-

penditure.

The third point raised by the hon.
Member was in regard to the provision of
Rs. 1.49 lakhs in Demand No. “49—So-
clal Security and Welfare”. T am inform-
ed that in determining “new service” and
“new instrument of expenditure™, the Esti-
mates Committee of the Gujarat Legis-
lature have prescribed certain  timits,
amonget others, for “new commissions or
committees of inquiry” and “expendituie on
new works”. As regards “other casvcs of
Government expenditure”, each case has
to be considered on merits. A
limit of Rs. 2 lakhs has been
sdopted for non-recurring items of “other
cuses of Governmefit expenditure” for the

retary-Cieneral, Lok Sabba, also requested
for information on a number of points.
As intimated to the Lok Sabha Secretu-
riat, the Government of Gujarat has becn
requested to fumish the irformafion re
quired by the hon. Member as expeditious-
ly as possible.

In the light of this charification, 1 sub-
mit, Sir, that the House may kindly take
up for consideration the items relating to
Guuarat Budget.

MR. SPFAKER: It is all right Now,
we will proceed with the discussion.

SHRI H. M. PATEL: [ wish to make
4 submission on the statement made by
the hon. Mimister.

MR. SPEAKFR: I think, during the dis-
cussion, you can speak on this

SHRI H. M. PATEL: How will I be
able o do it when we discuss the main
Budget?” 1 want to make a submission
on the statement.

I do not wish to refer to the first two
muatiers, that is, about the lump-sum pro-
vision of Rs. 5.71 crores and the use of
which Contingency Fund has been found.
I think, they do not constitute good bud-
geting,  In view of the statement made by
the hon. Minister, however, I would not
like to say moie about that.

As regards the third point, it doed call
fot very much more seriotls consideration,
1t is truc thut the amount is small. The
explanation put forward is that the Esti-
mates Contmittée of the Gujarat Legisla-
ture had advised that upto Rs. 2 lakhs
limit, they may proceed even though it
may be & new service. But as the hon
Minister concedes, this is against the Con-



a3

tgion, Eyen if the Estimates Commit-
mwmdf:m it camot
umwwmu ultra  vires
in effest. , it seems to me that
we are in no position fo concede this and
allow this.

MR SPEAKER: You will remember
that last bme ulso we reminded them
about this Sul, it has come this time

SHRI H M. PATEL : We are onlv
considering the question of propriety. As
1 said, in regard to the other two points
taired by Shti Sezhiyan, in view of the
statement mihde by the Minister, I do not
say thit we need pursue that matier
further The third point is definitely
against the constiutional provision, Art
205. Therefore, 1 cannot see, m what
way we can regularse that. If you like,
Sir, We can proceed excluding this item.

MR SPFAKER* Mr Patel, what 1
propose 1. We go as it is with this and
at the same time, the Minister will make
a reference to Gujorat Government There
v no Istimates Commuttee unfortuna-
tely, otheiwise it could have been roferred
to them

SHRI H. M. PATEL ° 1 havc already
sard that 1 would have no objection even
to thie going forward exactly as the other
matters  But 1n so far as this powt is
concerned. 1t goes definitely against
Article 205 of the Constitution and therc
1 no gueston of any financial limut bewng
raved where 8 new service 1s concerned
And thut being so, it seems to me that
there 1 no way of regulansing this. 1 at-
least cannot say what way there can be.
When theie s no way of regulainsmg, 1
would suggest that we exclude this item.

MR SPEAKFR The discussion may
pruceed and in the meanwhile, the Minister
may consider this objection.

SHRI H. M. PATEL : It is not a ques-
lionofmsndenng!hnmteratnﬂltis
i clear matger, The facts gre well known
In hic own statement, the Minister has
Said that this is 8 new sefvice, but that
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because of & practice of the (iujarat
Goveinment, they had done this, although
it is sgawnst the Constitution.

MR. SPEAKER : I think, at that time the
Government of Gujarat did not know
that this will be coming to Parljament.
They are used 1o their own ways,

SHRI H M PATEL : But Gujarat
Government of Gujarat did not know
tuon. Ignorance in this matter cannot
really allow us to proceed mlul the
Constitution.

Wt owm ey (wwT)  wew WEn,
T dwe wre wriv &0 & wne o wfer
WTEAT | AT WEEET AT g% w7 fraw
tfme e s R E & 37 e W
LIc R i 4
Rule 224 of Gujarat Legislative Assembly
Rules

‘When a demand or any pait thercof
relates to any new service or new Ins-
trument of service or grant-n-tud or loan
and the expentiture to be incurred on
that service or instrument of service or
grant-in-aid or loan exceeds the finan-
cial limit recommended by the Esti-
mates Committee for the purpose all
material details in respect of that ser-
grant-in-aid or loan exceeds the finan-
vice or wstrument of service or grant-ip-
ad or loan shall, save in special curcum-
stances, be supplied to all members
at least three days before the demand
Is made™

AR FERW, 9T W UEWMER wwer
W faufor ar wr @n %1 Afer & a9
w1 s wam w owem g w6k
Ity wRE w facka or wRe ¥ W
sfww & @ gww § W @ greic
X T W i T W@ W
frem §f g W denfiea faw
W GRT EON W oW FE WA W 4
amat &1 wAC uN &t R e W oW
ofed, ginfrgm faw & W wReae i
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SHRI P. G. MAVALANKAR (Ahme-
dabad) : If you look at the Munister’s
statement today, you will find that it s
largely satisfactory because he has conced-
ed many points. But the basic fact remains
as Mr Patel and Mr. Madhu Limaye have
also pointed out

I want to invite your attention to yeste:-
day's procecdings Yesterday the Chair
had specifically drawn the Minister's atten-
tion to article 114(2). I will rend that
out

“No amcndment shall be proposed to
any such Bill in either House of Parha-
ment which will have the effect of
varying the amount or altering the des-
tination of any grant so made or of
varymng the amount of any expenditure
charged on the Consolidated Fund of
Inda..."

The Chair specifically ashed the Minster
to reply to this particular Constitutional
provision. But I am sorry to say that in
today’s reply there is no mention about

this aspect.

If you look at page No 1 of the
Supplementary Demands in respect of
Gujarat for 1974-75, you will find that
they have mentioned that the provision of
Rs, 560 crores under Demand No. 24 will
now be surrendered ectc. How 19 this done?
This is contrary to the requirements of the
Constitution. You are asking us 1o have
some consideration. We are prepared to
bhave the comsideration because we want
the Gujarat Budget to be passed; it will
have to go to Rajya Sabha also and passed
before 31 March. But the question is this,
Can we, in the process of consideration,
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Tax Act or the Vehicles Tax Act or any
other tax. It is ultrg-vires.

SHRI SEZHIYAN (Kumbakonam) .
Yesterday I raised three points : one about
the lump-sum provision which was provided
in the Budget Estimates and later ..n drop-
ped, the second one about advances
from the Contingency Fund; the third,
about Rs. 149 lakhs taken under Demand
No. 49.

About the first point, this s bad
budgeting, as Mr. Patel has put it rightly.
But, since there is the point made by Mr
Mavalankar, I am not pressing it oo far.
But he was mentioning that the revised
estimates also gave a lump-sum provision
of Rs 571 crores; and the Budget
Estimates for 1975-76 provide a lump-sum
provision of Rs. 17 5 crores. That means,
we are again violating it Lump-sum pro-
vislon should not be made. Immediately
after this, we are going to consder the
Budg:t for 1975-76. There again a lump-~
sum provision of Rs. 17 crores will con-
front us. It has been done almost three
times. Here I want to invite your atten-
tion to the fact that the Public Accounts
Committee at the Centre, Second Lok
Sabha, in its Seventh Report, has pointedly
drawn the attention of the Government
that lump-sum provision should not be in-
dulged in. ‘This was dope in 1938. So,
it iy 1 thing which is very well known to
the financial experts and financial secre-
taries. Lump-sum provision keeps the



They say that this is the pracice. But
this is a very bad practice. ] am not going
to insist too mnchmueept that they

should not resort to lump-sum provision in
the future; even for 1975-76, if possible,
should not do it.

SHRI H. M. PATEL * Lump-sum provi-
on is made again, although the only

Mr. SPEAKER : Last time we .nvited
their attention. It has come agaio.

§

g

SHRI H M. PATEL: The only pro-
gress this time is that they are indicating
the purpose for which the amount is being
provided. That still does not get over the
fact that it is not an advisable practice.

SHRI SEZHIYAN - I do not want to
stall this at the fag end of the year.

Jost 1 wanted to point out this thine

The second item was with regard to the
Contingency Fund. There he has agreed
that he would issue instructiong to the
Gujarat Government not to resort to thiv
sort of running account with the help of
the Contingency Fund. Last year, when
1 wrote a letter, I got a reply from them.
The Contingency Fund is being utilised day
after day, month after month in the most
causal way. On a single day, e.p, 15th
April 1974, there have been as manv as 7
items met from the Contigency Fund :—
Rs. 8.5 lakhs, Rs. 20 lakhs, Rs. 3.32 lakhs,
Rs. 30 lakbs, Rs. 166, Rs, 42 lakhs, etc
They have drawn monies very freely
and quite indiscriminately from this Con-
tingency Fund, The Contingency Fund
has got a purpose under the Constitution,
i.e. to meet unforeseen expenditure There-
fore many of these things, I feel, could
have been anticipated and withdrawals
should not have been made from the Con-
tingency Fund as it was dope. Though it
is a matter of opinion, still I feel...
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for which funds have
the Contingency Fund,
6 lakhs for employment
. promotion programme. Surely, they must
know how much money they will require,
Then, they have provided for the share
capital of a Corporation which is mot
something for which they should draw
upon from the Contingency Fund.
soll conservation—Rs. 14 lakhs.  This is
something which surely they should have
wnticipated. Contingency Fund is not in-
tended for some such thing. Of course,
the Minister said that they are going to
advise the Gujarat Government not to
continue with this practice . . . (Inferrup-
tions) will you please listen to us? We
are not objecting, we are only asking that
this should not be dome in future.

SHRI SEZHIYAN : Here also. I take
the assurance of the Minister that  the
attention of the Gujarat Government will
be drawn to this. At the same time. I
feel that our own Government, the Cent-
ral Government, should also take cogni-
sance of this fact that they also should
not resort to withdrawals from the Contin-
gency Fund as and when they lile.

Regarding the third point, about thiv
Rs. 1.49 lakhs, this may be a small
amount But, whatever may be the rules
laid down by the Estimates Committee of
Gujarat, it goes against the spirit and
letter of the Constitution because under
Art 205 when they say about Supplemen-
tary Demands for covering new senices,
they do not put any financial limit there.
1 do not want to stall the entire statement
and the Bill. Demand No. 24 we need
not pass and all the other items we can
pass. The Appropriation Bill has not vet
been introduced. Therefore, we can
amend that one and introduce an amend-
ed Appropriation Bill. We can carry on
this business leaving this. Demand No.
49. In the meantlme, we can have the
advice of the Attorney-General. All the
other items we can pass.
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after a statemient,
wuehirtor
About  this
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MR. §P edm.hy
tithe wax alsd uhn
I thought that some ground

n.n ahead with  this.
Rs. Takhs
nvited w the
Limaye. ¥ we
also s very difficult.

SHRI PRANAB KUMAR MUKHER-
JFE: Regarding this Rs. 1.49 Iakhs I
have already explained the position that
tis 18 as per the statutory rufe in prac-
tie In Gujarat with the approval of the
Gujurat Assembly. The Gujarat officers
have to frame it within the existing laws

That the President's role was imposed
does not mean that all the State laws
and rules approved by the Assembly were
nullified Therefore, they had to frume
within the existing law .

your attention hws been
rndes by Mr. Madhu
take out anything, t

SHRI MADHU ITMAYE The ques
tion i+ : now that your attention has
been drawn . .

SHRI PRANAB KUMAR MUKHFR-
JEE : Therefore, I would submit that in
future we can ash the Gujarat Govern-
ment pot to resort to this sort of prac
tice.

MR SPFAKFR * You will sce that this
fs not repeated.

SHRI PRANAB KUMAR MUKHFR
JEE - As vou have very coriectly pojnt-
ed out, we will issoe guidebnes for
future.

MR SPEAKER : As for my ruling. of
course 1 do not want to hazard anv opi-
nion on such a Constitutional matter 1t
would have been all right if it were a
question of facts: but this question s
not so simple—] am very sure about it
T have an opinion that this point has been
by-passed. T of course agree with your
point of view that in the case of new ex-
penditure. the procedure should have
been followed. FEven {f the FEslimates
Committee took a wmnr point of view,
that should not go against the accepted
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standards of procedure as lald down in the
Copstitation. But they Have “bewn  fol»
lowing #t uncbestved, vaodetetted

But when we say that we will bring In
an ent which has got the effect of
ummn... '

PROF MADHU QANDAVATE: You
may omit it.

MR. SPEAKER : I Jeave & to him gpd.
in the meanwhile, hereby consider i. If
it can be omitted without any difficulty,
please do it. QOtherwise, assure them
that this amount which hus been passed
will not be touched

SHRI SFZHIYAN - has
already been expended

MR. SPFAKFR
it.

The amount
: T see, T forgot about

ar &t ot Wt afers #1omE

I am sorry 1 did mot see that part of
it. So now, we have to take it us it Is
It is one more of those undetected things
which have happened But in  future,
whenever it is detected, it should not hap-

pen.

Now we will proceed We hae got
two hours . .

(Interruptions)

PROF. MADHU DANDAVATF : You
may omit t.

wni @ T & oW e i W
wH

We are all of the snme view. We have
to find a way out to help the people of
Gujarat get this money and not add to
thelr misery.

(Interruptions)

B b e



221 Guwarar Budget PHALGUNA

MR, SPEAKER : So, I think we nave
Two hours are allotted but,
time, some contingent things
there, If this Gujarat budget is
gone throbgh, then it has to be
through fully without any other allied
mattérs being left undecided, so that it may
g0 to the Rajya Sabha in time Whatevel
they do, after all, we have to express our
views.

SHRI JAGADISH BHATTACHAR-
YYA (Ghatal) : My submission is, aie
we not violating the Constitution?

MR. SPEAKER : Who knows who n
violating?

Now plense let me know. H we de-
cide that the budget should be passed.
then there is no ulternative except that it
shonld go as it fs.

PROF. MADHU DANDAVATFE - %e

may omit 149 What is the difficulty
about it?

SHRI PRANAB KUMAR MUKHFR-
JEE * The difficulty is that the whole thing
would be negatived

PROF. MADHU DANDAVATF : You
can amend it.

MR SPEAKER : Not at this stage

SHRI SEZHIYAN : But the Approp-
riation Bill has not yet becn introduced

MR. SPFAKER : Everything has to go
slnng with this,

SHRI MADHU IIMAYE : The Chair
shonld decide on this. When there 15 a
conflict between a rule and the Constitn-
tion, the Condlitution prevails

There cannot be any doubt about it.

MR SPEAKER : Please . . .
times ., ., .

Mme

({niertuprions )
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MR. SPEAKER : When the Article 1
there and the rules are framed for forther
facilitéting the implementation of that
Article, very often we go by that. Bt as
to how to interpret it and who is  the
proper authority, you have expressed your
opinion and the other side has expiessed
its opimion. In view of these conflicting
opinions, T would only request that they
be recorded; and that they re-cxamine
everything in consultation with the gentle-
men who have ramed it. 1 do not want to
give any ruling on it, becavse if I give
an off-hand ruling, that will further com-
plicate the matter.

(Interruptions)

SHRT SEZHIYAN
minute [ will take.

: No. Si.  One

MR SPFAKER : Now let me know has
to what to do. Fven with the amendment,
it has the effect of negativing it

SHRI SFZHIYAN : No. Sir. Tt iy only
an [Interpretation He says that it is as
per the rules of the Gujarat Assembly, The
Constitution is verv definite, Now. the
rules cunnot override the Constitotion 1
want to help them this way Suppose it
includes this 1.49 then tomorrow if <ome.
body goes to the court. the entire Bill will
fall.

(Interruptions)

MR. SPLAKFR: Now, I
them

leave it to

SHRI SFZHIYAN * That we should not
do. comsciouslv. Suppose 1.49 is removed
and they get the opimion of the Attorney
General in 2 or 3 days. they can again
come to the House.

MR SPEAKER Mr. Prunab Mubkherjee,
it is one budget. 1t is the whole budget
which is constitutionally valid, minus the
diseased part which 15 consututionally not
correct. So, even if it is not valid in rself,
on the face of it, if 1t is deleted, that does
not mean that the other part becomes in-
eflective, because something is negatived,



. PROF. MADHU DANDAVATE (Raj
m_.l; 1 assure you that it wilj ot
locked . . . (Interruptions)

- SHRI H
‘North-East) :

can surmount this dilemma. We are on the

horns of a dilemma. We have to help the |

within a certain period of time, We ako
feel it should be done. If Government in-
_ eptly advised or un-advised legally, as it
appears to be, chooses pot lo accept the
suggestion from Mr. Sezhiyan, for example,
that one or two items might be dropped and
modified by a last-minute agreement, they
cap face the muysic elsewhere. Parliament
would have given them notice, Sir. We have
got to get through with this Bill (Inter-
ruptions).

MR. SPEAKER : 1 will try to make an
observation and get the clearance for it.
After all, it is the ruling of the House that
if anything is negatived, the whole beco-
mes ineffective.

DR. MAHIPATRAY MEHTA (Kutch):
It does not violate the Constitution, Sir.
How to do it? . . . (Imterruptions)

MR. SPEAKER : May I say, “What have
you been listening to, then?” (Inrervup-
tions)

MR. SPEAKER : May I tell you ? If this
is the position taken . . . (Imerruptions)

Please . . . I am trying. This is not the
Gujarat Assembly. This is Parliament, where
Mr. Sezhiyan is sitting.

T telt you, if it were an off-hand obser-
vation, 1 would not mind ignoring it. But
 he scldom raises such things and I am at
‘one with him on this. In this matter, the
only difficulty is about Rs. 1.49 lakhs. Now
their stand is correct and your position is
also correct because this has been followed

N. MUKHERJEE (Caicutta- ;
We bave to decide how we |

SHRI SEZHIYAN: The Bill has not
been introduced; s0 it is pot an ame
ment.

MR, SPEAKER: ‘We, will
him.

leave it 1o

Now, vour fear is that if this amendment
is carried out, it may negative the whole
Bill. The House says that if that part is
negatived the Bill cannot be negatived be-
cause the whole House is of the opinion
that the provision of that particular rule
does not have that spirit of application so
far as this particular point is concerned.

SHRI MADHU DANDAVATE: It can
be treated as a new Bill without 1.49,

MR. SPEAKER: You may omit this.
Whatever be the position at present, if it
is deleted, this House will not object to it
nor negntive the Bill. The whole House
says so, You are badly struck up and this
cannot pass off. The Finance Ministry has
a hundred and one ways and many knacks
of doing what is not permissible under the
rules ; and now, when the House is prepa-
red to show some consideration, you wanted
to throw it away ! I think you should con-
sider this. Whatever it is, 1 have tried to
make the road clear for you.

SHRI PRANAB KUMAR MUKHER-
JEE: 1 am absolutely for your guidance
and direction, but not only the .Gujarat
State but certain other States have also this
limitation. Therefore, we will be in a diffi-
cult situation.
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MR. SPEAKER : This will be brought
to the notice of afl the States,

Now, this has been possible because it is
a small amount. But afterwards, we would
have to sit and examine it, consult the At-
torney General and straighten the matter.

Now, I hope the House will be kind
enough to dispose of everything rkgarding
Gujarat. (Interruptions). 1 would suggest
that we do not take more than four or five
minutes each. And then, we should try to
clear everything.

SHRI P. G. MAVALANKAR : We
should try to finish it today, but not m o
harry. Or, we can sit on Monday.

MR. SPEAKER : No, no; not on Mon-
day, because of this difficulty ; the Rajya
Sabha 1s adjourning on the 25th March
Everything concerning Gujarat must go on
24th.

SHRI SEZHIYAN 1 agiee with you that
we should pass it today.

(Interruptions)

MR SPEAKER ° Yes, now, if it 15 not
passed by 3.30, then at the end of the non-
official day, the rest will be passed after
that Yes, thank you

SHRI P G MAVALANKAR * We sho-
uld not do 1t after six (Interruptions) let
us go beyond 330

MR SPEAKER No., Mr Mavalankar
Thereafter, there 15 private business, (Iarer-
ruptions) Or, instead of 3.30, we will take
up private business a little later and mahe
it up at the end So, the private business will
be taken up at 4.30 pm.; and before that,
the Minister will have 20 minutes and then,
after that, everything will be guillotined,
including the Appropnation and all that,
and also pot only 6, 7 and 8; but he will
also introduce 9, 10, Gujarat Appropriations,
(vote on account) Bill and 11 and12; and do
this wonderful job in a short time. Hon.
Members who are desirous of moving Cut-
Motions may kindly send slips to the
Table
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DriMaWp No, 2.--CoUuNciL oF MINISTERS
MR. SPEAKER : Motion moved.

“That a sum not  exceeding
Rs. 3,48,000 on Revenue Account be
granfed to the President, out of the Con-
solidated Fund of the State of Gujarat,
on account, for or towards defraying the
charges during the year ending on the
3)st day of March, 1976, in respect of
‘Council of Ministers'.”

DsMAND No. 3 —ELECTIONS
MR SPEAKER : Motion moved :

“That & wsum not  exceeding
Rs. 9,11,000 on Revenue Account be
granted to the Preudent, out of the
Consolidated Fund of the State of
Gujarat, on account, for or towards defray-
ing the charges duning the year ending on
the 31st day of March, 1976 in respect of
‘Elections’ *

D2MAND No 5 —GENERAL ADMINISTRATION
DEPARTMENT

MR. SPEAKER : Motion moved

“That a sum not  exceeding
Rs. 22,80,000 on Revenue Account be
granted to the President, out of the Con-
solidated Fund of the State of Gujarat,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1976 in respect of
‘General Administration Department’.”

Dimano No 6 —FooNOMIC ADVICE AND
STATISTICS

MR SPEAKER : Motion moved :

“That a =sum not  exceeding
Rs. 18,48,000 on Revenue Account be
granted to the President, out of the
Consolidated Fund of the State of Guja-
rat, on account, for or towards defraying
the charges during the year ending on
the 31st day of March, 1976, in respect
of ‘Economic Advice and Statistics".”
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Dpsanp No. 7.~0THER EXPENBITURR

TERTAINING TO GENERAL ADMINISTRATION
DEPARTMENT .

MR. SPEAKER : Motion moved :

“That a sam not  exceeding
Rs. 7,71,000 on Revenue Account and
not exceeding Rs 5,61,000 on Capital
Account be granted to the President,
out of the Consolidated Fund of the
State of Gdjarat, on account, for or
towards defraying the charges during the
year ending on the 31st March, 1976
m 1espect of ‘Other Lipenditure pertain-
ing to General Administration Depart-
ment'”

DEMAND NO 8 —FINANCT DFrPARTMINT

MR SPEAKFR * Motlon moved :

“That a sum not  exceeding
Rs. 9,85,000 on Revenue Account be
grantcd to the President, out of the Con
sohdated Fund of the State of Gujarat,
on account, for or towaids defraying the
charges during the year ending on the
31st day of March 1976, 1n respect of
‘Finance Department’ ™

DiMAND No 9 —Tax CoLl FHoN CHARGES

(FiNanct I PARITMENT)
MR SPEAKER . Motion moved :

‘That a sum not exceeding
Rs 1,08 10,000 on Revenue Account be
granted to the President, out of the ( on-
aohidated Fund of the State of Gujarat,
on account, for or towards defraying the
charges during the year ending on the
$st day of March, 1976 m r1espect of

‘Tax Collection Charges (Finance De
pariment)
Dimanp No 10 —TRFASURY AND AC

COUNTS ADMINIS IRATION

MR SPEAKRER * Motion moved

“That a sum not  exceeding
Rs 54,74,000 on Revenue Account be
granted to the President, out of the
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Consolidated Fund of fhe State of Guja-
rat, on sccoynt, for of sowards defray-
Ing the charges during the year ending
on the 31st day of March, 1976 in res-
pect of “Tremsury Accounts Adminfstra-
tion” '

DiMaND No 11 —PLNSIONS AND OTHLR

ReneeMeENT BENEFITS

MR SPEAKREFR : Motion moved

“That & sum not  exceeding
Rs 1.96,65,000 on Revenue Account be
granted to the President, out of the Con-
solidated Fund of the State of Gujarat,
on account, for or towards defraying the
charges duning the year ending on the
31st day of March, 1976, in respect of
‘Pensions and other Retirement Bene-
fits' ™

12 —O71HIR TAPENDITURF
PIRTAINING TO) FINANCE DEPARTMENT

MR SPEAKRFR Motion moved :

“That a sum not exceeding
Rs 74214000 on Revenue Account
and not exceeding Rs 16,14,000 on
Capital Account be granted to the Pre
sident, out of the Consolidated Fund of
the State of Gujarat, on account, for or
towards defraying the charges during the
year ending on the 31st March, 1976
in respect of ‘Other Fxpenditure pertan-
ing to Finance Depaitment’ ™

PDitManNp No 14 —LiGAL DEPARTMENT

MR SPFAKFR : Motion moved :

*That o qum not exceeding
Rs 6,592,000 on Revenue Account be
granted to the President, out of the Con-
solidated Fund of the State of Gujarat, on
account, for or towards defraying the
charges during the year ending on the
31st day of March, 1976, in respect of
‘I egal Department’ "
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DBrMAND No. 15.—ADMINISTRATION OF Jus-

MR. SPEAKER : Motion moved :

“Ihat a sum not exceeding
Rs. 1,04,40,000° on Revenue Account be
gtanted to the Président, out of the Con-
solidated Fund of the State of Gujarat,
on account, for or towards defraying the
charges during the year ending on the 31st
day of March, 1976 in respect of
‘Administration of Justice'"

16.—OTHER EXPENDITURE
PERTAINING ro LEGAL DEPARTMENT

MR. SPEAKER : Motion moved :

“That a sum not  exceeding
Rs. 6,85,000 on Revenue Account and
not exceeding Rs. 11,51,000 on Capital
Account be granted to the President,
out of the Consolidated Fund of the State
of Gujarat. on account, for or towards
defraying the charges during the year
ending on the 31st March, 1976 in res-
pect of ‘other Expenditure pertaining to
Legal Department”.”

Demanp No. 17.—Foop anp Civic Sue-

PLIES DEPARIMENT
MR. SPEAKER : Motion moved :

“That a sum not  exceeding
Rs, 236,000 on Revenue Account be
granted to the President, out of the Con-
solidated Fund of the State of Gujarat,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1976, in respect of
‘rood and Civil Supplies Department’.”

DeManp No. 18.—Civi. SuUPPLIES
MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 6,69,000 on Revenue Account be
granted to the President, out of the Con-~

Fund of the State of Gujarat,
on sccount, for or towards defraying the
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tharges doring the year ending on the
“31st day of March, 1976, in respect of
‘Civil Supplies’.”

DEMAND No. 19.—F00D AND NUmRITION

MR. SPEAKER : Motion moved :

“That a sum not  exceeding
Rs. 61,53,000 on Revenue Account and
not exceeding Rs. 68,35,42,000 on Capi-
tal Account be granted to the President,
out of the Consolidated Fund of the
State of Gujarat, on account, for or
towards defraying the charges during the
year ending on the 31st duy of March,
1976 in respect of ‘Food and Nutrition'.”

D1 MAND No. 20—OTHER EXPENDITURE PER-

LAINING FO FOOD AND CiviL. SuppLIES Dx-
PARTMENT

MR. SPEAKER : Motion moved :

“That a sum not exceeding Rs. 6,15,000
on Capital Account be granted to the
President, out of the Consolidated Fund
of the Stute of Gujarat, on account, for
or towards defraying the charges during
the year ending on the 31st day of
March, 1976 in respect of ‘Other Expen-
diture pertaining to Food and Civil Sup-
plies Department’.”

DEMAND No. 22.—STATE LEGISLATURE

MR. SPEAKER : Motion moved :

“That a sum mnot exceeding
Rs. 11,92,000 on Revenue Account be
granted to the President, out of the
Consolidated Fund of the State of Guja-
1at, omn account, for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1976, in respect
of 'State Legislature’.”

DrMAND NO. 23—L0ANS AND ADVANCES TO

GOVERNMENT SERVANTS IN GUJARAT Le-
GISLATURE SECRETARIAT.

MR. SPEAKER : Motion moved :

“That a sum not  exceeding
Rs. 94,000 on Capital Account be granted
to the President, out of the Consolidated
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Fuad of the State of Gujarat, on  a0- DEMaNp 2?—“nﬁ N, Soi
mhammm: CONSERVATION AND mubmum
charges dunng the year on
Slst day of March, 1976 in respect of mmm:mmm-
‘Losps and Advancms to Government
Servants m Gujarat Legislature Secreta- 'Ihr a sm not excepding
= B
G A S e B R
DEMAND No 24—AGRICULTURE, FORESTS out of the Consolidated of
AND CO-OPERATION DEPARTMENT the State of Gujarst, 6o accotmit, for
mmnrﬁmxa mof
MR SPEAKER Motion moved . fl“m":."n%“‘?: rupect“ of "Minor frrk
gation, Soil Conservation and Area De-

“That a sum not exceeding
Rs 608,000 on Revenue Account be
granted to the President, out of the
Consolidated Fund of the State of
Gujarat on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1976,
m respect of ‘Agniculture Forests and
Co-operation Department’ ™

DEMAND NO 25—COOPERATION

MR SPEAKFR Motion moved

“That a sum not exceeding
Rs 1,16,74000 on Revenue Account
and not exceeding Rs 55,03,000 on
Capital Account be granted to the Pre
sident, out of the Consolidated Fund
of the State of Gujarat, on account, for
or towards defraving the charges duning
the year ending on the 3lst March,
1976 m respect of ‘Co-operation’.”

DiMaND NO 26—AGRICULTURE

MR SPEAKER Motion moved *

“That a sum not exceeding
Rs 3,13,84,000 on Revenue Account
and not exceoding Rs 63,78,000 on
Capital Account be granted to the Pre-
nident, out of the Consolidated Fund
of the State of Gujarat, on #ccount, for
or towards defraying the charges during
the yew ending on the 3Ist day of
March, 1976 in respect of *Agriculture”.”

DaManp No  2B8—ANIMAL
AND DAY DEVELOPMENT

MR SPEAKER Motion moved :

“That a sum hot exceeding
Rs 1,51,25,000 on Revenue Account hnd
fiot ekceeding Rs 6,67,000 oft Capital
Account be granted to the President,
out of the Consolidated Fund of the
State of Gujarat, on account, for or
towards defraying the charges dunng the
the year on the 31st March, 1976 m
respect of ‘Animal Husbandry and Dairy
Development' ™

DiMaND No 29—FISHERIES
MR SPEAKER Motion moved ;

“That a sum not exceeding
Rs 5162000 on Revenue Account be
granted to the President, out of the Con-
solidated Fund of the State of Gujarat,
on account, for or towards defraying
the charges during the year ending onm
the 31st day of March, 1976, in res-
pect of ‘Fisheries'*

Druanp No —30—FonesTs
MR SPEAKER * Motion moved :
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towicd debigh e charie darng the

year ending the 31at March, 1976
in respect of ‘Forests'.”

Demanp No 31—OTHEa EXPENDITURE PER-
TARNING TO AOGRICULTURE, FORESTS AND
COooPERATION DEPARTMENT

MR. SPEAKER : Motion moved :

“Thst & sum 0ot exccolimg
Re. 40,38,000 oa Cipital Account be
#ranted to the President, out of the
Consolidated Fund of the State of
Gujgrat, on account, for or towards
defraying the charges during the year
encing on the 31st day of March, 1976
respect of ‘Other Expenditure pertain-
ing to Agnculture, Forests and Coope-
ration Department”.”

Dimanp No 33—EDUCATION AND Lasour
DEPARTMEN1

MR. SPEAKER : Motion moved -

“That a sum not exceeding
Rs. 10,681,000 on Revenue Account be
granted to the President, out of the Con-
solidated Fund of the State of Gujarat,
on account, for or towards defraying
the charges during the year ending on
the 31st day of March, 1976, in respect
of “Education and Labour Department” "

Demanp No 34-—STaTE Excisp
MR. SPEAKER . Motion moved :

“That a sum not exceeding
Rs. 10,81,000 on Revenue Account be
granted to the President, out of the Con-
solidated Fund of the State of Gujerat,
on account, for or towards defraying
the charges during the year ending on
the 31st day of March, 1976, in respecl
of ‘State Excise’.”

DeManDd No 35—EDUCATION
MR. SPEAKER : Motion moved :

t & sum not cxceeding
Rs. 3507,43,000 on Revenue Account

PHALGUNA 10, 1896 (SAKA)

DirMAND No. 36—LasouR AND EMPLOY-
MENT

MR. SPEAKER : Mohon moved :

DemManp No 37— Sociar Secumity AND
WELFARE

MR SPEAKER : Motion moved

*That a sum 1not exgeeding
Rs 3,38,95,000 on Revenue Account and
not exceeding Rs. 4,89,000 on Capital
Account be pranted to the President,
out of the Comsolidated Fund of the
State of Gujarat, on account, for or
towards defraying the charges during the
year ending on the 31st of March, 1976
i respect of ‘Social Secunty and
Welfare'.”
Drmano No  38—Omuer  ExeENDITUE
PERTAINING TO EDUCATION AND Lasour
DECPARTMENT

MR. SPEAKER : Motion moved :

“That a sam 0ot exceeding
Rs 24,09,000 on Revenve Account and
not exceeding Rs  37,63.000 on
Capiial Account be granted to the
President, out of the Comsolidated Fund
of the State of Gujarat, oh =ccoust,
for or towards defraying the charges dur-
ing the year ending on the 3Ist day of
March, 1976 in respect of ‘Other Ex-
pinditure pertaining t0 Edvcation and
Labowr Department’ ™
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DQemapD No, 39—Home DEPARTMENT.
MR. SPEAKER : Motion moved ¢’

“That A sum not exceeding
Rs. 545000 on Revesue Account be
granted to the President, out of the Con-
solidated Fund of the State of Gujarat,
on account, for or towards defraying
the charges during the year ending on
the 31st day of March, 1976, in respect
of ‘Home Department’ "

DEMAND No 40—Tax CoLLFCTION CHARGES
(HoME DEPARTMENT)

MR SPEAKFR : Motion moved :

“That =& sum not  exceeding
Ra. 7,23,21,000 on Revenue Account be
granted to the President, out of the Con-
solidated Fund of the State of Gujarat,
on account, for or towards defraying
the charges during the year ending on
the 31st day of March, 1976, in respect
of 'Tax Collection Charges (Home
Department).”

DEMAND No. 41—PoLIcE

MR SPEAKER . Motion moved *

“That a sum not exceeding
Rs B,38,00,000 on Revenue Account be
granted to the President, out of the Con-
solidated Fund of the State of Gujarat,
on account, for or towards defraying
the charges during the year ending on
the 3ist day of March, 1976, in respect
of *Police”.”

DEMAND No. 42—JAlLS
MR. SPEAKER Motion moved :

during the year ending on
1st day of March, 1976, in respect

w
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DzpMARD No, 43—INFORMATION, PUBLICITY
1o AND ToUREM

MR. SPEAKER : Motion moved :

“Tat a st not  exceeding
Rs. 36,591,000 on Revente Account be
granted to the President, oot of the Con-
idated Fund of the State of Gujarat,
account, for or towards defraying
charges during the year ending on

the 31st day of March, 1976, in respect

of ‘Informantion, Publicity and Tourism’.”
DeMAKD No. 44—OTHER EXPENDITURE
PERTAINING TO HOME DFPARTMENT,

MR SPEAKER : Motion moved :

236
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“That u sum not exceeding
Rs 39.53,000 on Revenve Account
and not exceeding Rs 82,227,000

on Capital Account be granted to the
President, out of the Consolidated Fund
of the State of Gujarat, on account,
for or towards defraying the charges dur-
wmg the year ending on the 3lst
day of March, 1976 in respect of ‘Other
expenditure pertaiming to Home Depart-
mu-u

M MAND No 45—INDUSTRIES, MINES AND
PowFR DEPARTMENT

MR. SPEAKER : Motion moved :

“That a sum not  exceeding
Rs 3,95000 on Revenue Account be
granted to the President, out of the Con-
solidated Fund of the State of Gujarat,
on account, for or towards defraying
the charges during the year ending en
the 31st day of March, 1976, in respect
of ‘Industries, mines and Power Depart-
ml‘-"
DrMAND No. 46—Tax COLLPCTION CHARGES
(INpUSTRIES, MINFS AND Powrt DEPART-

MENT )
MR. SPFAKER : Motion moved :
“That = sum not  exceeding

Rs. 6,959,000 on Revenue Accouat be
granted to the President, out of the Con-
solidated Fund of the State of Gujarat,
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on aceount; for or towards defraying the
charges during the year ending on the
31st day of March, 1976 in respect of
*Tax Collection, Charges (Industries
Mines and Power Department)’.”

LEMAND NO. 47—STATIONERY AND PRINT-

NG
MR. SPEAKER : Motion moved :
“That a sum not exceeding

Rs. 1,34,77,000 on Revenue Account be
granted to the President, out of the Con-
solidated Fund of the State of Gujarat,
on account, for or towards defraying
the charges during the year ending on
the 31st day of March, 1976, in respect
of ‘Stationery and Printing’.”

DiMAND No 48—INDUSTRIES

MR. SPEAKER : Motion moved :

“That a sum not  exceding
Rs. 7842,000 on Rcevenue Account
and not exceeding Rs  24,94,000

on Capital Account be granted to the
President, out of the Consolidated Fund
of the State of Gujarat, on account,
for or towards defraying the charges dur-
ing the year ending on the 31st day ol
March 1976 in 1espect of ‘Industries’”

DEMAND No 49 —MIiNLS AND MINI RALS
MR. SPEAKER : Motion moved .

“That a sum not exceeding
Rs. 29,06000 on Revenue Account
be granted to the President. out of the
Consolidated Fund of the State of
QGujarat, on accouni, for or towards
defraying the charges during the \ca
ending on the 31st day of March, 1976.
in respect of ‘Mines and Minerals' ™

DeMAND No  50—Power ProsecTs

MR. SPEAKI'R : Motion moved .

“That a sum not exceeding
Rs. 364300 on Revenme Acconnt
be granted to the President out of the
Consolidated Fund of the State «f
Gujarat, on account, for or towards

PHALGUN A 30, 1896 (SAKA)
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defraying the charges during the year
ending on the 31st day of Maich, 1976,
in respect of ‘Power Projects'.”

DrManp No. 51—OTHLR EXPENDITURE
PERTAINING To INDUSTRIAL MINFS AND
POWER DLPARTMENT

MR. SPEAKER : Moiion moved :

“That a sum not  exceeding
Rs. 10,66,000 on Revenue Account and
not exceeding Rs. 16,02,000 on (apital
Account be granted to the President, out
of the Consolidated Fund of the State
of Gujarat, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1976,
in respect of ‘Other Expenditure per-
taining to Industrics, Mines and Power
Department’.”

52—PANCHAYATS
HEALTH DEPARTMENTS

MR. SPEAKER : Motion moved :

“That a sum not  exceeding
Rs 8.60,000 on Revenue Account
be granted to the President, out of the
Consolidated Fund of the State of
Guijarat, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1976,
in respect of ‘Panchayats and Health
Department’.”

AND

DeEMAND No. 53—CommuniTy DrvivLop-

MENT
MR. SPEAKER : Motion moved *

“That a sum not exceeding
Rs, 3,31,52,000 on Revenue Account
be granted to the President, out of the
Consolidated Fund of the State of
Gujarat. on account, for or towards
defraying the charges during the year
ending on the 31st day of March. 1976,
in respect of ‘Community Develop-
ment’.”

DrMAND No. $4—MEDICAL

MR. SPEAKER : Motion moved

“That a sum not  exceeding
Rs ¢ 7639000 on Revenue Accoumt
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ending an the 31m day of March, 1976,
im respect of “Medical'.”

DEMAND No. S3—FaMiLY PLANMINO
MR. SPEAKER : Motion moved :

“That a sum npot  exceeding
Rs 2,2743,000 on Revenue Account
be granted to the President, out of the
Consclidated Fund of the Statr of
Qujarat, on sccount, for or {owards
defraying the charges during the year
ending on the 31st day of Mtrch 1976,
in respect of ‘Family Planning’ "

DeMAND No 56—PusLic Heal1H
MR. SPEAKER Motion moved .

“That a sum not exceeding
Rs. 5,12,25.000 on Revenuve Account and
not exceeding Rs 63,25,000 on Capital
Account be granted to the President, out
of the Consolidated Fund of the State
of Gujarat, on account, for or towards
defraying the charges during the vea
ending on the 31st March. 1976 In 1es-
pect of ‘Public Health’”

DeManD No 57—URBAN DFVELOPMINT
MR. SPEAKER Motion moved -

“That a sum mnot  exceeding
Rs 73,57,000 on Revenue Account and
not exceeding R¢ 42,000 on Capital
Account be granted to the President. out
of the Consolidated Fund of the State of
Gujarat, on account, for or towards de-
fraying the charges during the year
ending on the 31st day of March, 1976,
in respect of ‘Urban Development™ ™

DEMAND NO 5B—PANCHAYATI RAY
MR SPEAKER : Motion moeved .

“That a sum npot exceeding
Rs, 1,57,42,000 on Revenue Account
be granted to the President, oul of the
Consolidated Fund of the State of
Gujarat, on account, for or towards

Demarn No.  $9+-Ormass  Bxrenbiture
PERTAINING TO PANCHAYATS AND HEALTH

DEPARTMENT
MR. SPEAKER : Motion moved :
“That & sum ot exceeding

Rs. §2,29.000 on Revenue Account and

not exoea:i:] Rs, ﬂ.d;.ﬁ& o;’:,apml

State of ujml..onmqmt.ferma
dqglyiutheclmu.nﬁu

year andm; on the 31st March, 1976

in respect of ‘Other Expenditure partain-

ing to Panchayats and Health Depart-
partment’ "

DeManND No. 61—PusLitC Works Drp-

ARTMENT
MR. SPEAKER : Motion moved -

“That a sum not excoeding
Rs. 11,97,000 on Revenue Account
be granted to the President. out of the
Consolidated Fund of the State of
Gujarat, on account, for or towards
defraying the charges duning the year
ending on the 31st day of March, 1976,
i respect of "Public Woiks Depait-
ment’.”

DiMAND No 62—NON-RESIDIFNTIAL BUIL-

DINGS
MR. SPEAKER ° Motion moved :

“That a stm not  exceeding
Rs 3.78,46.000 on Revenue Account
and not exceeding Rs. 6580,000 on
Capital Account be gramed to the
President, out of the Consolidated Fund
of the State of Gujarat. on account, for
or towards defraying the charges during
the year ending on the 31st Mhnrch,

1976, in respect of ‘Nop-Residental
Buildings".”
DeManp No. 63—HousiNg

MR. SPEAKER : Motion moved :

“That 2 sum 1mnot  exceeding
Re. 1,31,000 on Reveros Accoumt and
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not exceeding Rs. u.ﬂ.m on Clﬁfli “That a sum not Rs. 56,67,000
Accotmt be to the Mmmmﬁm to the
ont of the Fund of President, out of the Consolidated Fund of
State of Gujarat, on sccoynt, for or State of Gujarat, on account, for or to-
towards defriying ihtchnru wards defraying the charges during the
the year éndlng on the $im

DeManp No. 64—IxRIGATION
CONSERVATION

“That a sum not exceeding
Rs 152191000 on Revenue Account
and mot exceeding Rs. 20,47,83,000 on
Capital Account be granted to the
President, out of the Consoliduted Funhd
of the State of Gujarat, on sccount. for
or towards defraying the charges during
the year ending on the 31st day of
March, 1976, In respect of ‘Irrigation
dnd Soil Conservation’.”

AND Son

DemaNp No 63 —-Ports
MR SPEAKER : Motion moved -

“That @& sum not exceeding
Rs. 1,80,10,000 on Revenue Account
and not exceeding Rs. 1,29,.20.000 on
Capital Account be granted to the Pre
sident, out of the Consolidated Fund ot
the State of Gujarat, on account. for or
towards dafraying the charges during
fhe year ending on the 31st dav ot
March, 1976 i respect of ‘Pons’"

DeMAND No. 66—RoAps AND BRIDGIS
MR. SPEAKER * Motion moved *

“That a sum not  exceeding
R:  7.51.38,000 on Revenue Account
and not exceeding Rs 27694000 on
Capital Account be granted to the
President, out of the Comsolidated Fund
of the State of Gujarat, on account, for
or towards defraying the charpes dunng
the year ending on the 3ist day of
March, 1976, in respect of ‘Roads and
Bridges.”

DFMAND No, 67—GuIaraT Carttat Cons-
TRUCTION SCHEME

MR Speaker: Motion moved:

MR. Speaker: Motion moved:

“That a sum not exceeding Rs. 9,128,000
on Revenue Account and not exceeding,
Rs 52.01,000 on Capital Account be
granted to the President, out of the Coasoli-
dated Fund of the State of Gujarat, om
account, for or towards defraying the
charges during the year ending on the 31st
day of March, 1976, in respect of ‘Other

tipenditure pertaining to Public Works
Department’.”

Drvanp No  70—RevinUE  DepPART-

MENT

MR Speaker: Motion moved:

‘That a sum not exceeding Rs. 16.05,000
on Revenue Account be granted to the
Preaident, out of the Consolidated Fund of
the State of Gujarat, on account, for or
towards defraymg the charges during the
year ending on the 31st day of March,
1976, 1n respect of ‘Revenue Department.”

DFManD No 7—Tax CoLLiCTION
CHARGFS (REVENUE DFPARTMENT)

MR Spealer: Motion moved:

“That 4 sum not exceeding Rs. 98,49,000
on Revenue Account be granted to the
President, out of the Consolhdated Fund of
the State of Guyarat, on accouni, for or
towards defraying the charges during the
year ending on the 3ist day of March,
1976, in respect of ‘Tax Collection Charges
{Revenue Department)™.”
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. ‘Demino No. 72
DISTRICT ADMINISTRATION

P

ML ‘Speaker: ﬁmion mnved

““That a sum of exceeding Rs. 1,26,43,000
on Revenue Account be gramted to the
President, out of the Consolidated Fund of
the State of Gujarat, on account, for or
towards defraying the charges during the
year ending on the 31st day of March,
1976, in respect of 'District Admmistration’."

Demanp No. 73

RELIEF ON ACCOUNT OF NATURAL
. CALAMITIES

MR. Speaker: Molion moved:

"“That a sum not exceeding

Rs. 24,30.00,000 on Revenue Account and
not exceeding Rs. 2,30,00,000 on Capital
Account be granted to the President, out
of the Consolidated Fund of the State of
Gujarat, on account, for or towards de-
{fraying the charges during the year end-
ing on the 31st dauy of March, 1976 in
respect of ‘Relief on account of Natural
Culamities’.”

Denmanp No. 74
Dan:s DIsTRICT
MR. Speaker:

“That a sum not exceeding Rs. 94,00,000
on Revenue Account and not exceeding
Rs. 2,81,000 on Capital Account be granted
10 the President, out of the Consolidated
Fund of the State of Gujarat, on account,
for or towards defraying the charges during
the year ending on the 31st day of March,
1976 in respect of ‘Dangs District’,”

Motion moved:

Demanp No. 75
COMPENSATION AND ASSIGNMENT
MR. Speaker: Motion moved:

“That a sum not exceeding Rs. 33,96,000
on Revenue Account and not
Rs. 8,34,000 on Capital Account be granted

" WAk 21, 19%

exceeding defruy the charges which will come

VignsiE 2w

fo the' Pm:dent, out of the Consolidated

" " Fiind of the_ State. of Gujarat, on account,
" for or towards Mraymupmmduunu

thayurendluunthe 31st day of March,
1976 in :mpect of ‘Compmhom and
Assignments'.”

Demanp  No, 76

OTHER EXPENDITURE PERTAINING TO
REVENUE DEPARTMENT

MR. Speaker: Motion moved:

“That a sum not exceeding Rs. 14,83,000
on Revenue Account and not ‘exceeding
Rs. 58,78,000 on Capital Account be
granted to the President, out of the Con-
solidated Fund of the State of Gujarat, on
uccount, for or townrds defraying the
charges during the year ending on the 31Ist
day of March, 1976 in respect of ‘Other
Expenditure pertaining to Revenue  De-

partment’.

DEMAND No. 78

MISCELLANEOUS GENERAL SERVICES
(GENERAL ADMINISTRATION DEPARTMENT)

MR. Speaker: Motion moved:

“That u Supplementary sum not exceed-
irg Rs. 72,000 on Revenue Account be
granted to the President out of the Con-
solidated Fund of the State of Gujarat to
deiray the charges which will come in
course of payment during the year ending
the 31st day of March, 1975 in respect of
‘Miscellaneous General Services (General
Administration Department)’.”

Demanp No. 11

SiCIAL SECURITY AND WELFARE (GENERAL
" ADMINISTRATION DEPARTMENT)

MR. Speaker: Motion moved:

“That a Supplementary sum not exceed-
ing Rs. 40,000 on Revenue Account be
granted to the President out of the Con-
solidated Fund of the State of Gujarat %o
in
course of payment during the year ending
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the 31st day of March, 1979 in respect of
‘Social Security and Welfare (General Ad-
mmmtration Department)’ "

DrMandD No  14—FCONOMIC ALVICE AND
SIATISTICS

MR SP1 AKER Motion moved

‘ fhat a Supplementary sum not exceed-
g Re 22,89,000 on Revenue Account be
ot nted 10 the Pieswdent out of the Con-
caidated Fund of the State of Gujarat to
defray the 141 es which wall come 1n
course of pavment during the year ending
the 31st day of March 1975 n respect of
‘[ conomic Adwvice and Statistics’

Dusrasp No 17 — Sacks Taxn
MR SPF AKFR Motion moved

‘Thit o Sunplementaiy sum not exwveed
trg Ry 28 84,000 on Revenue Account be
granted to the Prewident out of the Con
sofidated Fund of the State of Gujarat to
defray the charges which wall come n
tourse of pavment dunine the year ending
the 3Ist dav of March 1975 1n respect of
Sy Tan

D1masn Mo 21—FINWNGE DUPARTMINT

MR SPFAKRFR Motion moved

*That a Supplementary sum not exceed
ing R+ 170000 on Revenue Accoint be
gtantzd to the President out of th: Consoli-
dated Fund of the State of Gujarat to
duitay the charges which will come n
course of pavment during the year ending
the 31st day of March, 1975 in respect ol
‘Finance Depaitment

D1 ManNp No 22 <TR1ASURY AND ACCOUNTS
ADMINISTRATION

MR SPFARFR . Motion moved :

“That a Supplementars sum not excecl-
ing Rs 11,07,000 on Revenue Account be

PHALGUNA 10, 1896 (SAKA)
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granted to the President out of the Consoli-
dated Fund of the State of Gujarat to de-
fiay the charges which will come 1n course
of pavment during the year endimg the
31t dav of March, 1975 m respect of
*Treasury and Accounts Administration’ ™

DrMannp No  23—PPNSIONS AND OTHERS
RenreMenNt BENEFITS

MR SPFAKER Motion move |

‘That a Supplementary sum not exceed-
iy Rs 4495000 on Revenue Account
be granted to the President out of the
Consohdated Yund of the State of Gujarar
to defray the charges which will come 1n
course of payment dunng the vear ending
the 31s1 day of Maich, 1975 in respect of
‘Penvions and other Retirement Benmefits' ™

DEMAND No 25—COILFCTION or
FpucatioN CESS

MR SPFAKFR Motion moved

*That o Supplementary sum not exceed-
mg Ry 1074 000 on Rcvenue Account be
granted to the President out of the Consoh-
dited Fund »f the State of Guarat to de-
fray the charges which will come n course
of pavment dunng the year ending the 31st
dav of March, 1975 in respect of ‘Collec-
tion of kducation Cess *

Dimanp o 27 —F INANCE DePARTMEN I—
PLANNING MACHINTRY

MR SPFARLR Motion moved :

“That a Supplementary sum not exceed-
g Rs 5000 on Revenue Account be
granted to the President out of the Consoh-
dated Fund of the State of Gujarat to
defray the charges which will come in
course of payment duning the year ending
the 31st day of Maich, 1975 m respect of
Finance Department—Planmung Machinery *
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DuMand No. 28—AnMqINISTRATION OF
INDUAN PARTNERSHIP ACT AND GENERAL
INsURANCE

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 6,000 on Revenue Account be
granted to the President out of the Consoli-
dated Fund of the State of Gujarat to de-
fray the charges which will coms in course
of payment during the year ending the 31st
day of March, 1975 in reapect of 'Adminis-
tration of Indian Partnership Act and Gene-
1al Insurance’.”

DeMAND NO. 33—ADMINISTRATION OF
JusTicE

MR. SPEAKER : Motion moved :

“That a Supplementary sum not :xceed-
ing Rs. 13,43,000 on Revenue Account be
grantad to the President out of the Consoli-
dated Fund of the State of Gujarat to de-
fray the charges which will come in course
<of payment during the year ending the 31st
day of March, 1975 in respect of ‘Adminis-
tration of Justice'”

DiManD NoO. 35—OTHLR ADMINIS [RATIVE
SERVICE (LEGAL DEPARTIMEN1)

MR SPEAKER : Motion moved :

“That a Supplementary sum not cxceed-
ing Rs. 3,000 on Revenue Accourt be
granted to the President out of the Consoli-
dated Fund of the State of Gujarat to de-
fray the charges which will come in course
“of payment during the year ending the 31st
day of March, 1975 in respect of ‘Other
Admiristrative Services (Leagal Depart-
ment)".”

DtmanDp No. 38—L.0ANS AND ADVANCLS TO
GOVERNMENT SERVANTS IN LEGAL
[DEPARTMENT

MR SPEAKER : Motion moved

*That a Suplementary sum not exceed-
ing, Rs. 1,55,000 on Capital Account be
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DeMaND No. 40—CiviL SUuPrLIES

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 1,37,75,000 On Revenue Account be
granted to the President out of the Consoli-
dated Fund of the State of Gujarat to de-
fray the charges which will come in course
of payment during the year ending the 31st
day of March, 1975 in respect of ‘Civil
Supplies”.”

Di MAND No  41—Fo0D AND CIvIL SUPPLIES
DEPARTMFNI

MR. SPEAKFR : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 81,000 on Revenue Account be
grunted 1o the President out of the Consoli-
dated Fund of the State of Gujarat to de-
fray the charges which will come in course
of payment during the year ending the 31st
day of March, 1975 in respect of ‘Food
and Civil Supplies Department’.”

Demanp No 42 —Fuob AND  NUIRIINN
(Foop aNp CiviL SUPPLILS DEPARIMENI)

MR. SPEAKER : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs B,26,000 on Revenue Ac-
count and not exceeding Rs. 5,63,000 on
Capital Account be granted to the

President out of the Consolidated Fund
of the State of Gujrat to defray the
charges which will come in course of
payment during the year ending the
31st day of March, 1975 in respect of
‘Food and Nutrition (Food pnd Civil
Supplies Department)’,”
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m!dnn No. 53 —CooreaamioN (Acri- DEMAND No. 58.—Damy DevELoPMENT
CULTURE FORESTS AND COOPERATION

DrLMaND No

DEPARTMENT)
MR. SPEAKER : Motion moved :

“That a Supplementary sum pot ex-
ceeding Rs. 1,77,000 on Capital Account
be granted to the President out of the
Consolidated Fund of the State of
Gujarat to defray the charges which will
come in course of payment during the
year ending the 3lst day of March, 1975
in respect of ‘Cooperation (Agriculfture,
Forests and Cooperation Department)”.”

55—AGRICULIION  (AGRI-
CULTURE, FORESTS AND COOPERATION
DEPARTMENT)

MR. SPEAKER : Motion moved :

“That a Supplementary sum aot ex
ceeding Rs. 12,000 on Revenue Account
and not exceeding Rs. 8,18,13,000 on
Capital Account be granted to the
President out of the Coansolidated Fund
of the State of Gujarat to defrav the
charges which will come mn course of
puyment during the year endwtg the
31st day of March, 1975 in respect of

MR. SPEAKER : Motion moved :

“That a Supplementary sum not ex-
coeding Rs. 94,000 on Revenue Accoumt
be grunted to the President out of the
Comsolidated Fund of the State of
Guijarat to defray the charges which will
come in course of payment during the
year ending the 31st day of March, 1975
in respect of ‘Dairy Development’.”

DEMAND No. 59.—FIsHERILS.

MR. SPEAKER : Motion moved .

“That a Supplementary sum not ex-
ceeding Rs. 1,000 on Revenue Account
be granted to the President out of the
Consolidated Fund of the State of
Gujarat to defray the charges which will
come In course of payment during the
year ending the 31st day of March, 1975
in respect of ‘Fisheries'.”

DEMAND No 60.—FoORLsTS

MR SPEAKER : Motion moved .
“That a Supplementary sum pot ex-

‘A I iculture. d )

e ebturs. o FOI 31 cocing R 8,45,000 on Revenve Account
and not exceeding Rs. 1,000 onm

Demann No 56—MINOR  IRRIGATION PR dissupt 5% W --

President out of the Consolidated Fund
of the State of Gujarat to defray the
charges which will come in course of

Soi. CONSERVATION AND AREs DevELOoP
MENT, (AGriCULTURE, Forests anp Co-

OPFRATION DFVELOPMENT)

MR. SPEAKER - Motion moved

“That a Supplementary sum not ex-
ceeding Re
Account and not exceeding
Rs. 1,33,00.000 on Capital Account
be granted to the President out of the
Consolidated Fund of the State of
Gujarat to defray the charges which will
come in course of payment dunng the
year ending the 31ist day of March, 1975
in respect of ‘Minor Irngation Soil
Conservation and Area Development
{Agriculture, Forest and Cooperation
Department)”.”

payment during the vear ending the 31st
day of March, 1975 in respect of
‘Forests’.”

47500000 on Revenue pu\n No, 63 —STATF Excise

MR. SPEAKFR : Motion moved .

“That a Supplementary sum not ex-
ceeding Rs, 80,000 on Revenue Account
be granted to the President out of the
Comsolidated Fund of the Siate of
Gujarat to defray the charges which will
come in course of payment during the
year ending the 31st day of March, 1975
in respect of ‘State Excise’.”
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DeEMAND No 65.—EDUCATION aND ] a-
BOUR DEPARTMENT

MR SPEAKER : Motion moved -

“That a Supplementary sum not ex-
ceeding Rs. 83,000 on Revenue Account
be granted to the Picsident out of the
Consolidated. Fund of the Stote of
Gujarat to defray the charges which will
come in course of payment during the
year ending the 31st day of March, 1975
in respect of ‘Educution and Labour
Department'.”

DcMAND No. 66.—FDUCATION

MR. SPEAKER : Motion moved .

“That a Supplementary sum not ex-
ceeding Rs. 3,39.868,000 on Revenue
Account be granted to the President out
of the Consolidated Fund of the State
of Gujarat to defray the charges which
will come in comse of payment during the
year ending the 31st day oif Maich, 1975

R

in respect of ‘Education’.

DeMAND No. 69 —HousING

MR. SPFAKER : Motion moved :

“That a Supplementary sum nol ex-
ceeding Rs. 10.00.000 on Capitai Account
be granted to the President out of the
Consolidated Fund of the Stite of
Gujarat to defray the charges which will
come in course of payment dunne the
year ending the 31st day of March, 1975
in respect of ‘Howsing".”

DrManp No  71.—S0CIAL SICURITY AND
WrLtARF (FDUCATION AND T ABOUR
DFPARTMENT)

MR SPFAKER : Motion moved *

“That a Supplementaiy sum not ex-
ceeding Rs. 17,30.000 on  Revenue
Account and not exceeding Rs. 15,00.000
on Capital Account he granted to the
President out of the Consohdated Fund
of the State of Gujarat to defray the
charges which will come in comse of
payment during the year ending the
31st day of March, 1975 in resmect of
‘Social Security and Welfare (Education
and Labour Department)’.”

MARCH 21, 1975 |
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DrMaND No. 72.—EDUCATION AND Lasoun
DEPARTMENT-—PLANNING MACHIRERY

1

MR. SPEAKER ! Motion moved :

“That & Supplementary som fot ex-
cecding Rs, 8,000 on Revenue Account be
granted to the President out of the Con-
solidated Fund of the State of Gujarat
to defray the charges which will come in
course of payment during the jear end-
ing the 31st day of March, 1975 in res-
pect of ‘Education and Labour Depait-
ment —Plunning Machinery™.”

i MaND No 74—TaxLs N VEHICLES

MR. SPEAKER : Motion moved :

“That a Supplementaiy sum not exceed-
ing Rs. 3,43.21,000 on Revcnue Account
be granted to the President out of the
Convoldated Fund of the State of Guju-
rat to defray the charges which will come
in course of payment dunng the vear
ending the 31st day of Maich. 1975 in
respect of ‘Taxes on Vehicles.™

I MAND No 75—O0OTHLR Taxes aND DUTIFS
COMMODITIES AND SERVICIS (HOME
DEPARIMENT)

MR. SPEARER : Moton moved :

“That a Supplementay sum not esceed-
mg Rs 27,000 on Revenue Account  be
granted to the President out of the Conso-
hdated Fund of the Stete of Guarat (o
defray the chaiges which will come n
course of payment during the year end-
ing the st dav of Morch, 1975 in res-
pect of *Other Taxes and Duties on
Commodities and Services {Home Depart-
ment)"."

Drmanp No. 76.—HoME DEPARTMENT

MR. SPEAKFR : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 1.05,000 on Revenue Account bLe



283  Gujarar Budpet - PHALGUNA 30, 1896 (SAKA) 197576 254
granted to the President out of the Conso- Demand No. 82
lidated Fund of the State of Gujarat to SociaL SecumaTy AND WELFaRe
defray the charges whick will come m (HoME DEPARTMENT)

course of payment during the year ending

the 31st day of March, 1975 in respect of =~ MR. SPEAKER : Motion moved :
‘Home Department’.”

Demanp No. 77.—PoLICE

MR. SPEAKER : Motion moved .

“That a Supplementary sum not exceed-
ing Rs. 2,8897,000 on Revenue Account
be granted to the President out of the
Consolidated Fund of the State of Guja-

ending the 31st day of March,
respect of ‘Police’.”

1975 in

DeManDp No. 78 —JamLs

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
mg Rs. 12,19.000 on Revenue Account be
granted to the President out of the Con-
solidated Fund of the State of Guijarat to
defray the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1975 in respect
of ‘Jails".”

DrMAND No. 79.—OTHER ADMINISTRATIVE
Seavices (HoMe DEPARTMENT)

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 11,16,000 on Revenue Account be
granted to the President ont of the Conso-
lidated Fund of the State of Guarnt to
defray the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1975 in res-
pect of ‘Other Administrative Services
(Home Department)'.”

11 1.§5,75-9

“That a Supplementary sum not exceed-
ing Rs. 32,000 on Revenue Account be
granted to the President out of the Conso-
lidated Fund of the State of Gujarat to
defray the charges which will come In
course of payment during the year end-
ing the 31t day of March, 1575 in res-

DeManD No 84 —TourtsM
MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 1,000 on Revenue Account be
granted 10 the President out of the Con-
solidated fund of the State of Gujarat to
defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1975 in respect
of ‘Tourism'.”

DeMAND No. 86—
OTHFR TAXES AND DUTIES ON COMMODI-
TIES AND SERVICES (INDUSTRIES, MMNES
AND PowER DEPARTMENT)

MR. SPEAKER : Motion Moved :

“That o Supplementary sum not exceed-
ing Rs 90,000 on Revenue Account be
granted to the President out of the Con-
solidated Fund of the State of Gujarat to
defray the charges which will come in
course of payment during the vear end-
ing the 3ist day of March. 1975 in res-
pect of ‘Other taxes and dufies on com-
modities and services (Industries, Mines
and Power Department)'.”

DEMAND No. 87.—STATIONERY AND
PRINTING

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 22,14,000 on Revenue Account be
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granted to the President out of the Con- the year ending the 31st day of March,
solidated Fund of the State of Gujarat 1975 in respect of Tndustries.”

to defray the charges wi will come in

course of payment during the year ending -
the 31st day of March, 1975 in respect of DeManp No. 97 ~Power ProJecTs

DeEMAND No. 8B.—PENSIONS AND OTHER
RPFTIREMENT BENEFITS (INDUSTRIES, MINES
AND POWER DEPARTMENT)

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 1,03,000 on Revenue Account be
granted to the President out of the Con-
solidated Fund of the State of Gujarat

to defray the charges which will come
in course of payment during the ycar
ending the 31st day of March, 1975 in

reapect of ‘Pensions and other Retirement
Benefits (Industries, Mines and Power
Departmeant)".”

DeEmanp No. 90.—INDUSTRIES, MINES AND
PowER DFPARTMFNT

MR. SPEAKER : Motion moved *

“That a Supplementary sum not excecd-
ing Rs. 93,000 on Revenue Account be
granted to the President out of the Con-
solidated Fund of the State of Guijatat to
defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1975 in respect
of ‘Industriss, Mines and Power Depart-
m'-ﬂ

DEMAND No. 94 -—INDUSTRIES

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
Rs. 43,32,000 on Revemue Account
not exceading Rs. 17,40,000 on Capi-
Account be granied to the President
of the Consolidated Fund of the State
to defray the charges which
in course of payment during

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 5,00,00,000 on Capital Account
be granted to the President out of the
Consolidated Fund of the State of Gujarat
to defray the charges which will come in
course of payment during the year end-
ing the 3ist day of March, 1975 in res.
pect of ‘Power Projects’.”

DEMAND No. 105.—PANCHAYATS AND
HEALTH DEPARTMENT

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 143,000 on Revenue Account be
granted to the President out of the Con-
solidated Fund of the State of Guijarat to
defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1975 in reapect
of ‘Panchayats and Health Department'.”

DeMAND No. 107.—MEDrcaL

MR. SPEAKER : Motion moved *

“That a Supplementary sum not exceed-
ing Rs. 1,11,50.000 on Revenue Account
be granted to the President out of the
Consolidated Fund of the State of Gujn-
rat to defray the charges which will come
in course of payment during the year
ending the 31st day of March, 1978 in
respect of ‘Medical'."”

DeManp No. 108 —~FaMILY PLANNING

MR. SPEAKER : Motion moved :

“That a Supplementary sum not cxceed-
ing Rs. 1,000 on Revenue Account be
granted to the President out of the Conso-
lidated Fund of the State of Gujarat to
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defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1975 in respect
of ‘Family Planing'."

DEMAND No 110 —UnBAN DEVELOPMENT
(PANCHAYATS AND HEALTH DEPARTMENT)

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 6,00,000 on Capital Account be
granted to the President out of the Con-
solidated Fund of the State of Guijarat to
defray the charges which will come in
course of payment during the year end-
ing the 31st day of March. 1975 in res-
pect of ‘Urban Development (Panchayats
and Health Department)”.”

DeMAND No. 113, —PANCHAYATS AND
HeaLTH DEPARTMENT PLANNING
MACHINERY

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 3000 on Revenue Account be
granted to the President out of the Con-
solidated Fund of the State of Gujarat to
defray the charges which will come in
course of payment during the year ending
the 3tst day of March, 1975 in respect
of '"Panchayats and Health Depariment—
Plannig Machinery'.™

DrManNp No. 116 —LOANS AND ADVANCES
T0 GOVERNMENT SERVANTS IN PANCHAYATS
AND HEALTH DEPARTMENT

MR. SPEAKER : Motion moved :

“That 2 Supplementary sum not cxceed-
ing Ra. 15.48,000 on Capital Account be
granted to the President out of the Con-
solidated Fund of the State of Gujarat to
defray the charges which will come in
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course of payment during the ycar cnd-
ing the 31st day of March, 1975 in res-
pect of ‘Loans and Advances o Govern-
ment Servants in Panchayats and Health

Department™.”

DeMAND NO. 119 —~OTHER ADMINISTRATIVE
Services (PuBLiC WORKS DEPARTMENT)

MR. SPEAKER : Motion moved :

“That a Supplementary sum not exceed-
ing Rs. 30,00,000 on Capitaed Account be
granted to the President out of the Con-
solidated Fund of the State of Gujarat to
defray the charges which will come in
course of payment during the year ending
the 31st day of March, 1975 in respect
of Other Administrative Services (Pub-
lic Works Department)”.”

DeMmAND No. 120 —Houana (PusLIC
WoRKkS DEPARTMENT)

MR. SPEAKER : Motion moved :

‘that a Supplementary sum not exceed-
ing Rs. 1.06,34.000 on Capital Account
be granted to the President out of the
Consolidated Fund of the State of Gujarat
to defray the charges which will come in
course of payment during the year ending

the 31st day of March, 1975 in respect
of ‘Housing (Public Works Depart-
meat)".”

DeEMAND No. 122 —Pusric Works
DEPARTMENT

MR. SPEAKER : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs. 3,60,000 on Revenue
Account be granted to the President out
of the Consolidated Fund of the State of
Gujarat to defray the charges which will
come in course of payment during the
year ending the 3ist day of March,
1975 in respect of ‘Public Works Depart
ment”.”
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DEMAND N0.124 —IRRIGATION
MR. SPEAKER : Motion moved :

“That a Supplementary sum not ex-
veeding Rs. 1,53,46,000 on Revenue
Account and not exceeding
Rs. 12,76,76,000 on Capital Acsvunt be
granted to the President out of the
Consolidated Fund of the
State of Gujarat to defray the charges
which will come in course of payment
during the ycar ending the 31st day of
March, 1975 in respect of ‘Irrigation’.”

DEMAND No. 125 —PoRTs

MR. SPEAKER : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs. 9,50,000 on Revonue Ac-
count and not exceeding Rs. 1,00,000 on
Capital Account be granted to the Presi-
dent out of the Consolidated Fund of the
Stat. of Gujarat to defray the charges
which will come in course of payment
during the year ending the 31st day of
March, 1975 in respect of ‘Ports’)

DeMaND No.126 —Grimng CLuss

MR. SPEAKER . Motion moved *

“That a Supplementary sum not ex-
ceeding Rs. 1,18,000 on Revenue Ac-
count be granted to the President out of
the Consolidated Fund of the State of
Gujarat to defray the charges which will
come in course of payment during the
year ending the 3lst day of March,
1975 in respect of ‘Gliding Cluby'.’

DeMAND No. 127 —RoADs AND BrIpces

MR. SPEAKER : Motion moved :

“That a Supplementary sum not ex
ceeding Rs. 1,000 on Revenue Account
apd not exceeding Rs. 2,35,00,000 on
Capital Account be granted to the
Prosident out of the Consolidated Fund
of the State of Gujarat to defray the
charges which will come in coumse of
payment during the year ending the 31st
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day of March, 1975 in reapect of “Roade
and Bridges’.”

Dt MAND No. 128 —GUJIARAT CarITAL
CoNsTRUCTION SCHEME

MR SPEAKER : Motion moved :

“That 2 Supplementary sum ex-
ceeding Re 1,33,00.000 on Capltul Ac-
count be gianted to the President out of
the Consolidated Fund of the State of
Gujarat to defray the charges which will
come ifj course of payment during the
year ending the 31st day of March,
1979 in iespect of Gujarat Capital Con-
struction Scheme'.”

DeMAND No. 131-—LOANS AND ADVANCES
To GOVERNMENT SERVANTS IN PupLIC
WoRks DEPARTMENT

MR. SPEAKER : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs. 10,15000 on Capital Ac-
couni be granted to the President out
of the Consolidated Fund of the State
of Gujarat to defary the charges which
will come in course of payment during
the year ending the 31st day of March,
1975 in respect of ‘Louns and Advances
to Government Servants in Public Works
Department'.”

DremMaND No.132 —Lanp RLVENUE
MR. SPEAKER : Motion moved :

“That a Supplementary sum not ex-
ceeding Rs. 44,50,000 on Revenue Ac-
count be granted to the President out of
the Comsolidated Fund of the State of
Gujarat to defray the charges which will
come in course of payment during the
year ending the 31st day of March, 1975
in respect of ‘Land Revenue'.”

DEMAND No. 137 ~~DISTRICT ADMINIST-
TRATION
MR. SPEAKER : Motion moved :

“That 2 Supplementary sum not e&x-
ceeding Rs. 42,23,000 on Revenue Ac-

count be granted to the President out of
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the Comsolidated Fund of the State of
Guiarat to defray the charges which will
come in course of payment dunng the
year ending the 31st day of March, 1975
in respect of 'District Administration’,”

DEMAND No. 138 —MISCFLLANEOUS
GENERAL SERVICES (REVENUR
(REVENUE DEPARTMENT)

MR. SPEAKER . Motion moved .

“That a Supplementary sum not exceed-
mg Rs. 4,15000 on Revenue Account
be granted to the President out of the
Consolidated Fund of the State of Gujarat
to defray the charges which will ccme in
course of payment during the year ending
the 31st day of March, 1975 in respect of
‘Miscellaneous General Services (Revenue
Department)”.”

DEMAND No. 139—URBAN DLVELOPMENI
(REVENUY DiPARTM}I NT)

MR SPEAKEFR . Motion moved .

“That a Supplementary sum not exceed-
ing Rs. 1,50,000 on Revenue Account
be granted to the Premident out of the
Comsolidated Fund of the State of Gujarat
to defray the charges which will come in
course of payment during the year rnding
the 31st day of March, 1075 in respect of
‘Urban Development (Revenue Depart-
mm}o.”

DEMAND NoO. 140—S0CIAL SECURI‘Y AND
WELFARE {REVFNUL DFPARTMENT)
MR SPEAKFR : Motion moved .
“That a Supplementary sum pat exceed-
ing Rs. 28,99,000 on Revenue Account
be granted to the President out of the
Consolidated Fund of the State of Gujarat
10 defray the charges which will come in
course of payment during the year end-
ing the 31st day of March, 1975 in res-
pect of ‘Social Secruity and Welfare
(Revenue Department)’.”

DEMAND Mo. 141-—RELIEF ON ACCOUNT

OF NATURAL Caramames (REVENUE
DEPARTMENT)

MR. SPEAKER : Motion moved :
“That a Supplementary sum not exceed-

-
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ing Rs. 35,00,000 on Capital Account
be granted to the President out of the
Consolidated Fund of the State of Gujarat
to defray the charges which will come in
course of payment during the year end-
ing the 31st day of March. 1975 in
respect of ‘Relief on account of Natu-
ral Calamities (Revenue Department)’.”

DeMaND No. 142—DaNGs DIsTRICT

MR. SPEAKER . Motion Moved :

“That a Supplementary sum not e\ceed-
ing Rs. 33,57,000 on Revenue Account
be granted to the President out of the
Consolidated Fund of the Stue of
Gujarat to defray the charges which
will come in course of payment during
the year ending the 31st day of Muarch,
1975 in respect of ‘Dangs Duistiset'.™

DeManp No. 144—COMPENSATIONS AND
ASSIGNMENTS (REVENUE DEPARTMENT)

MR SPEAKER : Motion moved *

“That a Supplementary sum not exceed-
ing Rs 10,00,000 on Capital Account
be granted to the President out of the
Consolidated Fund of the State of Gujarat
to defray the charges which will come
m course of payment during the year
ending the 3ist day of March, 1975
m respect of ‘Compensations and As-
signments (Revenue Department)'.”

DFMAND No. 146—LOANS AND ADVANCES
TO (GOVERNMENT SERVANTS IN RLVENUR
DEPARTMENT

MR. SPEAKER . Motion moved :

“That a Supplementary sum not cxcecd-
ing Ry 200,000 on Camtal Account
be granted to the President out of the
Consolidated Fund of the State of
Gujarat to defray the charges which
will come in course of payment during
the year ending the 31st day of March,
1975 in respect of ‘Loans and \dvances
to Government Servants in Revenue Dee

partment’.”
The hon Members may move their cut
motion,
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SHRI N 5 CHAVDA (Patan) : Y beg
10 move

“That the demand for grant on

account under the Head Election be
reduced to Re. 1.”

{Failure to hold early eleclions of
the Legislative Assembly of Guja-
rat (1)].

“That the demand for grant on
account under the Head Tax Collection
Charges (Finance Department) be re-
duced 10 Re 1.7

[Mobilsation of fresh tax revenue
of rupees 2289 crores in 1974-75
without the assent of Parliament (2)}

SHRI P. G. MAVALANKAR (Ahme-
dabad) : I beg to move :

“That the demand for grant  on
account under the Head Flections be
reduced to Re. 1.

[Deliberate and indefimte postpone-
ment of elections for the new Vidhan
Sabha in Gujarat. (3)).

“That the demand for giant on
account under the Head Genmal Ad-
ministration Department be reduced to
Re. 1"

[Failure to help the Administration
in Gujarat to plan and implement the
varions developmental projects In the
State in a proper and balanced man
ner (4)].

“That the demand for grant on
account under the Head Tax Collec-
tion Charges (Finance Department) be
reduced to Re. 1

[Collecting large sums of rcvenue
through notifications and without the
proper and prior assent of Parlia-
ment(5)]

“That the demand for grant on
account under the Head Education be
reduced to Re. 17

{Failure to provide fully and ur
gently the funds and the educational
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framework and the nbcessary physical
facilities for the Introduction of the
Higher Secondary Edocation pattern

(1042+43) in Gujatat from June,
1975.(6)1

“That the demand for grant on
account under the Head Education bpe
reduced to Re. 1.”

[Failure to implement the earlier
U.G.C, revised pay scales (prior 1o
Sen Committee Report) for inc
teachers of the Gujarat Agricultural
University.(7)]

“That the demand for grant on
account under the Head Irrigation and
Svil Conservation be reduced to Re. 1.7

[Signing a limited accord on the
Narmada walers at a iume when the
State of Gujarat has no popular M-
nistry.(8)]

“That the demand for gramt on
account under the Head Gujarat Capital
Construction Scheme be reduced to
Re 17

[Failwe to toke proper and wrgent
steps for the continued deveiopment
of Gandhinaga, the new capilal of
Gujarat. (9)]

“That the demand for grant on
account under the Head Rclief on oc-
count of Natural Calamities be reduced
to Re 1.

[Failure to give substantial  and
immediate financial assislance  for
massive droupht relief operations in
Guijarat. (10)]

DR. LAXMINARATN

PANDI YA

(Mandsaur) : 1 beg to move :

“That the demand for erant on
account under the Head Flections be
reduced by Rs. 100"

{Postponement of elections in Gujarat
agnimet the wishes of the poople. (11)]
“That the demand for grant on

account under the Head Genernl Ad-
ministration Department be reduced by
Rs. 100"
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[Indifference towards  providing
transport and drinking water facilities
to the people in backward areas of
Gujarat and also towards their deve-
lopment 1n other fields (12)]

“That the demand for grant on
account under the Head Irrigation and
Soil Conservation be reduced by
Rs 100"

[Delay in settling inter-State water
disputes in a just and practicable man-
ner (13)]

“That the demand for grant on ac-
count under the Head Irrigation and
Sl Conservation be reduced by Rs. 100.”

[Dclay in providing necessary funds
for mter-State water projcct known
as ‘Mahi Project’. (14)}.

“That the demand for grant on
account under the Head Relief on ac-
cuunt of Natural Calamities be reduced
by Rs. 1007

[Delay in providing necessary and
adequate relief measures for the
droughthit people in Gujarat. (15)]

MR. SPEAKER : The cut montions are
also before the House.

MR. SPEAKER : Now, Mr Dinen
Bhattucharyya
SHRI DINEN BHATTACHARYYA

(Serampore) : The point or order is that
it would not be necessary for you to go
into all these complicated matters, if they
had held the elections before this budget
was prepared. So, my first point is this,
that there should not be any delay in hold-
ing the election in Gujarat. (Interruptions)
At the earliest, because there are reports
appearing that the electroral roll is com-
plete and delimitation is complete Then,
what is the difficulty in holding the election 7
The only difficulty that I can presume is
that the Congress Party led by Shrimati
Indira Gandhi is not yet confident that it
will win the elections there in Gujarat.
That & why it is delayed. (Interruptions)
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Whether I have cause or not, that does
not matter. The people of Gujarat matter
and they want their own representatives;
but it is sure that at the present moment
you will not be in a position to get majo-
rity there That is why yon are taking this
step of passing the budget here in parlia-
ment where you have got only 24 Members,
whereas in the Assembly, people's reaction
could be reflected. So. my first point is
this, that the elections to the State Legls-
lative Assembly should not be delayed and
that State should not be kept under the
Gowvernor's rule any more ; and that elec-
tion thould be held. Sir, from the Budget,

people are Being taxed, here also the
ent sections have not been touched in
matter of taxaton. On the other
some concessions have been given
On perusal of the Budget which
placed here, I find that the maximum
to be realised is from the Sales Tax.

So far as 1 know, there arc 19 districts
in Gujarat. Out of these 19, 14 are report-
ed to be drought affected and in most of
the places even the drinking water is ot
available Inthe Fourth Plan it was decided
that they will sinh 1,000 tubewells on
the basis of ‘no resources’ As there was
no resource of any water anywhere in
those villages, I am doubtful whether
those 1,000 villages have been covered
under ‘No resource scheme'. Again
2,000 new tubewells are going to he sunk
in those villages 1 am doubtful whether
thut will be done or not

Looking to the pitiable conditions there,
a Member belonging to the ruling party
from Kutch has passionately appealed to
the Gevernment here to at least take care
of these arcas so that minimum drinking
water may be provided to them not only to
the people of Kutch but to other areas also
wherz the people are suffering. 1 know,



it was found that these stocks are fake
stocks, because the management wants to
create such an atmosphere in the country
as if there is a scarcity of cloth, They are
doing this to achieve the purpose of fixing
any price for any quality of cloth.

In some mills which are run by the
National Textiles Corporation, even the
minimum labour was laws are not imple-
menied. That is why a big demonstration
was organised by the working class there in
Ahmedabad to place all these grievances
there.

Another point which I want to mention
is that the recommendations of the Engi-
neering wage Board have not yet been imp-
lemented in many factories and especially
in the factories which are wsing very mo-

mented because the total number of emp-
loyed persons there is less than 50. This
is an injustice to them. I would plead with
the Minister to see that the Fngineering
Wage Board’s recommendations are also
applied in case of the factories where there
are less than fifty workers working.

There is also the problem of the recom-
tions of the Minimum Wrage Com-
for the printing press workers. In
case also even the meagre amount
by this Minimum Wages
have not been given in many

ittee

a

I

given to them as per the law, We have dis-
cussed Gujarat only yesterday and we have
seen hcw oftén the minimum requirements
us per law and as per provisions of the
Constitution have not been complicd with,

cases of these poor workers are always for-
gotten and these people are being deprived
of their legitimate rights. I have several
other points and I wish to point out a
most relevant point. There is one Counsul-
tutive Committee. In regard to this presen-
tation of Budget before the Parliament, that
Consultative Committee there has not been
consulied. They have not done that while
presenting this budget in Parliament, which
has been prepared by breaucrats there in
Guaral. My question is, what is the ob-
Jection.

MR SPFAKRER . Mr. Dinen Bhatta-
charyva, just a minute. Before I go, I
wish to say this. I am very happy that the
suggestions, whatever they were, which
were given, have been accepted by the
Ministry. T have been informed by the hon.
Munister that the Finance Ministry have
agreed to issue a corrigendum omitting the
amount in guestion. This is instead of an
amendement. 1 think that solves the pro-
blem. He says : “The procedure iz accep-
table to the leaders of Opposition to whom
[ have talked. The corrigendum accordingly
is being issued." This, they have sent for
my information. I thought I should share
it with you. I am very happy that this was

not 8 question of prestige, but this was a
question of applying the points of Consti-
tution and procedure, I am wery greatful
that this matter has ultimately been re-
solved, T hope such attitudes do help the
House in the long run. Thank yeu very
much.



W Sy
SHRI P. G. MAVALANKAR (Ahmeda-
bad) : Why opposition only, ‘entire House'
he should have said,—not the leaders of
the Opposition only.

MR. SPEAKER : Anyway, that has been
resolved without much difficalty. The credit
goes 1o Mr. Sezhiyan,

14.04 HOURS
[MR DEPUTY SPEAKER in the Chair]

SHRI DINEN BHATTACHARYYA :
Mr. Deputy Speaker, Sir, you have per-
haps heard me say this, Regarding the Con-
sultative Committee, I asked, is it a show ?
It is to be kept only as a show-piece 7
When the Consultative Committees are for-
med, that means when there is no
Assembly, that Consultative Committee
will be consulted. My question is why
the Consultative Comittec meeting was not
called when the budget proposal was to be
placed before Parliament. Not only this,
1 have seen that to-day, that is, on 21st,
meeting has been called. Here the Speaker
gives his ruling that this must continue;
and everything regarding Gujarat is not
yet finished. The Home Minister has called
a meeting to pass two bils, Provisions are
also there in the budget. What an anomaly
it is ¥ This is the attitude of this Govern-
ment or the attitode this ruling party is
taking.

SHRI P. G. MAVALANKAR : Mr.
Bbattacharyya, four mectings werc called
but there was not much discussion.

MR. DEPUTY-SPEAKER :
Order.

SHRI DINEN BHATTACHARYYA
After the meeting, 1 raised a very per-
tenent question. Whatever you may say
here, your proposals describe that there
were disturbances, drought etc., etc. What
were the disturbances there 7 T want to

Order,

know. The people had expressed their i

feelings—their grievances, And as a result
of that, you had to dissolve the Assembly
I do not know how you can get away with
this sort of expression that ig given here.
When I put a question in the Consultative
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Commutiee meeting that there were atro-

MR. DEPUTY-SPEAKER : Mr.
charyya, how do you expect the Finance
Minuster to reply to all these things ?

SHRI DINEN BHATTACHARYYA :
He has now come with the budget. I am
within the scope of that.

MR DEPUTY-SPEAKER : That is a
differcnt matter. There was scope when the
extension of President’s Rule came up be-
fore the House. You will here confine our-
self to the financial matters.

SHRI DINEN BHATTACHARYYA :
But, they have asked for money for the
police It was they who committed the
atrocines on the people. I asked a question
on that. They kept silent and po answer
was given to it

MR DFPUTY-SPEAKER : Now, you
will please conclude

SHRI DINEN BHATTACHARYA -

May 1 know how much time I  have
taken ?
MR DUPTY-SPFAKER : I do not

know yhen you started. You must have
taken more time.

SHRI DINEN BHATTACHARYYA :
No, Sir.

MR. DEPUTY-SPEAKER :
check up.

SHRI DINEN BHATTACHARYYA :
Let me finish, I again repeat that there
should not be any delay in holding the

I shall

qut:r-ss’uker,
mg into a worst and
this fumine that lies



months would be quite critical, We have
just now seen the urgency for the approvat
of the budget so that we can meet this
situation.

MR. DEPUTY-SPEAKER : Just a
minute, Mr. Desai, I am not taking your
time. We must work out on the basis of
these two hours. Mr. Bhattacharyya was
entitled to five minuteg but he had taken
fifleen minutes

SHRI DINFN BHATTACHARYYA
No. Sir. In between there was a change-
over of Chairmen.

MR. DEPUTY-SPFAKER : I am not
blaming you. My object in saying it is this.
1 would only request you all to confine
yourselves to five minutes each

SHRT NATWARI.AL PATFL  (Mch-
sana) : We should have at least seven
minutes.

MR. DEPUTY-SPEAKFR : Who has
allotted ?

SHRT NATWARLAL PATEL * You
have tc allot, We request you to allot seven
minutes at least

MR. DFPUTY-SPEAKER : All right
But, within seven minutes, you must con-
clude.

SHRI D. D DFSAI : Sir, though there
had been some cniticism about the way in
which the Budget has been prepared, |
would say that on the whole. the money
has been well spent and thc Government
has been frugal. They have lived within the
means and if you go into the details of the
expenditure, you would find that there is
no real cause for any suspicion or doubts,
We had lost a lot of time on technical
matters and figures, T am not going into
the details.

Sir, presently, we are faced with scarcity
and certain other difficulties in regord to
availability of foodgrains, water, employ-
ment and those sorts of things. The ques-
tion is of finance. I would request the Gov-
erament of India that finance to the extent
necessary should be provided, Tn fact, if

MARCH 11,1978

we may be in a good position in
power not oaly becauvse of
peneration, but because industrialismion
Gujarat on account of the inability of

scctor projects Sir, Central Government,
as you hnow, is not giving public sector
project to Gujurat of a nature which
are related to items other than petroleum.
Sir, T would say that for irrigation for
power and for all these items, unless funds
ae provided it is mnot possible for the
Stite Government, when 1t is undertaking
programmes 1n regard to scarcity and even
famine conditions. to implement the plans
m the proper manner.

Now, Sir, the finance sources have been
questioned We have the question of roy
alty on oil which has been undecided for
a long time During the last two Budget
dicussions, T had suggested that the gain
amount should be split. The Government
is earning on sale of petroleum vroducts
a huge amount of money. Everybodv Is
running to these Arab couniries Here,
whether it is Gujarat or Assam, in both the
cases, the limitation ig in regard to funds.
I would suggest that instead of allowing
the matter to be left at that stage, Gove-
ernment should take immediate measures by
which the amount from oil which the
Central Government earns or gain is split
with the State Government in an equi-
table manner.

Then, there is the auestion of irriga-
tion. In our state, famine conditiovs hawe
arisen on acount of shortage of water. The
water of the Narmada are flowing before
the eves of the people of Gujarat into
the sea. Trrigation projecis like Kadama
dam are held vp on aconnt of shorfage of
funds even. though  construction was
started. T would suggest in spirit of the
Narmada Partial arrangements in respect
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of four projects in Gujarat and four pro-
jects in Madhya Pradesh, that at least
Narmuda Canals works should bv started
smmeduately. After all, we are sure to build
the Nawagam dam whatever may be the
height that may be decided by the Tribu-
nal.

Now, 1 would like to mention about
industisalwation,. Sir, in the State of Guja-
rat, wdustnialisation has almost come to a
siandstil. Unemployment has grown to
such ax extent that the situation in the State
has become almost intolerable. Industria-
lisatior coan take place only when funds are
available and it 18 amazing that funds with
the Gujarat State Financial Corpuration,
the Gujarat Industrial Investment Corpora-
tion and other financial institbions have
dricd up. There are no funds wih them.
Even the promised amounts arc not forth-
coming There are a large number of peo-
ple—! would not name myself—who have
undertaken projects on the assurance of the
State and who have gone to the State but
we find that nothing is progressing. People
ate not provided with any funds This 18
the situation. This has arisen on account of
the State having raised and exhausted all
the recources which are within its power
and which could be given by the people.
There is a guit in Agricultoral products
such as cotton and tobacco It 15 common
knowledge that in groundnutg the oil mil-
lers are losing money. The agencies of the
Government of India should enter the
market to see that funds are released for
these people. T suggest that the Bhavanagar-
Taranur line and Kanadgani-Modesa line
should be taken up. I had already request-
ed the Railway Minister; but that would
still require some pressure. The road pro-
jects and the port projects are all at a
standstill How are we gomg to develop the
State 7 Even if this budget 1t passed,
there i+ no provision in this budget to
take care of all the projects, Industrial pro-
jects such me the sector project, petro-
chemicals, tyres. etc. had been pit on
shelf for one reason or another. The de-
posits of Gujarat in the 14 nationalised
banka stand at Rs, 725 crores or 750 crorea
whereas advances to Gujarat are Rs. 450
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crores. In other words Rs. 300 crores of
Gujarat State are diverted. The deprivation
of the State has left it barren. I conclude
by suggesting that our Government should
take particular care to see that develop-
ment work takes place in  Gujarat.

watched the pruooedum on ﬂm issue.
you know very well, because you were in
the Chair most of the time yesterday,
was thanks mainly to our friend Era Sez-
hiyan the watchdog of the Consolidated
Fund of India, we discovered, how not
only was the House being taken for
gianted but also how the House was being
taken for a ride and the constitutional

provisions were simply being pushed off
the table

-

MR DEPUTY-SPEAKFR : The House
discovered itself.

SHRI H N, MUKHERIJEE : The House
has been able to find only a make-shift
solution of the matter, The discovery is
something on which you bhave compli-
mented the House and particularly Mr.
Sezhivan. But what worries me is the fact
that this is the symptom of the attitude of
the Governmefit. I am very sorry for my
friend, the Minister of State whom I di
not expect to be able on the spur the
moment to answer the kind of

&

I
of

b

here and at least offer whatever explanation
he might have in mind. I did expect this;
the Home Minister should have been pre-
sent on this occasion. For the last five
Or six years or even more perhaps a cos-
tom or a kind of convention has been
manufactured so that the Treasury Bem-
ches are wually empty when things happen
and now in regard to Guojarat we are
treated to this kind of spectacle which is a
completely sichening spectacle.

T think Shri Bhattacharyya pointed this
out. The Home Minister has had the
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SHRI NATWARLAL PATEL (Meh-
: I must thank you for giving me

was a country-wide famine and Gujarat
also was affected badly. This year, mon-
soon failed miserably. There was po mon-
farmers have

crop particularly wheat. They have no irri-
gation facilities for long staple cotton also.
looking at this drought situation in the
State, I understand, the Gujarat Government
has taken a number of steps to fight the
situation. This drought situation has created
a number of problems in the State—drink-
king water problem, problem of fodder and
especially the problem of famine, At pre-

programme initiated by the Gujarat

i

That is why, T would like to request the
hon. Minister to give adequate finance from
General Budget to the people of Gujarat.
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is being given, is from Plan funds and
are not geiting any finance from the
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they Fund or from the General Budget in

aame of famine. Therefore, again, I
like to request the hon. Minister
adequate finance is given not
Plan Budget but from General Budget

In Gujarat, the growers are growing
staple cotton and, as a matter of fact, I
can say that the people there
to great misery because there

to see
only
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as finance is concerned. We want more
money. We do not depend on the Centro,

is a very simple point but a very importan

e witarerw oty (awet) sowm
oY, o wrere ¥ A @ ww wmm & wfy
vt § o 7 ywEw & sfooww o e
wreaT § 1 W woere d@featy o Ay e
ot § o I wwE ¥ weew X
fww swre difeam & w0 famay fear
g w Xwr, v GOET ) dax & gfx
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ot W wmr v @ L, Wk W WO
e frgawz & qowow & Poifer wfe-
fafrt WY ofcr wor wfgd w =% o
wfor vt @ ¥ i guiagd I i
wr ft gl &1 ey o wnwd AT
atw #t fe gard Fraffas qoere @, Afe
gem fedt n feft wg® & zow we o
Tt ueufe weewr @Y emr var @
ur §, vt o et wufic & ag ey v fe
agr axfeas fear war &t & s wgm
fis wrgr wre & Portfoer 3 firlt om o i g
w? ¥ e ww ¥ yo nfw wmir R
wgi @ @ g W Frdww o )

Wit o qeron % feeft feafiy s §
T ST SRR 6T TS § 99 % SR
o fro¥ g ¥ o7 GORT 7 fR@ AW
w wif Ifww o g W Al SemET)
wyt am o, gar smn W o¥q @ e
ot ¥ o & 20 W W dfvr ga
TR Y Faw 5 AT ¥ wOW AN W 9%
AYETC XTI X 461, AW W wd W s
TEE . R B Rt ARl
T W wwenr W sWm™T X qraw B
fow W W w%E ¥ )

AWK & 15 ¥OE To AT sraurw fewm
3, afer qar o ag & wwier 9t ¥
frd T 61 ¥X & WX 50 EOF ¥o W
afews w¥ o wigd) sfeeg dor w2
s ot ww wg Wk gw dfe
Wy W ol werT ¥ TEEET PN R
g, war wft)

wr & fant s fee Do & o
¥ go fridey wign 1 v dhAr et
o wiw Wit e & e § dfer
g wraeT it ot werk ¥ B qar g
oy wha ¥ A W G ey
wrar, fT Ty sl & v Wy e el W
feC & ag wrawy Ragaw & 9w wer W
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&1 W wAw WY ST T W w T
g fr g ¥ AW aw wr Wrer fadrg afy
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gt a% g Saaw o7 TOA § oA I
fvmeew frew & wR Wt W@ T
¢t ey oo & qagd @ Frewr o
o ki e ¥ wagd ¥ o wiwx v
sy & woRreRT 9w oot F off s A
wfgd | o @t & ofei § o O
wrfr wez wyr g ww & ¥h ow ¥ W
W AwerT w1 wat w1 g § @ §
ot agr < Frafaer g1 wwen ot W G
AT I YS9 Semel AT gWTEr
& A7 a%AT § 1 9g AT AP O qHeqrAl
w1 gWE ¥ wawd oY §

@ ww & f& §% o farft, fowrg
Formet & wt ¥ drced  few e R
frmfor #r § awr Twaw S Ja qwwy
¥ At A, gur v WK Ay AW ww ®
¥ wd ok F TR d ot & wlr vy
wavr § wrataw ¥ a9y S SIW ToTAR
g oag T amd v oaew ¥ g
¥ fwearfey w fow TER UM TN TR
g oix foT & T TT% W O WO A
T §oww & ot ¥ Pafeer ft oo W@
waEa 311 W W § TR @ T W
wirgfrite frefeer ®wm@, To won Y oo
71
DR. MAHIPATRAY MEHTA (Kuich):
Sir, this is a routine budget. There is
nothing special in it
MK. DEPUTY SPEAKER : Something
very special has taken place,

DR. MAHIPATRAY MEHTA : The
only special thing was with regard to the
procedural matte;. Otherwise, there is noth-
ing special. People are mainly concerned
with the relief that the bodget will give.
Unfortunately, this is a deficit budget to the
extent of Rs. 3.27 crores. It & said that
they are carrying this deficit from the last
budget.

The main question is the unprecedented
drought prevailing in Gujarat today. Up to
this time, Government has spent only
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plan estimates.

mose misunderstood
imbalance in develop-
huge disparity If you g
will find that from Ahme
to Surat, that 200 miles st=ip s be-
developed. There are 21 per cent ache-
castes and scheduled tribes. The rest
the entire Gujarat State remains back-
rd. Government themsehcs appointed to
matter. That

L
i
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“Still the fact remains that Kutch is
one of the 10 backward districts
of the State. However, even am-
ongst the backward States, Kutch
is so economically and industrial-
ly backward that it goes well be-
low the least developed of the
other 9 backward districts. There-
fore, considerable efforts and in-
vestment will have to be made to
bring it to the least level of the
average backward district.”

This is the finding. There are 1eports
and I should like to kmow what you ure
polng to do about the recommendations.

MARCH 21, 1975

government has agreed to those recommen-
dations. There should be a Development
Board for Kutch It is our right. It has
to take up the responsibility to develop
Kutch. When they handed it over to
Gujarat, in spite of our desire not to go
there, we never wanted to go but we were
forced to go into these different geographical
conditions of India, that has marred our
development. Firstly, we went with Maha-
rashtra, As I was saying, it is our right.
The Joint Select Committee of both the
Houses of this hon. Parliament has given a
guaramtee. It i, not the Bounderv Com-
miwion that has given the gmantee. You
will find that this has been put in Article
371(2) of the Constitution and that pro-
vision should be implemented immediately
and Kutch should be given the Develop-
ment Board. The same thing was in Maha-
rashtva There are three divisions here—
Kutch. Saurashtra and Gujarat. Gujarat is
made up of three units. Maharashtra also
is made up of three units.—Vidarbha,
Marathwada and the cest of Maharashtra.

§g
i
8§

of Gujara
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not do so. It shall not be taken as a weak-
ness. If you are to do so and if there is
oo other go then we will be forced to
speak that language.

MR. DEPUTY-SPEAKER : I hope the
Minister takes note of that.

DR. MAHIPATRAY MEHTA : There-
fore, 1 want to suggest to the young linance
Minister to convey to the Government our
feelings. As I have said in Rajya Sabha,
if India lives, Kutch lives. That is ou
attitude. But we should not be taken for
granted. We have had enough of sufferings
This drought situation has taken out the
blood from every villager and if you vist
the villages you will find skeleton. There-
fore, my only request is that whatever Gov-
ernment recommendations are there, they
should be implemented. In the matter of
planning, in this budget, the districts are
not taken as a unit. The main thing that
should be taken for consideration is: how
many families are living below the poverty
gﬁebudgetahouldbei‘:amedonthat

MR. DEPUTY-SPEAKER - You have
made a very telling point about Kutch,
Don't dilute it.

DR. MAHIPATRAY MEHTA : There
is another plan which has come here.

MR. DEPUTY-SPEAKER : Let the
warning given by you stay in the mind of
. 'That is important. So,
please conclude with that.

Shri 1. M, Gowder.

*SHRI J. MATHA GOWDER (Nilgiris) :
Mr. Decputy Spealer, Sir, I am thankful
to you for giving me an opportunity to
express my views on behalf of my party
the Dravida Munnetra Kazhagam on the
Budget of the State of Gujarat for the
year 1975-76.

Sir, the State of Gujarat is under the
second spell of President’s Rule. The
President's Rule is imposed on a State or
it is extended for a second term only on
the rcport submitted to the President by

*The original speech was delivered in
Tamil.
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the Governor of the State, giving out the
necessity for such an imposition. When the
Proclamation of President’s rule is placed
on the Table of this House, the Report
of the Governor is also appended to that.
Here, when the President's Rule in Gujarat
has been extended, I do not know whether
the Governor of Gujarat submitted his Re-
port to the President. This doubt has arisen
in my mind becausc of the fact that such
a Report of the Governor has not been
placed on the Table of the House along
with the Presidential Proclamation extend-
ing the President’'s Rule in Gujarat.

SHRI P. G. MAVALANKAR (Ahmeda-
bad): It is a fact that no Report of the
Governor has been placed on the Table
of the House.

SHRI J. MATHA GOWDER : I would
like to know whether it is not the
comstitutional duty of the Government fo
place on the Table of this House the Gover-
nor's Report along with the Presidential
Proclamation. 1 am sure that the entire
House will express its displeasure over this
serious lapse of the Government. 1 would
also like to know why this constitutional
duty has not been discharged by the Govern-
ment.

Coming now to the Budget of the State
of Gujarat, you know the situation much
better than all of us My party leader, Shri
Era Sezhiyan, bas brought to your notice
yesterday and today the constitutional irregn-
lasties which have been committed by the
Government in the preparation of Gujarat
Budget. You were good enough to uphold
his view-point. Today the hon. Speaker
also stated that he was wn full agreement
with the points raised by Shri Sezhiyan.
The hon. Minister of State for Finance has
also conceded the constitutional validity of
the points raised by Skri Sezhiyan, In view
of the fact that the people of Gujarat
would be put to great difficolty if the Bud-
get is not approved by this House, Shri
Sezhiyan has agreed to the suggestion of
the hon. Speaker in regard to the necessity
for approving this Budget today.

Here, 1 would like to point oul that Shri
C. Subramaniam, the senior Minister of
Finance, is conspicuously absent. He should
have beecn present in thus House to answer
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questions of constintionsl irfegulaci-
the Gujarat Budge instead of placing
jor Minister in an awkward predica-
I know Shri C. m pesson-
three decades. I was also in the
Party. 1 have seen him as the
Minister in the State of Tamil
adu, He k how to extricatz himself
this kind of serious situations.

e

Il

It is known to all of us that when the
State of Gujarat is under President's rule, it
is the responsibility of the Union Finonce
Ministry to formulate and present the State
PBudget in this House. It should have be-
come clear to all the Members in this House
that the Union Finamce Minister has not
cared to go through the Budget of Gujarat
which has been presented to this House. He
does not know how the finances are being
managed in the State of Gujarat under the
President's Rule. This is the type of intetest
which he tukes in the finances of the State
of Gujarat which is under the President’s
Rule and which hes been afflicted by seri-
ous drought.

But the Unlon Finance Minister, Shri
C. Subramaniam is heenly interested in other
things. I do not want to critiwise the afloca-
tion of Rs. 25 crores as Central Assistance to
the State of Gujarat for drought relief mea-
sures. I am saying this only to show how
Shri C. Subramaniam acts and reacts to the
political needs of the ruling Congress Party.
In Gujarat he is keeping mum and he does
not say a single word about the supervision
of the accounts of Central Assistance to
drought relief. He Lknows huw to butter
his bread. If he does that in Gujarat, the
people of Gujarat will not support the ruling
Congress Party; he will not be able to win
over the people of Gujarat to the side of
the Congress Party. But in Tamil Nadu,
where the Opposition D.M.X. Party is in
power, he wants to kill two biids with one
stone. He wants to discredit the ruling

ition Party in the State by saying that
the Centre has the right to supervise the
accounts of the Central Assistance of Rs. 7
crores given to Tamil Nadu for drought
relief measures. Simultaneously, he wants
to create a place for the Ruling Congress
Party in the State of Tamil Nadu by
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giving an  fmpression them  that
be is the overload

the country, He is
himself to the political
wants is, be
cost. That
Party
adu. Without

s not likely
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MR. DEPUTY-SPEAKER : You are
speaking on Shri C. Subramaniam, and not
on the Gujarat Budget.

SHRI J. MATHA GOWDER : I am try-
ing to point out that the financial intercsts
of the States in the coumtry are hot going
to be protected so0 long ay Shri C. Subra-
maniam continues to be the Finance Minis-
ter at the Centre. When he is not genuine-
ly interested in helping his own brethren in
Tamil Nadu, when he wants to exploit the
miseries of his own kith wnd kin in Tamil
Nadu for his political ends, you cun well
imagine whether the State of Gujarat will
ever get justice in his hands. When he
wants to prove to the people of Tamil
Nadu that he is the only enardian of pub-
lic money, he is absent in this Housz when
our DMK. leader, Shri Sezhivan hus
proved to the hilt that in the Budget of
Gujarat under the President's Rule. for
which Shri C Subiamaniam 1» responsible,
there are serious constitutional irregulari-
ties and the public money has been spent
without proper sanction of thi= House This
also shows that Shri € Subramaniam will
not hesitate to stoop to any level to achieve
hig political ends.

With these words, I conclude.

it e gwo wiw () e 7
ferdt w&i & qf o wwiw @
ax frater w1 wreEA @ ATv o7 WT
famT 7ot av | IT WA ¥ A qIOw A
o W feafrae wf feame wo wifi|@ o
w e & aw fer ¥ da 7 o
wifaw @ F oY gufw dar gur § 9w @
afiy farare fiear oo oY gt Frdndt oo
wir won g fe oroe W v fafe F
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SHRI H. M. PATEL (Dhandbuka) :
Mr. Deputy-Speaker, Sir, first of all, I
would refer to the points raised by Shri
Sezhiyan and say, how greatful this House
should be to him for his having drawn
our attention to the fact that a certain
amount of indiscipline— that is not what
he called—Dbut that is what it amounts to—
has gradually crept in our admimstration
and it 1s deplorable. It becomes particu-
larly deplorable when it enters the Finance
Mimstiy The lump sum provision and the
use of contingency tunds in the way in
which they appear to have done con only
be deprecated because they constitute really
bad budgetttng T would not like to say
more on this subject; it has ben discussed
cnough and I have no doubt that adequate
attention will be paid.

MR. DEPUTY-SPEAKER : And the
the Government has made amends.

SHRI HH M PATEL * What ] feel
very concerned about 1s the atntude of
the Government and other Members of
this House They look upon this ay mereclv
technical errors, as if there 15 no substance

involved T would only sound a
note of waming that in financial
mafters, the piovisions of the Con-

stitution and the powers of this House
are most important for the presen ation of
our democratic system and I hope that
meticulous attention would be paid by the
Finance Ministry to them. We have the
President’s Rule in Gujarat and the interets
that the Central Government takes in the
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these could be seitled by some agreement,
why could they not proceed and settle
something in regard to the main project
of the Narmads also? Could they not
say “Let us get on with the business on
some basis” which would mean progress.
Because, when we take up this project in
hand, it is going 1o take not less than
ten years to implement it. Yet, how much
is Narmada's completion goinp to mean
to the country, not only to Gujarat but
to the country. 70 lakhs acres of land
would be provided with assured Wwater
supply. A few days back the (lovern-
ment stated that 117 irrigation projects
are held up because of inter-State river
disputes. These 117 projects arc expect-
ed to irrigate also roughly 70 lakhs acres
of land.

This one river project In Gujarat alone
would mean 70 lakhs acres. The pro-
jects in Madhya Pradesh would mean
another 30—40 lakhs acres of land. That
shows how important this project is It
is astonishing that a project of this im-
portance should be held up for over
nearly 15 years now . .

MR. DEPUTY-SPEAKER : What can
the Gujarat budget do ubout it? 1t will
come under Irrigation.

SHRI H. M. PATEL : I will point omt
what it can do.

SHRI PILOO MODY (Godhra) : You
are doing the same thing today.

SHRI H. M. PATEL : T will confine
myself only to the Budget and 1 will
point out how in every way it is rclevant

MR. DEPUTY-SPEAKER : The time
factor also is relevant.

SHRI H. M. PATEL : I will not ex-
patiate more on that then, except to
point out that the Narmada has as much
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I would like to refer to opbe other
matter . . .

MR. DEPUTY-SPEAKER : And that
should be the last,
SHRI H. M. PATEL : All right. I

would now refer to the question of edu-
cation.

SHRI PILOO MODY : Kindly, sit
back and enjoy yourself.

MR. DEPUTY-SPEAKER : T wish I
had the avoirdupois that you have.

SHRI H. M. PATEL : Sometime back
there was a question in this House and
in reply to that question, the Education
Minister had said that the Government
of Gujarat had received the John Com-
mittee report. The John Committee re-
port was in regard to certain University
problems. When he was asked how long
it will take to give effect or take deci-
sions on the recommendations of that Com-
mittee, he said, ‘I shall ascertain, but it
will be done as speedily as possible.’ We
stil do not know what has happened.
And it is well over a year that the Go-
ernment has received this report and no
action is taken on it. I do not kmow
why they should not take a decision
when they are taking decisions on matters
like the mew scheme of higher secondary
education viz. 10+2+3. In regard to
that teo. the State is going ahead. But,
bere, I think the absence of the Legislative
Asembly is most felt. The people are
definitely very much concerned about the
implementation of this mew pattern. The
Government has taken a decision that it
is to be implemented as from 1976. But
the concern of the people arises from
the fact that all the steps mecessary to be
taken before it is implemented have not
yet been taken nor have they clearly in-
dicated what they intend to do and bow
much money they propose te provide for
it. T see nothing of that in this Budget
which would give one somc assurance
that there will be adequate funds. I see
nothing in this Budget which would show
that the vocational institutes in the re-
quired number will be provided. All
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affairs of Gujarat is adequately shown by

larly interested in the affeirs of Gujarat.
Two hours have been given for this debate
and each one of us has to finish within
a few minites. It is not very easy to do
justice to the problems that need to be
raised; we can barcly mention a few tacts.

I would like to refer to this report,
for instance, In this report of the Presi-
dent's Rule during 12 months, it is pointed
out that they have raised the resources
of the State to the extent of 34 crores.
This is an important matter. Resources to
the extent of Rs. 34 crores have been raived
by methods which are barely correct. The
people have no voice in this matter. It may
be, to give an illustration, by increasing
the electricity tariff. But where do the
people have the chance of protesting against
it ? Within these two hours ? Where elw
can they protest 7

15 hours.

It is said in this icport that the Gover-
nor, in his wisdom, called two meetings
of the Members of Parliament of Gujaiat
When were they called ? In March 1974
and May 1974. Thereafter, he has been too
busy to meet thc Members of Parliament
His predecessor, Mr. Shrimas Narayan,
held a number of such meetings But the
important point to note in regard to these
two meetings is this. The Governor never
indicuted what he thought of the various
problems; whatever points were made what-
ever grievances were put forward by the
Members of Parliament, were merely listen-
ed to: that was all; he never indicated
what he had in mind, what he would do in
regard to the various problems which faced
the State. In other words, this was an
odd way of keeping demoratic contact
which, even during President’s rule, it is
important that the Governor should do

It is true that there is a Consultative
Committee of Parliament. But how often
has it met? You will find that it has not
met often. Certainly, in that, a mass of
information is furnished to us in reply
to points raised by Members of Parliament.
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But the number of such meetings that
have been held is very limited, Today
we have a meeting in the evening at 6.15.
To consider what? Two pleces of legis-
lation: one, to amend the Panchayat Act
end the other, about ground-watei. 1 du
not know what is the urgency. But about
the Panchayat Act, there 1s an urgeniy
because they want to give to themselves
a turther period of time. They themseives
say that it would mean seven months or
more in order to prepare for the elec-
tions for the panchayat. Now, 1 ask you
this, Panchuyats have been superseded,
There are no district panchayats or taluka
panchayats for the last one year, What
was the administration doing durng ths
penod? Could it not have applied s
mind to the preparations necessary to
hold the elections earlier? Must they all
be postponed along with the General
Elections? I feel that this 15 a matter
for great dissatisfaction.

I would then suy that this repurt mahes
no mention of the progress of two of
the most important irrigation projects  in
hand—the Kadana Project and the Dharoi
Project. The Kadana Project is being de-
layed, but there is no mention of that
It 15 supposed to be completed by a cer-
tain date, but it 13 not going to be com
pleted by that dute; it is possible that
another 12 months or even two years
might be taken. Yet, there 18 no men-
tion of that, there is no mentlon as to
what sort of difficultics have arisen.

About the Dharoj Pioject, we know
nothing except that they have come to
some settlement about land But is that
a proper indication of whether the pro-
gress is according to schedule? s that
taking the House into their confidence as
to what exact work has been done during
this period on these vital projects ?

1 am not referring to Narmada because
that is something which is held up and
there is mo way of pushing It forward.
It is true that recently a curious decision
was taken. Four small projects on the
Narmada have been sanctioned lor Ma-
dhya Pradesh and four for Guiarat. If
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these matters, I think, call for a great
deal of preliminary action which the
Government of Gujarat has not yet taken.
Certainly they have got the programmes,
schemes, etc., but, until they are esta-
blished on the ground, the implementa-
tion or starting of this new scheme wounld
be a great mistake. It would mean that
we are introducing something to which
rightly great importance is being attach-
ed as a measure of educational refoim
in a way in which it camfot succeed.
If you do not implement it in the right
way, the pgople will Jose famth in its
soundness and yet it is a very worth-
while educational reform., It would be a
great pity if the two streams that begin
after the 10th standard arc not adequately
arranged. for the vocational institutes muost
be established on the ground. It is not
enough to say that they will be established
in the urban areas. It has to be remem-
bered that more than 50 per cent of the
high schools exist in the villages and in
every village it will not be easy to provide
a vocational institute. Therefore, a great
deal of thought has to be given to this
matter.

I do not have enough time to sav
anything more but I would finallv urge
that the Gujarat Government shou]d tahe
the people more into its confidence as to
what steps it has taken, what has actually
been dome, in fact on the ground, and
what funds are going to bc made avail-
able in order to see that it is capable of
being properly implemented from 1976.

SHRI D. P. JADEJIA (Jamnagar) :
Becanse of limited time at my disposal T
will restrict myself only to the most seri-
ous problem that the State of Gujurat is
facing. The nation is awarc that Guja-
rat today is facing a very serious drought
situation—something that the people of
Gujarat have never heard of or could
have never dreamt of and it is in this
respect that I would like to compliment
the State Government for doing an appre-
ciable job based on limited available re-
sources. 1 mention this more because
the Government is making a  serious
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that are coming on
scarcity work will not give the true picture
of drought that Gujarat is facing. If you
go into a greater detail to know how muny
villages have been facing this sort of situa-
tion for one year, two years, thrce year,
it is only then you will know what paris
of Gujarat are facing the situation more
seriously. 1 mention this specially now
because T have been asking the State
Government for the last two yeoars that
what Gujarat requires today is the Drought
Prone Area Development Board. Only if
they have something of this «oit o1 the
Scarcity Commissioner’s post is comerted
into this Board's Secretary’s post. the
State will be able to know which are the
areqs requiring mote assistance and which
are the areay requiring a  programme
whereby the drought situation could be
brought under control in that region

I would also like to mention about the
financial awistance that the Government
of Tndin arc giving to Gujarat to fight the
drought situation. It is said thut this is
being debited to the Plan projects that we
are going to have in futwe. 1 would not
like to be a parly which is going today to
make use of the finances of future pro-
jects in that State and later on the people
of Gujarat made to suffer whereby those
plans will nut be implemented because to-
day we are spending the finances which
are supposed to be spent for those plan
projects only. I would like to know how
many plan projects do we have which are
Iaboor-oriented? Most of our plan projects
are not labouroriented. And even the
works which we are carrying on in the
«carcity area today are not such as were
going to come-up in those plan projects.
And it is in this respect that T would like
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to draw the attention of the Central
Governmeni to this point. Unless they
Bive a gencrous aid, as they gave some
two years ago, something like about Rs.
80 crores, tus State of Gujarat will not be
able to survive this serious drought
situation I say this because in those plans
there are medium and mmor iniganhon
projects and these medium and mnor
unigation projects offer the only solution
to save the country or that State or thai
region from senous drought situation But
in none of these areas do we find mnor
or medium irnigation project coming up
todny Of course we are doing well
Government is making a serious attempt
to give employment to as many as possible
but they have not been uble 1o implement
these projects which are going to save
this drought area for the future 1 would
fthe to give an  instance of my area

Jamnagar is facing a very serious sitivation
This city, with a population of three lakhs,
1 finding much difficulty mn having drink-
g water foday The summer has just
set in We have another five months to
g0, before the monsoon rans can be
avatlable to us. This city may have (o be
evacuated. I know Government i1s thinhing
that something should be done But that
something which they are thinking 1s onlv
for this year Why cannot they think of
something whereby this solution can be
made permanently for the city” There 1n
an wrrigation project only thirty miles awav
called the Und project 1 request the
Minister to take down that name That
project is costing Rs 120 crores But
this project is going to be a saviour not
only for the city but for the entire drought-
prone areas of that district T am not
sshing for major projects. But what T am
asking is that the Government should nive
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some reconsideration becauvse I know this i

proiect 15 not even included in the next
five vear plan I would like the Minister
to give serious thought to this Und pro-
ject and include it in current budget.

The State Government will have to wive
an account of how many water tankers
are available In the State. I know in mv
arer the flgure of the number of water
tankers is quite big But when you go to

1 AKA Granis (G
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the area you will find that half of them
are not working. 1 don't know why they
capnot be repaired. Instead of giving
this or that figure, let us now pay our
stiention to satusfy the people who are
today suffering from want of water.

Next fo Jamnagar city a serous situation
has come about in a small town Bed: port
which 1s having a population of 15,000.
Ths city depends upon the mumcipality for
wate1  Bul not a drop of water tomes to
this township from the mumcipahity  What
1s the reason? The reason is, theie 15 no
pressure 1n the pipeline to bning water to
the village Sometimes what we find t,
at 12 O'clock mm mudmght they po to dig
up a pipeline  which 1s bnnging water.
1 don't blame them for dong this The
SRP has been brought in there to prevent
the people from taking water from this
pipechine How do you expect people 1o
remain calm when not a drop of water is
available anywhere in the viciuty?

It 15 these types of places T would like
the State Government to be more cauhwous
about when they are thinkmg of giving
scarcitv relief.

One more point which I would like to
add here s this The Government are giv-
ing implementis to the scarcity works for
the labourers Bot, today, the State is fae-
ing a shortage of implements I do net
know why The workers are asked to bring

their own implements with them if they
want 1o go for the scarcity work. What
iy the result of this? It is only the up-
per class workers who can go to waork.

I find that genuine workers who really

period T am sure that
Government has scriously taken note of th
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entire sitvation and they will try to see
that this poor class of society is helped.

SHRI K. S. CHAVDA (Patan): Mr.
Deputy-Speaker, Sir, there is unprecedent-
ed drought this year in the State of Guja-
rat. Out of a total number of 18,604 vil-
lages, the Government have so far declar-
ed scarcity and famine hit areas in 11,694
villages. Government has opened more
than 4,130 relief woiks as on 1st March,
1975. That means only about 5,000 wil-
lages will get relief work. What about the
remaining villages? Government, on the
one hand says that no relief work will
suffer for want of funds anu, on the other
hand, it does not open relief works in these
7,000 villages. During 1972-73, drought,
Government of Gujarat spent Rs. 94 crores
on rehief works out of which Rs. 82 crores
were given by the Government of India
m central assistance  Government say that
drought in Gujarat is worse this year than
in 1972-73.

SHRI PILOO MODY : Worst ever.

SHRI K. 8. CHAVDA : Thercfore, Govern-
ment should give more central assistance
for relief works. When I rased this question
while speaking on the Generul Budget
debate, the hon. Minuster, Shn Subramamniam
said that only Rs. 4.5 crores as Central as-
sistance is given and the rest will be given
as plan advances.

Sir, there is no representative Government
in the State of Gujarat and voice of Shn
Sarin or Shn Sataravala is not heard.
After all, they are government servants.
That is the reason why the Opposition
Members here just now are also saying that
the people of Gujarat demand early elec-
tions of Legislative Assembly in the Gujarat
State.

So far as water scarcity is concerned,
there are several villages and several towns
in the State of Gujarat which are suffering
a great oeal of hardship or suffering in
getting water. So, Government should pay
special attention. to solve this problem on
& war footing and on a priority basis. There
is another problem also regarding fodder
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for cattle. Several catle are dying cvery
day in the State of Gujarat. The cattle
owners say that if the fodder is not made
available to their cattle, then they will all
hand over the cattle to the State of Gujarat.

So far as foodgrains demands of Gujarat
are concerned, only about 30 to 40 per
cent is met by the Central Government.
In a nutshell, the Government, under
President’s Rule has miserably failed to meet
this situation. The drought situation can
better be fought by the ropresentative
Government. 1 gave a call attention notice
on the 10th regarding the silent and peacetul
procession on 6th March led by the veteran
leader, Shii Muiaipohad Desai 10 Raj
Bhavan in Ahmedabad to present a citizens'
mandate to the Governor of Gujarat de-
manding early elecuons 1o the State Asscm-
bly, civic body ana panchayats in Gujarat,

If elections are held in Gujarat then
there will be 182 MLAs including the Mini-
sters headed by the Chief Minister, 19
Dustrict Panchayat Presidents and 119
Taluk Panchayat Presidents 1o fight the
drought situation there. Therefore, the de-
mand of the people of Gujarat is that the
Government should tell the Election Com-
mission to announce the time-schecule of
election of the Legmislative Assembly within
two to three days. If it is not done then,
1 think, the people of Gujarat will teach
a lesson to Government of India and the
ruhing party.

So far as the problems of Scheduled
Castes and Scheduled Tribes are concerned
the Minister said in his speech that Govern-
ment has undertalen special programmes
and the rate of scholarships for the Sch-
eduled Castes and Scheduled Tribes students
has been increased. In this connection 1
would like to say that in the scheme of post-
matric scholarships it is now mentioned that
students who are in full employment will
not be eligible to receive any scholarship,
Up till now they were entitled to scholar-
ships but now it is being stoppped. Secondly,
the Scheduled Castes and Scheduled Tribes
students ace not awarded scholarships for
training courses like Air Craft Maintenance
Engineer's Course, courses at Training
Ship Dufferin courses of training at the
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Military College, Dehra Dun, courses
Pre-cxammation tramimng centres of

taken vanous steps for removal of un-
touchatility In this connection I may say
that only a State level Committee has been
appomnted and only one meeting of that
Committee has so far been held In the
way there s State level Adwisory
regarding welfare of scheduled castes
scheduled tribes but no recommenda-
of this Board has so far been im-
the Government I am happy
the Government 1s gong to

lopment Corporation during 1975-76 7
SHRI P G MAVALANKAR (Ahme-
Mr Deputy Speaker, Sir, the
Presudents Rule 1 Gujarat has been now
1t s

which has lot of potential for industral
development, a flar for democratic pro-
cesses and 15 also taking stndes towards
economic expansion and educational oppor-
tunities should be demed the basic nght
of popular Government and an elected As-
sembly The Adviser to Governor, Shn
Sarn, earlier this month in a speech at
Baroda said that the President’s Rule is
not undemocratic. He also smd that Pre-
sident’s Rule Is not a carc-taker Govern-
ment Of course, it 15 not a care-taker Gov-
ernment Consutution has provided that
whenever the constitutional machinery n a
particular State breaks dewn there shail be
President’s rule But may I ask whether
Constitution provides for President’s rule for
a continuous period even when there 15 no
emergency ana no law-and-order abnor
malcy ?
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Sir, the whole pomnt 13 that if Presidents
Rule s continued beyond the necessary
mmmum-—and, I sobmut, the Const-
tution provides only for the necessary
mmmum period, not a day longer, not 3
mnute longer— then 1t 1s absolutely clear
that there 13 the danger that the continui-
tion of President’s Rule leads to the
growth of offiuialdom, it leads to all kinds
of bureaucratic practices taking decper roots
in the soil and this 1s agamst the spirit
and terets of democratic functiomng m
this country Therefore Sir, it 1s no use
saying that its npot a carc-laker
Government, that it 18 not an undemoratic
Government, that it 18 being contmnued as
per the wishes of Paihament and there s
a Consultative Commuittee and so on S,
the Consultative Commuttee has met only
four umes in the past year, and met for
two or thrce hours each time and not
many points were discussed If this s
the lind of Parliamentary consultation
which he (Mr Sanmn) thought of, 1 do not
know what kind of Government under
Presidents Rule he 1s thinking of The
basic point 15 that Presidents Rule should
not be continued for more than what 15
absolutely essential  Sir, Gujarat 1s al
ready suftering because of inadequate and
poor Paibumentary representaton  Not
only that we are few in numbers, but, the
people from Gujarat who have been m
Parllament are not able to focus the
attention of the Centre on wital problems
and projects of Gujarat for many years
The further point 18 that nobody from
Guarat 15 in the Cabmet Nobody from
Guyirat 18 a full fledged Member of the
Umon Cabmet ‘Therefore, Sir, already
we are suffering mn terms of madequate
Parhamentary representation, inadequate re
piesentation in the Cabinet and added to
that, comes this addsonal injury and n-
sult Sir, for more than one year, my
people and my State have been demed the
legiimute night of a democtatic Govern
ment and a popularly elected Legislative
Assembly in their State  Therefore, 1 sav
that we must ask for elections to be held
urgently 1t 15 a crocial issue

Sir the Congress (O) s perhaps going
shead with its plan for a popular mevement
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{n Gujarat for early elections I do not know
how far it will succeed, after all, the point
13, and let us be frank about that aspect
atso, that people are by and large apathetic
when it comes to resisting authority. It
needs an extraordmary situation or it re-
yuires an extraordinary pull to bring out
the entire mass of people from their apathy,
trom their sieep, and mobilise them and
make them work and fight for certain basic
and fundamental rights. All the same
di1, I wish that the Congress(O)’s move-
ment will turn out to be a more genuine
and a popular and a wide spread move-
mant. But, the point is, apart from the
elections to the Gujarat assembly, why is
the by-election in Broach, in South Gujarat,
not taking place? Sir, it is unfortunate that
one of our colleagues died last year, the
late Shri M. B. Rana. It is nearly one
veur.  But, there is no by-election. When
the President became President, 1 am re-
ferring to Shri Fakhruddin Ali Ahmed only
by way of illustration and I am not gomng
into the details, a vacancy arose in Barpeta
and the by-election was held there. But.
in regard to an event which had happencd
before that, there is no by-election. Cer-
tainly, South Gujarat is not faced with
drought. Most of the areas which e
faced with drought are areas in Saurash-
tra, in Kutch and in North Gujarat. But,
South Gujarat is absolutely free, happily
and fortunately, from scarcity and drought.
But, there is no by-election in Broach.

Sir, another important point is about the
question of scarcity expenditure. If you
take this scarcity expenditure, you will find
that in 1974-75, the amounts provided for
scarcity relief were as follows. Rs. 37.70
crores were provided for, were budgeted for
expenditure on scarcity. If you add to that,
Rs. 10 crores which we got for seeds and
fertiliser, as short term inputs, from Gov-
ernment of India, that comes to Rs. 47.70
crares. If you add to that the amount of
Rs. 4.25 crores as DPAP (Drought Prone
Assistance Programme) assistance—I am
glad that the DPAP assistance has come
without the conditions of a matching grant
from the State—plus Rs. 9.89 crores as
advance plan essistance, the total comes to
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Rs. 61.84 crores. Oluotll.m'willhaw
to substract Rs, 4.55 crores on account of
the provision as per the Sixth Finance Com-
mission's recommendation. Now the point
js that scarcity operations began from Ist
September, 1974 and already Rs. 56 crores
have been spent. Out of this Rs. 56 crores.
Central assistance is roughly about Rs. 24
crotes. So, the rest has had to be

by the Guijarat Administration. Now, if
you take 1975-76, in this year's Budget
alonc. Rs. 11.60 ciores have been provided
under non-plan and Rs. 15 crores under
scarcuy plan. This makes up a total of
Rs. 26.60 crores. Add to this, Rs. 6 crores
for DPAP ussistance. This makes up a
total of Rs. 32,60 crores. Is that an ade-
quate amount? That is my point. I would
like the Mimnster to 1eply to these speuific
questions. Js that an adequate amount in
your opinion? 1Is that adequate for meeting
the challenge of drought and scarcity which
you yoursclf say is so grave that yon can-
not have elections and that you must go
to the people and relieve their misery first?
But reliveing misery how? With what?
With mere words or with solemn assu-
rances in Parlioment or with active and
concrele financial assistance  which will
come fiom here to the people in Gujurat?
It should not be forgotten that this parti-
cular scarcity situation 15 going to last till
at least the end of the monsoon this year.
Therefore the amount will have 1o be much
larger than what was uvailable last time.

Next, T want to invite the atiention of
lhc Hoyse 19 a report published in the Io-
u,lmn Express on 15 February 1975. It is
by Suman Dubey. The heading of the
report reads: Centre to underwrite deficit
in UP Budget. You Mr. Deputy Speaker,
wete tejling up yesterdsy ubout the impor-
tance of this ParJiament acling as » kind of
guaid and watch on the executive irregu-
laritics. This particular repoit says:

“The Central Government is to under-
write the entire current year budgetary
deficits of Uttar Pradesh and Bihar. . .
The Government's partiality to UP and
Bihar, both of which are politically vital,
has come in two stages. The first was
quietly to allow them overdrafts con-
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trary to its earlier instructions to the
Reserve Bank of India and contrary to
the advice of the Finance Ministry......
the added burden on the Centre’s own
budget from these two States will be of
the order of Rs. 150 crores. The Gow
ernment has already sanctioned Rs. 50 to
Rs. 60 crores of drought relief to affect.
ed States contrary to the recommenda-
tions of the Finance Commission™.

My only point is that if the Centre can
underwrite the deficits of UP and Bihar, |
do not know why the Centre cannot do
either of these two things for Gujarat: write
off the advance plan assistance amounts
provided in the budget: or, if you cannot
do that, at least shift it to 1976-77 and
onwurds, Next, 1 want to druw the atten-
tion to taxation by notification. 1 do not
know what is your ruling. Mr. Deputy-
Speaker, My friend Mr. Chavda raised that
point. Even if it is constitulional, is it
proper? It is a question of propriety. They
get as much as Rs. 34 crores in a full
year. The Gujarat Government is in need
of more money and because various laws
provide in thewr schedules that certain
things can be raised upto a ceiling approv-
ed by the legislature, they have done it:
Is it proper? 1 hope you will give some
guidance later on, if need be.

Now, Sir, the Explanatory memorandm of
the Gujurat Budget for 1975-76, on page
4, under revenue expenditure in 1974-75,
says that there is a decrease of Rs. 105.3%
lakhs which is due to a ban on taking up
new works on roads and bridges as an
economy measure. On the other hand, in
another place, it is said that this is the year
in which drough has been severe in 12,000
villages out of 18,000 villages in Gujarat.
The vote on account for expenditure of the
Government of Gujarat for 1975-76 says,
(Demands No. 66, page 8) that an addition-
al provision of Rs. 210 lakhs under re-
venue section and Rs. 160 lakhs under capi-
tal section will be required for scarcrty
works. In 1974-75 when there was serve
drought in Gujarat there was a ban on
new works on roads and bridges and a
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sum of Rs. 10538 lakhs was surrendered
In the same breath in 1975-76 the Gujarat
Administration has provided for the same
kind of thing Rs. 370 lakhs. I want to
know whether that ban had been lified.
During the President’s rule for the whole
year 1974-75 there was a fall in revenue 1o
the tune of several lukh ; there was also
a fall in expenditure. From all this you
will see that the Gujarat administration re-
quires to be given more financiul assistance.
[ hope the Sixth Finance Commission"s re
commendations would be put aside. This
is what the Former Chief Minister Shri
Ghanshyam Bhai Oza and your own party
President Mr. Madhavsinh Solanki have
also publicly stated and demanded.

The Second Pay Commission, the Desai
Commission, have recommended some
different grades for employecs of the State
Government. The 1eport was presented on
13-2-1975. This budge! makes a provision
for it of only R« 10 crores; but it is going
to be nearly Rs. 25-30 crores. Where is the
money going to come? 1 will pot mention
Narmada project because Mr. H. M. Patel
has alrecady mentioned it The height of
530 feet for the dam at Nawagam must be
looked into carefully by the tribunal. The
V. V. John Committee report must be given
out soon, whether the Government accepts
it or not. [ now come to zila and taluka

paochayats. There is talk of nomina-
tions.

That 1s o dangerous practice. Dont let
the nominations come in the place of elec-

tions for Panchayats of talukas and zila
levels.

The tertile labourers in Ahmedabad are
in difficulties and the textile industry is
alo facing a lot of crisis. ] hope, there-
fore, these matters will also be looked into.

We want central assistance in more ways
for the Ahmedabad Municipal Transport
Service. but that also is not being given.

Then. about the Punch Mahals. I am
sorry, my friend Mr. Piloo Mody is not
here. This is a very alarming point. In
Panch Mghals, there was a clash between
Adivasis and the Police because of 2
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minor incident of a theft of one buffalo
and the Police could not find the buffalo
alive; they found the bones and the re-
port says that because of the dire condi-
tions of scarcity, the Adivasis, perhaps, are
the buffalo flesh ! These are the difficulties
and these are the lessons of Panch Mahals
in the midst of acute scarcity in Gujarat.
Therefore, 1 hope the Budget provisions
will be augmented ~nd the people of Guja-
rat will be up lifted from their miseries.
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MR DEPUTY-SPEAKER We have
decided on not more than seven munutes
You have excceded that time
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THE MINISTFR OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PRANAB KUMAR MUAMHERIEF) Mr
Deputy Speaker, Sir, T am grateful to (he
hon Members who have taken part n the
dieussion on Guyarat Budget Sir, 1 agree
with the hon Members that 1t will be
more appropnate it the Budget and other
financial legislation should have been taken
on the floor of the House of the Gujarat
Asembly instead of having a discussion
hire By and large, we have mot got the
opportumty to give that much of time and
attention which it deserves In this connec-
tion, I would ke to spell out one or two
pants which have  been mentioned by
many hon Members particularly regard
mg the elecion A resolution for extend-
ing the President's Rule was brought be-
fore the House Hon Members had the
opportumty of discussing that 1ssue too
The Home Mmster alsg explamned the
position which I would hke to reiterate
It 15 hke this “In view of the extreme
situation which s prevatling there regard-
mg scaraty and drought, practically the
entire State admunistration 18 to be en-
gaged n the relief works and other mea-
cures As a result of which it may be
sud perhaps this present time 1s not con-
genal' 1 would like to reiterate the as-
surance which has been given by the hon
Home Mimister that he would take the
earhiest opportunity to hold the election 1o
the State and to see that people's Tepre-
sentatines get the opportumty of runmng
the State admumstration mn the Stale it-
self In this connection, 1 would hke to
point out one more aspect which has also
been highlighted by some of the hon Mem-
burs about the aswistance recommended by
the Sixth Finance Commmnsion for the na-
toral calamities When they went mto this
aspect of this question, they had ascertamed
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the view points from the varieus States.
Not only the memorands, other things
were also presented before them. In their
wisdom, after reviewing the entire position
in its perspective, they arrived at this deci-
sion., In the report itself, they had spelt
out so many reasons why they have arrived
at this type of decision. Our experience
has been, almost without exception in every
State that the assistance given in the form
of drought relief, flood relief etc. has been
spent on ad fhioc purpose and no substan-
tial developmental work has taken place
by investing that money. ' The result is,
money has been spent without correspond-
ing results having been yielded. Perhaps
because of that and other reasons, the
sixth Finance Commission has decided that
this should be treated as part of the nor-
mal plan development. This point has
been discussed many times on the floor of
the House and during the general discus-
sion on the budget, the Finance Minister
also expressed his viewpoint on this

SHRI H. M. PATEL : He says, the
Finance Commission went mto this and
has said that the money previously spent
on famine relief was not resulting in deve
lopment Is that any reason for not pro-
viding enough money for relieving the
distress of the famine-strichen people 7 If
you require Rs 50 croies and only Rs, 4-
1/2 crores are provided where 1 the 1cst of
the money to come from ?

SHRI PRANAB KUMAR MUKHER-
JEE : I did not dwell on the aspect whe-
there the quantum is adequate or not. I
only referred to the point as to how far
it has been linked up with developmental
programmes So far as Gujarat I3 con-
cerned, as per the recommendation of the
Finance Commission, Rs 4 crores was due
to the State But because of the dimen-
sions of the problem, it was thought that
this sum was not enough to cover the
entire area and Rs. 6 crores were given in
addition to the drought prone area pro-
gramme. Rs. 15 crores have been given
as plan outly. Rs. 116 crores have been
earmarked for the 1975-76 budget. It Is
not that adequate money will not be given
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for famine reliéf or for other types of
natural calamities. The is how
that is to be spent and whether it is to be link-
ed with the developments! aspect. Even there
the question may arise whether this much
ot money Is adequate. Perhaps it is not
enough, but the Guestion is whether we are
in a position to spend more. My contep-
tion is, whatever has been possible for the
Government of India to spend on this, they
have taken care to spend it. During the
general discussion, it was seid that a cons-
tant review is being made of issues like
this.

‘The question was asked as to what 1
the actual programme of drought relief
1 will give some figures Here too periodi-
cally a review is made, sometimes even
from week to week. For instance, the
number of villages declared as scarcity-
affected was 11,988 on 8-3-1975. The
figure was 12,140 for the week ended
15-3-1975. 152 villages had been brought
within that scheme For the weeh ending
8-3-1975, the number of productive works
was 3516; and the number of other pro-
ductive works was 1058 for the week end-
ing 8-3-1975 and 1057 for the week end-
ing 15-3-1975, For the attendance on pro-
ductive works, the figures are 4,93,904 and
510179 and attendance on other relief
works—total taken together—would come
to 7,08,537 and 7.26,798 for the respective
petlods The number of persons on cash
doles was 45316 and the number of
villages being supplied water by tankere
was 245 and by bullock-carts it was Rs. 285.
The number of old wells deepend during
the current scarcity was 572 and the num-
ber of wells dug during the current scaicity
was B0

16 hrs.

SHRI H M
villages. . .

SHRI PRANAB KUMAR MUKHER-
JEE : 1 do not claim that all these can
take care of the entire scarcity atea. There
are limitations and with the limited re-
sources, with the constraints, we have to
work ond within the limited situation it

PATEL : In these 243
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ts being attempted to give relicf as much
as possible

Regarding the financial allocations, Mr
Mavalankar has pleaded that Government
of India should spend more money on it
So far as the relief part 1 concerned T
have already tried to explain the position
So far as the Central assistance to the an-
nual plan allocation 13 concerned, he s
aware of the fact that this year Government
of India has decided to limit the plan assis
tance to the annual plan in the order
which 1t was mn the last year Therefore,
in that category, Gujarat State has also
been provided with assuistance to the extent
of a little over Rs 32 0 crores from the
Central Government Tt 1s in the order of
the assistance as it was given n the last
year But in spite of that it has been pos
sible for the State Government to augment
1ts resources and as a result of that, some
shightly better allocation will be made in
the annual plin of the Guwarat State for
the current year

SHRI P G MAVALANKAR Are the
Government ready to write off the advance
loan given or at least postpone the repay
ment tll 1976 77 ?

SHRT PRANAB KUMAR MUKHER
JEE This question requires a good deal of
consideration Tt 1s not possible for me to give
offhind on the floor of the House whe
ther the amount will be written off or whe
ther the Govurnment will take decivion
It depends on the situation which will pre-
vail then Tt will require 1 good deal of
exercise also

SHRI P G MAVAILANAKAR There
were certan deficts i Bihar and Ulttar
Pradesh where this was allowed TIndeed,
the Centic » underwniting these state
deficits

SHRI PRANAB KUMAR MUKHER
JEE You have quoted something from
the newspaper I do not know whether
it 18 correct or not This 18 the fint tme
you are bunging this my notuce It will
not be far on my part to make any com
ment on this
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MR DEPUTY-SPEAKER It will not
be possible for him to give it now Na-
turally when you have brought it to s
notice, he must look into 1t

SHRI PRANAB KUMAR MUKHFR-
JEE Mr Dimnen Bhattacharyya, while
makmg observation suggested one big
thmg T do not know whether there s
any precedent that the budget 1s placed
before the Consultative Commuttee The
whole object of the Consultative Commut-
tec attached to the Home Mmistry, parti-
cularly when the State 1s under President’s
rule, 19 to help the Parllament and the
Central Admumstration for the legislation
and to keep in eye an the affairs of the
Stite concerned But 1 do not hnow whe-
ther in any other Commitlee the budpet
is being placed before it 1s being placed on
the Table of the House Even when the
budget w i placed on the Table of the other
House I had to tender an apologv for
hiving placed it first on the Table of the
Rajya Sibha 1 do not know what would
have been my fate if T had placed the
budget bcfore the members of the Con-
sult itive Commttee

Regarding the two or three projects
whith have been mentioned by Shni Patel
and certun other hon Members 1 would
ke to emphasize that it 18 not the desire
of the Government to ignore or neglect
the intcrests of (Gujarat State by entering
into liminted agreements on the Narmada
W ters  In order to expedite the projects
which nv on hind a himited agreement
was arnved at by the concerned State
Govanments and 1t 1s without prejudice to
the award to be given by the Tiibunal
whith T am sure, will be to the full satls-
faction of the Government of Gujarat
Perhaps 1t would not be wise to take the
stind that s there 15 no popular govern
ment there 0 even developmental projects,
hke major and munor irngation projects,
will hate to wmt till responsible povern-
ment assumes power and clears them The
speedy development of the Stite could not
have been helped by such an attuitude

Coming to mndustiial development while
presenting the budget I have tned to
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and
by the hon. Member represent-
He has highlighted the mise-
ries and sufferings of the people of Kutch.
Similarly, the difficultics in Saurashira area
have been highlighted by another member.
It would be the endeavour of Government
to see that balanced development takea
place not only between States but also
within the States. If there are any back-
ward areas in a particular State, it would
be our endeavour and serious effort to see
that balanced development takes place In
those areas.

SHRI PILOO MODY : It has bcen
your serious effort for the last 27 years.

SHRI PRANAB KUMAR MUKHER
JEE : We have done something for the
last 27 years and we hope to do some-
thing more in the next 27 yeam.

SHRI P. G. MAVALANKAR : All hy
you alone ?

SHRI PRANAB KUMAR MUKHER-
JEE : We hope to.

SHRI PILOO MODY : Every man has
a right to hope. Go on hoping.

SHRI PRANAB KUMAR MUKHER-
JEE : Every man has a right to frustrate
other’s hopes also.

I hope the State administration will also
look into those points and the require-
ments of those areas; particularly, the re-
quirements of Saurashtra and Kutch will
be taken care of. 1 think I have covered
most of the points.

SHRI NATWARLAL PATEL: I have
made an important point, which has not

SHRI K. 8. CHAVDA:
the Government s going to
jan Development Corporation.
know how much money has
in the budget, because I am
unything.

SHRI H. M. PATEL : The Minister has
disposed of all our problems in 16 minp-
tes. I referred to education in my speech.
He has not considered that at all. The
Government of Gujarat should not wait un-
til the elected Government comes into
power in order to proceed with many sche-
mes relating to education.

1 referred to the V V. John Committee's
report which has been with the Govern-
ment for nearly 12 months now. They have
not published it. They have not taken any
decision on it on the ground that this 1s
a matter for the elected Government. Just
as, he said just mow about the Narmada
project, that we need not hold up all deve-
lopment, I would urge very strongly that
the Government now functioning should not
hold up any matters relating to education.

SHRI D. P. JADEJA : I had mentioned
about Drought-prone Area Development
Board. Nothing has been said about that.
I also mentioned about supplying subsidised
foodgrains and fodder to the labouters
working in the scarcity areas,

SHRI P. G. MAVALANKAR: 1 men-
tioned specifically the problem of the
AM.T.S. The Government of India had put
a special levy on petrol and had promised
that the public transport system in four
important metropolitan cities of the country
will be given assistance. Calcutta, Bombay,
Delhl and Madras have accordingly been
given such assistance. Why is it that
Ahmedabad which is the fifth or the sixth
largest city in the whole of the country is
denied this right of getting assistance for
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augmenting 1ts fleet and depots ? In 1975~
76 the amount required 18 Rs 2§ crores
Will he kindly reply to thi pomt also?

SHRI PRANAB KUMAR MUKHER
JEE So far as the point mentioned by the
hon Member, M1 Mavalankar, 15 concei-
ned, he himself has answered it It 1s the
decision of the Government to give assis
tance only to four cities Ahemed b d does
not come in Until the Governmbent changex
that decision and extends 1t to further areas
how could Ahmedabad be brought within
the purview of that ? Therefore, 1t 13 not
a matter to be decided here and now

Reairding other puints 1 have already
mentioned 1n my Budget speech and the
detarled statement Those points have al-
ready been covered

SHRI K § CHAVDA 1 specifically
ashed What is the amount provided for
the Hanyyan Development Corporation ? He
18 stlent on that Why 1s the Government
giving filse promises to the Scheduled Caste
and Scheuuldd Tribe people of Gujarat ?
You hindlv ash the Minister

MR DEPUTY-SPFAKER How can I
ask the Mimster ? It s upto him If he dows
not satisfy yon there are other means open
to you Whit can 1 do about 1t ?

I know what I am doing Don't be in o
hurry You are in «afc hands If you pro
ceed mn the rneht winn vou will find that
you are i the safc t of hands But if you
try to tnip me you cannot get round me

SHRI PRANAB LUMAR MUKHFR
JFF 1 have no such imtention

MR DFPUTY-SPEAKER I will put the
Demands on Account to vote In this con-
nection 1 would like to say in advance so
that we cun proceed expeditiously that Mr
Mavalankar has written me a letter saying
that he would like to make some observa-
tions on the Appiopriation Bill on the De-
mands on Account He has gwen certain
pomts Mav I tell him that it 15 the practie,
the convention, m this House that we do
not distuss the Demands on Account at all
far less the Appropriation Bill on Demsnds

11 LSS|75—11

1896 (SAKA Grants (Gujarct kit
- ) I914-7§ NSED :
on Account for the simple reason that these
are only very temporary grants given to
the Government just to carry on and the
Government also 15 expected to give an
assurance that they will not undertake any
new service under the Demands on Account ?
Therefore, 1t 18 a formal matter The regular
Demands for the whole year will be comung
and he could make these points then Don't
nsist on this here

With regard to the Supplementary De-
mands 1 think, the Speaker made an an-
nouncement this morming that in response
to the points made by Mr Sezhiyan and
other hon Members, the Government will
withdraw Demand No 49 by nsuing Cor-
rigenda to this In this connection, I have
got some paper from the hon Minister re-
lating to the Appropriation Bill which wall
be in the nature of Corngenda to that Bill
We will accept them Therefore, when I put
the Supplementary Demands to vote, T will
not mention the Demand No 49 at  all
It will not be there

SHRI PILOO MODY Yon say ‘demands
with corrigendum’

MR DEPUTY SPEAKFR That s to the
Approprniation Bill If the Demand 1s not
voted it will not go 1 the Appiopriation
Bill

‘There are cut motions 1 will put them to
the House Mr Chavda do you want your
cut motion No 1 to be put separately ?

SHRI k § CHAVDA Yes

SHRI P G MAVALANKAR 1 would
like to combine my cut motion No 3 with
Shri Chavda s cut motion No 1

MR DFPUTY-SPFAKER It cannot be
dont

SHRI P G MAVALANKRAR Then my
cut motion No 10 may be put separately

MR DEPUTY-SPEARER The question
18

“That the Demand for Grant on ac.
count under the head Elections be
reduced to Re 1
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[Failure to hold early elections of Mahajan, Shn Y S
the Lepulative Assembly of Guja. Mahajn, Shir Vikram

rat(1)]"
The Lok Sabha dnided
Division No 9]

[16.25 hrs.

Thvision No 9]
AYES

Bhattacharyya, Shn § P
Chandrappan, Shr1 C K
Chavda, Shri K §
Gowder, Shri J Matha
Joarder, Shri Dinesh
Mavalankar, Shn P G
Mody, Shri Piloo
Paimar, Shn Bhaljbha
Patel, Shri H M
Roy, Dr Saradish
Sezhiyan, Shri
Somasundaram, Shr1 S D
Shakya Shu Maha Decpah Singh
NOES
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Ambe h, Shi

Banerjee, Shrimati Muhul
Barua Shit Budibrata
Chatuiveu  Shni Rohan Lal
Chhotey Lal, Shn

Darbari Singh Shni

Das Shii Anadr Chinn
Desar Shn D D
Dhamankar Shn

Dincsh Singh, Shri

Doda, Shu Huralil
Dumada, Shu L K
Dwivedi, Shin Nageshwar
Gunga Devi, Shuman
Gautam, Shn C D

Gopal, Shnn K

Jadeya, Shuu D P

Kasture, Shri A §
Lakshmikenthamma, Shnmatt T

Majhu, Shrn Kumar

Mandal, Shn Jagdish Narain
Mandal Shri Yamona Prasad
Mirdha, Shr1 Nathu Ram
Mohsimn, Shn F H

Murthy, Shn B S

Negn, Shn Pratap Singh
Nimbalkar, Shr1

Pamnuli, Shn Paripoornanand
Pandey, Shri R S

Pandey, Shri Tarkeshwar
Pandit, Shnn S T.

Patel, Shn Arvimd M

Patel, Shi1 Natwarlal

Patil, Shri krishnarao

Patil, Shrni T A,

Peje, Shn & L

Raghu Ramainh Shn K
Rao, Shit P Ankincedu Prasada
Roy Shri Bishwanath

Rudia Pratap Singh Shn
Salve Shrt N Kk P *
Samnta Shir § (

Sanght Shn N Kk
Sangliny Shn

Sathe Shn ¥ st

Savitni Shyam, Shrimts
Sethi, Shit Anjun

Shailam Shn Chandra
Shankaranand Shu B
Sharma Shii Nawal hishore
Shukla, Shri1 B R

Sinhd, Shr1 Nawal hishore
Sokhs, Sardar Swaian Singh
Stephen, Shu C M
Subramantam, Shn C
Sudarsunam, Shri M

Tiwary, Shn D N

Voharia, Shn



321 Supplementary PHALGUNA 30,
Demands for
MR. DEPUTY-SPEAKER : The result
of the division, as shown, is : Ayes 13;
Noes 60.

To the Ayes we may add Mr. Dinen
Bhattacharyya's vote and Mr. Shyam-
nandan Mishra's vote; that will make it
Ayes 15 and Noes 60. The Cut Motion
is lost,

The motion was negaiived

MR. DEPUTY-SPFAKER : [ now put
Cut Motion No. 10 by Shri P. G. Mavalan-
hat to the vote of the House.

The question is :

“That the demand for grant on
count under the head ‘Relicf on ac-
count of natural calamities’ be res
duoced to Re. 1.

ace

[Faillie to give substantial and im-
mediate financial assistance for massive
drought relicf operations in  Guyarat,
(e

The Lok Sabha divided -

[{Division No. 10]  AYES

Rhattacharyya, Shn Dinen
Bhattachaivya. Shn S, P.
Chandrappan, Shri C. K.
Chavda, Shn K. S

Ganga Devi, Shrimati
Gowder, Shri J. Matha
Joarder, Shii Dinesh
Muvalanhar, Shri P. G.
Mishra, Shii Shyamnandan
Mody, Sh11 Piloo

Parmai, Shri Bhaljibhai
Patel, Shri H. M.

Roy, Dr. Saradish
Sezhiyan, Shri
Shakya, Shri Maba Deepak Singh
Somasundram, Shri S. D.

— N i S i A SESEmEs

“Wrongly voted for AYES

{1627 hrs.

sammy e

1896 (SAKA) Grants (Gujarar)
1974-75

NOES
Ambesh, Shri
Banerjee, Shrimati Mukul
Barua, Shri Bedabrata
Chaturvedi, Shri Rohan Lal
Chhotey Lal, Shri
Darbara Singh, Shri
Das, Shri Anadi Charan.
Desui, Shri D. D.
Dhamankar, Shri
Dinesh Singh, Shri
Doda, Shri Hiralal
Dumada, Shri L. K.
Dwivedi, Shri Nageshwar
Gautam, Shri C. D.
Gopal, Shri K.
Kasture, Shri A. S.
Lakshmikanthamma, Shrimat: T.
Mahajan, Shri Vikram
Mahajan, Shri Y. S.
Majhi, Shri Kumar
Mandal, Shri Tagdish Narain
Mandal, Shri Yamuna, Prasad
Mirdha. Shri Nathu Ram
Mohsin, Shri F. H.
Murthy. Shri B. §.
Negi, Shii Pratap Singh
Nimbalkar, Shri
Painuli, Shn Paripoornanad
Pandey, Shri R. 8.
Pandey, Shri Tarkeshwar
Pandit, Shii S. T.
Patel, Shri Arvind M.
Patel, Shr1 Natwarlal
Patil, Shri Knshnarau
Patil, Shri T. A.
Peje, Shii S. L.
Raghu Ramaizh, Shri K.
Rao, Shri P. Ankineedu Prasuda
Roy, Shri Bishwanath
Rudra Pratap Singh, Shri

22
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Salve, Shri N. K. P.

Samanta, Shri S. C.
Sanghi, Shri N. K.

Shri
Sathe, Shri Yasant
Savitri Shyam, Shrimati
Sethi, Shri Arjun
Shailani, Shri Chandra
Shankaranand, Shri B.
Sharma, Shri Nawal Kishore
Shukla, Shri B.R.
Sinha, Shri Nawal Kishore
Sokhi, Sardar Swaran Singh
Stephen, Shri C. M.
Subramaniam, Shtl C.
Sudarasanam, Shri M.
Tiwary, Shri D. N.
Vckaria, Shri

MR. DEPUTY-SPEAKER : The resuit®
of the division is : 16; Noes 58.

AYES
The motion was negatived

MR. DEPUTY-SPEAKER : 1 shall now
put the rest of the cut motions to the vole
of the House.

All the other Cut Motions were put and
negatived.

MR. DEPUTY-SPEAKER : The qucs-
tion is :

“That the respective sums not ex-
ceeding the amounts on Revenue Ac-
count and Capital Account shown in
the third column of the Order Paper be
granted to the President out of the Con-
solidated Fund of the State of Guijarat,
on account, for or towards Jefraying the
charges which will come in course of
payment during the year ending the 31st
day of March, 1976, in respect of the
heads of demands cntered in the sccond
colunm thereof—

Demands Nos. 2, 3, 5, to 12, 14 10 20,
22 to 31, 33 1o 359, 51 to 68 and 70
to 76

‘Shnmah Ganga Devi
her vote for NOES.

also recorded

MARCH 21, 1975

Vote rm i, 1975
. Tﬁe mation was adopled :
MR. DEPUTY SPEAKER : Now, 1 will
take up the Supplementary Demands.
will not mention Demand No. 49. That
should clear the position,

The quution is

“That the respective Supplementary
sums not exceeding the amounts shown
in the third column of the Order Paper
be granted to ihe President out of the
Cosolidated Fund of the State of Guja-
rat to defray the charges which will
vome in course of payment during the
year ending the 31st day of March
1975 in respect of the following demands
cntered in the second column thereof—

Demands Nos. 8, 11, 14, 17, 21 to 23,
25, 27. 28, 33, 35, 38, 40 to 42, 53,
55. 55. 58, to 60, 63, 65, 66, 69, 7I.
72, 7% 1o 79, 82, 84, 86 to 88, 90, 94,
97, 105, 107, 108, 110, 113, 116, 119,
120, 122, 124 to 128, 131, 132, 137 to
142, 144 and 146."

The motion was adopied
16.26 hrs.

GUJARAT APPROPRIATION (VOTE
ON ACCOUNT) BILL*, 1975

THE MINISTFR OF STATE IN THE
MINISTRY OF FINANCE (SHRL PRA-
NAB AUMAR MUKHERJIEE) : 1 beg
to move for leave to introduce a hill to
provide for the withdrawal of cerluin sums
from und out of the Consolidated Fund
of the State of Gujarut, for the services
of a part of the financial year 1975-76.

SHRI PIL.OO MODY (Godhra) : As
currected.
MR. DEPUTY SPEAKER : Notp yet.

That is where the whole confusion comes.
Now. the question is :
“That leave be granted to introduce
a Bill to provide for the withdrawal of
certain sums from and out of the Con-
solidated Fund of the State of Gujarat
for the services of a part of the finun-
cial year 1975.76,"

*Published in Gazette of India Extra-
ordinary, Part II, section 2, dated 21-3-75.
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(Vote on Account) Bill, 1
The motion was adapud

SHRI PRANAB KUMAR MUKHER-
JEE: 1 introducet the Bill.

I movet:

“That the Bill to provide for the
withdrawal of certain sums from snd
out of the Consolidated Fund of the
St:te of Gujarat for the services of a
part of the financial year 1975-76, be
tuhen into considerabon.”

MR. DEPUTY-5I" i ANFR:
tion is @

The ques-

“That the Bill to provide for the
withdrawal of certain sums from and
vut of the Consolidatcd Fund of the
State of Gujarat for the services of o
part of the financial year 1975-76. be
taken into consideration.”

The motion was adopted

MR. DEPUTY-SPEAKER : Now w¢
take up clause-by-clause consideration.

The question is :

“That clauses 2 and 3. the Schedule,
Clause 1, the Enacting Formula and the
Title stand part of the Bill"

The mwotion was adopted

Clatses 2, 3, the Schedule, Class 1, the
Enacting Formula and  the Title were
added to the Bill.

SHRI PRANAB KUVAR MUKHER-
JEE: I move:

“That the Bill be passed.’
MR. DEPUTY-SPEAKER : The ques-
uon .

“That the Bill be pussed.”

The motion was adopred
+Introduced [moved with t.ho_rcmm;rr;nt
dation of the President.

;llfproprfal‘iuu 3%
1975
16.28 s,

GUJARAT APPROPRIATION BILL",

1975

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI PRA-
NAB KUMAR MUKHERIEE): 1 beg to
move for leave to introduce a Bill as cor-
rected, to authorise payment and appropria-
tion of certain further sums from and out of
the Consolidated Fund of the State of Gu-
jarat for the services of the mancial vear
1974-78.

MR. DEPUTY-SPEAKER : You please
read out the corrections.

SHRI PRANAB KAUMAR MUKHER-
JEE : The corrections are as follows :

Page 1, in the marginal heading to

clause 2,—
for “Rs. 57.71,66,000%
rcad “Rs. 57,70,17,000."
2. Page 1, in lines 6 and 7,
for “fifty-seven croies, seventy-one
lakhs und sixty-six thousand rupees”

read “fifty-seven crores, seventy
labhhs and seventeen thousand rupees™

3. Pape 3, omit lines 16 to 18 (re-
lating 0 Vote No. 49).

4 Page 5, line 34 (relating to “total”)
(a) for “56,50,98,000" read *56,49,49,000"
tb) for “57,71,66,000" read 57,70,17,000"

SHRI PILOO MODY (Godhra) : It is
all boring.

MR. DPEUTY-SPEAKER: Even at
the cost of Piloo Mody, this has to go
on record. Sometimes the important
things are boring.

The question is:

‘That leave be granted to introduce

Bill, as corrected to authorise payment
and appropriation of certain further

*Published in Gazette of India Extraordi-
nary, Part II, section 2, dated 21-3-75.
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sums from and out of the Consolidated
Fund of the State of Gujarat for the
services of the financial yesr 1974-75."

The motlon was adopted

SHRI PRANAB KUMAR MUKHER-
JEE: I introducei the Bill as corrected.

I beg to movei:

“That the Bill, as corrected to autho-
rise payment and appropriation of certain
further sums from and out of the Con-
solidated Fund of the State of Gujarat
for the services of the financial year
1974-75, be tuken into consideration.”

MR. DEPUTY-SPEAKER : The question
is:

“That the Bill, as coirectcd to autho-
rise payment and appropriation of certain
further sums fiom and out of the Con-

solidated Fund of the State of Gujarat

for the services of the financial year

1974-75, be taken into consideration.”

The motion was adopted

MR DEPUTY SPEAKER:

We take up clause by clause considera-
tion.

The question 1 :

“That clause 2 as conected, clause 3
the Schedule as corrected, clause 1. the
Enacting Foimula, und the Title stand
part of the Bill.”

The motion was adopted

Clause 2 as corrected, clause 3, the
Schedule as coriected, clause 1, the
Enucting Formula, the Title were added
to the Bill,

SHRI PRANAB KUMAR MUKHERJEE :
I beg to move:

“That the Bill, as corrected, be passed.”
) MR DEPUTY-SPEAKER : The question
is:
“That the Bill, as corrected. be
passed”.

The motion was adopted

fIntroduced/moved with the recommenda-
tion of the president.

21, 1975 Constitution 318
(Amat.) Bill

SHRI SEZHIYAN (Kumbakotiam) :1
want to put on record my appreciation
for the attitude shown by the Minister.
He did not stand on formality of pushing
thiough the Bill. He agreed to our sug-
gestion and made the correction. This
has been helpful not only to us but also
to the growth of Parliamentary democracy
in the country.

SHRI P. G. MAVALANKAR (Ahcinda-
bad) : We want to convey olir apprecia-
tion to the Deputy Speaker for the manner
in which he held the points of view of
Shri ki1a Sczhiyan.

SHRI PIIOO MODY : The Speaker s
eapected to do that.

MR  DEPUTY-SPEAKRER : I would
also like to join and say that this s a
happy day to me especially because I
think the House to-lay has discovered it-
self [ hope that the administration also
will tahe note of this. It has been a happy
thing that theie has been a spint of give
and tuhe -teciprocty—and nobody hus
tiied to stand on prestige but all that we
have wied to do is to do the duty of this
House with all respomsibility and to assert
the supiemacy of this House and ualso to
give notice to establish that nobody n this
democracy of ours should tuke this House
or us tor granted.

MR. DEPUTY-SPEAKER * We ~ball now
take up Privatc Members' Bills. Dr. 1ax-
minmayan Pandeys s not here So. his
Bill connot be introduced.

16.34 hrs.

CONSTITUTION (AMFNDMENT) BIIL
(Amendment of mticles 101, 102, etc.) by
Shri Priya Ranjan Das Munsi.

MR. DEPUTY-SPEAKER : The House
will now resume further consideration of
the following motion moved by Shri Priya
Ranjan Das Munsi on the 7th  March,
1975-:—

“That the Bill further to umend the
Constitution of India, be taken into
consideration,”

Shri Priva Ranjan Das Munsi was on
his legs on the last occasion. He has
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written' that he is not well and 3o he onc has got to have some provision. I
oot continue with the spesch. If be don't say that they should earn living by

SHR1 M. C. DAGA (Pali) : Am I to
take it that Half-an-Hour discussion will
be at six O'Clock ?

MR. DEPUTY-SPEAKER : As far as
{ am concerned we have 10 go through
the entirc bnsiness of the day unless the
House decides other-wise,

SHRI K. GOPAL (Karur) : Mr. Deputy
Speaker, 1 welcomc the spirit of the Bill
though not the entire thing, part (ii) of
Clausc 3.

My friend Mr. Das Munsi descrves the
gppreciation of all of us for bringing for-
ward this meuasure but what I wonder s
whether with regard to Clause 3(i), this is
possible ui all, because in our democratic
country those who enter politics, those who
enter the Assembly or any office like
Municipalitics or Panchayats, have got to
fall back upon something for their liveli-
hood. My friend says, Doctors, Lawyers
and Teachers should not be allowed to con-
tinue with that profession. But he does
not say that a man owning large property
or doing any business should alsp be pro-
hibited to carry on such activities. The
profession of lawyer and doctor is such
that once there is a break, they can’t catch
up with their work and therefore this is
a continuous process. If he is elected to
this office, say for S years, after that term
is over, what is he going to do 7 Because,
Sir. conditions in our country are such that
those who are clected to Assemblies or
Parliament are not assured of their future
livelihood, however honest a man may be,
unless he is something like an agriculturist
or a small industrialist and so on. Once
the term is over in our country there is
no provision to look after ex-Members
and in this regard what wc find is that
even a country like Malaysia has got a
system of gratuity and provision for this
but in our country this is not there. So

dubious means, Not at all. I say, a
lawyer should be enabled to continue with

. his practice, so also a doctor.

In Clause (i) be says as follows :

‘If a member of cither House of Par-
liament, after his election to that House
joins a political party or group other
wan the one on whose ticket he was
elected to that House or if he was an
independent member at the time of
election to that House and joins any
political party or group, he shall be
disqualified for being a member of that
House from the date of his joining the
latter political party or group.'

16.37 hrs.

SHRI NawaL KISHORE SINHA : in the Chair.

[ am in agreement with this. This ques-
tion is being looked into by a Parlia-
mentary Committee and I hope that some-
thing would be done in this regard. Not
only disqualification alone, but once he
crosses the floor, he should be disqualified
for ever. He should not be allowed to
contest any election to any public office.
Then in the next clause he says :

‘if a Member of either House of Par-
liament after his nomination or election
1o any Committee constituted by either
House of Parliament does not attend
any meeting of that Committes conti-
nuously for a period of one year, he
shall be disqualified for being a member
of that Housc after the expiry of the
said period of one year.'

I do not know why he specifies one year
only. There are some committees which
do not meet for more than one year. 1
am a Member of one committee, Dock
Passenger Welfare Committee. For one
year I have not attended any Committees
meeting. There are some Committees
which do not meet for two to three years.
I am a member of the Committee known
as ‘Deck Passengers’ Welfare Committes’.
For the last three years this Committee

PR
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met only once So, it should not be that
not attending the Committee for one year
will entail a disqualification of a member
it should be only if a member does not
attend for two to three days consecuti-
vely that a disqualfication can be made
Of course, interpretation can be made that
1 have not attended the meeting of that
Commuttee for no fault of mine  The
committee itself has not met  Why
should I be disquahified ?

So with these few words, T support this
BiNl

SHRI & P BHATTACHARYYA
(Uluberta)  Sir, | oppose this Bill lhere
e many things that aiv yot to be done
Ths Bill 1 something which gocs against
the spuit of the Puliamentary system be
cause ths s for mpoitant persons lhe
professors lawyers, doctois e who ae
populai and who get themwhis clected
and whom the people accept  The purpose
of the Bill 1» that wheneiwer a person Iy
elected to Parltament, he must get out of
lus piofession That 15 something impract:
cable 1t s unust also If the Pa lnmentary
system has to function in this ountry
what 15 1mporiant 16 to mahe 1t function 1n
an cficient manner The importince of
Parhamentary system 15 going down and
down What do we find throughout the
country ' There 15 dispa ity of income
We have failed to gne our people the
fundamental nghts to woil to live el
We have to rtun this system m a demo
cratic line We are not runming our demo
cracy 1 the intc ests of the peuple and
not when according to the Constitution
That 15 becamse the poverty level goes on
increasing  unemployment 18 InCreasing,
price Tise 1v gomng up and up tavation 18
also going up kverything acts against
the interests of the people We must real
1se that we are not workung in the interests
of democracy The purpose of the Con
situation 15 not better served From that
angle 1f any change 1c called for 1in owr
Constitution that would be welcome to
us Tt ts not the case at 1l that because
Parliament Members are professionals hike
doctors, professors, cngineers and lawyers
and that 1 why the Parliament is not able
to function We should try to think 4 new
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We have got to face the basic ms
In Parliamentary dmcussions mm
bring up the problems of growing poverty
s0 as to solve them For exemple we are
not able to solve the problem of growing
unemployment How to bring about the
changes 1n this ~egard 1 the question to
be conudered For example, we sre not
able to bring down the price nse Only big
landowners, profiterss or blachmarheteus
are the beneficiaizes That may be because
the 1uling party gets a lot of money from
them 1t 1s an wrony of fate that when the
people suffe. teimbly we are 1emnaimng
silent over that If Parltament has got
something to do with thes, it must really
try to solve the problems faced by the
people  Whatever new amcundments are
proposed, this constitutional amendment
bill 1s not going to make our Pail; iment
function better

‘hl:\'lntl:uthese few wods [ tutally oppose

! qw wx ym (orR)  awrefr oft
a7 g agn W b fr g o e e
W™ ¥ fad afaure 7 qwnes Yo o o
ot ay faw T wv ur mmy 4 afew &
ot a% 7w @ AT fr o aw sw fry
tmwﬁ%mw?’n;&w*r
WTY BT GAT &Y ANK e fe a v am
¢ fr et ifd o ofaamaz o«
AT T AN | WY FwiT AR WiEw 4T
FETr W7 dm T o+ AR § oAy
tReE § T W ¥ fror o fr o¥w &
oW qifeTdr ¥ w7 wTed wnfE s e
w7 vt § |t Aw & e oaw #
g T F- ¥ o7 fagr oy fr o Wy
¥ giferamie w1 W@ wE T we ® ofgwe
BTEa-¥9 %7 Wt afrers fres

Reae W 9 g, seeT @ it
wav ug 3 ww wvm &, W qfaie &
ot &% e WA 1 gE g O W AN
¥, wz oz § wver vt A £ AR
q T §, M AT WY WA v b,
forer ot W Wt ¥ W & ay arfamie
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¥ wme W gver e st | wrw 2feE-
™ W% §WT & W 500 R\ Forw
uTy oY Far § fre-fow v qox ¥ froew
" drayr w1 v SE o Wi ower B
Tt rw T agr & O o §
Mt Ay 7N &, afrr Afr odee w7
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e &t reifor ar e ? owig few Ao
¥ e 7 7R fr % gemr ww oW # W
7 woar # 1 oE At T ¥ froWy A
qiferarde ® A F Gk & A wveren TR
¢ ot win wESw 7 94 —mfrare w7
| TN AT TRATY ¥ g ——F W
s feemt w1 & 3T TT W AT
AT & &t o a7 Wy afwaT wm
T gt ¥ o oo e @ @
YT woT wTH ¥y § | K AT 9T AT wpAT
wrrar § fr aw weear 1 owm oW ey
A % vz ¥ W viegwe ¥ T o
Wt #Ta ®F AT wIX TT Fr TAT AT AT
a¥x ¥ W T wox frfar stg ¢ afr 3
7 oayT ¥

o faw T g1 TiveTaTeT FET # St
vaage W * mar R qrft T ¥ fAg o
wid T WAl @1 &F §7 97 Ty § =f
7 w1 fore Y wegreqwer wrr ¢ A aen
qETY W7 g ¥ 1 wAT TR ¥ o weArfAga
-3y T voworme T & WY AgA A¥
voitfage & av wr foaear Wt FEtaww
EPT 3 AZ  J% uwEAr WY BT R 0 T
qorew wew ¢ o fafmaw § oem @
ATRE & I T ATFIAVA T ALATW EIAT
g1 Qe WTEE & W OTYR &R & UeANE
P ower ssEe wER e &7 gfie ¥ am
Araqw QAT | U A R A G AT A
Tt 9T W9RT YT wwT vwy & o swvafr o
# war wgw g -v5 ofwarie &
ey e Wi pifad g o
T & W g F Wd & 9% Wradr gv
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st am wtw v w1 oww AR aEE
§ 1w o e § A
FHar | wgr veifrater ff qw S b
Lo o

& it o o g7 avr A g g R
gw Ay ¥ wfr ey aF afew o G
w1 T A qgA IT ) AT afpd o 7
v armi frr Ty T Ao g wR A
arY &y ar ag & fr wrf 47 sl s
A Ty 47w ¢ -frateer da @ o
wer Frr & wERrAr AT ¥ e ¢ fr
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¥ gz qr mifrar ¥ AR, WO
o7 JqTH TA@ ¥ A v gEl 1 9 oAr
wer Frvmar or WAy 0 g AETAYR Y #
Y FTEAAAT ¥ YT 1 WA AT A WA
faar W W wer ww A gl AP A
amar AT X T FHA

v fa7 § T9-477 7 a7y @ A
FA-TXT FT FIAT T N G@ 07 fawrnda
2 T & g vare v 48 ¢ fagem
7R A A oY T oFw zeae A0 W
# 1 e mTT AT A7 ag o dwm & fr
my qEf T wAAT & AA e Fe § e
W& R SO 0% woT-aW faereT
§ ot fer 3 % wfr s a7 Ef AwEE
a1 A & orr v feafr & 3 owT i
AT TN qET W 9T EAT & O &0 AWw
¥ AF v fr IW w1 T, R AT o
e ¢ 7 owrr owE TR e fegw @
aE fAwrdr o1 IW T oreAr #W aAeRe
qrr ot Awer & 0 ar WA sifad &% wy
fomd o ¥ qrEf & @ & T T ¥
ot W qet o gt fear qEQ e A
faer o Wk frnfy wd wwAE A

W

o~y
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# oy § & X qowEw A WET AT AN
Pk W gw R @ oifgd

sfamr ¥ oF gy & g gar AWt W
R T uR| AfET W owror & ser
wga Sfware § 13 § 1 9wk & g
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oifegriz @ o ¥ T W 7 RS A
g § fs fegm & wnare o7 fedy e
W ST W W TEwTe A€ wr oA
wifgd 1+ 0 @ fegr § fe T W -
faenr & o 1 ww s & 2w g e W
frara &1 qrew T fwar o wgr & oA A
fd sy 9 @ frara e & s & oy aef
w o ¥ | wwied i el faw @
frar v w1 HIHar ?

Rl am wd AR R ¥ faw @ g
¥ fr o orf ang frar w90 ® T
wir M wom b A1 g w feqearsfrerd
w7 feat oy 1 ww v Hifed Ow AEew wE
wafeqt w1 waew &, afge & o ag oW
w2x wff wT g, a1 &0 S fwe f
qE A1y, & W W 39 6 Fenwarsiierd
*T & 1 ¥ ww F faw W Ay arag
wEEq A YW AW 9T % ¥ A% dr o
A wgar ag ¥ 6 wfoeer & e T
wr ag wier Y & B o vy wrdy fee
ot ey & os, QAT w4 bR
& v fawr w1 fedw v o g 1 fedwrey
% Wk § o wRE 7 fewre ot ww
ar ¢ s ag afefr 39 ok & folw &
v & 1 fore oW fawr & § §U o fow @
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o ff g ov aror wx vk & f
W amwe & oy werar § ot w7 e ww
wnge weare aer frered €, o W e
WA & W & Suk Al s omn g
fe o swer oy dfwew § 1 Wi weTATG
o Ao Wit Oy wwr ® gy erad § o
WY v & fret ¥ s uw &w %y fegr
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wx f& agy & swer AF § W qINT wwT
vy g awdt A ¥ wor ¥, safear &
IAET  AYT Wl G AT & O s
w1 ofee & fe wen & wn & w0 ST
& A wr ag woew gw fe Qar sTem W@
JEAN Ty wvAr §, FRTEY F dve e
& 30 g9y w1 wwew A A awar arfgd ?
#f1 g & qg gro faegEd aww 3 WK 3w
9 gua i vt ofed | warefa off, a7
oY Zar wrar ¥ Sk AW s wdved Y
a0 v §, ™ § marg 9 o W oAw
wrar &, AfeT waa & Ty frww wrar 4
T AT § 3 %7 qw & fad smwdiegwma
& 7 ol Avsaw e o ay est g,
AT W & wrary wriy fr gAdew T ®
W X A { AvA) eran oA v fror
¥frr Ao W farAr 7 dw R R
iR aw @

wfad 7l fafeer oror ¢ fe o fam
¥ a7 o srar wfves § fe w9 ar wne
&re ¥ ww wrar § WTC w1 AT ool ) Wt
ox sfier § oY ¥ A § ¥fws o7 v
wH wF ¥ wafed @, vt S oty ot
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arfer gt &
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% @ woaw g & foom & ow
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fir wy oemy & Wl W A WEwr & 7
i e A wpdz W §, o e
Wt § Afewr @ Y f ot ¥ AT
ﬂl{l“b“ﬁ!m“mmm
Fr@ dw Uy aw w8 fr fam W
wragwn wra § 7 wafed 318 0w F o
wear wer Afoww @ ad ww ¥ oo fas
AT Ty BTG ¥ AR ATOA W OFM W
faer ¥ A ®T0 R | gw A1 AET
¥ fx ax ax oifaam, owet aww 7
oHHT W | KT ST wrAdra s o a1
femr wflare wr fegr wig & qre wgrAw
Wio QI¥ML Nle WAT W XA anw sufex
v fenwariier g1 wmaq ) we a7 faw
S Pt oWar A WA M 4 oW
a0 )

wima a0 wyAr ¢ fie semar g
aqar fasr amw 7 &

*SHRI ] MEHTA GOWDER (M-
girs) Mr Charrman, 5, 1 1se to say
a few words on the Constnution / \ymu -
ment) Bl ot Shr  Puya Ramjan Das
Munstu 4 member of the 1ulinz Congiess
Pasty 1 think he 15 also the lader or the
Youth Congress [ am surptise i that he
should have brought forwurd a Hill of
thus nature before the House

The three features of thn Bl are 1)
the p ofessionals hhke Iawrver  Teahers
Docton  Engineers etc should not seek
the membeiship of this Housc (1) the
defectorn.  meaning thosk Aembers who
defect from one Party to the other after
having been elected to the House on the
ydeology of a particular "a tv should be
disqualified for the membeishup of this
House () those who do rot take cmane
interest 1 therr  parhimentars  work
should ke also disquahified

1 would like to remund Shrt Munsht of
the saying that sitting wn the Glass House
one should not throw stones at the others

pa—

*The onglntl._lpe;nch was delivered n
Tamul
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outsade, J luis theory of composiuon
this House 15 accepted, then there wall
only 92 poliical and social workers
would be the MPs on the mde of
ruling Congress Party The ruling Con
Party will lose its majonty, 1t will be
of powe. soon

3?%3&

g

Sn, ths House comr of 520 Mem-
bers T have with me dctails of 497 Mem-
bers I would bhke to mve to the House
the information about the composition of
these 497 Members There aic 93 lawyers,
92 political and social workets 36 Tea
chers and Iectrers 176 Cultnators and
Landholders 39 Traders and Tndustrialiste,
30 Journalists and Wniens 12 from Ciwil
and Muiitary Scrvice 11 Medicol pracut-
toners 5 [ngieers 2 Religiow  Mission-
anes and a few former Mahargjas If all
the professionals cannot become the Mem-
bers of this House, as 15 being suggested by
Shri Munsh, then theze will he only 92
pohtical and social workers as Members
of this House 1 would hike to hnow
whether 1t 1, possible and feasible that n
2 demociacy there should be no repiesent
ation to any other section of our society
except pohtical and social workes ?

17 hrs

Here | would hike to -efer to the re-
piesentalion being miven to I ool Rodies 1n
the State Legnlatihne Assembites Sumilarly,
there are teachers’ constituencies also i the
Stues The Founding Fathers of o r ( on-
stitution thought it wise to give represent-
wion m the democratic dly elected legis
lative bodies to all sections of the cociety
Itke Local Bodies Feachers et Is 1t con-
cenvable th.t they should be demed 1e-
presentation in this House or m the Leg-
slative Assemblies * Shri Munsh: has not
done any service to demociacy an this
coumry by bringing foiward ths Bull

I agree with his contention that the de
fectors should be debarrsd from sceking
membership of this House But, [ would
ke to Lnow why the Government have
not brought forward the Anti-Defection
Bill which 1s being talked for years now I
demand that the Member who has been
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elected on the plank of the political phil-
osophy of a particular party defects to
some other political party should be imm-
ediately disqualified. They should not be
_ permitted to continue as Members. But
the ruling Congress Party, to which the
mover of this Bill belongs, has not shown
the courage of conviction in bringing be-
fore this House the Anti-Defection Bill.

In conclusion, 1 would like to know what
Shri Munshi has to say about those who
change their foith in the political progra-
mmes and ideclogies of the Party 1o which
they belong. Should they be allowed to
continue as Members of this House belong-
ing to that political party or should they
also go out ? For example, after his 1e
signation from the Council of Ministers,
Shri Mohan Dharia, made a serious alle-
gation on the floor of this House that th:
solemn assurances given by the suling
Party at the time of last General Tlections
o the people of the country have nof
been fulfilled. He also allcged that the
party to which he has the hanour 1o be-
long deviated from its chartered course
of action. After hearing his statement, 1
felt that Shri Dharia alone should not
have resigned, but the entirc Central Min-
istry should have resigned becuuse of ils
failure to honour the commitment pledged
to the people of the countrv.

I weculd like to know what Shri Priya
Ranjan Das Munshi has to say ahout the
failur: of his own Party in fulfilling the
assurances piven to the people of the
country.

I would extend my support to the limit-
ed concept of debarring the membership
to the defectors as adumbrated in the Bill
Shri Munshi, 1 am opposed to the rest
of the provisions in his Bill,

SHRI Y. S§. MAHAJAN (Buldana):
At first I took the Bill rather seriously and
tried to study its Clauses and jts implica-
tions, but after going through it I thought
it was framed in a very haphazard slipshod
manner and I came to the conclusion that

#t must be opposed.
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T oppose it on three grounds. Firstly
it is unnecessary. : Secondly, it is highly
restriclive  of the individual's  freedom.
Thirdly I may say it will deprive Parlia-
ment of much of the rich experience that is
contributed to its legislative work by ex-
perts in different fields snd different pro-
fessions.

I appreciate the object of the Mnver of
the Bill. He wants the Members to pay
us much attention to their Parhamentary
work as possible. And Parliamentary work
means not only speaking here, but ex-
plaining the programme of your party tu
the people or if you belong to the opposi-
tion, ecxplaining the defects of the Ciovern-
ment's programme and perhaps leading
agitations, carrying on public education
etc. This is part of the work of u Parlia-
mentarian and perhaps Shri Munshi wishes
that people should devote as much time as
possible to this public work. To that ex-
tent we can appreciate his objective, but
the pioposals which he has hrought for.
ward cannot possibly be accepted because
of the reasons which I have just given,

Ay regards the first amendment which he
proposes, if u person practises nny pro-
fession like teaching in a College or a
School. he will become disqualified. But
Shri Munshi does not know that teachers
have a right to stand for election to the
Legislature. 1f they are employed in pri-
vate institutions,  the University Grants
Commission has suggested a solution to the
difficulty, namely that during the period
of their membership of the Legislature
they should be given leave without pay by
the institution in which they were working.

So far as members of other professions
such as lawyers, doctors, engineers etc.,
are concerned. 1 think their presence is
neceseary if our legislation is to be realistic,
if realistic and satisfactory solutions are to
be found for the problems of the com-
munity. They must practise outside as
it entiches their experience and enables
them to participate more effectively and
more fruitfully in the legislative process
which goes on in the House. As rightly
pointed out by another hon. Member, if
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you come here for five years and give up
for good your profession as an engineer,
doclor or income-tax practitioner, what
are you to do afterwards? You cannot
pick up the thread and start your practice
again. Nobody will consider you seriousiy.
Therefore, the first proposal caanot be
accepted.

Secondly, as regards defections, this is
a very complicated problem. Of course,
we do not favour defectioms, but it is
possible that a person may regard it as a
matter of conscience to leave the party.

If he thunks that his party has changed
its policy in such a way that his conscience
cannot possibly approve of it,
he has: the nght to change his party.
Theie is another complication. 3uppose.
your party itself is liquidated. Members
of th: Socialist Party are not heie. It
hee pone through various tramsformations
duwinz the last ten years. What can the
Members of such  a party do? There
were the PSP, the SSP and other parties.
a5 u result. ‘They have accepted half a
dozen names n the last ten yeurs. Jhen
what will the Members do under such a
clause which Mr Mun<hi wants to incor-
poiate 1n the Constitution? Therefore, the
problem ot defectron cannot be summarily
solved in the manner proposed by him. We
have a parliamentarv Committee consider-
ing this problem. TFven after two years.
they e not able to come to certain con-
clusions.  Finally, he says :

“If a member of ecither House vl Par
linment. after his nomination or elec-
tion to any Committee constituted by
either House of Parliament, does not
attend any meeting of that Committee
continuously for a period of one year,
he shall be disqualified for being a mem-
ber of that House ufter the expiry of
the said period of one year."

How can you reduce the whole thing to
such a ridiculous position” One Memhber
has szid that he has been a Member of a
Commiittee which did not even meet once
in three years. We cannot judge a person's
contribution to Parliament by the number
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of times he attends the committee's meet-
ings. |} believe the proposals have not been
framed after due consideration. ‘lhey
should be summarily rejected by this
House

SHR1 N. K. P. SALVE (Betul) : Mr.
Chairman, Sir, unless this Bill was moti-
vated by congideiations of sheer humour
or 10 create some soit of a practical joke,
1 could only otherwise in the alternative
attribute it to cither the immaturity or the
imbecility of thc mover. It cannot be any
thing clse. He is not here; the youngesi
is not here, When I come out, it must
have been either a joke or and absolute
joke. if it is not absolute joke, then a sheer
immaturity or purility. 1 am not able to
understand what it is that he is seeking to
achieve Does he mean to convey that
people who are practising certsin pro-
fessions .

MR CHAIRMAN- 1 don't think wm-
becility 1 8 good word. If it is unparha-

..

mentry  you should be ready %  with-
draw {t.
SHRI N k. P. SALVE: 1 withdraw i

MR CHAIRMAN : That is all right.

SHRI N. K. P. SALVE : It may be sub-
wutatad by puritity,. My submission s
that if he 15 serious about it that he 1s trying
to deal with bv amending Article 102
which deals with the disqualification of a
Member of Parliament, I am sure 1n my
mind, hec could mever be serious, that a
set of professionals or a set of nincom-
poops and idiots, if they become Members
of Parhament, they are mo good as
Members ;: they are no good towards their
constituencies : and only, if they become pro-
fessional leaders and professional neras,
then alone they will serve the Parliament
and their constituencies.

Today. you want this sort of thing to
come up. In fact, i should be the other
come up, In fact, it should be the other
of Parliement must disclose what & his
source of livelihood outside his political
earnings, outside membership of Parlia-
ment. A large number of people who come
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here have no other source of livehhood.
That does not matter any way. It i up tu
them lo manage their own affairs. Hut
I submit, in all humility, that T am not
saying for myself. Whatever little T know
of a profession and professionals, I sub-
mit that it is the professionals specially
the legal profession which is the secona
oldest profession in the world, (Inrer-
ruptions).

MR. CHAIRMAN : He wants to know
which is the first oldest profession,

SHR1 N. K. P. SALVE : The senior
profession, the legal profession, not only
in our country, but all over the world has
produced champions and captains whose
contribution to politics has been the great-
est. The people who are remembered for
their tremendous parlilamentary contributions
are not those who came as whole-time lea-
ders, no people who tried to distingursh
themselves at zero hours, but lawyers who
made very serious contributions right from
the days of Motilal Nehru and Buvlabhai
Desai etc. Our debates are replete with ins-
tances regarding the contuibutions made by
lawyers,

MR. CHAIRMAN * In whith cotegory
do you put Mr Stephen*

SHRI N. K. P. SALVF : He v a4 div-
tinguished member of the legal profession.
On seeing lim, my farth is reiterated that
there is unparafielled heroism m every
profescion, if it is practised honestly and
boldly. Our debates are replete with ins-
tances wheye the contributions of bziristers,
doctors and lawyers are unparaltelled. At
the same time, it hag been most unfortunate
that people who have otherwise had
tremendous knowledge of law, who have
been otherwise well-read and men of
letters, but who have not had the oppm
tunity of practising anywhere either in
the High Courts or tribunals, have nor
been able to distinguish themselves here ay
well, If some of the members who are
extremely vociferous and take at least
90 per cent of the time of the Home and
cent per cent space in the newspapers, had
practising in High Courts or tribu-

been
nals, their training and tradition would
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have been entirely diffarent. [ submit
with great respect that there is hardly eny-
thing in this Parliament for anyone f{o
come and learn. If at all there is anvthing,
it is to unlearn many things, It is the tradi.
tion¢ and conventions which we learn in
the tribunals, High Courts and Supreme
Court, it is the professional ethics and con-
duct, which enable us to make worth-
while contributions here. An artist has to
have certain discipline. Otherwise, he will
never be able to climb the rungs of the lad-
der because he lives in a competitive world
He cannot propagate his artishic paintings
by merely shouting or taking advantage
of the zero hour; He should give it a
creative look. It is the professionule, who
are sought to be disqualified by this ill,
who have rendered the greatest service in
various fields. Tnstead of coming ot
with this Bill, it would have been much
better if he had said that those who come
without proper background and use puha-
ment for their publicity purposws <l
would he disqualfied Then we would
have whole-heartedly supported it and
Mr Mohsin also pethaps  would  hawe
accepted it.

Defection is a political menace which
hurts the very root of parlinmeniuv de-
mocracy. But defections as we Inew it
n focw vears ugo 18 on the declhine It is
not because of the law but because the
electorate today is so much enhachiencd
They know that the politics of \vi Rams
and Giaya Rams is deleterious and detiimen-
tal to the very existence of paihamentarv
democracy. The people of Weit RBenpal
have thrown out the CPM lock. stock and
barrel not because of any law. but be-
cause the electorate have become enlighten-
ed and know-whome to clect and whom to
reject. As long as the people serdict re-
mains supreme and the electorate remains
mature and vigilant, we will never need the
sort of amendment sought to be made by
Mr. Das Munshi.

ot wgrivew Feg e (wrior) © o fer
wr iy off Bty ww v e B ER
i ¥y gk o ¥ e Haw
qt & | der e § f5 ot 1w
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ok felly ¥ Yo § 1 3@ qfirr worw W
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SHRI C. M. STEPHEN (Mavathupu-
zha): Mr. Chairman, Sir, after the very
cogent, logical, terse and forceful speech
by my hon. friend, Shri Salve, on the
implications of the Bill, I do not think
there is much left to be spoken. So, I
do not want to take much time on that.
When I read through the Bill, rather than
the merits of the Bill, my mind went to
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the thought as to what a sad commentary
this Bill is on the superficial sentimen-
rality with which even the leaders of the
younger gentration are reactng to  1he
national cause and how shallow and how
unthinking they aré when they apprecach
problems which vitally concern the nation.

Now, what is the implication of this

Bill?  Article 102 says

“A person shall be disaualified for
being chosen as, and for being a mem-
ber of either House of Parliament ...”

‘I'nen some conditions are given. He
wants to add one clause there. He says
that not only after your election veu
should not continue your practice but if

at the time of the eclections you are
lawyer, teacher, professor. doctoer cr en-
pineer, that will be treated as a disgnalih-
catlon.

T could have understood, while noct
agreeing to it, but after you come here,
you discontinue your practice, veur pro-
fession, there is something which can re
said about. T do not agree to that also.

Here. the Bill says, if you are anv of
these, then you shall not be accepted for
filing the nomination. I am reducing this
logic to a conclusion that, by this precess
of elimination, what will be left. Then,
the onlv qualification is, if vou arz a loaf-
er, if you are a nincompoop, if vou are
an ignoramus, then you are eligible for
filing the nomination and coming to Par-

liament. This is what it comes to.

T do not understand exactly what my
hon. friend says, by saying “full tmme
attention of Members”. T do not under-
stand it. Various propositions come te-
fore the House. Tt is not necessary that
everybody must pay his attention or

thought to every subject coming befcre the
House, We will be doing disservice. If
engineering is discussed here. T should
certainly not lend my mind to that be-
cause I do not know the ABC of it. You
Jeave it to some other Members who
know something about engineering. Of
course, I can listen to the speeches and
all that and form my opinion and take u

|
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definite stand. But if a legal question
comes, if a labour question comcs, 1
for me to participate in it, and I shall
certainly do 1t

It is the collection of varied talent, the
representatives of the comprehensive tex-
ture, that is the nation of India, that this
House represents. There must be lawyers:
there must be professors; there must be
engineers; there must be common men.
Every type of people must be here. Then
alone it will represent the whole of the
natton and its variegated feature and at-
mosphere. Therefore, this is against the
very concept of democracy that we are
practising. We will be reducing demo-
eracy to a mockery. It is a commentary,
very complimentary commentary, to the
whole sense of the House and the basic
sanity of the House that in spite of ca-
tain streaks of superficial insanity, the
whole House is reacting violently against
it and upholding the principles that per-
meated the Constitution.

I do not want to say anything more than
that, It is so very clear about it.

MR. CHAIRMAN : You have said

SHRI C. M. STEPHEN : Then, I
come to the second subject about defec-
tions.

There are two types of defections. I
¢o not koow what he means by defec-
tion. May I put a question ? A political
party goes to the people on a platform
with a programme, and that political party
completely proves a betrayal to that prog-
ramme. Is that political party not a de-
fector? Going further on the same logic.

unseated from the Parliament altogether?
is certainly logical to go to that extent.

two concepts. The general
the conscience of a mem-
of the party. I go to my conslituency
as a member of the party but on
basis of a platform and on the basis
a programme. If I in my consience
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foel that my party has fallen unfaithful
10 the programme that it put forth and, if
I stand out and conscientiously say, *“I
a party to this betrayal”, who
out of the party? I feel, 1
be asked to get out of the
It may be a question of resign-
ing; it may be a question of my being
sent out. If | am sent out, what happens?
1 continue there; I continue to fight in my
party. But I sent out Am I to get
out of Parliament?

§

be
should go
should not
party.

In the United States, you are elected on
the basis of a party. But you are given
freedom to take your position on difle-
rent propositions that come before the
House. In England, the same freedom is
protected to a certain extent although not
to the extent that is practised in America.
Certain freedom is given there. Now, if
I am elected as a Member from a comsti-
tuency of 10 lakhs of people, they have
put  their faith in me. The party has,
in the first place, taken me as a present-
able person of an acceptable character.
On the recommendation of that, the people
have accepted me. Therefore, certam
things are considered that I am a man ot
integrity, a man of character, a man of
conscience, a man of ability, a man who
is worthy of representing a huge consh-
tuency of 10 lakh people. Therefore If,
at any particular time, consulting my
conscience. I feel that ¥ should not re-
main in the party for the reason that toe
party has betrayed the platform, then to
say, “It is you who should get out” is to
argue against the entire premises on the
basis of which I was put before the
people and I was elected to the House.

I submit, Sir, that a certsin measure of
individual freedom hag got to by given
and the party whip system deserves a dee-
per look. You can ask me that I should
suppoit the Government so long as I feel
that the stability of the Government is an
absolute necessity for the matiom, but
should you ask me to support evsry mon-
sensicol measure that is brought here?
Should I not have the freedom to think
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undamental responsibility of sustain-
Government, has got to be given, if
democracy is to be sustained as a vital,
dynamic and a sort of thinking democracy,
i it will become completely

&R

otherwise
wechanical.
Therefore, for the question of defection,

the amswer is not unseating anybody from
Parliament. This goes against the whole

partes.

tion it may be with the backing of the re-
putation he has built up or it may be with
the backing of the platform on which he
Is standing, but it is the individual on
which the entire structure of the Constitu-
is built uvp 'I:oigjeetthecogceptd

L]

tution and I oppose it very atrongly. It must
be looked into very deeply T oppose this
amendment Bill from A to Z and I reques!
that it must be thrown out lock, stock and

:

SHRI B. R. SHUKLA (Babraich) : 1
oppose the Bill so far as it secks

sn for as disqualification as a resulr

task, nor the leademship of my

class of politicians unfortunately is growing
in this country, whose only profession &
politics, and therefore, such type of
politicians acquire a vested interest. They
do not approach any question beiore the
Parliament on its merits or dements, but
in order to continue their own existence,
they are interested in following a particular
hine 1n this House. Supposing, Sha A. K
attends the Parliament session daly, or
Shri Frank Anthony attends the Parlia-
ment session daily, would they be allowed
to say a word? They would be howled
down like anything. I am a back-bencher,
But I am a lawyer, very busy throughout
the year. Yet, I find time to attend the
Scssions in the hope and expectation that
sometimes 1 shall be able to catch the eye

nal Procedure Code is debated and I
speech covering six pages, my mame
only be cryptically referred while
who know nothing about it get wide
licity. Such is the state of affairs.
fore, my submission is that a lawyer
his training, by his temperament, by



become the common feature of
our public life How to prevent it”

K a lawyer, after having accepted buef
for one party, accepts the bnef for, or
even helps, the other paity, he would be
hable for professional misconduct. If a
witness who has deposed m favow of one
party turns hostile and supports another
party, he would sun the risk of being pro-
secuted for perjury But here are pereons
clected by lakhs of people who, for sheer
lust of power. defect from one pa-ty to
another with imprunity.

SHRI R. S PANDEY (Rajnqndgaon)
He seems to be glonfying the lawyers |
agree with him there. There 15 no dispute,
But democracy starts from the village. Who
are those people who sit in the Panchayats ?
They are not lawyers. ({nrerruptions)

SHRI B R. SHUKLA . He 1. saying
this because he is not a lawver Had he
been a lawyer. he would have kept quiet

As far as curtathng the menace  of
defection is concerned, T support the Bill,
but not in the wordings and phrascology
which the hon Mover has used in  his
Bill. I think, the Bill which has been
sponsored on behalf of the Treasury Benches
and which has gone to the Jomnt Commutiee
would tahe care of this; that should be
passed in time so that such menace does
not pollute our public Iife

SHRI P. G. MAVALANKAR (Ahmeda-
bad) : I do not know how to descnibe this
Bill. In the absence of a good ur an upt
adjective, I would only say that this 1s
very Interesting Bill 1 am sumply amused
over the manner in which, and the thought
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with which, myy honm, friend, Shri Priya
Ranjan Das Munsi, has brought forward this
Bil for discossion. 1 am very sorcy, in
one sense, that Shn P, R. Das Munsi is
absent today because be is not able to hear
the various points of criticism and points
of comphiments, as my friend, Prof. Dan-
davate, says, on hus own Bill. Interestingly
enough, by his own logic, h= (Mr. Das
Munst) should now be disqualified from the
membership of this House because he is
not present when his omn Bul iy being
discussed He wants the other members to
be disquahfied if they do not go on doing
their own jobs Bui il i a very curious
coincidence that he is absent today. 1‘do
not hnow why he 1s absent today; 1 do
not want lo be uncharitable to him.

354

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) . He has sent a letter
to the Chair.

SHRI P. G. MAVALANKAR : 1 do not
want to be uncharitable.

MR CHAIRMAN He is unwell,

SHRI P G MAVALANKAR: It so
happens unfortunately that he is unwell ;
thig can be the reason for many members
for not atiending the committee meetings.
Therefore, this is the first point.

If you take this whole Bill, it is so
aterestingly drafted, because it is so interes-
ungly conceived. It thus «implifics my
wok. 1 must say that it s very very
refreshung to hear many bhon. Members
from the Congresss Benches and I am
particularly charmed by the very rcfreshing
speech which my good friead, Shii Stephen
made today. If this Parliament, and, for
that matter, any Parbament in any demo-
cracy, were to become a collection of full-
time and whole-tme protessionals and
pohiticians, it would be the end of demo-
cracy. It would be the end of fiee debate
because it would be a Paithament where
people’s defferent mitercsts, people’s differemt
professions aie not reflected  through the
debates, but it would be a place wherein
a coterie of people. full-time politicians, as
Shii Shuklup rightly said, interested in the
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loaves and fishes that power may bring,
will be active all the time, whick in the
end will make a mockery of the tepresenta-
tive institutions that we have creuted 1n
our parliamentary and constitutional set-up.
Therefore, to think of full-time professional
politicians as Members of Parliament is to
say like writing an essay in ignorance on
parliamentary democracy and all that
it stands for. Well, we want people to
take interest in politics but not take too
much interest in politics, just as apathy in
politics and apathy in public affairs is some-
thing which cannot be tolerated in a
democracy. Similarly, on the other hand,
it is equally t:ue and I will say perhaps
mors true, to say that a set of a few
people taking too much interest and thereby
not allowing others to take even legitimate
interest in political and public affairs will
also be an end of democracy and certainly,
an end of parliamentary domocracy. There-
fore, we want people who come from
different walks of life because when they
come from different walks of lifc, they biing
to this hon. and august House their different
experiences, their different idcas, ideas which
are not merely the results of their inde-
pendent thinking—independent thinking does
not mean thinking by an independent only,
it can also mean thinking by members of
various political parties und Mr Stephen's
speech today is an instance to show that
even a member belonging to the culing
party can think independently. that he can
have certain postures and that on matters
of principle and conscience he can take a
certain definite attitude. If people come to
have an independent thinking and if their
independent thinking is supported by season-
ed experience of different walks of life and
different professions to which these hon.
Members belong like teachers, lawyers.
engineers, journalists, artists, and I will
even say, players, poets, sportsmen, novelists,
social workers and what not, and you may
have a whole series of professionals and
social vocations . . .

SHRI VAYALAR RAVI (Chirayinkil) :
Swamiji also.

SHRI P. G. MAVALANKAR : Yes, the
whole series of professions and social
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these Members come from different walks of
life, they will bring to this House experience,
their view-points, their oftitudes, their
special problems, their speciul ideas and
even original suggestions and various solu-
tions to the problems with which we are
confronted in this country and this demo-
cratic polity.

So far as piofessional politicians are
concerned, 1 will end by 1eferring to one
or two points before 1 smt down. About
the problem of defections, there is already
before this Parliament a Bil which the
Government themselves have brought The
Minister may therefore kindly take note of
the various speeches made on both sides of
the House, particularly, with regard to this
problem of political defections. The Bill
is before u Joint Select Committee of both
Houses and it will not be right for me to ex-
press any comments in so many words at
this stage on the provisons of that Bill. 1t
n the name of curbing political and party
defections it is sought to curb the basic
right of free speech by cvery Member of
Pa;hament, then, I dare say 1t s not curb-
ing defections. It is destroying the very
roots of parliamentary demociacy. But, of
course, Shri Munsi, T must sav, has a
suggestion mn his Constitutional Amendment
Bill which the Bill before the Select Com-
mittee does not mention. He has said that
even an Independent Member, if he i
elected at the time of elections as an Inde-
pendent should not join any Party whereas
the Bill before the Select Committee says
that an Independent Member be allowed to
join any Party. I, as an independent Mem-
ber, feel that is not good or logical. A per-
son is elected on a particular programme.
The Constitution does not mention the Word
‘political party' at all. It only says that a
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person can become a candidate if he fulfils
certain conditions of age, etc. If a person is
clected on a particular party ticket or if
he is elected as an independent, the im-
portant thing is that he brings to this
House the entire constituency. And, further,
although he is elected from one particular
constituency, he becomes a Member of
the whole House. Edmund Burke, when
he was addressing the persons of his con-
stituency said, “Hon. Gentlemen of Bristol,
you have eclected me from Bristol. But
now when I am elected, I am a Member
of Parliament and not a Member of Bris-
tol only.”

In conclusion, 1 would say that the
whole problem is really the problem of
how to ensure a greater depree and cli-
mate of integrity and character in our
public life, how to see that men of quality
enter the reputed institution. [ would like
to tell the hon. Members that it 1s not
the professional full time politicians who
will muke the House honourable, but the
Members belonging to vartous professions,
having integrity, sincerity, earnestness of
purpose who will do so and bring credit
to Parliament.

May I say, in conclusion, therefore, in-
stead of talking out this Bill, which I am
sure we will do, let us also laugh it out!

SHRI C. K. CHANDRAPPAN (Telli-
cherry): My friend Shri Priya Ranjan Das
Munsi has introduced the Constitution
Amendment Bill. 1 am not supporting
this Bill. But 1 do mot also agree with
many points expressed by many Members
here. The whole thing has been reduced
iv confroversy un professional politicians
versus Members of Parliament who ate
having it as a profession. Some peopit
even said that one may have some other
profeysion and then become a Member of
Parliament. Then in that case their con-
tribution will be greater. There will be
no professional Members of Parliament
and their contribution to the growth ot
democracy will be greater. I do not agree
with thut,
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Firstly let me say about the object of
the bill, though not veiy articvlate in its
formulations in clauses Mr. Das Munsi
felt, as many in this country to-day feel,
that there are certain serious defects in
the electoral system and the way in which
we practice democracy in our country.
What he wants actually or what he is
aiming at is to make the Parliament
effective, make the Members of Parliament
responsible to  its people—accountability
of Members of Parlisment is a thing which
he wants to establish. Today, Sir, when
we speak of democracy. it should be said,
what we are lacking today is accountabi-
lity of Members of Parliament to the
Electrorate. We only think in terms of
meeting the electoratc once in 5 yeamn
when the next election is coming. Mr.
Priva Ranjan Das Munsi tried to find out
a short cut, in finding a solution to this.
I don't say professional people coming to
Parliazment is a bad thing. [ don't believe
in that. My point is this. Once you are
elected to Parliament, by your action
inside the Parliament, by your action out-
side the Parliament, you should be worthy
to represent the constituency which has
elected you and sent you to Parliament.

SHRI K. GOPAL: Please excuse me
for one interruption. As Mr. Stephen has
pointed out, Article 102 says, u person
shall be disqualified from being chosen as,
and for being a Member of either House
of Parlinment, for which the present
amendment is proposed. This means, the
very fact that one is a lawyer, doctor or
teacher, will entail disqualification—not
after becoming a Member. That is what
it means. It is not properly worded; but
the spirit is this.

SHRI C. K. CHANDRAPPAN: I am
not supporting the Bill; please don't be
under that impression. 1 am trying to
tell you that the problem here is basically
different.

MR. CHAIRMAN: You may continue
on the next day. Now we have to take

SHRI C. K. CHANDRAPPAN : We have
to continue for another year ! (Interruption)



359  Comatitution

MR. CHAIRMAN: That means, we
are not taking up the Half-an-hour dis-
cussion, We will be going right wupto
7 Oclock. 1 do not think...

SHRI M. C. DAGA: Please look to
the programme It should be taken up
as soon a8 it is 6 O' clock. How can you
deny this 7

MR. CHAIRMAN: 1 have seen the
Agenda The hon. Speaker hus announced
that 2-1f2 hours will be allotted to Pri-
vate Members' Business. That will bring
us to 7 O clotk.

SHRI M C DAGA: The Order Paper
says, this should be taken up at 6 P.M.
ot ay soon us the preceding items of busi-
ness are disposed of, whichever is earlier.
It say so.

SHRI C K CHANDRAPPAN
was changed by the House

SHRI M C. DAGA 1 beg to point out
to you that this should be taken up at
6 O clock or as soon as the preceding
items of business are disposed of, which-
ever is earlier.

18 brs.

MR CHAIRMAN : Mr. Daga, the ordes
is changed under the Rules as and when
necessary, by the Speaker, with the consent
of the llouse or even, sometimes, without
the consent of the House

Let Mr Chandrappan continue his
speech.

SHRI C. K. CHANDRAPPAN: Su, 1|
want to remind those who have partici-
pated in this discussion including my friend,
Shri Stephen, that democracy definitely 1s,
for younger people and the problem is
how to orient them democratically.

That

I remember that once we introduced a
Bill in this House regarding the right of
recall. Perhaps the right to recall would
have been a remedy for all those which
are now suggested by Shri Munsi in this
Bill. There is a difference in that 1
should like to clarify that position also.
it is not that we arc asking anybody in
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SHRI C. M. STEPHEN: Who ameng
those people who voted against you?

SHRI C. K. CHANDRAPPAN : Those
who voted against me have also got the
right to recull me. Party or no party, the
problem is that there is solution to this,
That solution is only the right to reoall.
That right of recall will ensure aceomm-
tability of Members to Parliament and to
the electorate. So, electorate is the Sup-
reme. Mr. Stephen mentioned certain othier
system obtaining in England—the Great
Britain. There are other countries tho
where the right to recall has been smcooss-
fbity practised A big country with a g
population has nothing to do with this.
fet us not go nto it now. Let us only
talk about the possibiity of working the
democracy and making 1t strong and more
putposeful 1n our country.

Coming to defection, when my friend
trom the D.M.K. was gpeaking about it,
he was rather vehemnent. He said that
this cannot be allowed, 1 can understasd
the pain under which he was speaking. A
party which has undergone that pain of
split can only speak about it. Our party
has undergane that split. We know how
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comes 4 problem. This is not the solu-
tion that is suggested here. namely, to

disqualify bim from the membership again.

So, | appeul with all earnestness that
whitever inaccuracies are there in this
Rill and bowever inarticulute the Bill is
formulated, let us not go into this. But
ket vs tuke the cudgels in our hands and
drcuss the problem of electoral reforms
with more seriousness and thoroughly spe-
cially when an opportunity is given to us
by the moner of the Bill, Shri Munsi, and
discuss about those professional people
whor are wonderful professionuls l.et me
say that with all humility that I do not
feel in any way inferior because I do nol
have a profession but I am now a Member
ot Parliament. | may tell you that I am
not corrupt [ am not a connoisseur. let
me cite <ome examples. What sort of
profession does Smt. Indira Gandhi prac-
tine 7 Is she a professional 7 What about
Shri Mahatma Gandhi? About him, there
are no 1wo opinions. What was the pro-
fession of Pundit Nehru? Nobody will
remembcer Panditji as u practising lawyer
The whole world will remember about
Mahatma Gandhi, Pandit Jowahar Lal
Nehru, Smt. Indira Gandhi and others as
leading politicul personalities in Indian life.
What about Dr. Ram Manohar | ohia!
Was he not a pood Parhamentarion ”

¥ would ako like to mention that pio-
fosdiona] politicians need mot be a menice
tw this country. Their contribution 10 so-
cinl deselopment und politcal thought will
he greater and meaningful.

Sir, when we think of Parliament an-
other problem iv. whatever might be the
mofesion of a particulur person, there i
4 pre-supposition, that when he comes to
thrs House he should represent the will
of the people of the comstituency from
where he is elected. There s provision
for nomination i the othe: Houve of
people who have proved their excellence
in variows fields but it is not o in this
House. The will of the people is the
supreme factor in deciding the destiny of
the Members of Parlisment and the des-
tiny of the country. We should think to-
day haw hest we can ensure that “people’
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can be maude supreme in the working of
the Indian democrucy.

I do nol agree with the prepositions
mude by Shri Das Mumsi in  the Bill.
Therefore, | oppose the Bill. But 1 do not
ridicule Shri Das Munsi for having brought
this  Bill Mowever inarticulale  and
maccurute the formulations of this Bill,
Shri Das Munsi has given uy an oppor-
tunity-—by  bringing this Bill—to discuss
the fuume working of the Indian demo-
cracy It is important that everyome
should realise that a young man has se-
riously thought about the futuie of the
country | would say that the future of
the country iy mot umafe in the hands of
the youngsters.
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qifrgriefam w1 @ @ W & weA
e Wt A wter ot Tt oft v ot
o wiwfr 7T @ v wEew oA @ OF
X W F AU Wt TER | ww I
7wt ey ofiT A feqr v Y & g wv
™ 1 Ut ag zfmMF fE st w3 faag
awm At & Afew o 7 war ¢ e 4
wvg arfearindfoos o # 0 e Aeew
g fx mdww ¥ e oaw G @fem G
g o o ¢ f& e afeer & g
™ } fs w7 roify @ fomr 7 7o -
afer wfifr & ww ¥ fad A oo
wrary  wive &7 T wifed o W oow
ummtfos widwat ¥ et i sy o W
o ¥rn wifid | WY owr Wy w1 oAw-
waf o avemwr ¥ Af wvwren & st
U% AC-AAAC wTOwAT At AvE wwr F At
wrewm &V ¥ W wtiw w7 fewe fan
Wit Wiy ot wet gEr o o gm oW
u? gy W vE wAw ¥ 4 ux fer oWt
woy W wrer avwwar @ fe Ty feed
wwr b opwro fre wmaT o T ow
v g & @ oo ww i T g v
are o & & g7 v wmn W) swhve
¥ ot § qwey wr Afer o€ o e w
sier wr & ot ¥ af wpm B A
Sy g o Y & ) AR =R o
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ward § ot T evoht ¥ ¥ & won
wic gw ugt ¥ o sk few b
x § e ww Wt srdwx
wfrd wfer o @ dwr &

rm A owWE ANr AR W wav
AT e wEFE TR wfawm P
¥ axr ag ¥ ower foar & e sfa-
Ay ¥ W aw wten owrr 0 W@
fram & ¥ s s W 8 & W
& Wi w1 W av-anr wwen oy
w mfed vy g & vv W wwh
seEEdAT & 10 ATA AN %7 wfw
fafere w7 # W@ F oy 39% e
¥ A § ot T e iy Ry
ot Xt am w wwwen koo
wwrAw T AT weT ¥ W wwlr ¥ 1 e
o aftr ot it I wr aoR el
wifgh + v qffrer o w7 aeawT #)
T Wt U9 yErk oW &Y Fewewt
oA e b oot wfew e
Foeaw ¥ tw w1 famiw o wf@
e wrt A ¥ awew wife® o v A
w1 vt & ferl o o afgmer B awey
giwr & & @ sfowr o fagen
¥t ey W i fad Bl ww s
oo vt s S ko K@
wmwm ¢ & W AW A R
ok gy w eR € vy ¥ 9ok sdey



365 Conatitution

W ¥ dred ) Sreder qveed F owre welY
m*ﬂﬁ‘mﬂ!ﬁi’ﬁmﬁtlﬂs
wiwit dasyar ox ¢ s sirdwa € S
wt dfaw &, ¥wr ¥ ofcier © ey qer
ot wr sfew o eoAr ST
ot | o W o e

W wy dawd () Wk o
sl ouw oA o p

Won apa et : & o ¥ qwnm
e p o # orfex & fees 7 oW g4
Nt fee st X, @ e & qfeey & et
tafer D ST o Fr owem
Wy & BF wrn § e o aw & e
¢ TewA N, oy Ffww ¥ srdwm, s
N SRNT ww oA s fod o mwow oao
s &1 ¥ # ) fawr Ao v 7 oA ETw
¥ o wemmow ¥ TR wers mY wen
sem § afes afw T w1 &
aamr T A= B Wt R F g wen
ag feq wrn # ofr mvard oY fw ol
it & o mwm fe wfm w
wraw " fmfo & W v ¥ e
¥ wwr writ & arnfre wdwat W
e % wdwwi ¥ A # wgm g owN
qPT 9T AT UTE WET v wv § ulv
ot wft feamey § W wor & wfem W
Turent & 31 wr AWed ) vt g1 o A
s aniv W™ sow §, aw A s
iz =t Wt o W fein @ w e
w o D b & & e § fe
oI WYE WWT ¥ WY UTH awrge A srreer
W Wi %7 ) Wt T W ¥ weE @
ofen mfr ¢ WY wrr & R oY freww
£ Wk el 1 R AT A W W W
aved v | ¥ @iF wd oww el
RN ¥ Ol AwETt &7 qmes s
Fiomgnes avr # ot W Aw
¥ wiw wWm A ¥ar ¥ wfew @, A e
¥ foeww ¥ wfew dr sfic Wiy 7o ¥ weew
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fem &, o wrer ®1 far o W ¥
qU w7 o wgw wedt am &) &% & woen
tfew 3 ge it ot &

ot wiw wew (xfawy fowit) - gt o,
o fam ¥ v & o oe oty wwe wfyr
Erelt ¥ 1 % wd weew W g W B
fedy whw-andfear vt ¥ aw oy ¢ gAx
wrd & | wfm wrn Ty sfafafe §r s
s § we walefr W ¥w ogfw W X
o ¥, u et e Sfer §

SHRI R. 8. PANDEY : He is a Mem-

ber of Parhiament and he is fighting on
behall of the smugglers in Bombay High
Court.

ot ofev quwr o agn @ AR § o
fr gftq A1 & ¥ avy | adad st
%1 ¥ gpiw ¥ # amen § oww oAl
son Afen o vhe sl gdwm w2
%7 Wy 9T ¥ W€ T, Ty A4 6 A
i fer oy & ¥ mA §, fow et &
afe A ¢ o few G & aw
PR b & oaR e b W afrnd
et wfgy =g ow A wx dnlr Afe
araw # W oiferarrz & dd § & of W
s AT § T ¥ w o § om
fs v mg w1 emfem ¥ o6 43, AN
R werer v W& W 3§
g wk w% o A § ) A ar adfme
fY AV W aEwA wwr AT e e ¥
st mrert gt ¥ v § ool waemt
X owr wx wk £ ag v W § oW
W W Wy o ¥ e §) wifge | W@
e wg wieme W S § W 10 e
wrefimt ¥ Wi s §, oF W afesme
woeW § W I e v wfgr Wik
W w1 3§ %1 A s wfer o aw W
i W1 W & A, 81 Wy 9R
N a® *W v wfem &fer @m0 owr k
g fe ofogide W R W ST WY
¥ arg wg WET WIT T UF WY Ggl W WY
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ot yw wr ymr AF Wfaw @ avE
® WA oC guAr & | awr q¢ fewily
wm § miwsafrens o ¥ v o w®
§E T ANTHA ¥ ATRMA U7 EAET ¥
W | o vx A sdew ¥ oot wo 3w
9T FRAT 6T X ¥

st mfn wew W O W A e
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Wt oaw w oA W g Aw P

oIT o ATT AT RT KT NTEWH 47 ERET
LA Y|

awnin wew e Y oW g
gt # arft et ot qw s

o gw wx wAy AT AT AT oAt
% ar vx ™ f & T o A wmww F
+ " b gy g faeddw 3 oot mir
waafreen b oot gamr ot § 1 ptw arndt
¥1 wgat war ¥ Afew vl owrht feen
b (vewnn)

o ofw wew  zm A A az AW 7
f I At § o fewe oo Aer § o
Wt oFm vy Aed § oWl A & A
FAarem T A g R oI A
tw ot oY off ww femr W oA ok

{MARCH 21, 19795]

HOUSING
AFF\IRS (SHRI k' RAGHURAMAIAH)
Su | had taken the comsensus of the
hon Members both apposite and  here
in view of that 1 move

(Amde) Bill

I A ST R & e we W
e AFT ww awy ¥ ) e arefen ow
fafsryz #vr oY ofermaz » 19 &
WA A i T oAw oawk g
e fw it s v o i
i few w1 vAame A e wifem
I ¥ wper W A ¥w W v v
w7 qfemigz w1 AT A IAw &
7 TGN WA E | v ¥ ae faeaw
¥

THF MINISTER  OF WORKS AND

AND PARLIAMENTARY

That furthet  conuderation  of this
Bill be adjowrned™

MR (HAIRMAN The queshion s

*That further consideration of this
Bill be adjourned.’

The Morion was adopted
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withdravn

17.23 hrs.

CONSTITUTION (AMENDMENT) BILL
(Amendment of Ninth Schedule) by Shri

C. K. Chardrappan

SHRI C. K. CHANDRAPPAN (Telli-
cherry): Sir, although 1 wanted to move
this Bill 1o amend the Constitution but now,
Sir, 1 am not pressing this amendment due
to some reasons.  This Bill was to include
the Kerala Private Forests (Vesting and
Assignment) Act. 1971 in the Ninth Sche-
dule of the Constitution to give prolection
1o that Act from being guestioned in courts
of luw. i presented this Bill when that
Act was questioned by the Keraln Hizh
Court.  later, an appeal was liled in the
Sunreme Court and the Suprcme ourt
haidl upheld that legislation.  So, there is
no reason now thut it should be included
or protected in the Ninth Schedvele. Bt
by withdrawing | would like the House
1o note certain very important things in
connection with this legislation because 1
feel that this legislation is linked in
character and a pace-setter in the field of
land reform legislation in the country.

Seven kikh acres of private forest land
in Kerala has been brought under Gov-
ernment control. 1t has been vested with
Government without paying a single pie
a4y compensation (o any kulaka or to any
landlord or to anybody. [ Jo not think
in the entire country there is such a legis-
lation where the landlordism could be put
an end to without paying a single pic as
compensation.  This was one of ithe wvery
important features of this Bill.  And this
Act was brought forward as a part of the
implementation of Kerala Land  Reforms
Legislation in that State.  Perhaps. it may
not be very irrelevant for me to mention
here that  in November. 1970 the new
Kerala Government which is a coalition
Government  of Congress.  Communist
Party. Muslim League, RSP and various
other parties, put into operation all the
provisions of the Kerala Land Reforms
Act. There were  many,  including mv
friends of the Marxist Party. who thought
that the Congress Party would not support
the implementation of this legislation. [
should inform you that Kerala has again
gained -the unigue distinction of abolishing

landlordism in Kerala through the enact-
ment and  implementation of the Kerala
Land Reforms Act. lLandlordism  in
Kerala is a thing of the past. 1t is no
more there.  The Marxist Party  wanted
the pcople 1o zo and encroach upon the
lands as they thousht that the Government
would not implement this Act, but in .
peaceful manner the Act has been imple-
mented.

I only want 10 point out onc or wo
aalient  feutures  of  that  Act.  About
4.30.000 tenants hinve been made owners
of tund. ~Lund to the tiller™, the slogun
of the Lisan movement in the country. has
bzen put into pructice in Kerala.  \bout
3.50,000  families who were  hiitmient

dwellers, who never had a single inch of
land, not even six squure feet for burial
after their death, have been given hutment
rights. Ten cents of land has been given
to everybody. Thus, the Act hus been
implemented  very successfully in Keralo.,

The Government has framed the rules
under the Act, and the cultivable area of
the forests will be taken over by co-ope-
rative societies. Co-operative farms, State
farms and collective farms will be or-

ganised. Forest preservation will also be
assured.  So. | thought it would do @

great deul 10 promote the cause of land
reforms if this legislation was included in
the Ninth Schedvle.  However. 1oday |
seek the permission of the House to with-
draw my Bill as the Supreme Court deci-
ded in favour of the Kerala Goiernment
and for the implementation of this Act.

MR. CHAIRMAN : The question is:
“That leave be granted to Shri C. K.

Chandrappan to withdraw the Bill fur-
ther to amend the Constitution  of
India™.

The motion was adopted.
SHRI C. K. CHANDRAPPAN : [ with-

draw the Bill.

18.28 hrs.
COMPANIES (AMENDMENT) BILL

{Omission of section 90) by Shri Madhu
Limaye
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oft wy Gl (whwr) T o Wl
s X werer wmy arer faelww § g
& g & fewrond xwnm wigmr g ¥ sew
s g
‘weet wiaPrrw, 1956 w1 W17 awEA
v ™ fdge ov fawre fear
|

wwrafir wgtew —

MR CHAIRMAN He may continbe
on the next date Half an hour discussion
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HALF-AN HOUR DISC USSION

Enforcement of prohibition

Wt 4% ww wym (evt) W faew
fawrriw 3 wegm w74 a1 T g W@ g A -
qw fewxr ) wETeN M@ N gET WRfen
§ IR N ow wrr ey w7 IR X oo
e feamr woem po—

“I hold drink to be more damnable
than thieving and perhaps even prost
tution Is it not often the parent of
both »

a7 Wt TR w67 —-

If T was appointed dictator for ont
bour for all Indha the first thing I would
do would be to close without compen
sation all the hquor shops

A7PaT widr ¥ wen w1 Az P @ g
o ot w1t o} efe 7 oA oaw
adit gm § or I wem ®7 Ay AT w
¥ ofew 3awr v oA A7 AR & AW
ars % waw A e ¥ wfea e
T A W e AEW AW AW W fee
wat ot fm wrelt @ a7 o Ao
fF oir v mo wmw wRE uw
st foad & war 8

“I must express distress at the fact

thut the consumption of alcohol has
been goang up in the last four years®
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AT yew gww ¥ 26 A, 1974
» werw o wgelt gf wer 9 gw o famr
T T YT e —

“We have been reaffirmung year after
year faith in prolubition I have
got the figures. 1 must express
regret at the fact that the con-
sumption of hquor has been
going up dunng the lat fow
years

gy wfew g & v AW ay oW
grer v ga ot faerr ot fe & wry
i & W oW S vy 970 @
57019 fewr e 1971 ¥ w3782 Fro
fge 19729 75,664 W1 19730 79,91
fear fazr gh1 ow sfag Wi Rk
fr wrn wfw ww w G & fisr werw
wx vt i & oY fer wa & wew syfes
1 9 A P17 oA ower wo fav
W oH gy Yr ¥ v & arven u fis anm
Tfr FAA O AT A M TR ¥ aw A
far wmqm) swwar b fr TR amm
e 7 Wt %7 & I T4 wXW
™ oFTTT Al FF W YR AR
71 m AeAw Ay §1 ooar wreTT W

I A R A A SRR T wven
47 w1 gzr % fuaR wwr vwr R —

The State has regard the rung of
the level of nutritton and the
standard of Ining of its people
and the mmprovement of pubhe
health 45 among ity primary
duties and n particulai the btate
shall endeavour to bring about
profubiion of the comsuwmphon
except for medical nurposesn of
ntoxicating drinks and of diugs
which are imjunous to hcalth

g o vy ¥ fied wart aw ¥

firma @Y oW & wre frd €, OW ¥
W % W B W g ¥ ek fad
uifirgy £t ff ooy fed wi v & oo
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wwq p " & ag wpeex Ty war
Ll

1950 ¥ W gIIA ¥ qp Togiem qm
et sy —

“This House is of opinion that Pio-
hibition should be regarded 4s un
integral part of the Second [ive
Year Plan and recommends that
the Planning Commission shouli
formulate the necessary  pro-
gramme to bnng sbout nauon-
wide Prohibition speedily und
effectively.”

W AE xEedr 71 @Iy vem Fox
79 =wea1 & ufr gy W vwty amrar
AYPT %1 AP/ AT & WA @ oWy
dar £ P TewY TRC W TAM g0
T T & v wIn wowr g Ik
Wi %W & S8 WX XY &I ST APC
¥ YR ¥ owier wT wow g ¥ o by
w7 a7 %1 v vy ¥ aft g owv
afr et

AT FHINT T 190) FONWRETET
77 % w6 A9 fagm s g gy fog-
A am foear ——

*The CGovernmemt of India 1ecently
reviewed the poution i1n consul-
taon with the State Govern-
ments and decided that the woik-
ing of the prohibiton progiam-
me should be studied tor  the
country as a whole Swh a
study will cover problems con-
nected with  the enforcement of
prohibition and Fxcise laws
measures  intended to  jeduce
illicit traffic in liquor. imip.oving
administrative efficiency and  -e-
curing to the maximum extent
public support for the programme
through the co-operation of both
official and nomn-official  ugen-

A *‘II

™ AVE WA HEAT A @ETId v e
A K7 wemy W digod arem A B
k¥ wem w1 qm owTr o wiwar
ot sok e sTIfaw 97 aTAT
s fifav ) ag m difed gz w Afxg
T4 TTETT ET 20 WV WAT §§T W fear
AT wANAET TR ¥ W wRfrmr
g 3w f o wr oifa

qF i B 5 Awrawdt W@ & wf
#req g7t ufeda § | 3o 1w w7 W gy f,
¥ g T A o

am tfem wehdies srsfas & opw
fr & drwmRr freftawa wT owEw fear

ol 3w oW oA 97 g 3 e g

TN W & TH A OET AR ¥ ium W

W I R E o oEw W ey
v 46 na § 5 g8 %10 aver 2

weqw fave & Gx Aw ¥ wqea W

frwd a7 ¢ ot 3% teegy fafowr o
wfamd & fe ware & w9 oo W1
AHT A T FATET AWAT AACIT AT AEAT
P & gx q ¥ N gqwa g g
™= T ¥ ——

The discovery did not take long to dawn
upon the enthusiasts that moral persua-
tion and pledges of abstinence would not
cut much ice and the emphasis, therefore,
shifted from propaganda to the need for
wocial control. The logic of the situation
drove the people to the conclusion that
“the drunkard was the product of the
drunkard-maker and that the only method
of =olving the liquor problem was to
ehminate the <aloon™ (the liquor shop).

AT HTETT A WOANET KT ST AT

¥ & aF wewM & WE, v W e R

faskt w1 & )

feft 7wy fs ad weor i ran, ogyanl
= #7 wo of AR o A P ek
wiw W fymr & Wt wh o faer o
it Ay o oag ofrwrw & fr dw &
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#2031 At & dfaw framz wr§ oz on the issue. He was interested in time-
=T ¥24 £ fF 2§ wwa § dar fqaar 2, bound programme.
BH OGW ¥Rl § 414 A SUF 4@ AT wweqw ¥ owwaad § faw sz fear
= = Bt S # o R o < 3
5 woa & famq @1 48 w1 w47 W WA 21 WgE W gy wr Fed 4
o3 ~ e L TR
IEI el g T AN F wEE-TEl & fan s
# mm F amy sfEwfaar &1 s T O A S AT A ¥ w@womy ww
4 ; 2 O\ L - f‘f' - -
AT E gt A W waw q 0 0 TR LA e w1 A
faaar dar fgem, @ wE qAT wfaw dan I IT A WY AT G G
T qF F AW U OATTAAT AT AFATT ¥ sz W oww qwar awew 7 oo
% fam qfas A wwaAdl o T SR @ 0 A owwwl ¥ ofan wAs awio
G271 g0 AT & T & W0 Al 9¢ AW W gra f@aars #7240 3 ¥ oaow
G 2N WO T Fatr &1 Wi, 3T ® wire g
Whereas the State is  richer by onc o ATl
rupce, the tax-payer is poorer by four as
he has to part with four times the tax ; .
he - pays. The Government as a tax- J007 @0 & IF IJ7 W2 F¥E5E 3
gatherer is only a junior partner entiled #tzw  ufga 27=0% & 71 =Zrag 2
to 25 per cent of the sweeings; the balance 2 '
of 75 per cent is retained by the semior } i
partners, namely, middlemen—the contrac- T T T FATGAT 1971-72 F 7,959,038
tors, the distillers, vendors. etc. btor the i7zZ7, 1972-73 H 9,03,250 fFz= a7
sake of getting one rupee as a revenue, '
the State makes the drinker pay four (imies
the tax. The sum parted with is an unpro-
ductive expenditure which could be wse- f#2%, 1972-73 & 69,18,628 faz7 oiT

A FEE AR T OoRewA 418

1973-74 § 925643 fazx 2% faei &
WA AT TIARAT 1971-72 F 42,96,397

fully invested. It is not like the sales 10X [ goq -0 95,10.572 faee 2%
where the purchaser retains the goods
which are of more lasting value. It is no!
comparable to property tax. where a man TATEH F 3z gL 2

owning property pays the tax. Liquor

tax is iniquitous. regressive  and a’mi- ZH FWF AT AT A AFF FOT ¥ =
social, The figure will be astounding.
The total cost on the debit side of the 2
liguor ledger will far exceed the excise re- T 5t ¢ = A FAED A4 AT FEAT

Zv wz & femd B ommowmz o A

fr sEfao &1 T wET P o3Emoew

venue collected. Up— Rt T oy R AT

- Ly . & *, = Irs L - . £9 3 "_
arEfaue Fifoe F1 sfzw § oA oo A “_""_%m‘{m “?if_ﬂ'?;fn._a T
@t 2, wnite el F1osw § frAsedr G@ qZ WET W & 99 WA §1 4 T

& g9 g@e @ W a5 wa f5w faarrela i |
arz fegdt fafaeze wma ) a1 f67 39 =if

y AT HOH(T WIA F[ A% A3 FOAT ATEAT
Fr wifar F41 A€ ST &7

i1 7% AT &@4 W1 AT TAAT X T )
Mr. Jairam Das said that four Minis- &2 smaT2 fF&mA aa0 & &7 w1737 2)

ters. from the States represented and 50 FA FAE W owmw owrAT 20 AfER swrAr
per cent of the States had not cared to B 53 R
send their representatives. He was won- 01 T HaT & ° B9 &A™ F77

dering if they were fighting a lost battle ET O &1 IH A AYE e A
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fom ar wt £ v ¥ P owlw Fariere
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If there 13 a single factor which stands
effectively in the way of success of mohi-
bition, it is the dunking ofhcer.

&t AT e 9y ¥, weeT IOl oWy
¥, fo oy o w7 v v o o€
gz ferddr o oo fordies
# wenr wwir fem wmar ¥ ey 0w ¥
THET § Arq faeaE 71 v ¥y oW a
wrr et fawAt §y o smhar g oTer
¥ &d rfeafaz feedros w1 71 3 57w
® ws iz fewr vy ¥ owf, ome
IrenaTIT O™ aAmT wifen fx wAr
ATV ¥ FH WY-ASE] TY 31 €AA
INH OFT IA R FWAT g WA T AqqMET
we A w1 w1 wirferm T T
wERT A HAAT AMG |

Half an hour

¥w q yw m Fifam) gwwn oA,
foay afresY & F@F 4, W eAET A
THAT AFT WEA | fAwA A aE oA a9 —

That which 1s morally wrong can not te
politically or economucally night

Vi ( HAIRMAN
cially right thesc days.
now

But it » commer-
Please conclude

wtoqw wx xvm & A owEE 9= A
= T oE b oA o A oA oo R
W W p fE oweE @ orv owfamg
P om s a & w P oW
R X T % 6 R omvAar wrm &
TV R W W WITR AT TR e e
s o w1 oW ¥ B i e, ogwa
TR A et 9 v wr gA W R
AU W AATN & AP L GO o9 wr Ak
fazr b A1 avf e & ofor o frerd
v wear Ry e foel enfley v &
wft & 9w A ¥ & AT ¥ e e
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oo aft &1 Afew Ao d, gewr ¥, fafier
¥, wrt wwt k owee oweit R e Ty
arer s qe ¢ ol oY vy i srfafar andr
¥ ferlt wrx wrg €Y oot § AT EmA
= & wA § o g dat 7 T
e v foar wg ofrgy vy &fwer = W
Tvr &1 g ary oY repriy Aty oww
i m Fer b ooam AR e ferr
wrefadt 11 o7 &7 e gt & owm Ay,
fradt w9 A o were gwdr 0w
farare a1 #v Ffom ) wrdegmm § A
97 999 Aa 7 ATE ¥ | AT AFVACA &7 F 0T
tz 2 fifam fF W ¥z A% ax ¥ A
for s w4 ¥ fean, w31 v o7y
T ¥ IA TT5Y1 BT HET TAT FF KC 2T 7|
TA T R N, a7 ATHT I e fauma
T T TR GET IV G T FT 97 T
50 AT YT TRAWA & *9 ¥ 77 4, a7 off
A & foray, 77 6 AR W dET o0 e
AW AT W T A7 A8 7 QT A0 AT w6
AR AT W IA N W 99 AT dEE
afaft av-are faeam &, =mar s g fr
guT7 & vyazrvwEz ¥ fAm fF wore g1 wem
7§ W\ w% W 99 R, 37 WS JE
AW grard ) R W e fE fen e
T R owE § oW R drsn i
(HELEE R R R S AR h o]
Z TIHA g7 WMot HY WTCTH AT AL AT |

st werdw(aitee) . ¥ OF ST AT WA
FET AP I

wwrefn e : fruwt & nfer e

TR AR @A AT AT

st afegurey gt (g sy -
wamafy WPTIH, WA TOM ATRE A SwWT
ady am g swTw e & 1 & A o fraea
e w7 6 g wadRe W Ay e &
fr memey @R wwIe §, AfFT T W T
wig uee freer ¥ e ol wer 1w
arpa & 3w @ vy & f sfeaw &1 47T 0
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1 witw & wwd § fs ow gfved arfeet art
it & o ¥ 1 O o ag g e A

A & az wrrwnen f fe W &
i wrer 1T o ST & Ay i E fan
woelt e %1 O% A T @ W o
¥ wrmr & I8 ¥ gy I vl Al £
7% w1 youfenm g% gy & fe o wfes ar o
@ wrre S T ST g AT B, wry W ey
AT w2t drem, fex Wi afcarr ¥ s i,
forer 97 ) =¥z 9 B oW erer amt
w1k & f g AeTew & wew w9
wyar g af et & i vk o dw e
frwir Pt % go wF & T e & oW
wre gudt il WY & wam & A qaw
a1 afrer sfer gt ol &1 ® wwafy
W o wr @ & )W I ¥ Wi W s
¥ vt am afy ot vt W ool R ove-
fam & ow frken o wn § fe wx W
oY AT ¥ S o e § o e
oY avT wt Tw i fs faer erefrd 9T W
g forvirerdt ofT & wolt & ww o7 vt Y
¥ qifoer # 1 sF wivdz w1 I wifar
war g, fean e 39wt afoarasr s o fos-
=T fom av &Y ok o oy Frafam v & wow
977 ATH T ) WY S & 9T QT &7 awa § e
& ¥9 & ¥ W 81 faard & sy 37 ¢
mfwﬁmpﬁswm’uwnwrtu
fawry wvr W wwer §

ww W ¥ foie wowr AEE g

“The work of prohibition has to be
entrusted to those who arc tes-
totallers by conviction. We ulso
think that Government Servants
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provisions against drisking”
ot amer arcerdr wfiestiol: s¢ amp gy & &
wawar § o9 ¥ ufiew ag A anbaive sw
tmmwanW1
A X vk o—

queTe Tl ssErTERTd Wy o

maw # wqur St w7 oW wfor g @
warn w1 xfw ot v § #feem wT
¥ Are w1 writ Roopw oag wder Wi e
wer § s fiw & of & wnfi & oy
Afadt mere w7 T gn QY e O |
wafam & swen § fe wwr w1 i v
% fasiqrt for 9T § T vTET AT WO
wiie |

st &% @ wrrT wmen § A Ay ¥ fw
war WA wowrdr whrerfodt v wow di
w wrt # w1k afvew = @ et s
W WT WY §RA-NAT 9T IWeT fevde
v g & e 39w wmT v TR Y

7 o & wy wnven wwm f e A
yifeato w¥dr 1 a1 fawfor a1 & sy
ot 1 wE ¥ T 9T W few o e e
frar 7 ez sifedltes T & o farfor
ot fs 7% g7, fam fer e Wewr file,
3 fea wiw yie & fwm) v ogewr afe
qrem A1 tw § wvA %1 fgww R oow
frerfon e ag @ fe wow i & fam
IW & gyw o w5y g am W
g 21 ot & e Iw & fedr Wit A
w1 o O W e At g wifee
frr, yread §, ®Rafrer §, v fam @1
arn femgw fafeg §mr afge)

W N W T X OIW S WT oA
wr s ¢ fer wmm Wt gol wifgg e ?
w21 &w & s & B .
ot sfcguene bt qu‘rwiﬁm
§ fs fawwt 3ot & I ff v wwT )
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fro¥ folt o% w wmm w, wifede
wi R o iifew ¥ fcarer o o ST i
sy TrE fiear fo gat agt wow ¥ e
it wil | Afer fer o o & o O
wow W e wry Y g o k)
ot wifinier ®%& ¥ ox fawrfew ¥ & fw
T 66 WA owrer & wrn faefw wd
fs part e & wee Y ogemr W Ee
wifgm, wxt 3w AT fear w1 AW A
v & fAm s qm S gver €1 qEw
L5 4 &

v R A v & v avr oY e W g
fr a denfor wq & wrw o e K e
A1 w9 IT6 | WA w T W W W
q v A WY weg w9 6 8 fe sferdae
fefzden Wt & 3 & forar Qe o
7 fewr foravr zw & Am oo wEr B
AT JUT AW ¥ wgOw W gAm ¥ oo
WA ' o &7 T ¥, it € qfedn
fraz fewr Y r ol &1 wré 3w & 9@ fe fer
e ¥ 7 ¥ wufaw & € gy fewt
faxr R vg w17 A & W O R K
of &t &, gfear o amx &, WO s s
el WA & WU TUEr wow e X
o wor §o AT Sy B, oY o o
st d

A & urr & aPen wmeen g fe v o
T fam ot wiee i & &1 s gr @
¢ T Yiewa & fao g few omwE W@
from aar % 7 i owor, wA R oW
 sfw & fam, % gwrr o R
% far oy SRt of aWerd TmE W
T F? yow ¥y owm A ew oW e
um WA wWEgw vt R gt dtw o vl
anit % faw, gart wfeer wew ¥ faw
dir gar, afone ¥ far ax g @ wors
o £, ™ W 9T WM owew v

sht dex W (Wtec) o & syl owi
¥ quvr wmger g e W W i fafeex
fedt foewlt ar fowcwm w0 agerer wr

e &, wifs 15 for oy dge & Wi
fafrere ¥ ¥t fadte & anwoe e fefeerd
w1 Fqurew fear w1 &% 3 & ey wy e oy
an fefrewft 1 Iqavew s ifad, wife
¥ W AW WAT AT TAWT wniwiz &
st wir— Let there be more production
and more consumption gafag Fgvamir w7 ¥
e w1 ffa ) oAtk & welr o & ween
N g—an veARe wrw wfem o v
it aifwdr § fe e fafrex fod fefreadt
a1 faee W w1 TgrEw T omwn

SHRI SAMAR GUHA : Sir, it appears
to me, and R will uppesr o uny
reasonable person in the country who has
even an jota of comscience in him, that
the Government's prohibition policy is a clus-
sic exumple of hypocrisy gulore. Govern-
ment have comtituted so  many prohi-
bition committees in euch State, spending
w much of money for it. preaching the
lofty ideals for not having drinks. In ull
the government functions, in all the dip-
lomatic functions, in honour of even those
people who come o our country and who
are habituated to drinking, what do they
drink? With glaswes of juice, they do
tun tun and say ‘We drink to your good
health. But when thesc people are in-
vited by the embassies or to the houses of
others, these people, the geatlemen poli-
ticians, the gentiement-Members of Parlia-
ment, the gentlemen Secretaries to the
Government, the gentlemen Ministers,
when they go to the embassies, what
they do ? They diink. not like a whae
they drink like a hippopotamus

MR. CHAIRMAN * You have intro-
duced a new phase today.

SHRI SAMAR GUHA : They enjoy all
the cocktails in the embassies,. On
Mabatma Gandhi's birthday, from the big
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.m whi the flash of FV, mtﬁ al!
 radio. arrapgements, “wyreat Wi ¥1

T wgd’ they talk about the ;mt
jdeals of Mahatma Gandhi. And this is
how they are following his ideals! 1 do
not understand this. There is a limit to
hypocrisy. There must be some sensc.
The Government has become absolutely
shameless. ) :

Prohibition is dealt with by the Ministy
of Education. What kind of education
are they giving ? It is nothing but hpo-
crisy. I it had been given to Coinmerce,
because of the question of revenue. one
could have understood it. But it is nnder
Education, for giving moral education. to
introduce the idea of prohibition for mo-
ral elevation, for spiritual elevation. 1o
say that ours is a great country and we
are following these ideals' Are we follow-
ing Mahatma Gandhi's constructive pro-
grammes for prohibition? On every
26th January and on every Indecpendence
Day, we take pledges, we tuke solemn
pledges. and number one is prohibition.
If Gandhiji were alive today, without
being assasinated, he would have commit-
ted suicide on seeing the present day con-
ditions in India: ‘committed suicidc’
means he would have undertaken o fast
unto death.

This gentleman, the West Bengal Chief
Minister, who is calling himself progres-
sive has given double the licences compared
to last year, for the liquor shops. The
result is that near the colleges and uni-
versities, near the cinemas and other
places, liquor shops are there. Tt has also
gone deep into the rural areas. Tt is mo
secret. T have once told the Prime Minis-
ter that for the first time in 27 vears in
West Bengal vou had a brilliant set of
young men. The Congress never had
since Tndependence such a brilliant sct of
young men due to historical reacons. But
they have all become rotten now.

In the rural areas, the bovs. even those
boys ﬂudying in the VIIT clams. after the
class is over. take to the habit of drink-
ing. Not only that, other vicés are nlso
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thero. In my- mnn!mr &o the
influence of . ana, ,Ram. Mohan Ruy's
Brahmo Samaj, in the rursl ar¢as the wo-
man thas a great freedom and she is cul-
turally advanced. But now what happens?
After dusk, no lady having any sell-
respect, dare to come out of her nouse.
This is the condition in an area which
was very advanced culturally due to the
influence of the Brahmo Samaj. 1 have
told it to the Prime Minister. It 15 ro
secret. T expressed my grief. There huve
been so many criminal assaults—all these
cases have been hushed up—on ladies by
these drunken people. They call themselves

political elements. That is what vour
prohibition has led us to.

What is  this prohibition? To emn
money? To earn more revenuc? Tt it

is so, why don't you say so?

Why don't you say that there is no
question of licence. Like a sweets shap
you can set it up anywhere you like. No
licence is necessary. Tf earning revenue
is the main objective, you can earn re-
venue by many more ways. Blue films,
Then lift prohibition. Then as in Amc-
rica. you establish nudist sanctuvaries also.

You also earn more revenue this
way. Then what is this hypocrisy of
observing the 1000th birth anniversary of

Lord Mahavira or the birth anniversiry
of Gautam Buddha. Why this mockery?
Why this hypocrisy? In a society if vou
practise what you profess. in the pu-
sonal life and in the socinl life. the cnn-
dition of any country would have chunged
and in our country also. But. ir ounr
country, between what we talk and what
we do, there is a hiatus and that is the
reason why the country is poine rlown
That is the reason why all this kind of
immorality has been introduced. That ix
why in our country in the political life
as also in the social life there is a moral
degeneration. Now, if yon visit anv
house in Delhi, what is the first thine
they offer? A glass and. old people like
me fecl a little bit allergic. T seav thie
has become a custom, a tradition aad cul-
tural ethles in our counmtry nowadays. ‘ T
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want to say that if you think that the
western culture should be encouraged m
our couniry do it boldly. Why this hypo-
crisy?” Do it boldly. Remove prohibi-
tion. Have it every where Hke a sweets-
shop. No neceswsily for a heence Only
at -the source impose an excie duty
Dont have this duslity of morality and
impiorality. As I have said. it w tine
ulso, T have seen that our bovs n the
uninersiies have become drink and drue
addicts. Even the girls also 1dulge n
drinking. Our social milieu has led us
1o think where and why this vounger
generation has gone aberrant  You ook
into this whole concept behind thiv ques-
tion of prohibition. That 15 the rcason
why today T am «itung heic It the
Government feels that there .« rothing
wrong n drinking, let them fiist with
draw  this prohibiton fet them not
practise  this  hypoucy W they are
stncere let there be no drink in am Gon-
ernment or diplomatic fuaction (nh
frnt quce should be thete 1Tet  thesw
prohibiion Committees be made purpose-
ful

There are manv theories I do not want
1o po into them

Wherever there is a factory, a liquor
<hop is imvariably aswciated wirh that
What is the reason for it Fwen in the
tribal areas we hnow that the old men
who do not have two square meals dnnk

Therc is no necessty of parading or re-
peating the old thing 1 want to as\ the
hon Deputy Ministei—a young man who
i~ bhashing-

1. What is the objective of your Pio-
hibition Commitices?

2. How much do you spend exch ven
in all she States togethe: for the
Prohibition Committee”

3. What revenue do you carn together
from all the States?

4. How mamy new licences have
been issued for liguor shops dur-
ing the last three years
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S. Expenditire imcurred  for consti-
Prohibition Committees
MR. CHAIRMAN : Hon. Depun
Minister, under the rules, you alw will
have to be short

Discusnion

fowt st wmw wrww wmWy AT
eyt fewty & yuvhilt (ot wefipriem ) :
auvafs N, sl T oY §9 AW
wTE § ..

SHRI SHYAM SUNDFR MOHA-
PATRA (Balasore) W the hon. Deputy
Mimster has come prepared he must tell
how many types of drninks are lhere—
Indian and foreign brands.

MR. CHAIRMAN - If he Lnows he
will tell you in private, not here.

Wt wefemy Yow ¥y W oW fe R
A AT AXE T W K oee why
TR W rer dReY Rt 7 e avr Wt A
Tt e a7 Ave W Ao faww vem e &
v wen & o & wreim wmw o w
™ ¥ AT W p e o oW oW
T ¥ e owe xfwm wiwdee srafee §
™ FFAR wnEAaw &, W O e
¥ fgltwr s b oaw owam o gy
% o o W ogew o feR wEkee
T Y § W W e w1 oge ],
frarg 1

o W W TR TR WY 20.00,80
TedA R

ot wefim deew . 20,00,000 To LTS
e A @ oW el ww ot K ogy
ToTg & oY e R fe o ot a ikl
= ¥ s ¥ 5 o owfed, T -
far ¥ & e wv Ww w W oW g
f& oz O ¥HE ¥ W@ oF Awaw wrovr
s feamgadt ardt # o wgt AW aweE
w1 g1 ¢ SAA &7 areqw & ug daw e
fr ar aryx A & wwdr t oow wTerd
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Wi fe ok wrwy ot sy ez ¢
Tuaalt W & A ay Wiw quy @
aweft B, Rrwfor we awlt &) oite vaferd
T wpn fr vt ovh ¥ gw wlt oo o
L af

Ty aw @ b, X & e oft won fe
R O
amwr &, aen X wfy g€ &1 W@ w@ oW
fo w w@ ¥ yu W frmr aw W AR
L8 g

wwrd o Rrfee o o Wl B e 26
wd, 1974 %1 A ffeor gk F 0 Fww
wrfpdren w32 #r Afar gt o, 9 b
T BA T ot f ol ¥ W o
w¥rrer g o fr 26 arw P & wreorwfi-
TN A AETMT WA TN & ANE AE T
Laro Bk ]

W ww ww ym fer wwpd ¥ frim
@ § U W) ouw gy w973
¥ fry ol Ao Wi g ¢ oW WP AR

NI

Wt wefeny st uk v fe we ¥
wre fadt fafrer &1 ar oy mft A 2
¥ww ow Y et Fafine & wer siw
T W wEwy ¥ v o) wfes o egm
fr e aoere & afafrfe, W ¥ owit
wr vogs g K, Ty aw oA oA g

ot uw wx g wToT X 20 Rew
fomy W &7

Wt wefex dww & ot wy o p e oW
wilf ¥ A W A e e e W
®r wn fom

ag wrr wy § fe von o amowg v
W wrdr foeird & W o e
T wwr gfrry Hedt w1 aow § oo
vy ot feeft & art ¥ e o7 ot
¥ & ow amr wgm wp fe o we W
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wasfer e wet oyt sw.frte wft e
Wy ww m ey ¥ we-frdw Wy Y aTar
wion dr &1 AN fewlt & a7 e,
wieam, gofro, wa wrt wout & faer o
& wrow, wify fewfir witmy oY 8, oY o =
q¥ wzw an afr st aw ey for 2.
= ¥ wry v agw wfeex § ofed
wer aE ww v qww wh @ R
oW wr st gt wlear X e fr
afirm miwie mft wol ) o W e R
fr Trow W AT TR W IW 9T o
wfed & Wy WY 97 I TR

ot acfow dmm  feesft oYt wimm A
feafa ot & fos 70 o @ T AR W
fat goi 1 wafar av wgar e wmr = &
s § Fad wad foery ot 3w W@ ¥
a1 #x et W wr dAmaT)

al AK § WK T UY A1V AT & W
& ¥TH ¥ AGAT § gy oft Afers ed
qWETHT &1 TR ¥ TS AT AR AT R
wing gardr fowen £

et werd o wrt ¥ Wy wpy fe fesy
mwdt & ATNA qE¥ T4 7 AT 9w
1971 ¥ wureE # 0w 24,805 rrepw
frgwd ofe gk ¥ 15,9 19 %1 wmfasr
m AR T A W A RmE et K
e & fear

W W gy s (Al X 3R E WE
ot 7 Wit §v wpn wigm | wwx oy fe
Wt g ¥ Wt gfaehd dfedt miy #o
ar faex ot fawir frein fad ol § ofy-
v oA X o W fewfolk S owf ¥
oy Wt Uy & ity & v aw ¥ P
v fawrfor W o wy wow fo gfr-
ehi dtfeeit w@ 8, o gl e e
afrd aw wvm wew foownfE agw & oo
frors fod 7@ @wir maty ol & afufafa
¥ fafreer &, oYt oft & fawr o 3w
aEifew o o
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Tl wewdi & fd B oY Framew
iz w¥er wew wor g% B oyAA W
¥ 1 wrewTy feqy war k fe oww ¥ oww
WH wrol # ek wTA R www ¥ oY oW
M A ST Wk 91 ww fe fenn aaw
frqr war, ot ¥v wmew ¥ & T WA wEAT
g fr agw & vrowy ¥ waw fear ) mE
Y Wy A wd g wen § e gfram
*a fed gy Afew agr & o A W
fomr ¢ oT ot =ftwfr € o agr S
way Tt & T werm WY gEr T WY TR
otc gt w6 & fr wgr At w & GAT A
faray T g

Stowg ¥ st v 9% 71
Wwweng TS H)

st wefuey A - AAY APHT TATA WA
ar fear ¢ o swrawfers s &° aOTAT A
™ & & waAfeEw o7 ary F1dv gE AT
ALY ATIA & 7oA ¥ |

Tt UEE TeaEeT %7 qrT R wv
qm #Ewe SR S ¥ WT9A WIeE w6
¥ art ¥ qur ¥ v B A § WA
g a6 o ¥ oqer & § wR W wE wEIp
syt g o wE b e oUwm omeT W
Ty AR W A g v S ofw
wmaerr

197273 154 wA TG
197374 282 w0y Wi
1974-75 315 WY vy )

Discursion
it warc wg : sETAT ATt Farema o
MR. CHAIRMAN : Including State

39)

Government’s income.

ot wefew Ao iar W & Tromy %Y
¥ K1 ST W AT MTYRAW & WY §
gor K, Y wdt T ad & fe ferd
avi s frd § Afe o wvr wh & fEATEaA
"k

SHRI PARIPOORNAND PAINUILL -
What about education of the people in
regard to prohibition about illicit distilla-
tion that has been going on?

ot wefisy e wET AW W 7 wakfEr
S ¥ ¥ Wi Y, oF am wA & fF 20
ATE wH ¥ A% AT wvauama fEw omar &
N & am=f amargdww w1 fae oo 2
™ w14t ® 9w ¥ fAw o 7w oy A
T ATE 75 AWTC FAAT AT WIAATE-
e it Bt med welifaz e
1 aA wf §y 9g YT AT FEER X
T A T A o AP A ASNRR )
sifgdtwa soy w74 2, m sfefre feed-
Mo e B0 & aga & o § Pra etz
¥ sfzag w76 B

it afcgorey doaet : fowe farae & am-
wfo g% 77 &% Aorw & fan el
19.25 hrs

The Lok Sabha then adjourned wll
Eleven of the Clock oa Monday, March
24, 1975[Chaitra 3, 1897 (Saka).
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